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VERIFICATION

Verilied that the statements made above are true to my knowledge

and belief. No part of it is false and nothing material has been

concea,led therefrom.

Verilied at Chennai on the 23'd day of November , 2021.
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Bioscrrl l{tsrarch lndia.
l)irisiotr rtl l)CNl Shril:lor Linrilc(l

BIOSEED

Dt: I)cccrnbcr I 4. 201 8

Via couricr

-l'o.

'l'hc Chairman,
Tho National Biodivcrsity Authority (NBA),
5th Floor, TICEL Bio Park,
CSIR, Road, Taramani,
Chennai - 600 I l3

SUbiec!- lpqq I applisatiar acco_rdilg 1o Office Merrsrandurn (OM) datcd Scptcrntrcl I 0.

2QlE.Miuslqy_o[ lldronment-l!tgSJ an_d Climate Qlangc (Mol:l:CC), Govemmcnl ol lntlia
fptjrttqr_aqegss to segd material of Cotton-

l)car Sir'. h
'lhis is in rcsponsc to thc Olficc Mcuurrandum (OM) dated Soptcrnher 10.2()ilt fio,n Mirristry c,l

l')rvironmcnt, Forest and Clinrale Changc (Molil'CC), Govcrnlncnt ol lndia. wc alc sccking approral lirr
prior access to seed matcrial of Cotlon (Gossypium spp.).

\V^ V Without prcjudice to our rights and contention ihat as pcr thc lliological l)ivorsitl,Act. l0/)l iiri
' /..{,\r convctttional breeding, no prior apploval is rcquired to bc takcn. houcvcr trr irvoirl anv inc()rl\ull;ir)(c,rl

the lalcr stagc and in compliaucc with the dircctivo as provided by Mol'iIrCC in lhc LrM datcd Scptr:rrrl-'cr'

10.2018. we submit hercwith l"onrr I along with the prescribed fiec ol Rs. | 0,000/1l)cnrand I)rali No.

VSIi8476 
datad 04ll2t?-018) ft>r your approval

tt\ Kindly accord your approval for the samc

1'hanking you.

ccrcl

Rajani JNiswal, Ph, D.
Managcr- Intcllcctual Propcrty. Plant
Varict), l)rotcction. Contractual and
Relationslrip Managcmcnt
c-mail: B4lui=!sis.Ed4!bie!ss4.q4
'fcl: r9l 40 67066666t040 67066672
ljax: r9l 40 67066606

,fu|,
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Yv

llajani.laisrval

llt'tckrsurcs:

(l)liorml
(2) Its 10,000/- l)cnrarrd l)rali No. i0tl47(r darctl 04lt?.1?,01',1
(3) Attestcd (lopv o1'(icrtiiicatc ol' Incorporation
(4) ntteslcd Copy ol'lloard l.lcsolutior
(5) Attested Copy ol'ldcntity Proot'

,/
o$
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FORMI
(see rule 14)

Application form for access to t3iologicat resources and associated traditional
knowledge

Part A

1. Full particulars of the aPPlicant

I. Name: DCM Shriram Iimited, India.

II. Permanent addrcss:

1't Floor, Kanchenjunga Buildinp
18 Barakhamba Road,

New Delhi - 110001, India
Tel.: +91 11.23315801

Fax: +91 11,23318072

IIl. Address of the contact person / agen! if any, in India:

Dr. Paresh Verma

President, Bioseed South East Asia & Research I)irector - Bioseed

Research India
Plot No. 234, B Block

Phase lI, Kavuri llills
Hyderabad - 500 033

Tel: +91 40 67066666;040 67O6622;

Mob:9347076327

e-mail: paresh.verma@bioseed.com

ry. Profile of the organization (personal profile in case the applicant is an

individual). Please attach relevant documents of authenticatitrn):

o DCM Shriram Ltd. (DSL) is a leading business conglomerate with a group
turnover of Rs. 6,050 crores. "lhe business porffolio of I)Cl. compriscs

primarily of Agri-Rural Business (Urea & SSP fertilizers, Sugar, I;arm

inputs Marketing such as DAP, Crop care Chemicals, I lybrid Sct'ds ctc.);

Chlor-Vinyl Ilusiness (C-austic fioda, Chlorine, Calcium Carbiclc, I']VC

resins, PVC Compounds, Power and Cement) antl Value addcd business

(Fenesta Iluikling Systcms- UI'VC Winclows & D<x>rs).

o I)CM Shriram Ltd., a spin-off from trifulcatiorr of tLrc ri,putcd crstl'hilc
DCM Grou1, in 1990. is managed by Mr. r\lay S. Shrilain, (lirailniarr &



\t(-,

Senior Managing Director, Mr. Vikram S. Shriram, Vice Chairman &
Managing Director and Mr. Ajit S. Shriram, Joint Managing Director along
with a highly professional executive team.

v. Nature of business:

. Ag-biotech, Agri-rural, Chlorovinyl and Value added Ilusinesses.

o Bioseed Research India (BRI), a division of DSL is in Agricultural business

including development of hybrid seeds, Ag-biotech and Agri-rural. BRI is

involved in Research and Development activities in the field of crop

improvement through plant breeding and agricultural biotechnokrgy (Ag-

biotech). BRI is further involved in development and production of
improved hybrids and cultivars of various field and vegetable crops,

germplasm, and packaging and supply of the seeds of thc hvbrid and

cultivars in domestic and/or international Market.

u. Turnover of the organization in US$:

. APProximate 1B US$,

. Financial statements of previous two years are attached herewith.

2. Details and specific information about nafure of access sought and biological material

and associated knowledge to be accessed

a. Identification (scientific name) of biological resources and its haditional use:

. Cotton (Gossypium spp. ) varieties as provided in the attached Annexure I

o Traditional use: Nonc.

I

b. Geographical location of proposed collection:
o Provided in the attached Armexure I

c- Description / nature of traditional knowledge ( oral / documentcd):
. None

d Any identified individual / community holding the traditional knowledge:
o None

e. Quantity of biological resources to be collected (give the schedulc):
o 10 to 200 gm

f. 'fime span in which thc biological rcsollrces is proposccl to bc collcctcd:
o 'lhc Cotton varicties havc been accessed bctw,ccn thc.,'cars 1992 to 201u.

g. Name and number of person authorizcd by thc companv for nrakirrg thc
selection:
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. R.M Singh, Biosecd Research lndia, Plot No. 234, Il Block, l)hase II, Kavuri
Hills, tlyderabad - 500 033.

. Dr. Rama Devi, Bioseed Research India, Plot No. 234, B Block, Phase II,
Kavuri Hills, Hyderabad - 500 033.

. Anil Ansingkar, Bioseed Research India, Plot No. 234, B Block, I)hasc Il.
Kavuri Hills, Hyderabad - 500 033.

o Malleshppa, Bioseed Research India, Plot No. 234, Il Illock, I'hasc II,
Kavuri Hills, Hyderabad - 500 033.

h. 1he purpose for which the access is requested including the type and extcnt of
research, commercial use being derived and expected to be derived from it:

The Cotton varieties (GossTpium spp) as provided in the Annexure I as attached

wherewith have been accessed from the different sources for thc followhg

PurPose.

o Some seed material for use as a check for in-house trials

. Some seed material for plant breeding

. Some seed material for use as a check fbr in-house trials and for plant breeding

i. Whether any collection of the resource endangers any comp()nent of biokrgical

diversity and the risks which may arise from the access:

. To the best of our knowledge the collection did not cndanger any

component of biological diversity and there was no risk involved in
accessing the said varieties.

3. Details of any national institution which will participate in the Research and

Development activities.
o Not APPlicable

4. Primary destination of accessed resource and identity of the lcration whcre tht: Il&[)
will be carried out.

o R&D Iiarms of Bioseed Research India, Mokila, 'lelangana, lntiia.

5. 'lhe economic and other benefits including those arriving out of any l['ll, patent
obtained out of accessecl biological resources and knowledge that arc intcndcc{, or
may accrue to the applicant or to the country that he/shc bclongs.

o The bcncfits cannot be anticipated at this stagc sincc thL'r;.rntr: pnrjccts :r',-'

still in progress.
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6. The biotechnological, scientific, social or any other benefits obtaincd out of acccssccl

biological resources and knowledge that are intended, or may accrue to the

applicant or to the country that he/she belongs.
. The benefits cannot be anticipated at this stage since the somc projccls arc

still in progress.

7. Estimation of benefits that would flow to India/communities arising out of the use of
accessed bioresources and traditional knowledge.

o The benefits cannot be anticipated at this stage since the somc proiccts are

still in progress.

8. Proposed mechanism and arrangements for benefit sharing.
o Mechanism and arrangements for benefit sharing can be decided between

DSL and National Biodiversity Authority (NBA) through a
mutual agreement executed on the terms and conditions agreed upon by
both the parties.

9. Any other information considered relevant.
. Seed material of the Cotton varieties as listed in Annexurc I has becn

accessed to use in conventional breeding program, we request you to
kindly exempt the accession of the said seed material undcr []t).A.

l
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Part B
Declaration

I/ we declare that:

. Collection of proposed biological resources shall not adversely affect the
sustainability of the resources;

. Collection of proposed biological resources shall not entail any environmental
i-pu.L

. Collection of proposed biological resources shall not pose any risk to ecosystcms;

. Collection of proposed biological resources shall not adverscly affcct the local
communities;

I/we further declare the Information provided in the application form is true and
correct and I /We shall be responsible for any incorrect f wrong, information.

Place: Hyderabad
I)ate: 

f 
j/ tH 1b

si*.a /k-/
Name: Paresh Verma
'Iitle: Presiden! Bioseed South East

Asia & Research Director -
Bioseed Research India
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Annexure I

Table: 1

Cotton

Source of
Accession

Geographical l,ocation

Not Available Not Available
Field collection
Not Available Not Available
F'ield collection Pusuluru,Guntur,Andhra Pradesh

Field collcction
P!!rq!eP!r44,Gr!!t{ .-,\ndhra Pradcsh
Phirangipuram,Gunlur,Andhra Pradesh
Phi rangipuram,G unlur,Andhra Pradesh

ur,Andhra Pradesh

Eqg1c-qq!,-t
Nol Available

.Geryshpu.,Chrl ir949f,JeLgCg!.!4Ct qqthtra
Hadal reli,Amreii,G U ral

I I ingg4e,Chalisgaon,Jalgaon,Maharashtra
C.-319s_!pgr,C_!rglisgaon,Jalgaon,Mahaft rshtra

Vangipqreqqa y4lqrlndhra ?radesh
Not Availablc
Not Available
Not Availabie
Not Availabic
Not Availablc

Date of
Acccssion
t)r

Not Available
2009

Not Available
2010
2010
20 L0
20!0
20t0
20t0
20t0

Not Avaiiable
20rr

l4

-:Yoi
l!ot
Nqt
Not

201 I

zoit
201 I

201I
A vailable
Available
Avaii4!!1
Avaiiable

Not Avai!able
Sirwara,Bell ,Kan.rataka

Not Available
Not Available
Not Available

Ficld collection Shirava" !4qgiri,4arnataka
Not Available Not Ava!lable

2012
Not Available
Not Available
Not Availablc

20t3
Not nvaiiabiej

2015
20i5
2015
zql!
20t5
20t5

Not A vr ilablc
Nr:t.\v:rrl:tblt,

l,tli
lill i
-t0I i
t0l6
l0l6
:{)t 8

Iicld collcqtion
lricld collectiorr
Field collcction

'I handrapadu,Gadwal,Mahabubnagar,'l clangarra
Wacldepall i,Gadwal, lv'lahat,lubnagar,' l'clar r gana
Waddepq!i,G3!wqLMahabubnagar,'l clangana

i5 5002BGtl
Not
Not

34.

i6 qT0l10
c't 037 t

32

C',r'0i72
c't 0374
c'r'0ir,{

I"ield collcction
Available
Available

l.'ield coilection

I ield collcction -l'hand
I4pad!p44w4l,N{a!e!q!,,1qCq r,Telan

Field collection W 4{aepq!!!qq4yu!,Jut +lB!!,qI,4ge,: 
-tct 

a n gana
Waddepalli.Cadwal.Mahabubnagar. I clarrgana

i{t
l9
,10

ljicitl
lr ic ld
Ir ic ld
lricld
Irield

collcction
collcction
collcction
collcclion
collection

- Ngt Availat,le
Not  vailable

I'qtE!4!p!I4tr.q9di,'ihcni,'ihmit Nactu
l'atrakalipuram,llodi.'l'hcr ri,'l'q!ril Nadu
l\{cdikonrlirru,Gulrl ur.,\ r rLilrla pr.arlc.h

Si risannaJainath,Adi labad-l clangala
Sa_qgy1{qLr9c1,A{i labad,l clingana
Matalala,.thadol. t.ldipurRajasthan

6

2

l
.1

S.

No.

Germplasm
Accession

Nanre
BSL!! r

c't'0322
cTo323
cT0324

5

6

7 Field collection

c1'0325

cT0327
c't'0326 Field collection

l5

10.

Field collection
Field collection

cT0328
cT0329

Ficld collection
Not Available1l

tl
1Z Field collection

Field collection

Field collection
Field collection

c1'0332

cTo335

ct-0333
cTO334

9:

c'10330
c r'0 ji I

t6
17

Not Available
5045

5007BGtt
Picld collection

Not Available
Not Available

l)I ls l24

524
cT0343 Field collection

Not Available

Not Available
Not AvailableANJALI

cT0348
t M958

5OO9BGII,
268 Not Availatlc

Not Available
22
23

18.

!t.
20.

25

26
t.H 5124

c't0365

c't'0J62
c'r'0161
cl'0364

cTo366
c'10367
SJI.'I]GII

4l c1'0376

-__Vangipuram,Guqtqr,{ry1!1a !radesll

27
28.
29.

4,
31.

8.

c't0336

21.
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Field collection
Pieia colleitio"

._l4etu&!a,l hadel, Uqipg1.&Eie$!' all 2018

,_ _2_0,1!
2018Chundawada,Bichhiwada,Dun AS than

Chundawad Il ichhiwad Dun r,l{4 asthan 2018
Chundawada,Bichhiwada,Du r, Ila asthan 2018

Matafal4Jhadol,Udi
Matafala"Jhadol,Udi

Pll!, Ita asthan
ur,lL asthan

2018
il 2018

Matafala"Jhadol,Udi Ra asthan
Chunda Bichhi I) Ra asthan

Qtrq4eyuaq!1glliw34q_D_ Ulgqpqr, Raj astlran
Chunda1ry4! a, B r c!r!{ry41!4 Dun garpur, [t4 asthan

_- Kherva,Wankaner,Morbi,Qqjgt
Ribda, G-s!q4!i4ilelqcirl

Cgr.1ur,4L

Gunlur, AP

Guntur, AP
Raich

Field collection Do1{a!q! l!,!evq{urga- Raichur. Kamataka

2018
2018

l
52
53

?018
2018
201ti

54.
55.

56.

59.

'I able: 2

20i 8

20t8

20t 8

2018
20 t{i
l0t8

2-95-32- ]!:4 -
2-95-35

In-house
Cermplasm

Accession/Name
of Va

2-95-20

2-95-35-47

2-98-20
j -l9

8-l-4-t7

Source & Geographical Location

Pusa lnstitute New Delhi

Pusa lnstitute New Delhi

Pusa lnstitute New Delhi

frju lElt!r!. N9yDrl!,
Pusa lnstitute New Delhi

Pusa lnstitute New Delhi

Pusa Institute New Delhi

['usa Institute Ncw Dclhi
Pusa Institutc New Delhi

r-ll:
1993

t993
1991

8-t-32-P26
PLrsa

llusa

u?i
1993

isq3

t993

I99i
t99i
l tel
1993

tsel
pe3
1993

l99i
I q9j

l99l
i 991

I99j

!:t-3-?:!a!-
8-t -32-P37

Institute New I)elhi
tniiitutc New octhi

8-6-3 l-l
11 8-6-3 | -2

75 8-6-l l -.r

76. t5-2-1-6-2-7-l

Pusa Institute New Delhi

P,l1b:tttrtC-\"rr!ti
Pusa Institute New Delhi

8-t-32-VZ

l1-21-t2 !-3
t5a-6-3-1

I 9-2- l6

I)usa

Pusa

l)tisa

Institutc Nerv I)clhi
Institute Ncw Dclhi
lnstitute Ncw Dclhi

7

4?.
4l
44

c'I0377
c'f0378
cT0379 Field collection

45. cT0380 Field collection
46 cTo38l Field collection
47. Field collectioncTo382
48 cTO383 Field collection
49. cTo384 l-ield collection
50 cTo385 Field collection

cT0675

('r'0187
c'10674 Irield collection

Irield collection

Field collection
F-ield collection

us 7067
MONt]Y
MAKER

51 MAGNNA

N4arket

Market

Market
58 RCH 668 Market

cTo680

S. No

6l
62

64

65

61.

60.

2-95-38

66

61.

69

77.

78.
79.

Matafal4J hadol, Udipur,Rajasthan

' 
Pur" Institute New Delhi

Date of
Collection

I'usa lnstitute Ne-w Delhi

Ptrsa Institute New I)elhi

cTo386

68.

-n.
71.
n.
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80 t9-2-17 Pusa lnstitute New Delhi
Pusa Institute New Delhi _
Pusa lnstitute New Delhi

Pusa Insritute New Delhi
Pr." h.tit,rt. N.* D"lhi

1993

1993

Pusa Institute New Delhi
Pusa Institute New Delhi
Pusa Institute New Delhi
Pusa lnstitute New Delhi
P*" Ir,rtit rc N.* D"lhi

t99l
1993

1993

l9sj
1993

1993

l99l
t 99l
1993

Pusa Institute New Delhi
Pus, Instirut" N"* D"lhi

1993

l99l
t99i

Pusa Institute New Delhi t993

Pusa Institute New Delhi t993

- --rsei
Pusa Institute New Delhi
Pusa Institute New Delhi

Pusa lnstitute New Delhi

l99i

Pusa Institute New Delhi

Pusa Institute New Delhi
Pusa Institute New Delhi

Pusa Institute New Delhi

1993

1993

l99i
1993

1993

Pusa lnstitule New Delhi 1993

Pusa Institute New Delhi t993

I 993Pusa Institute New Delhi

Pusa Institute New De lhi l99i
Pusa Institute New Delhi l99i

l9s3

1993

1993

1993

t 99l
1993

I 993

Pusa Institute New Delhi
54-3-l-40-56
54-3- | -40-59

Pusa lnstitute New Delhi
Pusa lnstitute New Delhill0

l

|2
R-t67
R- 169

Pusa Institute New Delhi
Pusa lnstitute New Delhi
Pusa Institute Ncw Deihi

l i4
5.

I t6

I ri.

I t7

R-t7l

_l 18.

it9.
r20.

R-173

R-t74
R-175

R-176

R-177

-R- t78
R-t79
R-t80

45-3-6-t4-P5

Pusa Institute New Delhi
Pusa Institlte New D. elhi
['usa Institutc New Dclhi
Pusa Institute New Dclhi
Pusa Institute New De lhi
Pusa lnstitute Ncw Delhi
Pusa lnstitute Ncw l)clhi
Pusa lnstitute Ncw Dclhi
Pusa lnstitute Ncrv Dclhi

1993

l99l
t993

I99l
t99l
l9ej
l9ql
l99i

81. l9- r 8-3-s-l
82 t9-27 -6-7 -13-2-l
6 r. t9-27-6-13-2
84 t9-27-6-134
85.

88.

89

t9-27-7-12-l-27
19-27-7-tz-t-29

BIP-28
BtP-38

3 r -38-23

91.

90

92

3 t -38-27

3l -38-33

3 I -:t8-4993.

9.1

95.

96

97.

3 t -38-52

3l -i8-56
45-3-3

45-3-6-l
98.

99.

45-3-6-14

45-3-6-14-17
100. 45-3-6-99-37

l0l . 45-3-6-99-39

-. 54-3- I -40-t I

54-3-l-40-t5

102.

t0i
l 0.l

45-3-6-t4
45-3- I -40-P9

105

106

107

t0{i

54-3-l-40-16

54-3- l -40-48

54-3-l-40-19

109.

)?1.
t22.

_ _ r.gqlE!,tuts_ll"I D"lhi
Pusa Institute New Delhi

t9-27-6-6-8
86.

87.



124 08-6-26

45-3-6-t4-3

F4-61

F 4-82
125

127 .

t26

tz8. 45-3-6-14-6

129.

130.

I 31.

Pusa Institute New Delhi

45-3-6-14-8

45-3-6-14-2t

4s-3-6-t4-t7
45-3-6-14-18

Pusa Institute New Delhi

Pusa Institute New Delhi
Pusa Institute New Delhi

132.

188-6-3

I.'4-61

133.

t34.
t 35.

136.

137.

4-l I

4-45

4-7 4

138. 4-80

l -19. 08-6-26
140.

l4l .

142.

l .1t. HS-974

F-846

t.H-900

PUSA-3I

HS-6

144.

I45. LRA-5 166

146.

147 .

t48.

149

t23 19-27 -6-7 -13-2-5 Pusa Institute New Delhi

Pusa Institute New Delhi
Pusa Institutc New Delhi

t993

1993

Pusa Institute New
Pusa Institute New Deihi

l99i
t993

t993 _
t993
1993

t993
1993

t993

Pusa lnstitute New Delhi

Pusa Institute New Delhi
Pusa Institute New Delhi

1993

t2y_
1993Pusa lnstitute New Delhi

Pusa lnstitute New Delhi

Pusa Institute New Delhi

Pusa Institute New Delhi

Cenlral lnstitute for Cotton Research, Regional
Station Sirsa - Ilaryana

Choudhary C-haran Singh Haryana Agriculture
[Jniversity Ilisar - Haryana

Choudhary Charan Singh I Iaryana Agricultr"rre
University Hisar - [ laryana

I 99i
l99i

Pus-a rnstit te Ne* oelhi
Pusa lnstitute New Delhi l99i

Choudhary Charan Singh Haryana Agriculturc
1993

U niversi Hisar -
Pun ab iculture University, _LudhianaJunjab. t992

Choudhary Charan Singh Haryana Agriculture
Univenity Hisar - Haryana

Choudhary Charan Singh Haryana Agriculture
University Hisar - llaryana

Choudhary Charan Singh llaryana Agriculture
Univenity Hisar - l{arvana

Choudhary Charan Singh Haryana Agriculture
U4iyersq ryiCqf -_ !lqe!4

Punjab Agriculture University, I-udhiana- Punjab

| 993

t992

r22l
1993

1993

Punjab Agriculture University, Ludhiana- Punjab t992

Central Institul.e for cotton Research, Coimbatore l99i

LIS-90-80 l99l

1993

150

t5l

S-45

H-777

F-505

IIS-974

t 99i

199_]

i99jt 52.
rIS-6A

(S.NAKED)

9

5\

nt,

cslt-1185

I

I

I



i 5i. IIS.6AA
(NAKED)

Choudhary Charan Singh Haryana Agriculture
University Hisar - Haryana

Choudhary Charan Singh Haryana Agricullure
University Hisar - Haryana

Choudhary Charan Singh Haryana Agriculture
University IIisar - Haryana

Choudhary Charan Singh Haryana Agriculture
[Jniversity Hisar - Haryana

Choudhary Charan Singh Haryana Agriculture
[JniYersity Llisar - Haryana

Field Collection- Village Ding Mor, Sirsa

Punjab Agriculture University, [-udhiana- I'unjab

l-ield Collection - Village Kaimeri, Hisar

Field Collection -Village Sikanderpur, Sirsa

Field Collection- Village Panniwala Mota, Sirsa

Pusa Institute New Delhi
Pusa Institute New Dclhi
Pusa Institute New Delhi

P-704

?-709

r80 Ganganagar Agcti

l8t Its't -9

S.K. Rajasthan Agricultural University (Agriculturc
Research Station, Shri Ganganagar - Rajasthan)

S.K. Rajasthan Agricultural [Jnivcrsity (Agriculture
Ilcscarch Sration, Shri Canganagar - Rajastharr)

Pusa lnstitule New Delhi

Pusa Institute New Delhi- 
Fi:sa tns-titute N"t" Glhi
Pusa Institute New Delhi
Pusa lnstitute New Delhi
Pusa lnstitute New I)clhi
Pusa Institute New Delhi

Pusa lnstitute New Delhi
l)usa Institutc Nerv Dclhi
Pusa Institute New Delhi
Pusa Institutc New Dclhi
Pusa Institute New Delhi

Pusa Institute New Delhi

Pusa [nstitutc New Dclhi

P54

P88(31-8-8)

P-700A

P-703

P-703A

_t

154. HS-t64

I5 5.

156.

HS.CP.69

FI S- I95

HS.CP.2

t57.

158.

159

160 (;t r- 100

GH- l0l

GH-98

Ll t-900

162

163 PUSA-3I
164 PUSA.3I.2
165.

t66

161

168.

PUSA-45-2-2

PUSA-45-3-3

45-3-6- t-P36
45-3-6-7

t69. 45-3-6-6
t70. 45-3-6-t2
11\ P45-4-l l-3
172

t73.

I78

t'79.

176

t77

't7 4.

175.

IO

199..i

wu

t 99l

l99i

1993

t993

l99i

1992

1992

1992

1992

t99l
I 99i
l99l
r99i
l99i
1993

l99i
t99i
1993

1993

t993
t2e3
1223

1993

1993

1993

l99i

t99i

t 991

P-709-3

l6l.

GH-102



RS-953- l7-58184.

185. RS-953-17-78

187.

188.

189.

I90.

l9t
l9l.

193.

t82 RS-5 I 3

183. RS-952-l-7

186. RS-955-74-2

RS-956-34-4

RS-958-64-2

Bikaneri Narma

F4-22
F4- 29

F4- 82

HS-46

194. GEI.254

S.K. Rajasthan Agricultural University (Agriculturc
Rescarch Station, Shri Ganganagar - Rajasthan)

S.K. Rajasthan Agricultural University (Agriculture
Research Station, Shri Ganganagar - Rajasthan)

S.K. Rajasthan Agdcultural University (Agriculturc
Research Station, Shri Ganganagar - Rajasthan)

S.K. Rajasthan Agricultural University (Agriculturc
Research Station, Shri Ganganagar - Rajasthan)

S.K. Rajasthan Agricultural University (Agriculturc
Research Station, Shri Ganganagar - Rajasthan)

S.K. Rajasthan Agricultural University (Agriculture
Research Station, Shri Ganganagar - Rajasthan)

S.K. Rajasthan Agricultural University (Agriculture
Research Station, Shri Ganganagar - Rajasthan)

S.K. Rajasthan Agricultural University (Agriculture
Research Station, Shri Ganganagar - Rajasthan)

Pusa Institute New Delhi

Pusa Institute New [)elhi

i95

196

197.

H-tI56

CSH-385

LH-tI34

Pusa Institute New Delhi

Choudhary Charan Singh Haryana Agriculture
University Hisar - Haryana

l;ield Collection - Nanded Maharashtra

Choudhary Charan Singh Haryana Agriculture
University Hisar- I laryana

Central lnstitute for Cotton Research, Regional
Station Sirsa - llaryana

Punjab Agriculture Univcrsily. l,udhiana- Punjab

F'ield (lollection- Village Sikanderpur. Sirsa

lriefd (lollection - Yillagc 77., Shriganga Nagar

198 S ikantlrLr

II

i99 RAJ Sl:1. 1995

56

$u

i993

1993

t99i

1993

t99l

1993

1993

l99i

r??3

1993

l99l

1993

l99l

t99l

| 99.1

1992

I9S l



5+

U

LH- 1054 Field Collection - Village Abohar, Fazilka -Punjab r 995

Marathwada Agricultural University, Parbhani 1995

Field Collection - Village Sikanderpur, Sirsa 1996

I.ield Collection - Village-Chautala Distt-Sina 1996

F-ield Collection - Mnsa(Gujrat)

Field Collection - Mnsa(Gujrat)

Field Collection - Mnsa(Gujrat)

Field Collection - Village Sikanderpur, Sirsa

Iricld Collection - Village-Malout(Punjab)

!'ield Collection - Village Sikanderpuq Sirsa

Field Collection - Village Sikanderpur, Sirsa

Field Collection - Village Sikanderpur, Sirsa

Irield Collection - Village Sikanderpur, Sirsa

Field Collection Mnsa (Gujrat)

Field Collection Mnsa (Gujrat)

Field Collection - Mnsa (Gujrat)

F'icld Collection - Mnsa (Gujrat)

Field Collection - Village Sikanderpur. Sirsa

F icld Collection - Mnsa (Gujrat)

GII.536 Field Collection - Mnsa(Gujrat)

GH-542 f ield Collection - Mnsa(Gujrat)

Gil-54i f i el a- qS!!!!!s!t - Illnrylc uj 1qt)
NZI II I-5 I 5

1998

1998

1993

1995

1995

1996

199

t998

1',t'')

1998

t998

1998

i 999

1999

1999

1999

tiss
2002

2002

2002

2002

2002

20{)2

223

224

225

226

221

02N',1-|2l
02N',f-125

02N',f- r17

02N2t lH-561

AICCIP'frial
AICCIP l rial

AICCIP'liial
AICCIP'l rial

nicctp't riat

Al(l('lP'l'rial

ll

Parent ofNHH44

203.

202

204

205.

206.

GI I-509

GH-5 l0

GH-512

GH-513

GH-51 4

GH-5 t6

GI t-5 t7

GH-5 t 8

GH-s19

207 .

208.

209_

210.

2tl GU-520

2t2

214.

GI t-52l

G -526

Gt t-527

215. GI l-528

216.

2n.

218

2t9

G -529

GI t-531

ct t-534

GH-5i5

220

221

228 02N I'- I l7

200.

201.

1998

t998

1996

Irield Collection - Villagc Sikandcrpur, Sirsa

I



5a

f{tv
2KNZI I H-5I4

231

AICCIP lrial
AICCIP Trial
AICCIP Trial

232 AICCIP 1'rial

Mav 2000

Mav 2000

May 2002
May 2002
Ma. 2002
May_1002

May 2002
May 2002
May 2002

AICCP-frial
AICCIP'l'rial
AICCIP Trial
AICCIP'trial
AICCIP Trial
AICCIP Trial
AICCIP-l-rial
AICCIP Trial
AICCIP Trial

Market

AICCIP'ltial
AICCIP 'l rial

AICCIP'frial
AICCIP Trial

---4l99lt-lrgLAICCIPTTiaI
AICCIP Trial
ArcCIP T""i
AICCIP Trial
AICCIP frial
AICCIP 'Irial

Mav 2002

Mav 2002

May 2002

AICCIP'l'rial

-4LcqryI!4r
AICCIP'frial

May 2002
May 2002
May 2002
May 2002

MayJ0;02

May 2002
ury Jooz
May 2002
May_2002

May 7002
Mqy 2002
May 200 |

Ivlgy_ LOol
MallQOl
Mgy 2001

May 2001

Ivlay 2001

May 2002

May 20{12

May 2002

i\lay 2002

May 2002

May 2002

May 2002

May 200,2

Ma) ?0( rl

AICCIP ]'rial
Al(l(llP'l rial

AICCIP'l'rial
AICCIP'l'rial

263. 02NZltH-551
AI(ICIP'l'rial
AICCIP'l rial

264.

26s.

266.

O2NZI II I.552

02NZt il r-554

02NZI II I-587

02NZI ll t-55i

AICCIP 'l rial

AICCIP I'rial

AICClP h'ial
AICCIP'l rial267

168

262
270.

02NZt II l-556

02NZHFI.5 I2
02NZr IH-5 ll

AI('CII' 'l ria I

AICCIP'liial
AICCIP'l'rial
a.rc'cip t'r:tat

2KNZHH-5I 5

2KNZI IH-5I6
2KNZI I I I.5I7

2.Jl- 2KNZHH.5I
234 2KNZHH.55
235 2KNZHH-56
236. 02N2HH-557
237 . 02N2HH-561
218 02N2rtH-559
239

240

z4t . 02NZHI1-562

02N2t IH-558

02N2t I-56 1

242. Dhawal-2

243. O2NZHH-5O I

244 02N2IIH-5 t l

245. 02N2HH-s08
02N2t tH-507
02N2HH-5 t2

02N1'- I l7
02N1'- 142

02N'f- 146

246.

211

248

249.

250.

251. 02N'f-l2l
252. 02NT- 125

253. 02NT- 127

02N1'- 127

257

258

259

254

255

256

NZHI I-5OI

NZHI t-502

02N1 - 147

02N1'- I 3 I

NZII52

260 NZTII I.503

26t NZHII-505
262. NZHII-I52

271 02N t - 108

ll

n9.
230.

AICCIP'l'rial

tvtqt zlQo

\\ry zlQo
tutel ?0oo
I'&r?qo
May 2000



273

274

02NT- l0l
02N'f- 108

275. 02NT- l l3

NZItH-510
NZHI I-509

02N't - I I7
NZTIII-I52

276
'r'11

279.

280

281 .

28? NZLIII-5II

NZHH-507
NZHII-506

283. Rasi776 BGII

s1

_ AICCIP Trial
AICCIP Trial

\il
Mav 2002

May 2002
May 2002

May 2002
May ?002
April 1999 

l

April 1999

(-/

272 02NT-107

AICCIP l'rial
AICCIP ]'rial
AICCIP Trial
AICCIP Tti"l
AICCIP Trial

Ir999
April 1999

AICCIP 1'rial

AICCIP Trial
April 1999

^plLI 
Leee

I l-05-2013Hisar Market
284
28s

286.

Table 3

Rasi-773
Rasi-602

US.8I BGII

Hisar Market
Hisar Market
llisar Market

Source Geographical Location

f ield collection Mahabubna 1'
Field collection
liield collection
Field collection
F-ield collection Mahabub t' a

Irield collectiorr Mahabub , Tel na

Irield collection Mahabub a

Irielcl collection qunlgr, AP
Guntur, API;ield collection

09-05-2014
0l-05-2014
l0-05-201 8

Datc of Acccssi0n
(Month/Ycar)

na 20 14
20 r4
20t4
z0t4
2914
2l\t
2914
2015

?0r5
?0ts
20t3
2!tr
2010

i00

i0t

Field collection
Market
Murt 

"1Market
Market
Nlarket

- -!s4!!31
Not Available

Auran Maharashtra
Jalna, Maharashtra

FIisar - qla
MUIi MANDI, Hisar -

!erve!e
Hisar - Haryana
Not Available
Not
Not
Not
Not
Not
Nol

2010-2014

2012-2015

i 02.

I0 1.

l0 l.
j {}5.

i 06.

I07.
108.

I09.

Market
Markct
Markci
Market
Market
Market
Market
Markcl

Available
Available
Available
Avaiiablc
Available
Availablc

Leo cot

.tKCI I t050 Ilt
ACH I33.2 BC

Manject Ilt 2
ACE Bt

GK 2I2 BG II
Bullct

MIST Bollgard ll

22-05-20t3
Not A vailable
Not Availablc
Not Availablc
Not Availablc
Not Availablc
Not Availablc
Not A vailahlc

Mahabubnagar, 1'elangana

S.NO.

281

2{t8

289. Mahabubnagar. 1'elangana

290.

In-house
Germplasm

Accession/Variety
Name

!_l!ql EG r ._
MFCI BG II
MFC2 NI]l
MFC2 BG I Mahabubnagar, Telangana

29 t. MFC2 BG II
292. MFC3 BG I

MFC3 BG II293.
294.
295.

298.

296
297

299

MFC5 NI]t
MFC5 BG I
MFC5. BG II

Sry!9I,
MFC4

Chirutha Bt 2
Raghav BG II

tl(( tl l2l-lbmale

l-t

AICCIP Trial
AICCIP Trl"t

278.



\\[ (-

Not Available
Not Available
Not Available
N"t Arril"bl. 

'-

Llisar - I{
Flisar - FI na
Hisar - H
Hisar - ana

Hisar - Haryana

Not Availablc
Not A_vaitaUlc

Not Available
Not Available

t6-04-20t2
16-04-2012
t6-04-2012

I Iisar - Harvana

Hisar - ana

Hisar - H

Aurangabad

| 6-04-20 t2
t6-04-20t2
16-04-20 t2
t9-05-2012

30-07 -2012

t6-04-20t2
t6-04-20t2

26/4/201I t6-04-2012
t6-04-20t2
t6-04-20t2
t6-o4-2012
t6-04-20t7
t6-04-20t2

flisar - Flarvana
llisar-[l
Hisar - H na
Flisar - I I

Hisar - FI na

Hisar - I I
Hisar - H na

Hisar - Harvana
Hisar - ana

llisar - ana

Hisar - H
Bathainda 04-05-20 | 3

| 9-05-20 t 2

Not Avaiiable

t6-04-2012
t6-04-20t2
l9-05-2012
19-05-20t2
z0t2-2013

Hisar - [l
Guntur AP
Guntur AP

arvana

15-10-20r2
Markct
Markct
Markcl

Guntur/Shad
Not Availablc

Guntur,tlanded 0i-08-20|2 /3/1t20i _\

0i-08-2012 /211 /20't5/
Not Availablc
Not Availablc
22-05-20t1
22-05-20 i l
20],2-2016

tTNKNOMN t/5/20 t4
Not Availablc

Ii-05-201 i
Not Availablc
Nol A vail;rblc

ll-(-)5-2t) I l
22-05-l()l l

91512014. ll ():1-l(,1 I

I 2-05-10t4. I /i/l()l.t
0e-05-10 t.r
l ,l'06-:1r r i
11,05-:0 i i

Markct Not Availablc
Hisar - H anaMarket

Markct LIisar - ana

IK('II IO5O BIG II
Zordar BG II

Jai B(i ll
[ulpass

653 BG II
Anoo I}G II

353. Balwan llG II
354.

Market
Ma.ket
Market
Markct
Markct
Markct
Markct
Markct

fI isar - Flarvana

___ No1{qjtqQle
MUR MANDI
Not Availahlc
Not A vailablc

Hisar - Haryarla

LIisar - I Iaryana

Hisar - [ Iaryana

Hisar - Flaryana

llisar - I laryana

IIisar - Haryana

llisar - Haryana

Market

lsl
156.
357.

Market
Markct
Markct
Markct

Shilpa Plus BO II
T,ordar IXi ll
KCII 999 B(; tl

t5

310. IKCH l2l -male
IKCH 102 male

Market
Markct
Market
Markct

3r1.
3t2.

314.
3r3

.lKCtl l2l -female
Rasi 134 Bt
Rasi 134 Bt Market

315. Avatar BG II Markct
3 16. Ilullet
3t7. Jaadoo Market
318. 653 BG II Market
319. ATM

322.

324

320.

321 .
.IKCII99double

Bt

Pan Cham BG ll
Ankur 3028 BG Il

650 BG II

ACII 33-2

325.

Market
Market
Markct
Markct

Market
Market
Market

326. Jai BG II Market
Market327 . Ajeet 133 BG II

Surpass3 28. Markct
Market329

i l0.
3i l.

333.

Medeqt

JKCH IO5O BG II

Raja ul l
Aiay Bt 2

Br2
Suma Bt 2

Market
Market
Market
Mnrkct
Market334. JKCH OIO9 BG II

135. Raghav Bt
336 RCT{ 569 BG II Market
337 First class Market
338. Malini Ut 2 Market

342

3 i9.
140.
14l.

Bunny Bt 2
Mallika llt 2

Malini Bt z

An BG II
Ra aBr2

sP 7149-t I

343.
344
345 Lco cot BG Il
346. Ankur 3028 BG II

351.

352.

347
148
349:
i 50.

6"

Hisar - Harvana

Market

Hisar - Harvana

Om 3366

Market

Jai BG I



(rl

t\t-z

I t-07-2014
Not Availablc
Not Available

28-07 -2016
28-07 -2016

H isar - t4-06-2016

358. JKCH IO5O BG II Market Not Available Not Availabie
0l -05-2014

9/5/2014. t4-06-20t6
Not Availablc

o5-o7 -2014

359 RCH 602 BG II Market FIisar - Haryana
360. US 2I BG II Market FIisar - Haryana
361. Raia Bt 2 Market Not Available
362. Sowmya 135 BG II Market Aurangabad
363 Azura Market Aurangabad 05-07-2014
364 Azura Market Aurangabad
365 Surpass Markel Hisar - Haryana
366. Nikki Market Not Available
367 . Mallika Bt 2 Market Aurangabad

Aurangabad368, Mallika Bt 2 Market
369 SIRH IND Market

l6
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ffi
voi< qqi

!rcq qd'
Form 1

fi,rqq ql yqPr-qx

Certilicate of lncorporation

qo q\-ixill
No.55€4923

qir ri ?qto
of 1988-89

t qd'(ERI vqf'rd q-rar {1q. arq SfrqF SdFiqftlr yffi-q
srfau ft{H'rs
6rq-A olfrTfrqlT 1es6 (1es6 q.r t) * qd-{ ffid e1'ri t e]I yr
elqfl qR-Sk tl

I hereby csfllty lhal DCM ENGINEERING INDUSTRIES PRIVATE LIMITED
ls this day incorporalod uodsr the Companies Act, 1956 (No. 1 ol 1956)
and that ths Company is Umiled.

lft rgnn * orq alo 17 qrqJ rgro o1 ftqrra r

sd/-

ld.varn flot)
mq{ r&l7t

ftl<, qd ritrt,,n
(B.BHAVANI SANKA'1)

Begistrar ol Ccnrpanios
DELIII 8 HANYAN,I''

lr-

4t

'.,

Givon und€. my hand at NEW DELHI this sIXTH day ol
FEBBUARY Ono lhousand nine hundred and EIGHTY NINE

i._

)



o

BJ

Thq Company has boefl conv€nod
inlo o Public Compsny lrom lho
deenbd Publh Compsrry t S {4
ol lhe comg€nle3 Acl, 106€.

sd-
B€glslra, ol componlos

Dld. 2r,9,89
ffi

The word "Prlvale'hsr beon
delolod taom tho Compaoy namo
frs 43.4 0) ol the Companios

Acl, 1956
I Sd-
Asilr, Rsgislrar oa ComPanlob

tlrd- 18.9.89

yr€tl qs
Form I

frryry1 6 gqrq-v1

Certificate of lncorporation

d,g \\-ix3it q'tri tsq"
No.55-34923 of 1988-89

t qd(ERI vcrFm +.rm {ft' ur,a ddqq Elfrf{qftrl fdffi-q
srf+.tdFlls
aryfl o{iTfrqq 1es5 (1es6 6'1 1) }'ordh ffid +1'ri t eilt q-r

q,,qfr qtulfrd tl
I hsrpby cenily that DCM ENGINEEBING TNDUSTRIES PBIVATE tlMlTED

ls lhis day incorporatod und€r lho Companie.s Act, t956 (No. 1 of 1956)
and thal the Company is Limitsd. ?

rft r<rm i qrq o i7 qrq, rgto d frqrrcr i

Givon under my hand at NEW DELHI lhis SIXTH ,1^y ot

FEBRUABY 006 lhousand nins hundred and EIGHTY NINE

E

I

(./

wfl-+q qqil

sd/-
(d.rrqr.fr vi+I)
q.qd {liqt(

td qs rftqpr
(B.Br-lAVANr SANKAH)
Bogistrar ot Companles

DETHI & HARYANA

I,

I

ET
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FRESH CERNFICATE OF INCORPORATION

CONSEOUENT ON CHANGE OF NAME

CoMPANY. NO. 5t34923

IN THE OFFICE OF THE REGISTRAF OF COMPANIES.
DELHI ANO HARYANA

|UNDER THE COMRANIES ACT. 1956 (OF 1956)

In tho maIior o, OCM ENGINEERING INDUSTRIES LIMITED

I hor€by c€nity lhat OCM ENGINEEBING INDUSTBIES LIMITED

Whlch was odginally inc€rporaled on SIXTH

day ol FEBRUARY One Thousand Nino Hundr€d EIGHTY NINE

Under Companios Act, 1956 and Under tho nams DCM ENG,NEEFING

INDUSTRIES PBIVATE LlMlfED having duly passed lhe necesary
special resolulion in terms oI soction 2.1 ol lhe Companies Act, 1955

and the approval of Cenlral Govomment signilied in wriling havo b€on

accorded lhor.to in tho Dopartment ol Cornpany Arlairs, Now Dolhi

approral lollsr No. 21159349?14659 Dat9d 22-2-90

Ths name ol lhe sald Company is lhis day changed to DcM INoUSTBIES

LIMITED and U{s corlilicate is issuod pursuant lo Sec. 23 ('l) o, lh€ said Act.

Glv€n undsr
o, MARCH

my

Ono

hand at NEW OELHI this FIBST .day
lhodsand Nine Hundred and NINETY

sd/-
(8. EHAVANI SANKAF}

REGISTRAR OF COMPANIES

OELHI AND HARYAf.IA

EI

t
I

,

I
I
I
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FRESH CEFTIFICATE OF INCORPORATION
CONSEOUENT ON CHANGE OF NAME

CoMPANY NO. 55-34923

IN THE OFFICE OF THE HEGISTFAB OF COMPANIES,

DELHI AND HABYANA

ruNDER THE COMPANTES ACT. l9s6 fOF 1956)

sd-
(8. BHAVANI SANKAB)

REGISTBAR OF CCMPANIES
DELHI AND HABYANA

t
*

6s

t

ln tho mattor ol OCM INoUSTFIES LlMlTEt)
I hereby canify lhal DcM INDUSTRIES LIMITED

Which was originally incorporatod on SIXTH

day ol FEBHUAFIY One Thousand Nine Hundred EIGHTY NINE
Under qompanios Aci, 1956 and Undor lho-name OCM ENGINEEBING
INDUSTBIES PBIVATE LIMITED having duly passed tho nocsssary
spscial rosolulion in lorms ol sectlon 2l ol lho Compani€s Act, 1956

and tho approval of Conllal Govo.nmonl signilied in wrjting hav€ bosn

accordsd lherslo in the D€parlmont ol Company Altairs, Now Oelhi

approval lottsr No. 2119192U15254 Dat6d l8-7-90
Ths name ot lho said company ls lhis day changed lo DCM SHHIBAM

CONSOLIOATED LIMITEO and this carli,icato is issuBd pulsuanl lo
Sec. 23 (l) of lhe said Act.

Given undor my hand at NEW DELHI this TWENTIETH day

ol JULY Ono lhousand Nine Hundrsd and N,NETY

H

L
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DCM SHRIRAM el

Extracts from the minutes of the Meetinq the Board of Directors held on 22.2.2014

5. Chanqe of name of the Company

Resolved lhat, consequent upon change in the name of the Company, fresh Power of
Attomey(ies) in lieu of existing Power of Attornies, if required, be executed including lhe
following in favour of Company's Directors/officials/ Authorised Signatories who have
been given and are holding valid Power of Allorney(ies) of the Company on the date of
change of its name without limiting the general authorization given above :

Dosignation uNrr(s)

Corporato Ol[tco: lsl Floor. K

DCM SHRIRAM LTD.
anchoniunga Eultdjng. 1O Aa.akhrn$o Rood, Now Dothi- I l0OO1, tndtaTol: +9t 11 2331680.t Fax: +91 1l 23318072 o.maltirosponso@dclhsh lom.corn wobslto: www,dcmshdroh.comRoglsloro d Olflco; sth Floor, Koochon ungo Btd 9. 18 BorofthEmbs Road, Now Dothl- IiOOO 1, tndlaclil No. !7,t899D1!9!0PLCO34023 . (Fornorly OCMShdrdm Co^roltdatod Lrd )

S.
No.

ln Favour of

1 Mr. Ajay S.Shriram

Mr. Mkram S.Shriram

Chairman & Sr.Managing Dlrector

Vice Chalrman & Managing Oireclor

Corporate Office

Corpo.ate Omcs2

3 Mr. Ajit S. Shri.am Dy. Managing Oirec{or Corporato Office

4 Dr. N.J.Singh

Mr. K. K.Kaul

Whole Time Director EHS)

Sr. Executive Direclor

Corporate Offic€

SFC/SCW5

6 Mr. Sunil M.Radhakrishna Sr. Executive Director DSCL Sugar

7 Mr. A.K. Awasthi Chi6f Executive

ED&&BusinessHead

Hydro Power

Corporale OfficeI lvlr. Sovan Chakrabarty

9 Mr. J.K.Jain ED & CFO

Hariyali Kisaan Bazaar

Corporate Office

Bioseed lndia

10 Mr. Rajesh Gupta

Mr. Anil Kumar

President

President & Business Head
(Chsmicals)

11

'12 Dr. Sharad sharma

13

1/
Mr. Sushil Baveja

Dr. Paresh Verma

President & Head - Corporale HR

RBsearch Director

Corporato Offlce

Bioseed lndia

Corporate Office15 Mr. N.K.Garg Sr. Vico President

'16 Mr, Rajal Mukerjei Sr. Vico President I SBU H6ad -
Cement

Corporate Ottice

17 Mr. Parve€n Kumar Aggarwal Sr. Vicg P.esident

Sr. Vice President

Co.porate OFrice

SFC/SVC/SCW18 Mr, Prem Das

19 Mr, Rajlv Arora Vice Presldent SHRIRAM POLYTECH

DSCL SUGAR20 Mr. O.P.Gupta Vic€ President

21 Mr. Sanjay Chhabra Vice President

22 Mr. Vinoo Mehta Vlce Presldent SFC

Mr. Saket Jain Mc€ Presid€nt Fcnosla Building Syslem

Corporate Ollice24 Mr. Amit Agarwal JoinlVice Presidenl

Mr. Dinesh Sardana Joint Vice P.esident

Joint Vice President

DSCL SUGAR

DSCL SUGAR26 Mr. Anoop Singh

Shriram Fo illssrg & Chomlcots. Shriram AJkallS Chor,ricBls. OSCI Sugor. Btsood . Fono6ts Bulldlng Syslc,ns. Shiram Comonl

Corporate Offico

President

AGRI BUSINESS

l,il-
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Joint Vice President

Joint Vice President

GeneralManager

HARIYALI KISAAN
BAZAAR

(-.,
L

DSCL SUGAR

SFC/S

Fenesta Building System

Bioseed lndia

HARIYALI KISMN
BAZAAR

Resolved also that Shri Ajay S. Shriram, Chairman & Sr. Managing Director, and Shri
Vikram S. Shriram, Vice Chairman & Managing Director, be and are hereby severally
authorised to sign, seal, register and deliver the said Power of Attornies.

Resolved also that the common seal shall be affixed in the presence of either Shri Aiay S.
Shriram, Chairman & Sr. Managing Director or Shri Vikram S. Shriram, Vice Chairman &
Managing Dlrector and Shri B.L. Sachdeva, Company Secretary of the Company, who
shall countersign the same in token lhereof.

Resolved also that Shri B.L. Sachdeva, Company Secretary be and is hereby severally
authorized to take all necessary aclions, which are incidental and consequeniial to give
effecl lo the above resolutions.

(Sameet Gambhir)
Com SecretaryP,.any

\-

27 Mr. B.K.Khurana

28 Mr. Pradeep Tyagi

M.. Amarendra Kumar Rakesh

30 Mr. J.Bangrjee

31 Mr. K.Kesavan

GeneralManager

Gengral Manager (Finance &
Accounts)

Mr. Sudhir Kohli General Manager & Head Marketing

Addl. General Manager (Comm)- Loni DSCL SUGAR-

SVC

SHRIRAM POLYTECHMr. Saniay Dimri Addl. General Manager

Mr. A.K. Chakraborty

36 Mr. A.K.Mathur

37 Mr. Manish Joshi

Mr. Jacob Abraham

Addl. General Manager

Addl. General Manager

Asst. Geoeral Manag8r (Commercial)

DSCL SUGAR

HARIYALI KISAAN

-q4414R , _..
SAC, BHARUCH

DSCL SUGAR

SFC/SCW

Mr. Devesh Agarwal Senior Manager

40 Mr. S.N.Mittal

Mr. Anup Kumar Sharma or Manager

Senior Manager

41

Addl. Manager

Corporate Offlce

HAi rVAr-i'i(t-Sritiit
BATAAR

SVC42 Mr- Naresh Puniatli

Relainer43 Mr. sushil Handa

Certified True Copy
For DCM Shriram Ltd.

ry>

1,,,-

Mr. Shobhil Rastogi

Addl. General Manager
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Biosccrl Rcsearch India.

+t4Rajani Jaiswrl, Ph. D.
Managcr- Intellectual Property. Plant
Variety l'rotection, Conlractual and
Rclationship Managemcnt
c-mail- Rliani.JuiswrlrabioseE.l.com
Tel: +91 40 67066666: O4O 67066672
F'ax: +91 40 67066606

Via couricr

To,
The Chairman,
The National BiodiversiR Authority (NBA),
5th Floor, TICEL Bio Park
CSIR, Road, Taramani,
Chennai - 600 I 13

Ilnc losures:

(l) Anncx I (-lablc-4)

P

I
Division of DCM Shriram Limitcd 

--.-Plot No. 234. B Block Phase II,
Kavuri Hills, Hyderabad-500033,
Telangana, lndia

Dt: June 8,2019

BIOSEED

a\

,-n ^r^l

w l>
t3 t

llBABef:

Dcar Sir.

'l'his is rvith reference to the above mentioned application, please note that at the time of filing of the

application an incomplete Annex I has been submitted inadvertently. We hereby submits the completc

Annex I for your recordal.

'l'hanking you.

Sincerely

Rajani Jaiswal

2

/kr-

\1"r^

7u-
rt {r

rrir L

'q
**rl,

q*
,rltU

o$
DCM SHRIRAM

BI0SEED RESEABCH tNotA: plor No. 234, B.Block, KavuriHills-Phase ll, Hyderabad-500 033, India Ph: +91-40'6i06 6666, Fax : +91-40'6706 6606, ww\^/'bioseed'com

Begistered 0ffice : DCii Shrircn Linited, I st FlooL Kanchenjunga Euilding, 18 Earakhamba Boad, New 0elhi ' I l0 001.

CIN N0.174899011989P1C34923, {Formerly DCM Shrrram Coosolidaled ltd.l

Subject: Form I application accordine to Office Memorandum (OM) daled September 10.

2018. Ministry ofEnvironment. Forest and Climate Change (MoEFCC). Government of
lndia for p!'ior access to_seed material Cotton (Gosr.rui{rn lrirsurrrtr_)

({,nurI
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'fable: 1

S.

No.

23.
24
25

27

cTo362
cT'0363
c1'0364

,t ct'0365
cT0366
cT0367 Field collection

i4 SJF BGII Not Available
5002uG tl Not Available

.11[^---

Annexure I
Cotton

Geographical Location

2013
Not Available

201 5

20t5
lYed4"ldlqqd.all\aa!a!4lege*!eleqq 201 5
'Iir Gadwal. 2qLs_

2015Wad lli,Gadwa

l.

lleC&pq[,qq4lqLlvlablubnaca{4qs.,rs
Not Available

2015
N;.,;\*il;bi"
Not Available

__2015.__
_2015 _.

z0t5

35. Not Available
Irield collection Patrakalipuram,Bodi,Theni,Tamil Nadu
Irield collection Patrakalipur:rm,Bodi,Theni,'I'arnil Nadu

cT0312 Field collection Medikonduru,Guntur ,Andhra Pradesh

-19 c1'0174 F ield collection S irisarrna,Jainath,Adilabad ,-Lql-rygeTA

r6
17
l8

cT0370
- crotzt

qllut
cTO376

I"ield collection
Irield collection

2016

!cccyr$!lhe',44,!ebq4Js-!q!cera -
2016

Matafala.J

6

Germplasm
Accession

Name
I}RI I.15 I Not Available

Field collection Sh ival i,Dharwad,Karnataka

Date of
Accession

(Month,/Year)
Not Available

2009a

cT0323 Not Available Not Available Not Available
cT0324 Field collection

5 cT0325 Field collection
Pusuluru,Guntur,Andhra Pradesh

Vangipuram,Guntur,Andhra Pradesh
6 Field collection Phirangipuram,Guntur,Andhra PradeshcT0326

cT0327 Field collection Phirangipuram,Guntur,Andhra Pradeshl
8 cTo328 Field collection Phirangipuram,Guntur,Andhra Pradesh 2010

2010
2010

2010
2010

9 cT0329 Field collection Phirangipuram,Guntur,Andhra Pradesh 2010
t0 Field collection Kaza,Guntur,Andhra Pradesh 2010

cT033l Not Available

Field collection
Field collectioncTO332

cTO33i
Field collection H

ur Chal
Hadal4Amreli,Amreli,G rattl
ne Chali

Not Available
aharashtraal

Maharashtraal
F'ield collection Ganeshpur,Chal isgaon,Jalgaon,Maharashtra

cT0l36

cT0334
c'r0335

Field collection

t4
l5

11

l6
5OOTBGII Not Available

Not Available

Not Available
20t I

20l|
201 I
201 I

20n

5045 Not Availablet8
19. 5OO9BCII Not Available
70 268 Not Available

Not AvailableDH5l24
cT034l Field collectiqn SirwarqBel ,Karnataka

Not Availablc
Not Available

Guntur,Andhra Pradesh
Not Available

Not Available

524 Not Available Not Available
Not Available Not Available
Not Available Not Available

Not Availablc
Not Available
Not Available
Not Available

Not Availabl{.)
Not Available
Not Available

20t2

Field collection

ANJALI
FM958

LH 5124
cT0348

Not Available
Field collection

Shirava,Shahapur,Yadagiri,Karnataka

Thandrapadu,Gadwal,Mahabubnagar,Telangana
Not Available

Wadde i,Gadwal,Mahabub ,TC na

Field collection

Field collectiou
Field collection

Irield collectitln

!9
4t lugel!(!pvr-.Rgasthan 201 8

29.

10.

Source of
Accession

Not Available
cT0322

3

4.

cT0330

12.
t3.

21.
Not Available

22.

26.

28.



cT0377 Field collection
43. cT0378 Field collection Matafala,Jhadol,Udipur.Rajasthan
44 Field collection Chundawada,B ichhiwada,Dun garpur,Raj asthan 2018

201 845 cTO380 Field collection Chundawada,B ichhiwada,Dungarpur,Ra j asthan
46
11

cT038l Field collection Chundawada,Bichhiwada,Dungarpur,Ra jasthan 2018
cT0382 Field collection Matafala,Jhadol,Udipur,Ra jasthan 2018

201848. cT0383 Field collection Matafala,Jhadol,Udipur,Ra jasthan

49 cT0384 Field collection Matafala,Jhadol,Udipur,Raiasthan 2018
50 cT0385 Field collection Chundawada,Bichhiwada,Dungarpur,Ra jasthan z0t8
51 cT0386 Chundawada,Bichhiwada,Dungarpur,Raiasthan 201 8

52 cTo387 Field collection Chundawada,Bichhiwada,Dungarpur,Ralasthan 2018
5l cT0674 Field collection Kherva, Wankaner,Morbi,Guirat 20t8
54 cTo675 Field collection Ribda,Gondal,Raikot,Gu.irat 201 8

55. us 7067 Market Guntur, AP 201 8

56
MONEY
MAKER

Market Guntur, AP 2018

57 MAGNNA Market AP
Raichur, Karnataka

2018
58 RCTI 668 Market 201 8

59. cTO680 Field collection 201 8

4db'- 1>

Table: 2

65

6n

69

1l

72 8-t -32-P2

13 8-6-3 l- l
74 8-6-31-2

15 8-6-3 l-4
16 t5-2-l-6-2-7-1
1'l

18 I 5-2-6-3- I

t9-2-16

2018

Pusa lnstitute New Delhi
Pusa Institute New Delhi

Pusa Institute New Delhi

Pusa Institute New Delhi
Pusa [nstitute New Delhi

Pusa Institute New Delhi

Pusa lnstitute New Delhi

1993

t993

l99l
I 5-2- l- l2- I -3 Pusa lnstitute Nerv Delhi t993

t993Pusa Institute New Delhi

Pusa hrstitute New Delhi

Source & Geographical Location
Date of

Collection

In-house
Germplasm

Accession-/Name
of Variety

60 2-95-20 Pusa Institute New Delhi 1993

6t 2-95-32 199-l

62 2-95-34

63

2-95-35-4'7 Pusa Institute New Delhi

Pusa Institute New Delhi
Pusa Institute New Delhi
Pusa Institute New Delhi

t993

| 993

1993

t9932-95-3 8

2-98-20 Pusa Institute New Delhi
Pusa Institute New Delhil-39

8-t-4-t1

1993

t993

1993

t99l
8-t-37-P46

8-I-32-P37
1993

1993

79 1993

'7

201 8Matafala,Jhadol, Udipur,Raiasthan

cT0379

Field collection

Dondahal li, Devadurqa,Raichur,Kanlataka

S. No

2-95-35

Pusa Institute New Delhi

t993
1993

67.

64.

66.

Pusa Institute New Delhi

8-t-37-P26

Pusa Institute New Delhi

70.



l9- l8-3-5- l Pusa lnstitute New Delhi 1993

82 l9-27 -6-7 -t3-2-l Pusa Institute New Delhi 1993

83 t9-27-6-13-2 Pusa Institute New Delhi 1993

84 t9-27-6-t3-4 Pusa Institute New Delhi t993
85 t9-27-6-6-8 Pusa Institute New Delhi 1993

86 19-21-1-t2-t-27 Pusa Institute New Delhi
t9-27-7-12-t-29 Pusa Institute New Delhi 1993

88. BIP-28 Pusa lnstitute New Delhi 1993

89. BIP-38 Pusa Institute New Delhi 1993

90 3 | -38-23 Pusa lnstitute New Delhi 1993

91. 3 t-38-27 Pusa [nstitute New Delhi r 993

92 3 l -38-33 Pusa Institute New Delhi 1993

93. Pusa Institute New Delhi3 t-38-49 t993
94 3 t -3 8-52 Pusa Institute New Delhi t993
95. 3 l-38-56 Pusa Institute New Delhi 1993

96 4)- r- J Pusa Institute New Delhi i993
9'1 45-3-6-l Pusa Institute New Delhi 1993

98 45-f-6-14 Pusa Institute New Delhi t993
Pusa Institute New Delhi45-3-6-t4-t7 1993

100

9g

4s-3-6-99-3't Pusa Institute New Delhi 1993

45-3-6-99-39 Pusa Institute New Delhi 1993

102 45-3-6-14 Pusa Institute New Delhi 1993

103. 4s-1- r -40-P9 Pusa Institute New Delhi t 993

104. s4-3-r-40-l I Pusa Institute New Delhi t 99-.1

105 54-3-l-40-r 5 Pusa Institute New Delhi t993
106. Pusa Institute New Delhi 1993

107.

54-3-t-40-16
54-3- t -40- l9 Pusa Institute New Delhi t993

108. 54-3-t-4048 Pusa Institute New Delhi 1993

t09 54-3-t-40-56 Pusa Institute New Delhi 1993

I t0 54-3- l-40-59 Pusa Institute New Delhi 1993

lll. Pusa lnstitute New Delhi 1993

I t2. R- 169 Pusa [nstitute New Delhi 1993

I 13. R-l7l Pusa Institute New Delhi 1993

Pusa [nstitute New DelhiR- 173 r993

Pusa Institute New Delhi 1993R-174

Pusa Institute New Delhi \993
Pusa Institute New Delhi 1993

Pusa lnstitute Nerv Delhi tg9-l

R-l76
R-177

Pusa [nstitute New Delhi 1993

t20

I t't

Pusa Institute New Delhi l99l
R-178

R-179

Pusa Institute New DelhiR-t80
45-.1-6- t4-P5

11w 7tl

80,

8l
t9-2-17 Pusa Institute New Delhi

Pusa Institute New Delhi

1993

1993121

8

1993

1993

87

l0l.

R-167

It4.
r 15.

R-175I 16.

I t8.

il9.

t22.
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t23. t9-27-6-7 -t3-2-5
124.

150. csH-l185

t5l HS-974

152
HS-6A

(S.NAKED)

Pusa lnstitute New Delhi

Choudhary Charan Singh Haryana Agriculture
University Hisar - Haryana

1993

1993

t993

1993

08-6-26 Pusa lnstitute New Delhi t993
t25. F4-6 r Pusa Institute New Delhi t993

F4-82126 Pusa Institute New Delhi t993
t77 4s-3-6-t4-3 Pusa lnstitute New Delhi 1993

128 Pusa Institute New Delhi t99345-3-6-14-6

129. 45-3-6-t4-8 Pusa Institute New Delhi 1993

130 45-3-6-r4-17 Pusa lnstitute New Delhi t993
l3l Pusa lnstitute New Delhi 1993

t32 45-3-6-14-21 t993
133 188-6-3 Pusa Institute New Delhi 1993

Pusa Institute New Delhi 1993t34. F4-61

135 4-l I Pusa Institute N€w Delhi 1993

I36 4-45 Pusa Institute New Delhi 1993

4-7 4 Pusa Institute New Delhi 1993

138 4-80 Pusa Institute New Delhi 1993

t39 08-6-26 Pusa [nstitute New Delhi 1993

I40 PUSA-3 I Pusa Institute New Delhi 1993

Choudhary Charan Singh Haryana Agriculture
Universif Hisar - Haryana

1993t4l H3-6

t42 LFI.9OO Pun jab Agriculture University, Ludhiana- Pun jab 1992

143 HS-974
Choudhary Charan Singh Haryana Agriculture

University Hisar - Haryana
1993

F-846 Punjab Agriculture University, Ludhiana- Punjab

Central Institute for cotton Research, Coimbatore t9g3

t44

r45

t46

LRA-5 166

HS-90-80
Choudhary Charan Singh Haryana Agriculture

University Hisar - Haryana

I'IS.45

L1-77 7

Choudhary Charan Singh Haryana Agriculture
University Hisar - Haryana

Choudhary Charan Singh Haryana Agriculture
University Hisar - Haryana

1993

t41

148

\ 49. F-505 1992Punjab Agriculture University, Ludhiana- Punjab

Central Institute for Cotton Research, Regional
Station Sirsa - Haryana

1993

9

Choudhary Charan Singh Haryana Agriculture
Universit-v Hisar - [{aryana

45-3-6- t 4-l 8

Pusa lnstitute New Delhi

t37.

1992

1993



14- 76

153
HS-6,4A

(NAKED)

r 80. Ganganagar Ageti

Choudhary Charan Singh Haryana Agriculture
University Hisar - Haryana

S.K. Rajasthan Agricultural University (Agriculture

1993

I993

Research Station, Shri G -Ra asthan

l8l RSl'-9
S.K. Rajasthan Agricultural University (Agriculture

Research Station, Shri Ganganagar - Rajasthan)

!

154. HS-164
Choudhary Charan Singh Haryana Agriculture

University Hisar - Haryana 1993

155. FIS.I95
Choudhary Charan Singh Haryana Agriculture

University Hisar - Haryana
1993

156 HS.CP-2
Choudhary Charan Singh Haryana Agriculture

University Hisar - Haryana
t993

tsl . HS-CP-69
Choudhary Charan Singh Haryana Agriculture

University Hisar - Haryana
1993

r58. GH.98 Field Collection- Village Ding Mor, Sirsa 1993

LH-900

160 Field Collection - Village Kaimeri, Hisar 1997

t6t GH-l0l Field Collection -Village Sikanderpur, Sirsa 1992

t62 GH-102 Field Collection- Village Panniwala Mota, Sirsa

163 PUSA-3 I Pusa lnstitute New Delhi 1993

PUSA.3I.2 Pusa Institute New Delhi 1993

]l65 PUSA-45-2-2 Pusa Institute New Delhi 1993

t66 PUSA-45-3-3 Pusa Institute New Delhi 1993

t61. 45-3-6-l-P36 Pusa Institute New Delhi 1993

168. 45-3-6-2 Pusa Institute New Delhi 1993

169. 45-3-6-6 Pusa Institute New Delhi
170. 45-3-6-12 Pusa Institute New Delhi 1993

l7l. P45-4- I I -3 Pusa Institute New Delhi 1993

P54 Pusa Institute New Delhi 1993

173 P88(3 l -8-8) Pusa Institute New Delhi 1993

174 P-700A Pusa Institute New Delhi 1993

t75 P-703 Pusa Institute New Delhi 1993

P-703A Pusa Institute New Delhi 1993

P-704 Pusa [nstitute New Delhi 1993

P-709 Pusa lnstitute New Delhi 1993

t]1
r78

179 P-709-l Pusa [nstitute New Delhi t 99l

rgaIla!
1993

l0

V\
\

159. Punjab Agriculture University, Ludhiana- Punjab 1992

GH- 100

1992

164.

1993

112.

t76.
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182 RS-5 l3 S.K. Rajasthan Agricultural University (Agriculture
Research Station, Shri Ganganagar - Rajasthan)

Field Collection- Village Sikanderpur, Sirsa

Field Collection - Y illage 72, Shriganga Nagar

I993

1993

t99l

1992

1993

(

183. RS-952-l-7
S.K. Rajasthan Agricultural University (Agriculture

Research Station, Shri Ganganagar - Rajastlran)
t993

184 RS-953-17-s8
S.K. Rajasthan Agricultural University (Agriculture

Research Station, Shri Ganganagar - Rajasthan)
1993

185 RS-953-17-78
S.K. Rajasthan Agricultural University (Agriculture

Research Station, Shri Ganganagar - Rajasthan)
t993

t86 RS-955-74-2
S.K. Rajasthan Agricultural University (Agriculture

Research Station, Shri Ganganagar - Rajasthan)
1993

187. RS-956-34-4
S.K. Rajasthan Agricultural University (Agriculture

Research Station, Shri Ganganagar - Rajasthan)

188. RS-958-64-2
S.K. Rajasthan Agricultural University (Agriculture

Research Station, Shri Ganganagar - Rajasrhan)
1993

189.
S.K. Rajasthan Agricultural University (Agriculture

Research Station, Shri Ganganagar - Rajasthan)
1993

190. F4-22 Pusa Institute New Delhi t99l
l9l . F4-29 Pusa [nstitute New Delhi 1993

t97. F4- 82 Pusa Institute New Delhi

r9l. HS.46
Choudhary Charan Singh Haryana Agriculture

University Hisar - Haryana

1993

r 993

t94 GH-254 Field Collection - Nanded Maharashha 1993

H- I 156
Choudhary Charan Singh Haryana Agriculture

University Hisar - Haryana

Central Institute for Cotton Research, Regional
Station Sirsa - Haryana

Punjab Agriculture University, Ludhiana- Punjab

cst t-3 85

LH-1134

195.

196

t97

198 Sikandar

199 RAJ SEL.

l1

1995

Bikaneri Narma

t993
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200 LH- 1054 Field Collection - Village Abohar, Fazilka -Punjab 1995

02N',f- r 25 AICCIP Trial
02NT - l,l7 AICCTP'frial

02N2IIr r-56 r AICCIP Trial 2.002

AICCIP Trial

225

226

221

\^

201. Parent of NHH44 Marathwada Agricultural University, Parbhani 1995

202 GH-509 Field Collection - Village Sikanderpur, Sirsa 1996

203. GH-5 l0 Field Collection - Village-Chautala Distt-Sirsa 1996

204 GFI-5 I 2 Field Collection - Mnsa(Gujrat) 1998

205. cH-513 Field Collection - Mnsa(Gujrat) r 998

GH-5 l4 Field Collection - Mnsa(Gujrat) 1998

207 . GH-5 l6 Field Collection - Village Sikanderpur, Sirsa 1998

2 08. GH-5 l7 Field Collection - Village-Malout(Punjab) 1996

209. GH.s ] R Field Collection - Villaee Sikandemur. Sirsa | 993

210. GH-519 Field Collection - Village Sikanderpur, Sirsa 1995

2ll GH-520 Field Collection - Village Sikanderpur, Sirsa 1995

212 GH-521 Field Collection - Village Sikanderpur, Sirsa ts96

2t3. GH-526 Field Collection - Village Sikanderpur, Sirsa t99

2t4 GH-527 Field Collection - Mnsa (GujraQ t998

215 GH-528 Field Collection - Mnsa (Gujrat) 1998

216 GH-529 Field Collection - Mnsa (Gujrat) 1998

717 GH-533 Field Collection - Mnsa (Gujrat) 1998

2r8 GH-534 Field Collection - Village Sikanderpur, Sirsa I999

CFI-5]5 Field tlollection - Mnsa (Gujrat) 1999

GH-536 1999

2t9.

220.

22t. GH-542

Field'Collection - Mnsa(Gujrat)

F-ield Collection - Mnsa(Gu jrat)

222 cH-543 Field Collection - Mrsa(Gu jrat)

AICCIP'lrial 2002

1999

1999

22.3 NZHTI-5I5

02N'f- l2 I AICCIP Trial 2002

2002

tt8 02NT- l I 7

t2

L

2002

206.

2002



730. 2KNZHH-5 I 5 AICCIP Trial May 2000

231 . AICCIP Trial Mav 2000

232 2KNZHH-5 I7 AICCIP Trial May 2000
233 . 2KNZHH.5I AICCIP Trial May 2000
234. 2KNZHH-55 AICCIP Trial May 2000

235. 2KNZHH-56 AICCIP Trial May 2000

AICCIP Trial236. 02N2t{H-557 Mav 2002
237. 02N2HH-561 AICCIP Trial May 2002
238. 02N2Hlt-559 AICCIP Trial Mav 7002
239. 02N2HH-558 AICCIP Trial May 2002
240. 02N2HH-561 AICCIP Trial Mav 2002
24t . AICCIP Trial May 2002

Market May 2002
243. O2NZHH-5OI AICCIP Trial Mav 2002

244 02N2HH-51 I AICCIP Trial May 2002

245. 02N2HH-508 AICCIP Trial May 2002

246. 02N2t{H-507 AICCIP Trial N4iav 2002
247 . 02N2HH-512 AICCIP Trial May 2002
248 02NT-l l7 AICCIP Trial May 2002
249. 02NT-142 AICCIP Trial trlay 2007
250. 02NT-146 AICCIP Trial May 2002

251. 02NT-l2l AICCIP Trial Mav 2002

252. 02NT- 125 AICCIP Trial Mav 2002

253 . 02NT-127 AICCIP Trial May 2002
254. AICCIP Trial May 2002
255.

02NT-127

02NT- t47 AICCIP Trial Mav 2002
256 02NT-l3l AICCIP Trial Mav 2002

NZH52 AICCIP Trial May 2001257

NZHH-5O I AICCIP Trial
259 NZHH-502

NZHH-503 AICCIP Trial Mav 2001

26t NZHH-505 AICCIP Trial May 2001

NZTIH- I 52 AICCIP'l'rial May 2001

OzNZHH-55I AICCIP Trial May 2002

02NZFIH-552 AICCIP Trial
AICCIP Trial02NZHH-554

02NZHH.587 AICCIP Trial

May 2002

May 2002

02NZHH-553 AICCIP Trial Mav 2002

02NZHH.556 AICCIP Trial Mav 2002

1\v lq

229.

262

263

264

265

2KNZHH-5I4 AICCIP Trial

AICCIP Trial

AICCIP'trial

Ma 2000

May 2001

Ma 2001

Ma 2002

266

261

268.

lNv
2't0lr,

02NZHH.5I2

O2NZHH-5I3

AICCIP Trial

ll

I

:

02NT-108

\)}

May 2002

2KNZIIH.5 I 6

O2NZHH.562
Dhawal-2

258.

AICCIP Trial
260.

May 2002

May 2002



02NT- I 0l AICCIP Trial May 2002213.

02NT- l 08 AICCIP Trial May 2002.214.

02NT- I l3 AICCIP Trial Mav 200227 5.

216 02NT- I I 7 AICCIP Trial May 2002

217 . NZHH.I 52 AICCIP Trial April 1999

AICCIP Trial April 1999218. NZHH-sIO
AICCIP Trial April 1999279 NZHH.509
AICCIP Trial April 1999280 NZHH.5O7

28 t NZHH.5O6 AICCIP Trial April 1999

282. NZHH-sI I April 1999

283. Rasi776 BGII Hisar Market l3-05-2013
Hisar Market 09-05-2014284
Hisar Market 0l-05-2014285. Rasi-602

l0-05-201 8286 US-8I BGII Hisar Market

llt-' Qo

Ma 2002272.

Table 3

02NT- I 07 AICCIP Trial

303

304

305

106

301

108

.lKCIl l2l -fcmale

L

S.NO.

In-house
Germplasm

Accession/Variety
Name

Source Geographical Location Date of Accession
(Month/Year)

2014287. MFCI BG I Field collection __tvtet ulq@4Celfg!q4C4!u
Mahabubnagar, Telan gana288. MFCI BG II Field collection 2014

289. MFCz NBt Mahabubnagar, Telangana z0t4
290. MIIC2 BG I Field collection Mahabubnagar, Telangana z0t4
291. MFC2 BG II Field collection Mahabubnagar, Telangana 20t4
292. MFC] BG I Field collection Mahabubnagar, Telangana 2014
293. MFC] B(; II Field collection Mahabubnagar, Telangana 2014
294. MFC5 NBt Guntur, AP 201 5

2015295 . MFC5 BG I Guntur, AP
296. MFC5 BG II

SB289ll
MFC4

Chirutha Bt 2

Field collection Guntur, AP 2015
297 .

298.
299

Market Not Available 2013
Market Aurangabad, Maharashtra 20t5
Market Jalna, Maharashtra 20 l0

100

301 .

302

Raghav BG II Market Hisar - Harvana 20t0-2014

Leo cot
Market MUR MANDI, Hisar -

Haryana

22-05-20t3
Not Available

JKCH IO5O Bt
ACH I3].2 BG

Markct Hisar - Harvana
Market Not Available

Manieet Bt 2
ACE Bt

cK 212 BC il

Market Not Available Not Available
Market
Market

Market

Not Available Not Available
Not Available
Not Available
Not Available
Not Available

Not Available
Bullet

MIS'I Bollgard tl
Not Available
Not Available
Not Available309 Markel

14

AICCIP Trial

Rasi-773

\

Field collection

Field collection
Field collection.

2012-20t5

Market



10.

lll.

Om 3366
Shil Plus BG II

Zordar BG II
- Market 

._

Market
Hisar - Haryana

$v--
g\

2?-05-2013
20t2-2016

UNKNOMN I/5/20I4
Not Available

l5-05-2013
Not Available
Not Available

915/20r4, t2-05-2014
t2-05-20t4, 1t5t2014

09-05-20 t 4

t4-06-20t6

346
347

148

349.
350.

351.

352
153 tlalwan BG II
35_4

355
Market

Hisar - Ilarvana

JKCH 12l -male Market Not Available Not Available
JKCH 102 male Market Not Available

312. JKCH 121 -female Market
313. Rasi 134 Bt Market Not Available
314. Rasi 134 Bt Market Hisar - Haryana
315. Avatar BG II Market Hisar - Haryana

t6-04-20t2
t6-04-20t2

3 16. Bullet Market Hisar - Haryana t6-04-2012
3t7 Jaadoo Market Hisar - Haryana t6-04-2012
318. 653 BG II Market Hisar - Haryana t6-04-2012

ATM Market Hisar - Haryana t6-04-2012
Hisar - Haryana I 9-05-201 2650 BG II Market

30-07-20t2371
JKCH 99 double

Bt
Market

Aurangabad

Hisar - Haryana322. Market t6-04-2012
Hisar - Haryana323. Pan Cham BG II Market
Hisar - Haryana 26/4/201t, t6-04-20t2

t6-04-20t2
324. Ankur 3028 BG II Market
32s. Market Hisar - Haryana t6-04-20t2Jai BG I
326. Jai BG II Market Hisar - Haryana t6-04-20t2
321 . Aieet 133 BG II Market I Hisar- Haryana tGO4-20i2
328. Surpass Market Hisar - Haryana t6-04-2012

Market Hisar - Haryana tGo4-20t2329. Raja Bt 2
Hisar - Haryana330. Aiay Bt 2 Market t6-04-2012

33 l. Manieet Bt 2 Market Hisar - Haryana
332. Suma Bt 2 Market Hisar - Haryana

t6-04-20t7
t9-05-20t2

333. JKCH IO5O BG II Hisar - Haryana l9-0s-2012
334. JKCH OI09 BG II Market Hisar - Haryana
3 35. Market BathaindaRaghav Bt
336. RCI I 569 BG II Market Hisar - Harvana

2012-2013
04-05-20t3
t9-05-2012

337. First class Market Guntur, AP Not Available
Market Guntur, APMalini Bt 2

Bunny Bt 2 Market GunturA.{anded
t 5- l0-2012

03-08-2012 t3/717015

318

339.
340. Mallika Bt 2 Market Guntur/Shadnagar 03-08-2012 /2/7/2015/
34t. Malini Bt 2 Market Not Available Not Available
342. SP 7I49-II Market Not Available Not Available
343 RajaBt2 Market Hisar - Haryana 22-05-20t3
344 Anoop BG II Market Hisar - Haryana

Market Hisar - Haryana
Ankur 1028 BG II

I-eo cot BG ll
Market Hisar - Haryana
MarketJKCTI IO5O BtG II

Zordar BG ll MUR MANDI
Market Not Available

Anoop BG II

Jai BC II
Surpass

653 BG II Market
Markct

Market

Market
Hisar - H ana

Not Available

Hisar - H

156

,15 7 K('I I 999 BG II Market

l5

Hisar - Haryana 22-05-2013

Not Available
Not Available Not Available
Not Available

319.
320.

ACH 33-2

Market

Not Available

3 45.

Market

__ Hisar- HeryU4_
Hisar - I laryana 22-05-2013

l3-05-2013



L\v
g)

l5 8.

359

Table 4

.+00

Not Available
2015-20t6
20t5-20t6

Davan

JKCH I O5O BG II Market Not Available Not Available
RCH 602 BG II Market Hisar - Haryana 01-05-2014

160 US 2I BG II Market Hisar - Haryana 9t5t2014, 14-06-2016
36t Raia Bt 2 Market Not Available Not Available
362. Sowmva 135 BG [[ Market Aurangabad 05-07-2014
363 Azura Market Aurangabad 05-07 -2014

364. Azura Market Aurangabad I 1-07 -2014
365 Surpass Market Hisar - Haryana Not Available
366 Nikki Market Not Available Not Available
367 Mallika Bt 2 Market Aurangabad 28-07 -20t6
3 68. Mallika Bt 2 Market Aurangabad 28-07 -ZOt6

Market Hisar - Haryana t4-06-2016

Year
s

No.
Name of
Variety Source Geographical Location

2008-2009370 Chatrapathi Market Aurangabad (Maharashtra)
2008-2009371 Brahma Market Aurangabad (Maharashtra)

Market .Aurangabad (Maharashka)372 | Bunny BGI
Market Aurangabad (Maharashtra) 2008-2009Bunny BGII

Market
Aurangabad (Maharashtra); Davangere

(Kamataka);Guntur, Shadnagar
2008-2012374 Mallika BGII

Market Auran gabad (Maharashtra) 2008-2012375 RCH-2 BGII
Market Aurangabad (Maharashtra) 2008-2009376 NHH-44 BGII

r{.8 Market Aurangabad (Maharashtra) 2008-2009lll
Market Aurangabad (Malarashtra) 2009-2010

379 Mallika Aurangabad (Maharashtra)
180 MRCH 735 I.2 Market Aurangabad (Maharashtra)
l8l Kanak BGII Market Davangere (Karnataka) 2010-20t4

Vikam-5 BGII Market Davangere (Karnataka) 2010-2011
383 Bhaskar Market Davangere (Karnataka) 2010-201I

Market184 A.iee!155 Davangere (Karnataka) 2010-2018
38s Chirutha Market Davangere (Kamataka) 2010-201I
.]86 Dr.Brent Market Davangere (Karnataka) 2010-20t1
387 Bhaskar-9 Market Davangere (Karnataka)

-r 88 Tulsi-l l7 Market Davangere (Karnataka)
2011-2012

l89 Chamundi Market Davangere (Kamataka) 2011-20t7
190 Davangere (Kamataka) 20n-2011
391 Mallika Market Davangere (Karnataka) 20t2-2013

Jadoo Market Davangere (Karnataka)
Bliss Market Davangere (Kamataka)

2012-2018
20t3-2016

192
193

i 9,1 RCH-659 BGII Market Davangere (Karnataka) 2015-2015
195 Jai Market Davangere (Karnataka) 20t4-20t5

Minarwa Market 20t4-20t6
SB-289 E Market Not Available

Davangere (Karnataka)
3gl
.198

Bahubali Market Davangere (Kamataka)
2014-20t5

i99 RCH-659 Market Davangere (Kamataka) 2015-2018
MarketBhakti

Suvin Market.l0l
101 us -7067 Market

16

ere Karnataka 2017-2018

369. SIRHIND

2008-2009

378 Vikram-5
Market 2009-2010

2009-2010

182

20tt-2012

Mahadev Market

396

2014-7016

Davangere (Karnataka)
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C

7

8\NATIONAL BIODIVERSITY AUTHORITY

5" F oor. Tirel Bro Pa'1. Near Asr!.d.rs BuildinE, Iaranranr, CHt NNAI - 600 113
r fn{ -i.r -d !r; ,iri lralr. <Jr f;rr-3;n;.fr ir,}rG n_- t-, r,:

Ie .9:14.,2:4 r,;5:i/i LrLt .c.!rr,l,!! rr,!'.1,

)
4

F.NBA/rECH AppL tstrRFt22ls f q 0? f ftlifi/Date: 1o-'l.2O1g

qfrno,

Mr. Paresh Verma
President,
Bioseed South East Asia & Research Director,
M/s. DCM Shriram Limited,
Plot no.234, B Block Phase ll,

Kavuri Hills,

Hyderabad - 500 033

q-dEq/q6+fir,

Sir/Madam,

fqrq: qr+ffqifrreo-tih-qid.

Sub: Forwardino of receipt - Reoardinq

gskpr Fr{ rA-Ec,lE. 10,000/- (sc} Es 6$n qH tr4 61A.qn- d@r 89 dated 09-1-2019 {itTqt

Please find enclosed herewith T.R. No.89 dated 09-1-2019 for Rs. 1Q0OO/- (Rupees Ten Thousand
only) towards Form l.

r{.fffq /You rs f aithf u lly,

p!-' fVs. oia-+ I s. Kanchana)

glturerfr rorfrl to r Acco u nts of f ice r

$.'r
frarq-o:wla'
Encl: As above

:#il'n'l,

u
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u
u.
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K
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K
K
Z.

v
.v.
/r\
v.

*
v
t4f\

qh\

Original

(-/

G.A.R. 6 [Sec Ru|E 2. lil)
T.R. 5 [See Rule 83]

8g
No.

Received

with Letter No....

ft{lon= .b-er1oL. n1". r.( BereEha.a.ba, .Rasd

RECEIPT

Dated 1,1:391
n^. t7.l.s O-(.^J...Jhyira^ . L+r)

N. u llo oal
.................., doted...

thc sum or Rupees...I.o 1t"0"1""d.... .A"'fu

h Cdr
-ffi- on account or..I-Q\LT....D9.n.e....,...fl,9.ha8....dt: h: lz.:...l.K..
by Brr* Draft t\

Signaure
and i! o urerng O ffi ce,

( lo,on)- onal Siod versity AutboritY
Chennai
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National Biodiversitv Authoritv
(An Autonomous and Statutory Bodyof Mmrstry ol Envrronme(t and Forests, Goremmeil ol tndo) ia

'(e\ : +91 44 22U 2n7
Fax +9144 225412N
emailr lech@nbaindia.in

$bb6ile: www.nbaindia.orq

No. NBA,/Tech Appll9lTRF2219/18/18-19 (thru email only)

To

Dr. Paresh Verma,
President, Contractual and Relationship,
Sociates Management, Bioseed Research lndia,
Plot: 234, B Block Phase ll, Kavuri Hilla,
Hyderabad: 500 033

vF.h

Sir,
Sub: Form I application received from M/s. DCM Shriram Ltd - reg.
Ref: DD: No. 508476 o* ooll_?.?9].:.........

I invite your attention to Form I application to access the biological resources
for research purpose and acknowledge receipt of the same. On scrutiny of the said
application, the following documents/ information which are required for processing
are found lacking:

1) Provide full scientific name of cotton Gossypium spp. Including the species
name (lf available)

2) Provlde Authorization letter as in Annex-l in favour of Dr. Rajani Jaiswal as
well as self attested Govt. lD proof of such as Aadhaar/Driving Licence etc.,
as an agenUattorney of this application.

3) Authorization letter in favour of Mr. R.M. Singh, Dr. Rama Devi, Mr. Anil
Ansingkar, and Mr. Malleshppa along with their self-attested Govt. lD proof for
authorized to make collection/selection of the bio-resources.

4) lf the biological resources are collected or procured from the lnstitute/
Organization/ Company/local trader/individual, provide their exact contact
details (address and contact number).

5) lf the biological resources were collected in field, indicate whether the
biological material was sourced from wild (or) cultivated and its exact
collection locality (Village/TaluUDistricUState).

Hence, you are requested to provide the documents/ information called for
within 15 days from the date of receipt of this communication.

ln future, please make use of hassle-free e-filing of your application thru this
office website www.nbaindia.orq for access to biological resources and associated

dated: 23.01.2019

*pucxuer -P3)r:
8s

T|CELElo Parli

5th Floor, CSIR Road,

Taramani, Chennai- 600 113

Tarnil Nadu. lndie

paresh.verma@bioseed.com ; raiani.iaiswal@bioseed.com



traditional knowledge along with prescribed application fee and other supporting
documents.

Please acknowledge receipt

Yours faithfully,

(K.P. Raghuram)
Technical Officer (BS),

NBA, Chennai.
Encl. Annex-l

b-
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NBA Technical <techbs@nba.nic.in> Sat, Jan 26, 2019 at 11 :57 AM
To: paresh.verma@bioseed.com, raiani jaisu/al@bioseed.com
Cc: Vimal Tech Asst <absdesk2@nbaindia.in>, umagandhi NBA <umagandhi@nbaindia.org>. T Rabikumar <secretary@nba nic.in>, 'chairman, NBA'
<chainnan@ntra.nic.in>

Seeking details for FormJ application no. TRF 22'19- reg.

No. NBAfiech AppU9fiRF2219l'18118-19 (thru email only)

To

dated: 26,01.2019

Dr- Paresh Verma
President, Contractual and Relationship
Sociates Management, Bioseed Research lndia
Plol: 234, B Block Phase ll, Kavun Hilla
Hyderabad-500 033
5rr.

Sub: Form lapplication received ftom M/s. DCM Shriram Ltd - reg.
Ref: DD: No. 508476 dt. 0411212018

I invite your attention to Form I application CrRF 2219) to access the biological resources for research purpose and
acknowledge receipt of the same. On scrutiny of the said application, the following documents/ information which are
required for processing are found lacking:

1) Provide full scientific name of cotton Gossypium spp. lncluding the species name (lf available)
2) Provide Authorization letter as in Annex-l (Copy enclbsed) in favour of Dr Rajani Jaiswal as well as self attested
Govt. lD proof of such as Aadhaar/Driving Licence etc., as an agenuattomey of this application.
3) Authorization letter in favour of Mr R.M. Singh, Dr. Rama Devi, Mr. Anil Ansingkar, and Mr. Malleshppa along with
their self-attested Govt- lD proof for authorized to make collection/selection of the bio-resources.
4) lf the biological resourc€s are collected or procured from the lnstitute/ Organization/ Company/local
trader/individual, provide their exacl contact details (address and contacl number).
5) lf the biological resour@s were collected in field, indicate whether lhe biological malerial was sourced from wild
(or) cultivated and its exact colleciion localrty Mllageftabk/Districuslale).
Hence, you are requested to provide the documenty information called for within 15 days from the date of receipt of

this communication.

ln future, please make use of hassle-free e-filing of your application thru this office website www.nbaindia.org for
access to biological resources and associated tradilional knowledge along with prescibed application fee and other
supporting documents

Please acknowledge receipt

Yours faithtully,
sd/-

(K.P. Raghuram)
Technicsl Offcer (BS),

NBA, Chennai.
Encl. Annex-l

2 attachmenG

61 Anner l.docx
" 1,lK
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lur,thxu<e - PS blv-

cl*wl,t

g
B}Rajani Jaiswal, Ph. D.

Nlanager- lnlellectual Property, Plant
Vnrictl Prolection, Contractual and
Relati(rnship Management
c-mail : ll4isti-laisyal@bielegrl$qu
Tel +91 40 67066666;040 67066612
Fax: +91 40 67066606

Biosced Res€arch India,
Division ofDCM Shrirrm Limiled
Plot No. 234, B Bloclq Phase Il.
Kavuri Hills, Hyderabad-500033,
Telangana, India

Dt: June 8,2019

6rs-
BIOSEED

Via courier

13 L

ln la ior access to seed m unl

.t l9l3.3.19

Dcar Sir.

This is in r€sponse lo the queries received 26.1.19/3.3.19, we are herby submitting th€ required
information in response to the queries.

'l'hanking you.

Sincerelv

1

Rajani Jaiswal

Enclosures:

( l) Response to thc queries
(2) Copy ofthe authorization Letter
(3) Copy ofthe Photo ID
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OCM SHRIRAM
B I0SEED RESEARC H li,lDlA: Plot No. 234, 8-8lock, Kavuri H ills-Phase ll, Hyderabad 500 033, lndia Ph: + 9 1 -40,6 706 6666, tax : + 9 j -40 6706 6606, www. bioseed. com

Segistered 0lfice: Dcltl Shdram limited, ]st tloor. Kanchenjunga 8uildi0g, 18 Ba.akhamba 8oad, New Dethi 0 001
CIN N0. U489901I 989PLC 34 923, {Fomedy oCM Shdram Consolidated ttd.}

219/

b

To.
The Chairman,
The National Biodiversity Authority (NBA),
5th Floor, TICEL Bio Park,
CSIR, Road, Taramani,
Chennai -600 l13

Subject: F'orm t application accordin qr !0-
201 8. Ministry of Environment. Forest and Climate Chanee (MoEFCC). Government of

/,,"
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BIOSEED

Authorization Letter

I, Paresh Verma, President, Bioseed South East Asia & Research Dhector, Bioseed Research

India, Hyderabad hereby authorize Dr. R.M Singh, Dr. Rama Devi, Dr. Anil Ansingkar,

and Mr. Malleshappa S. M working as Scientist-Breeder, Bioseed Research India, Mokila,

Telangana to obtain Cotton (Gosq,fum spp.) for the purpose of conventional breeding

programrne of Bioseed Research India, a unit of DCM Shriram Ltd.

Paresh Verma Date:6/06/2019

Place: HyderabadPresidenf Bioseed South East Asia &
Research Director - Bioseed Research India
Plot No. 234, B Block
Phase II, Kavuri Hills
Hyderabad - 500 033
Tel: +91 40 67066666;040 67066622;
Mob:9347076327
e-mail: resh.verma@bioseed.com

a8

o$
DCM SHRIRAM

BloSEto SESEARCH lttlolA: Plot No. 234. B-Block, lGvuri Hills-Phase-ll, Hyderabad-s0o 033, lndia Phi +91-40-6706 6666, tax : +91-40 6706 6606, www.bioseed com

Begistered otfice : oCM Sh,ilam Limited, l st tloor, Kanchenjunga Euilding, l8 Barakhamba Road, New Delhi - 110 001.

CIN N0.t748990U989PlC34923, (Formerly DCM Shriram Consolidated Ltd.)
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Response to the queries

l) Provide full scientific name of cotton Gossypium spp. including the species name (lfavailable).

Ans: Scientific name: Gossypium hirsutum.

2) Provide Authorization letter as in AnnexJ (Copy enclosed) in favour of Dr. Rajani Jaiswal as well as selfattested Govt. ID proofofsuch as

Aadhaar/Driving Licence etc., as an agenVattomey ofthis application.

Ans: Please be informed that Form I application for Gossypium hirsutum filed by DCM Shriram Limited was signed by Dr. Paresh Verma, as

Dr. Verma is an authorized signatory of the Applicant. A copy of the Board resolution in favour of Dr. Verma was submitted with all the four
Form I application. Further, please note that Dr. Rajani Jaiswal is an employee of the applicant who is working as a Manager and is nodal person

for the entire NBA related matter of the company.

3) Authorization letter in favour of Mr. R.M. Singh, Dr. Rama Devi, Mr. Anil Ansingkar, and Mr. Malleshppa along with their self-attested

Govt. ID prooffor authorized to make collectior/selection ofthe bio-resources.

Ans: Please see attached the copy of self attested photo ID of Dr. R.M. Singh, Dr. Anil Ansingkar, Mr. Malleshppa and Dr. Rama Devi.

4) If the biological resources are collected or procured from the Institute/ Organization/ Company/local trader/individual. provide their exact

contact details (address and contact number).

5) If the biological resources were collected in field, indicate whether the biological material was sourced from wild (or) cultivated and its

exact collection locality (Village/Taluk/District/State).

Ans

1
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Tablc l

Gcrmplas
m

Accession
Namc

s.
No.

Source of
Accession

c 10332

Gcographical Location
Detc of

Accession
(i\tonth/l ear)

Di(lrict

\amc of
the pcrso
llulhorized
to (ollcct

('onl{rl
dctRils

State

Malleshappa 94.10t9t909

lvlalleshappa

Not
Availablc

Mallcshappa 1/ I 1r:

Malleshap

AP 91.1r)19t901)

Malleshappa

Malleshappa ()t l0t9r9l){)

Malleshappa 94.{0392909

Malleshappa 9440392909

Malleshappa

9140i92909

Maharashtra Malleshappa 9{.10:9290q

Mallcshappa 94403s2g0s

\,{allcshappa 9440.r92909

_ __-__.1

(

Nrture of
sp€cimcn

(live or dead ,
whole plint
or its pf,rts

like leaf.
seed, flower,

stem etc.
thereof

Qusntity 'I o$ n/ Taluk
Villagc /

Psnch.yrl

I
I]RH45I

Not
Available

Not Available Not Available Seeds l0-200 gms Not Available Not Available Not Availablc
Not

Available
2.

cT0322
Field

collection
Shivali,Dharwad,

Kamatrka
2009 Seeds l0-200 gms Shivali Shivali Dhanvad Kamataka

t.
cT0323

Not
Available

Not Available Seeds I0-200 8ms Not Available Not Available Not Available

Seeds l0-200 gms Pusuluru Pedananipadu Cuntur
.t

c't0324
Field

collection
Ptauluru,Guntur,
Andhra Pradcsh

2010

Field
collection

Va[gipuram,Guntur.
Andka Pradesh

2010 Seeds 10-200 gms Vangipuram Prathipadu Guntur Malleshappa5
cT0325

l0-200 gms Phirangipuram Phirangipuram GunturField
collection

Phirangipursm,Guntur,An
dha Pradesh

2010 Seeds
6.

c1'0326

Seeds l0-200 gms Phirangipuram Phirangipuram GunturField
collectioo

Phirangipuram,Gunhrr,A,
dhra Pradesh

2010
7

cT0327

Seeds l0-200 gms Phirangipuram Phirangipuram Gun(urc'r0328
Field

collection
Phirangipuram,Guntur.An

dhra Pradesh
20 t08

Sceds l0-200 gms Phirangipuram Phirangipuram CunturField
collection

Phirangipuram,Guntur,An
dhra Pradesh

2010
9

CT0329

Sceds 10-200 gms Kaza Mangalagiri GunturField
collection

Kaza,Guntur,Andhra
Pradesh

20 t0t0 cT0330

Not Available Not AvailableSeeds l0-200 gms Not Available
Not

Availablc
MalleshappaNot

Available
Not Available Not AvailableCTO33I

Ganeshpur Chalisgaon JalSaon20t I Seeds l0-200 gmsField
collectio.l

Ganeshpur,ChalisglotlJal
gaon,

Maharsshtra

Seeds l0-200 gms lladala Arnreli Anrreli GuiaratField
collection

201 I
Hadala,Amreli,Amreli,Guj 

Irat I
t3 cT0333

Jalgaon20t I
Field

collection

Hingone,Chalisgaon,Jalga

Maharashtra
cTo3l4 Ilingonc

l0-200

l0-200 gms Chalisgaon

Chali Jalgron201I

Seeds

SecdsField Ganeshpur.Chalisgaon,JalI5 cTo335

2

l4

Maharashtra Nlallcsh 91.1r'r9:909

9440392q09

I

I
-l

s44o3e2sos 
i

9440392909 
|

Maharashtra

Not Availablc

ll.

12.



collectioD

(A
er

)
6-

gaon,
Maharashtra

l6 cT0335 angr AndhrField
collection

puram,Guntur
a Pradesh 20ll Seeds l0-200 gms Vangipuram Prathipadu Guntur AP

5OOTBCII Not
Available Not Available Not Available Seeds l0-200 ems Not Available Not Available Not Available Not

Available
18. 5045 Not

Available Not Available Seeds l0-200 gms Not Available Not Available Malleshappa
Not

Availablet9 5009BGlI Not
Available Not Available Not Available Seeds l0-200 gms Not Available Not Available Not Available Not

Availablc Mallcshappa
20 268 Not

Available Not Available Not Available Seeds l0-200 gms Not Available Not Available Not
Available Mallcshappa

2t Dt{5l24 Not
Availablc Not Available Not Available Sccds l0-200 glns Not Available Not Available Not Available Not

Available Malleshappa 9140392909
22 c10343 Field

collcction Sirwara"Bellary,Kamataka 2012 Seeds l0-200 gms Sirwara Bellary Bellary Karnataka Malleshappa 9440392909
23 524 Not

Available Not Available Not Available Seeds l0-200 gms Not Available Not Available Not Available Not
Available Mallcshappa

24. ANJALI Not
Available Not Available Not Availsble Secds 10.200 gms Not Available Not Available Not

Available Malleshappa
25 FM958 Not

Available Not Available Not Avsilable Seeds l0-200 gns Not Available Not Available Not Available Not
Available Malleshappa 944039290S

26 cT0348 Field
collection

ShiravqShahapur ,Yadagiri

Kamataka
2013 Seeds l0-200 gms Shirava Shahapur Yadagiri Kamataka Malleshappa 9440i92909

21 LH 5124
Not

Available Not Available Not Available Seeds l0-200 gms Not Available Not Available Not Availablc Not
Available Malleshapp6

28. cT0362
Field

collection
Thandrapadu,Gadwal,

Mahabubnagar,Telangana 2015 Seeds l0-200 ems
'Ihandrapadu Gadwal Malabubnagar Telangana Malleshappa 9440392909

19 cT0363
Field

collection

Waddepalli,Gadwal,Maha
bubnagar,
Telangana

2015 Seeds l0-200 gms Waddepalli Cadrval Mahabubnagar Telangana Mdlcshappa

30 cT0364
Field

collection

Waddepalli,cadwal,Maha
bubnagar,
Telansana

2015 Seeds l0-200 gms Waddepalli Cadwal Telangana Malleshappa

3l cT0365
Field

collection
Thandrapadu,Gadwal,Mah

abubnagar,Telangaaa
2015 Seeds l0-200 gms Waddepalli Gadrval

Mahabubnagar

Mahabubnagar '[elangana

Field
collection

Waddepalli,Gadwal,Maha
bubnaga!,
Telanga[a

2015 Seeds l0-200 gms Waddepalli Gadrval Mahabubnagar Telargana Malleshappa32 c-r0366

MallcshappaWaddepalli Cadwal Mahabubnagar Telangana2015 Seeds
Field

collection
Waddepalli,Gadwal,Maha

bubnagar,33 cr0367

Malieshappa I slnosozsoo

Malleshappa g44}392s)s 
i

9:14039290e

9440392909 I

9440392905

9440192900

944o3e2eoe 
I

9.14039100s

9,14019?90q

Malleshappa 9440192909

9440.1q2909

3

').l.lt).irr.r)lrr)

17.

Not Available
Not Available

Not Available 9440392909

Not Available

l0-200 gms

,(
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5,1 cT0675
Field

collection
Ribda,Gondal,Rajkot.Gujr

at
20r8 Seeds l0-200 gms Ribda Condal Raj kot Cuiarat Malleshappa l raqo:rzso,

Mallcsh

9140t92q0e

Malieshappa \) l1l):!.iLl)\)

('ontact
dcteils

9728137 1

9728li7lt I

55. us 7067 Market Guntur, AP 2018 Sccds l0-200 srns Guntur Guntur Guntur

56
MONEY
MAKER

Market Guntur, AP 2018 Sceds l0-200 gms Cuntur Guntur AP Mallcshappa

Market 20t 8 Seeds l0-200 gms Guntur
MAGNN

Cuntur Guntur AP

2018 Seeds58 RCH 668 Markct Raichur, Kamatska l0-200 sms Raichur Raichur Raichur Ka.rnataka Mallcshappa 9440192909

Field
collection

Dondahalli,
Devadurga,Raichur,Kamat

aka
20t8 Seeds 10-200 gms Dondahalli Devadurga59 cT0680 Raichur Karnataka Mallcshappa

Table 2

s
No

In-house
Germplasm

Accession/Namc
ofVariety

Source &
Geographical

Location

Date of
Collection

Nsture of
spccimen

(livc or deld
, whole plrnt
or its prrts
likc lc.f,

saad, florvcr,
st€m etc.
thereof

Quantity
Villsge /

Panchiy.t
Town/
Trluk I)i\trict Statc

pcrson
sulhoriTed 1o

collcct

60 2-95-20
Pusa Institute New

Delhi
1993 Seeds l0-200 gms Dclhi Delhi Dclhi Dclhi Dr . R. M. Singh 9728 t]7 r n

97281371ll6t 2-95-32
Pusa lnstitute New

Delhi
1993 Seeds Delhi Delhi Dclhi Delhi Dr . R. M. Singh

62 2-95-34
Pusa lnstitute New

Delhi
1993 Seeds Dclhi Delhi Delhi Dclhi Dr . R. M. Singh 9728 t3 7 1

63 2-95-35
Pusa Institute New

Delhi
1993 Seeds l0-200 gms Dclhi Delhi Dclhi Delhi Dr . R. M. Singh 972813't t 11

64 2-95-35-47
Pusa lnstitut€ New

Delhi
1993 Seeds 10-200 gms Delhi Delhi Dclhi Delhi Dr . R. M. Singh 97281371 I I

65 2-95-38
Pusa Institute New

Delhi
Seeds l0-200 gms Delhi Delhi I)clhi Dclhi Dr . R. M. Singh

66 2-98-20
Pusa lnstitute New

Delhi
1993 Seeds l0-200 gms Delhi Delhi Dclhi Delhi Dr. R. M. Singh

67 Mar-39
Pusa Institute New

Delhi
1993 Seeds 10-200 gms Dclhi Delhi t)clhi Delhi Dr. R. M. Singh 9728ti7 l

68 8-t-4-17 Pusa Institute New 1993 Seeds l0-200 gms Dclhi Delhi Dclhi Delhi Dr. R. M. Singh 9728t3711t

5

9.14019290e

9440392909

Cuntur

57. Guntur, AP

10-200 gms

10-200 gms

1993



Delhi

('6
o-

)

69 8-1-32-P26
Pusa lnstitute New

Delhi
1993 Seeds l0-200 gms Dclhi Delhi Delhi Delhi

Pusa Institute New
Delhi

r993 Sceds'70 8- l-32-P46 Delhi Delhi Dclhi l)elhi

Pusa Institute New
Delhi

10-200 gmsSeeds7l 8-l-32-P37 r 993 Delhi Dclhi Dclhi Delhi Dr . R. M. SinSh

72 8-t-32-P2
Pusa lnstitute New

Delhi
t993 Seeds l0-200 gms Delhi De lhi Delhi Delhi Dr . R. M. Singh

Pusa Institute New
Delhi

1993 Seeds 10-200 gms Delhi Delhi Dclhi Delhi'73 Dr . R. M. Singh 97281-',t7lll

l0-200 gms8-6-3t-2
Pusa Institute N€w

Delhi
1993 Seeds Delhi Delhi Delhi I)clhi't4 Dr . R. M. Singh

l0-200 gmsPusa Institute New
Delhi

r993 Sceds Delhi Delhi DelhiDelhi Dr . R. M. Singh15 8-6-31-4 s728l37 l

1993 Seeds 10-200 gms Delhi Delhi De lhi Delhit5-2-t-6-2-7 - | Pusa Institute New
Delhi

Dr . R. M. Singh16 9728137 t I I

1993 Secds 10-200 gms Delhi Delhi De lhi Delhi Dr . R. M. Singh77 t5-2-l-12-l-3 Pusa Institute New
Delhi

97281371t)

Sccds 10-200 gms Dclhi Delhi Dclhi I)clhiPusa Institute New
Delhi

1993 Dr . R. M. Singh78 15-2-6-3-l 972t t7l l l

Sccds l0-200 gms Delhi Delhi Dclhi Delhi Dr . R. M. Singh
Pusa Institute New

Delhi
1993 972813711179 t9-02-2016

Seeds l0-200 gms Delhi Delhi Delhi Delhi Dr . R. M. SinghPusa Institute New
Delhi

1993 97281371 I i80 t9-02-2017

Sccds l0-200 gms Delhi Delhi Delhi I)elhi Dr . R. M. SinghPusa Institute New
Delhi

19938t l9-18-3-5- l

Delhi Delhi DelhiSeeds l0-200 gms Delhi Dr . R. M. SinghPusa lnstitute New
Delhi

1993 97281371t9-27 -6-7 - l3-2-
I

Secds l0-200 gms Delhi Delhi Delhi I)elhi Dr . R. M. SinghPusa Institute New
Delhi

r99383 t9-27 -6- l3-2

Delhi Dclhi Delhi Dr . R. M. Singhl0-200 gms I)clhi 9721{l:r7lllPusa Institute New
Delhi

t99384

Delhi Delhi Dclhi Delhi Dr. R. M. Sinsh1993 Sceds l0-200 gms 97281311'lPusa Institute New
Delhi85 t9-27 -6-6-8

Delhi Dclhi I)clhiSceds l0-200 gms Delhi Dr . R. M. Sinohr993
Pusa lnstitute New

Delhi86 t9-27 -7 - 12- 1-2'1

Delhi Delhi Dclhi I)elhi D. . R. M. SinghSeeds 10-200 gmsPusa Institute New 1993t9-2't -7 - 12-t-298'7

Dr . R. M. Sinsh q72l 
-',t7l

Dr. R. M. Singh 9728t371II

c)728 l]7] I l

9728 ti 7 I

97281 .',i71 I I

97281371 I I

6

L

97281i7tIl

l0-200 gms

8-6-31-l

82

97281371t1

Secdst9-27-6-13-4

9728137 fi1



Delhi

<r
(7

+\n

Pusa Institute New
Dclhi

t993 Seeds88 BIP.28 l0-200 gms l)clh i I)elh i Dclhi Dclhi

89 BtP-38
Pusa Institute Ncw

Delhi
1993 Sceds l0-200 gms Delhi Dclhi Delhi Dclhi Dr . R. M. Singh

90 3 t-38-23
Pusa lnstitute New

Delhi 1993 Sccds l0-200 gms Delhi Dclhi Delhi l)elhi Dr . R. M. Singh

Pusa Institute Nelv
Delhi

1993 Seeds l0-200 gms Delhi9l 3t-38-27 Delhi I)clhi l)elhi Dr . R. M. Singh

3l -38-33
Pusa Institute New

Delhi
1993 Seeds l0-200 gms Deihi Delhi92 Delh i Delhi Dr . R. M. Singh

Pusa Institute New
Delhi

1993 Seeds l0-200 gms Delhi Delhi93 31-38-49 Dclhi I)elhi Dr' . R. M. Singh

1993 Seeds l0-200 gms Delhi94 3l-38-52 Delhi Dclhi De lhi Dr . R. M. Singh 9728137 n I

Pusa Institute New
Delhi

1993 Seeds l0-200 gms Delhi Dclhi I)clhi95 3l-38-56 Dclhi I)r . R. M. Singh 97281371

Pusa Institute New
Delhi

1993 Seeds l0-200 gms Delhi Dclhi Dclhi Dclhi Dr . R. M. Singh96 45-3-3

r993 Seeds l0-200 gms Delhi Delhi Delhi4s-3-6-l
Pusa Institute New

Delhi
Dclhi Dr . R. M. Singh97 9728137 t I I

1993 Seeds l0-200 gms I)elhi Dclhi Delhi Delhi
Pusa Institute New

Delhi
Dr , R. M. Singh98 45-3-6-t4

t993 Seeds l0-200 gms Delhi Dclhi Delhi DclhiPusa Institute New
Delhi

Dr. R. M. Sinah99 4s-3-6-14-17

Delhi Dclhi1993 Sceds 10-200 gms Delhi I)clhi Dr . R. M. Singh
Pusa lnstitute New

Delhir00 45-3-6-99-37

l0-200 gms Delhi Delhi Dclhi Delhi1993 Secds Dr . R. M. Sinsh101 45-3-6-99-39

Delhi1993 Secds l0-200 gms De lhi De lhi Dr . R. M. SinghPusa Institute New
Delhi

972lil37 l102 45-3-6-t4

Delhi Delhi I)elhi1993 Seeds l0-200 gms I)r. R. ivl. SinghPusa Institute New
Delhi103 45-3- t-40-P9

Seeds l0-200 gms Delhi Delhi Delhi Dclhi Dr . R. M. Singh1993
Pusa Institute New

Delhi104

l0-200 gms Delhi Delhi I)elhi I)clhir993 Seeds
Pusa Institute New

Delhi54-3-l -40- 15105

l0-200 sms Delhi Dclhi Dclhi I)clhi Dr . R. M. Singh1993 Secds 9728ri71 I IPusa Institute Newr06 54-3- l -40- l6

Dr. R. M. Sinah e72S ti 7 t I

9728137 I

972l t7l l t

9728137 t 1 I

9728137 t I I

9728137 1

9728tl7tII

97281371 I I

q7l8 t-'j7 lI t

9728137 1

97281371I I

7

Dr . R. M. Sinah 9'118137tIl

9728137|| t

Pusa Institute New
Delhi

Pusa Institute New
Delhi

Delhi

Delhi

54-3-t-40-11

q728r-r7ll r 
i

l

l

---1



Dclhi

o
o
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107 54-3- I -40- r9
Pusa Institute New

Delhi
1993 Seeds l0-200 gms Delhi Dclhi Delhi Delhi

108 54-3- l -40-48
Pusa Institute New

Delhi
1993 Sccds l0-200 gms Delhi Delhi I)clh i Delhi Dr . R. M. Sinsh

109 54-3- l-40-56
Pusa lnstitute New

Delhi
Secds l0-200 gms Delhi Delhi Dclhi Dr . R. M. Sinsh

Pusa lnstitute New
Delhi

1993 Seeds l0-200 gms Delhi110 54-3-l -40-59 Delhi Dclhi Dclhi Dr . R. M. Sinsh

l0-200 gmsll1 R- 167
Pusa Institute New

Delhi
1993 I)elhi Delhi Delhi Dclhi Dr . R. M. Sinsh

Sccds Delhi112 R- t69
Pusa Institute New

Delhi
1993 l0-200 gms Dclhi I)elhi Dclhi Dr . R. M. Singh

Secds 10-200 gms Delhi Dclhi113 R-l7t Pusa Institute New
Delhi

1993 Dclhi Delhi 9728 t37 t

Pusa lnstitute New
Delhi

1993 Seeds 10-200 gms Delhi Dclhi Delhi Delhi Dr . R. M. Singhll4 R- 173 9728 r 37 t

Secds 10-200 gms Delhi Dclhi Delhi Dclhi Dr . R. M. SinghR- 174
Pusa Institute New

Delhi
1993115 q7281:r7 l

Pusa Institute New
Delhi

1993 Secds 10-200 gms Delhi Delhi Delhi Dclhi Dr . R. M. Singhll6 R-175 9728r37111

1993 Seeds l0-200 gms Delhi Delhi Delhi Dclhi Dr . R. M. SinghR-176
Pusa Institute New

Delhi
9'128t37fi1t1'7

Delhi Delhi Dclhi Dclhi1993 Seeds l0-200 gms Dr . R. M. SinghR-177
Pusa lnstitute New

Delhi
9728137 t I I118

l0-200 gms Delhi Delhi Delhi Dclhi1993 Seeds Dr . R. M. SinghPusa lnstitute New
Delhi

9728r371tlll9 R- 178

Dclhi Delhi Delhi Dc lhi Dr . R. M. Singh1993 Seeds 97?8l]7n I
Pusa lnstitute New

Delhit20 R- 179

l0-200 gms Delhi Delhi Delhi Delhi Dr. R. M. Sinsh1993 Seeds 9728t3711rPusa lNtitute New
Delhit2t R-180

Delhi Delhi Dclh i I)clhi Dr. R. M. Singh
I

1993 Seeds l0-200 gms 9728r3711tPusa Institute New
Delhi\22 45-3-6- l4-P5

l0-200 gms Delhi Dclhi I)elhi Delhi Dr. R. M. Sinsh1993 Secds19-27 -6-7 -13-2-
5

Pusa Institute New
Delhi123

Delhi Dclhi l)elhi Delhi Dr . R. M. SinghSecds l0-200 gms 9728137 t
Pusa Institute New

Delhi
199312.1 08-06-2026

l0-200 gms Delhi Delhi Delhi Dclhi Dr. R. M. Singh1993 Secds 9728t 17t llPusa Institute New125 F4-61

l)r. R. M. Sinqh 9728t371 I I I

9728t 371| 1

e72f l7 ll l

9728137r|1

e7l8lt7lll

8

(

1993 Delhi

Secds

Dr . R. M. Singh

10-200 gms

9'728137 t t t

q728 l]7 r 
I



0

o

Dclhi

)_

t26 F4-82
Pusa Institute New

Delhi 1993 Sceds l0-200 gms De lhi Delhi Dclhi l)elhi 9728l]71I IDr . R. M. Singh

12',7 45-3-6-14-3
Pusa Institute New

Delhi
1993 Sceds l0-200 gms Delhi Delhi Delhi I)elhi Dr . R. M. Singh 9't28l31lt I

128 45-3-6-t4-6
Pusa Institute NeN

Delhi
Seedst993 l0-200 gms Delhi Delhi Dclhi I)elhi Dr . R. M. Singh

t29 45-3-6-14-8
Pusa lnstitute New

Delhi
1993 Seeds l0-200 gms Delhi Dclhi Delhi Delhi Dr . R. M. Singh 9728137llt

130 45-3-6-14-17
Pusa lnstitute New

Delhi
I993 Sceds l0-200 gms Delhi Delhi Dclhi I)elhi Dr . R. M. Singh

t3l 45-3-6-14-18
Pusa Institute New

Delhi
t993 Seeds 10-200 gms Delhi Delhi Delhi Delhi Dr . R. M. Singh

Pusa Institute Nevr'
Delhi

1993 l0-200 gms Dclhi Dclhi Delhi I)elhi132 45-3-6-14-21 Dr . R. M. Singh 9728t37r I I

l0-200 gms Delhi Delhi133 188-6-3
Pusa Instilute New

Delhi
r993 Seeds Delhi t)elhi Dr . R. M. Singh 9'728137111

1993 Seeds l0-200 gms Delhi Delhi Delhi I)elhi Dr . R. M. Singh134 F4-61
Pusa Institute New

Delhi
9728137|l I

l0-200 gms Delhi DclhiPusa Institute New
Delhi

1993 Seeds Dclhi I)elhi135 04-Nov 97:81.',i7tIIDr . R. M. Singh

10-200 gms Delhi Delhi DelhiPusa Institute New
Delhi

t993 Seeds I)clhi Dr . R. M. Singhr36 Apr-45

Seeds l0-200 gms Delhi Delhi Dclhi I)clh i Dr . R. M. SinghPusa Institute New
Delhi

1993 e728t-',r7 l137 Apr-7 4

Sccds l0-200 gms Delhi Dclhi Dclhi Delhi Dr. R. M. SinshPusa Institute New
Delhi

1993138 Apr-80

Delhi Delhi DelhiDelhiSeeds l0-200 gms Dr . R. M. SinghPusa Institute New
Delhi

1993139 08-06-2026

DclhiSeeds l0-200 gms I)elhi Dethi Delhi Dr . R. M. SinghPusa Institute New
Delhi

1993140 PUSA-31

Hissar HaryanaSceds 10-200 gms Hissar Hissar Dr . R. M. Singh

Choudhary Charan
Singh Haryana

Agriculture
University Hissar -

Haryana

1993l4l HS-6

l,udhiana Dr . R. M. Singht0-200 gms Ludhiana Ludhiana 9728t.',r7tl l1992 ScedsPunjab Agriculture
University,t12 LH-900

97281t71 r r

9728117111

972f .r 7 n l

97281371 I I

9728r371

9

972813'1n1

Seeds

972Et37lII

Puniab

9728137 t I l

l



Ludhiana-

,{
o

\
.<

143 HS-974

Choudhary Charan
Singh Haryana

Agriculture
UniveEity Hissar -

Haryana

r993 Seeds 10-200 gms Hissar Hissar I lissar llarl'ana

1992 Sccds l0-200 gms Ludhiana l-udhianat44 F-846
Punjab Agriculture

University,
Ludhiana- Punjab

l

l,udhiana

l0-200 gms Coimbtore Coimbtoret45 LRA-5166
Central Institute fo.

cotton Research,
Coimbatore

1993 Sceds Coimbtore Tamil Nadu Dr. R. M. Sinqh

l0-200 gms Hissar tlissar I Iissar Ilarvana Dr . R. M. Singh

Choudhary Charan
Singh Haryana

Agriculture
University Ilissar -

Haryana

1993 Seedsr46 HS-90-80

Ilissar Haryanat993 Seeds Hissar Hissar

Choudhary Charan
Singh Haryana

Agdculture
University Hissar -

Haryana

t47 HS-45

Hissar Ilissar Haryana Dr . R. M. SinghSecds l0-200 8ms Hissar

Choudhary Chamn
Singh Haryana

Ag culture
University Hissar -

Haryana

1993148 H-777

Ludhiana Punjab Dr . R. M. SinshSeeds l0-200 gms l.udhiana Ludhiana1992149 F-505
Punjab Agriculture

University,
Ludhiana- Punjab

Sirsa Haryana Dr . R. M. Singhl0-200 gms Sirsa Sirsat 993 Secds

Cenual lnstitute for
Cotton Research,
Regional Station
Sirsa - Haryana

150 csH-1185

Dr . R. M. Singhtlissar flissar Ilissar I.lar),anaSccds 10-200 gmst993HS-974

Choudhary Charan
Singh Haryana

Agriculture
University Hissar -

l5l

Dr. R. M, Singh 9728t371

97lt{t.r7l|l

972titi7l ll

Dr . R. M. Singh 9728r371ll

972813',1111

9728]]71rr

7(

10

9728]]7tIr

Punlab

l0-200 gms

9'r28t371I I

Dr. R. M. singh 
I 
ezzar:zrrr 

I



^/.|9

-\9.

ana

IS? HS.64
(S.NAKED)

Choudhary Charan
Singh l-laryana

Agriculture
University Hissar -

Haryana

1993 Secds l0-200 gms Hissar Hissar

r53
HS-6AA

(NAKED)

Choudhary Charan
Singh Haryana

Agriculture
University Hissar -

Haryana

r993 Seeds 10-200 gms Hissar Hissar I lissar Haryana Dr . R, M. Singh

154 HS-164

Choudhary Charan
Singh Haryana

Agriculture
University Hissar -

Haryana

1993 Secds l0-200 gms tlissar Ilissar Hissar Haryana Dr. R. M. Singh

155 HS-195

Choudhary Chfian
Singh Haryana

ASriculture
University Hissar -

Haryana

r993 Sceds l0-200 gms Hissar Hissar llissar Haryana Dr . R. M. Singh

l0-200 gms Hissar Ilissar156 HS-CP-2

Choudhary Charan
Singh Haryana

Agriculture
University Hissar -

Haryana

1993 Seeds Hissar Haryana Dr. R. M. Singh

Seeds l0-200 gms Hissar Hissar Hissar IlaryanaHS-CP-69

Choudhary Charan
Singh Haryana

Agriculture
University Hissar -

Haryana

1993 Dr . R. M. Singh e728lt7t llr5'7

Seeds l0-200 gms Ding Mor Sirsa Sirsa I laryana Dr. R. M. Sinqh158 GH-98
Field Collection-

Village Ding Mor,
Sirsa

1993

l0-200 gms t,udhiana Ludhiana Ludhiana Punjab1992 Seeds Dr. R. M. Singht59 LH-900
Punjab Agriculture

lJniversity,
Ludhiana- Punjab

Seeds l0-200 gms Kaimcri Hissar llissar llaryana Dr. R. Nl. SinghField Collection - 1992 9728t.r7tIlr60 cH-100

Hissar Ilarvana l)r . R. M. Sineh | 9728137 t I

972t .l7l l l

9728137 | I

9728137tII

9728137)11

97281_',l7l

!

1,1,

97281171 I l



-J-o

Village Kaimeri,
Hissar

\
-->o

t992 Seedst61 Glt-l0l
Field Collection -

Village
Sikanderpur, Sirsa

l0-200 gms Sikanderpur. Sirsa Sirsa Haryana

Secds 10-200 gms162 cH- 102
Field Collection-

Village Panniwala
Mota, Sirsa

t992
Panniwala

Mota
Llissar llissar Haryana

Seeds Delhi Delhi163 PUSA-3I
Pusa Institute Ncw

Delhi
1993 l0-200 gms Delhi Delhi Dr . R. M. Singh

SeedsPUSA-31-2
Pusa lnstitute New

Delhi
1993 l0-200 gms Delhi Delhi Delhi Delhi Dr . R. M. SinghI 6,1

Seeds l0-200 gms DelhiPUSA-45-2-2
Pusa Institute New

Delhi
r993 Delhi Delhi Delhir65 972l i 7 ll l

1993 Seeds l0-200 gms Delhi Delhi l)elhi DelhiPUSA-45-3-3
Pusa lnstitute New

Delhi
Dr . R. M. Singh 9721{ 1.17 | l166

1993 l0-200 gmsSeeds Delhi Delhi Delhi Dclhi Dr . R. M. Singh45-3-6- l-P36
Pusa Institute New

Delhi16',1

1993 Seeds l0-200 gms l)clhi Delh i Delhi Delhi Dr . R. M. Singh 9?28t37rIIPusa lnstitute New
Delhi168

l0-200 gms Delhi Delhi DelhiPusa lnstitute New
Delhi

1993 Seeds Dr . R. M. Singh 972nl37tII169 45-3-6-6

l0-200 gms Delhi Delhi Delh i Delhi Dr . R. M. Singh 972riti7ltlPusa Institute New
Delhi

1993170 45-3-6-12

Delhi1993 Sceds 10-200 gms Delhi Delhi Delhi Dr . R. M. SinghPusa Institute New
Delhil7l P45-4-l l-3

Sceds l0-200 gms I)elhi Dclhi Dclhi Delhi Dr . R. rv.. Singh 97281i71 I IPusa lnstitute New
Delhi

r993P54172

Dclhi De lhi Delhi10-200 gms Delhi Dr . R. M. SinghPusa Institute New
Delhi

1993P88(3 r-8-8)173

Delhi Delhi Delhi Dr . R. M. SinghSecds l0-200 gms Delhi 97281371 I IPusa Institute New
Delhi

1993P-7004174

l0-200 gms Delhi Delhi Delh i l)clhi Dr . R. M. Singh q728l37 l1993 Seeds
Pusa lllstitute New

Delhi175 P-703

I)elhi Dr . R. M. Singhl0-200 gms Delhi Dclhi I)clh i1993 Seeds
Pusa Institute New

Delhit76 P-703A

Delhi Dclhi l)clhi Dr . R. M. Singh10-200 gms Delhi1993
Pusa Institute New

DelhiP-',?04I 77

I)r. R. M. Sinsh e7:liB7 I

Dr. R. M. Singh 9728t-',t7lll

9728137]l1

9728l t7 l

9728llT t I I

97281371Il

qTt8llTltr

12

9728137 t

Dr . R. M. Singh

45-3-6-2

Dclhi

Seeds

Sceds

Sceds

-1

9128t 3711 I
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178 P-709
Pusa Institute New

Delhi
t993 Sccds l0-200 gms l)elhi Dclh i Dclhi l)c lhi Dr. R. M. Singh I 97281_l7ltl

Dr . R. M. Singh 1 97281 371 I I

Dr . R. M. Singh 9728 r37I r I

9'1281311 t 1

97281.171

Pusa lnstitute New
Delhi

1993 Sceds l0-200 gms179 P-709-3 Delhi l)clhi Dclhi Dclhi

1993 Sccds l0-200 gms
Shri

Ganganaga
Shri

Ganganaga
Shri

Ganganaga
Rajasthan180

Ganganagar
Ageti

S.K. Rajasthan
Agricultural
University

(Agriculture
Research Station,
Shri Ganganagar -

Rajasthan)

Shri
Ganganaga

Shri
Ganganaga

Shri
Ganganaga

Rajasthan

S.K. Rajasthan
Agricultural
University

(Agriculture
Research station,
Shri Ganganagar -

Raiasthan)

1993 Seeds l0-200 gms Dr . R. M. Singhl8t RST.9

l0-200 gms
Shri

Ganganaga
Shri

Canganaga
Shri

Canganaga
Rajasthan Dr . R. M. Singh1993 Seeds 9728137111182 RS-513

S.K. Rajasthan
Agricultural
University

(Agriculture
Research Station,
Shri Gangsnagar -

Rajasthan)

Raiasthan Dr . R. M. Sinphl0-200 gms
Shri

Ganganaga
Shri

Ganganaga
Shri

Ganganaga
972tit.r7lll1993 SeedsRS-952- r-7

S.K. Rajasthan
Agricultural
University

(Agriculture
Research Station,
Shri Ganganagar -

Rajasthan)

183

Shri
Ganganaga

Rajasthan Dr. R. M. SinghSeeds l0-200 gms
Shri

Ganganaga
Shri

Ganganaga

S.K. Rajasthan
Agricultural
Univcrsity

(Agriculture
Research Station,
Shri Ganganagar -

r993184 RS-953- 17-58

(\

13
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S.K, Rajasthan
Agricultural
University

(Agriculture
Research Station,
Shri Ganganagar -

Raiasthan)

1993 Seeds
Shri

l gms
G anan8 aga

0-200
Shri

Ganganaga
r85 RS-953- r 7-78 Raiasthan

Shri
Oanganaga

Secds l0-200 gms
Shri

Ganganaga
Shri

Ganganaga
Shri

Ganganaga
RS-955-74-2

S.K. Rajasthan
Agricuhural
University

(Agriculture
Research Station,
Shri Ganganagar -

Rajasthan)

1993 Rajasthan186

10-200 gms1993 Seeds
sh

Ganganaga
Shri

Ganganaga
Shri

Ganganaga
Rajasthan Dr. R. IVl. Sinph

S.K. Rajasthan
Agricultural
University

(Ag culture
Research Station,
Shri Ganganagar -

Rajasthan)

187 RS-956-34-4

l0-200 gms
Shri

Ganganaga
Shri

Ganganaga

Shri
Ganganaga

Rajasthan Dr. R. M. Sinshr993 Seeds

S.K. Rajasthan
Agricultural
University

(Agriculture
Research Station,
Shri Ganganagar -

Rajasthan)

188 RS-958-64-2

Shri
Ganganaga

Shri
Ganganaga

Shri
Gangaraga

Dr . R. M. SinghSecds l0-200 gms1993

S.K. Rajasthan
Agricultural
University

(A$iculture
Research station,
Shri Ganganagar -

Rajasthan)

189 BikaneriNarma

l0-200 gms Delhi Delhi Delhi I)clhi Dr . R. M. Singht993 Seeds 97l81l7Il t
Pusa Institute New

DelhiF4- 22190

Dr . R. M. Sinsh 972E1311I1

Dr. R. lvl. SinSh 9728l-',i71lt

9728t311t I

9718li7I l

9728t371 I lRaiasthan

74
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\
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l9 | F4- 29
Pusa Institute New

Delhi
t99l DelhiSeeds l0-200 gms I)elhi Dclhi Dclhi

Dr . R. M. SinSh 9728 ti7t I I

Dr . R. M. Singh 9718ll7 l

q7281-',i7l

Dr . R. M. Singh 9728t.17111

9728t371t1

9728t371 I l

192 F4- 82
Pusa lnstitute New

Delhi
1993 Sccds l0-200 gms Dclhi Delhi Delhi Delhi

Choudhary Charan
Singh Haryana

Agriculture
University Hissar -

Haryana

1993 Sceds l0-200 gms193 IIS-46 Hissar Hissar Llissar' Harvana

194 GI I-254
Field Collection -

Nanded
Maharashtra

1993 Seeds l0-200 gms Hissar Ilissar IIissar flaryana Dr , R. M. Singh

1993 Secds l0-200 gms Hissarr95 H-l156

Choudhary Charan
Singh Haryana

Agriculture
University Hissar -

Haryana

Hissar Ilissar Haryana

Central Institute for
Cotton Rescarch,
Regional Station
Sirsa - Haryana

1993 Seeds l0-200 gms Hissar Hissar Ilissar Haryana196 CSH-385 Dr . R. M. Singh 9728 t37 I

Punjab Agriculture
University,

Ludhiana- Puniab
1992 Seeds l0-200 gms Ludhiana Ludhiana Ludhiana Punjabt9't LII-l 134 Dr . R. M. Singh

l0-200 gms Sikanderpur.
Field Collection-

Village
Sikanderpur, Sirsa

r993 Seeds Sirsa Sirsa Haryana198 Sikandar 9728117| lDr . R. M. Sinah

l0-200 gms
Village

CHAK 7Z
1995 Seeds

Shri
Canganaga

Shri
Ganganaga

Rajasthan
Field Collection -

Yillage 72,
Shriganga Nagar

97281371nghDr.R.M.S\99 RAJ SEL.

Secds l0-200 gms Abohar Abohar Fazilka Rajasthan Dr . R. M. Singh
Field Collection -
Village Abohar,
Fazilka -Punjab

1995200 l.tJ-t054

l0-200 gms Parbhani Parbhani Parbhani Maharashra1995 Seeds Dr . R. M. Singh

Marathwada
Agricultural
University,

Parbhani

201
Parent of
NHH44

Seeds l0-200 gms Sikanderpur. Sirsa Sirsa Haryana Dr . R. M. SinghField Collection - t996 9728t37t I IcH-509

15

Dr. R. M. singh I lzZ8r:zu: i

s728I]7rrr 
I
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V illage
r. Sirsasi

20 GH-5103

\,-T

Field Collection -
Village-Chautala

Distt-Sirsa
1996 Seeds 10-200 gms Chautala Sirsa Sirsa Haryana

204 oH-512
Field Collection -

Mnsa(Gujrat)
1998 Secds l0-200 gms Mansa Mansa Gandhinagar (iLrjarat

205 GH-513
Field Collection -

Mnsa(Guirat)
r998 Secds l0-200 gms Mansa Mansa Gandhinagar Cujarat Dr. R. M. Singh

1998 Secds l0-200 gms Mansa MansaI206
Field Collection -

Mnsa(G u irat)
Gandhinagar Dr . R. M. Singh

Secds 10-200 8ms Sikanderpur, SirsaGH-5r6
Field Collection -

Village
Sikanderpur, Sirsa

1998 Sirsa Harvana Dr . R. M. Singh20'7

Malout Malout Muktsar
Field Collection -

Village-
Malout(Puniab)

1996 Seeds Puniab I)r. R. M. Singh208 GH-517

Seeds l0-200 gms Sikanderpur, Sirsa Sirsa Haryana Dr . R. M. Singh1993209 GH-518
Field Collection -

Villagc
Sikanderpur, Sirsa

Sikandcrpur, Sirsa Sirsa Ilaryana1995 Secds l0-200 gms Dr. R. M. SinShGI-t-s19
Field Collection -

Village
Sikanderpur, Sirsa

97281171tl210

Sikanderpur. Sirsa Sirsa llaryana Dr . R. M. SinghI995 l0-200 gms
Field Collection -

Village
Sikanderpur, Sirsa

2l I GH-520

Sikanderpur. Sirsa Sirsa HaryanaSeeds l0-200 gms
Field Collection -

Village
Sikanderpur, Sirsa

1996oH-5212t2

Sirsa Sirsa Dr . R. M. SinghHarvanaSeeds l0-200 gms Sikanderpur.199
Field Collection -

Village
Sikanderpur, Sirsa

cH-526

Ivlansa Mansa Gandhinagar Gujarat Dr . R. M. SinghSceds 10-200 gms 9728ti7lll1998ciH-527
Field Collection -

Mnsa (Gujrat)214

Gu iaral Dr . R. M. SinShl0-200 gms Mansa Mansa Gandhinagar 9728131|1r998 Seeds
Field Collection -

Mnsa (Gujrat)cH-528215

Mansa Mansa Gandhinagar Gujarat I)r . R. M. SinghSccds l0-200 gms1998
Field Collcction -

Mnsa (Gujrat)216 GH-529

Dr . R. M. Singh 97281-r7 t

9728137 r i

9728]]7trl

9728137 t

9728137 n t

97281371l1

9728137 t t I

972813711t

Dr . R. M. Singh 9728137111

e728t371 I I I

!

16

9728137I I l

Dr . R. M. Singh

GH-514 Gujarat

l0-200 gms

Secds

2t3

--
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24',| 02N2HH-512 AICCIP'Irial 2 Sceds r0-200 s

ll
\l

t1
M

R

I{
I,t

I

I) e72lJll7ll r

n

n

n h 972lil37l I 1

972813'71) 1

I)
l) 97281i71n
t) 97211l37l I I

972813',71I I

9728t371l|
Dr . R. M. Sin h 9728l37 l

9728t37| t

Dr . R. M. Sin 97281371t 1

9728117t I I
9728t37111

97281371tl

9',72E137 111

9728l]7ll I

9728137111
e728137 I

9728 ti71 I I

9728137t ll

M

218 02,.\T- 117 AICCIP l rial May-02 I Seeds l0-200 gms

249 AICCIP'l-rial May-02 Sccds02NT- 142 l0-200 gms

02NT- 146 AICCTP'l'rial May-02 Sccds l0-200 gms

251 02NT- l2l AICCIP Trial May-02 Sccds l0-200 gms

May-02252 02NT- 125 AICCIP Trial Seeds l0-200 gms Dr . R. M. Singh 9',12813'71n
May-02 Sccds l0-200 gms253 02NT- 127 AICCIP Trial
May-02 Sccds l0-200 sms2s4 02r.NT- 127 AICCIP Trial Dr . R. M. Singh

AICCIP'liial May-02 Seeds l0-200 gms255 02NT- 147

256 02NT- l3l AICCIP Trial May-02 Seeds l0-200 gms Dr . R. M. Singh 9728t37 |)
257 NZH52 AICCIP Trial May-o1 Secds l0-200 gms Dr , R. M. Singh
258 NZHH-501 AICCIP Trial May-01 Seeds l0-200 gms Dr . R. M. Singh 97281371I t

259 NZHH-502 AICCIP Trial May-01 Sceds l0-200 gms

260 NZHH-503 AICCIP Trial May-01 Seeds l0-200 gms

May-01 Sceds l0-200 gms261 NZHH-505 AICCIP 'l'rial Dr . R. M. Singh
AICCIP Trial May-01 Seeds l0-200 gms262 Dr . R. M. Singh 97281371ll
AICCIP Trial Mav-02 Seeds l0-200 gms263 02NZHH-551 Dr . R. M. Sinsh 9728t371't

May-02 Seeds 10-200 gms264 02NZHH-552 AICCIP Trial Dr . R. M. Singh
May-02 Seeds 10-200 gms265 02r.{ZHH-554 AICCIP Trial Dr . R. M. Sinsh 97281371 I I

Sceds 10-200 gmsAICCIP Trial May-02266 O2NZHFI.587 Dr . R. M. Singh 9728137 | l

May-02 Seeds l0-200 gms26',7 02NZHH-553 AICCIP Trial Dr . R. M. Singh 9728137)t t

May-02 Seeds l0-200 gms268 02N7_t{H-556 AICCIP Trial Dr . R. M. Singh
May-02 Seeds l0-200 gms269 02NZHH-512 AICCIP Trial Dr . R. M. Singh 97281371ll

l0-200 gmsAICCIP 'l'rial May-02 Sceds270 O2NZHH-5I3 Dr. R. M. Sinah e728ti7llt
Seeds l0-200 gmsAICCIP Trial May-02271 02NT-108
Seeds l0-200 gmsAICCIP Trial May-02272 02NT- 107 9728|]71t1Dr . R. M. Sin

May-02 Seeds 10-200 gmsAICCIP Trial Dr . R. M. Singh273 02N'r-t0l 9728137 t I I
May-02 Seeds l0-200 gmsAICCIP Trial Dr . R. M. Singh274 02NT-108
May-02 Seeds l0-200 gms l

!AICCIP Trial215 02NT- t t3 Dr. R. M. Singh 9728137111
l0-200 gmsMay-02 Sccds Dr . R. M. Singh2',76 02NT-117 AICCIP Trial
l0-200 gmsApr-99 Sceds Dr. R. M. Sinsh2'17 NZHt{-152 AICCIP Trial

Sceds 10.200 smsApr-99 Dr . R. M. Singh278 NZHH-510 AICCIP Trial
Seeds 10-200 gmsAICCIP Trial Apr-99 Dr. R. M. Singh I9',7281371lt279 NZHH-509

Apr-99 Seeds I0-200 gms Dr . R. M. SinghAICCIP Trial 9728ll7lllNZHH-507
l0-200 gmsApr-99 Secds Dr . R. M. SinghAICCIP Trial281 NZHH-506

Seeds l0-200 gmsAICCIP Trial Apr-99NZHi{-51I282
Hissar Hissar H issar !laryanal3-05-20r 3 Sceds l0-200 gms Dr . R. M. Singhtlissar Market283 Rasi776 BGII

-(

18

Dr . R. M. Sin

9728137 1

972813711l

Dr. l{. \1. Sing

Dr . R. M. Sinsh

Dr . R. M. Sinsh

NZHH.I52

9728 t 37 t

Dr . R. M. Sinsh

280



d

281 Rasi-773 Hissar Market 09-05-2014 Sceds I0-200 Ilissar Hissar Hissar H \,1

M
Jt

R

l)
D

Sin h cT2tiltTlil
Sin 97281371I I

),
I

Rasi-602 Hissar Market 0l -05-2014 Seeds l0-200 gms Ilissar Hissar Hissar Haryana
286 US-8I BGII llissar Market l0-05-2018 Sceds l0-200 gms Hissar Hissar I{issar Haryana Dr' . R. M. Singh i 972{r l_171 I I

Table 3

S.N
o.

287

288

289

290

291

292

293

294

295

296

297

Nature of
!p.cimen (livc
or d.ed , whole

plant or its
prrts likc lerf,
raed, flot{er,

stem ctc.
thereof

Qu a ntitt.,

In-housc
Gcrmplasm

Accession/Variety
Namc

Source
Geographical

Locatior

Date of
Acce$ion
(Month/

Ycar)

Villagc /
Panchayal

Districl

\amc of
thc pcrson
authorizcd
to collecl

Stale

Field
collection

Mahabubnagar,
Telancana

2014 Seeds
l0-200

gms Mahabubnagar MahabubnagarMFCI BG I Mahahubnagar Telangana
l)r. Rama

Devi
Field

collection
Mahabubnagar,

Telangana
2014 Seeds

l0-200
gms

Mahabubnagar Mahabubnagar Mahabubnagar TelanganaMIjC I BC II Dr. Rama
Devi

2014 Seeds
l0-200
gms Mahabubnagar MahabubnagarMFC2 NBI Field

collection
Mahabubnagar,

Tclangana
Mahabubnagar Telangana

Dr. Rama
Devi

20].4 Secds
l0-200
gms

Mahabubnagar Mahabubnagar Mahabubnagar
Field

collection
Mahabubnagar,

Telangana
Telangana

Dr, Rama
Devi

MFC2 BG I

20'14 Secds
l0-200
gms

Mahabubnagar Mahabubnagar Mahabubnagar Telangana
Field

collection
Mahabubnagar,

Telangana
l)r. Rama

Devi
MFC2 BG II

Seeds
l0-200
gms

Mahabubnagar Mahabubnagar Mahabubnagar Telangana
Field

collection
Mahabubnagar,

Telangana
2014

Dr. Rama
DeviMFC3 BG I

Secds
l0-200
gms

Mahabubnagar Mahabubnagar Mahabubnagar Telangana
Mahabubnagar,

Telangana
20 t4

Dr. Rama
DeviM1]C3 BG II

Field
collection

Seeds
l0-200
gms

Guntur Guntur Guntur APGuntur. AP 2015
Dr. Rama

DeviMFC5 NBt
Field

collection

Seeds
l0-200
gms

Guntur Guntur Guntur APCuntur, AP 2015
Dr. Rama

Devi
Field

collection

Cuntur2015 Sccds
l0-200
8ms

Cuntur Cuntur AP
Dr. Rama

Devi
Field

collection
Guntur, APMFC5 BC II

l0-200
gms

Not Available Not Available Not Availablc
Not

Available2013 SeedsMarket Not AvailableSB289E

Aurangabad AurangabadSeeds l0-200 Aurangabad Maharashtra Dr. RamaAurangabad, 2015MarketMFC4

('onlart
drln il\

9440392909

9440392909

9440392909

9,140392909

944019290q

9440392909

9440392909

9440392909

9,140392909

944039290q

94403929{)9

298

19

Dr. Rama
Dcvi

9440392909

285

Torvn/ 'l aluk

M!-C5 BC r



217 GII-533
Field Collection -

Mnsa G rat
1998 Seeds l0-200 gms Mansa Mansa Gandhinagar Gujarat Dr'. R. M. Singh i sz:rr:u rrr

\.d
Dr. R. M. Singh 

lStzttt.trrt
Dr. R. M. Singh | 9'128137111

9"t281371I I

q7l8ll7| l

97281371| t

97281371 I I

97281i 7 | l

972813'1lt I

9728137 |t
97281-17 Il l

9728r371t1

97281t711t
9728117 t I I

9728137tII
9728137r r r

9728t37111

218 GH-534
Field Collection -

Village
Sikanderpur, Sirsa

1999 Seeds l0-200 gms Sikanderpur. Sirsa Sirsa llaryana

219
Field Collection -

Mnsa (Guirat) t999 Secds l0-200 gms Mansa Mansa Gandhinagar Gujarat

Field Collection -
Mnsa(Guirat)

1999 Seeds l0-200 gms220 GH-53 6 Mansa Mansa Candhinagar Gujarat Dr . R. M. Singh

221 GH-542
Field Collection -

Mnsa(Guirat)
1999 Secds l0-200 gms Mansa Mansa Gandhinagar (iuiarat Dr . R. M. Singh

GH-543
Field Collection -

Mnsa(Guirat)
1999 Seeds l0-200 gms Mansa Mansa Gandhinagar cujarat Dr . R. M. Singh

2002 Seeds l0-200 gms))1 NZHTI.5I5 AICCIP Trial Dr . R. M. Singh
AICCIP Trial 2002 Seeds l0-200 gms02NT-l2l I Dr . R. M. singh

225 02NT- 125 AICCIP Trial 2002 Seeds l0-200 gms I or . n. v. singtr 972E t37 u l

2002 Seeds l0-200 gms226 02NT- 147 AI(ICIP Trial Dr . R. M. Singh 9728137t I I

2002 Seeds l0-200 gms221 02N2HH-561 AICCIP Trial Dr . R. M. Singh
AICCIP Trial 2002 Seeds l0-200 gms228 02NT- l l7 Dr. R. M. Sinph 9728137111

Seeds l0-200 gmsAICCIP Trial May-00229 2KNZHH-5I4 Dr . R. M. Singh
May-00 Seeds l0-200 gms230 2KNZHH.515 AICCIP Trial Dr . R. M. Singh

AICCIP Trial May-00 Seeds l0-200 gms23t 2KNZHH-5I6 Dr . R. M. Singh
Seeds l0-200 gmsAICCIP Trial May-00 Dr . R. M. Sinsh232 2KNZHH.5I7

May-00 Seeds 10-200 gmsAICCIP Trial Dr . R. M. Singh233 2KNZHH.5I 9'128t37ll I

May-00 Seeds l0-200 gmsAICCIP Trial Dr . R. M. Singh234 2KNZHH-55 97281311| t

May-00 Seeds 10-200 gmsAICCIP Trial235 2KNZI IH-56 Dr.R.M.Si ngh I 9728137 1

May-02 Seeds l0-200 gms Dr . R. M. SinehAICCIP Trial236 02N2HH-557 972813',t I t 1

May-02 Seeds l0-200 gms Dr . R. M. SinghAICCIP Trial02N2HH-561 97281371 I I
l0-200 gmsMay-02 Seeds Dr . R. M. Singh02N2HH-559 9728137 | t

l0-200 gmsATCCIP Trial May-02 Dr. R. M. Singh239 02N2HH-558
Sceds l0-200 smsAICCIP Trial May-02 Dr , R. M. Singh02N2HI I-561 9728i371t I240
Seeds 10-200 gmsAICCIP Trial May-02 Dr . R. M. Singh241 02NZHH-562

May-02 Seeds l0-200 gms Dr . R. M. SinghMarkct242 Dhawal-2
l0-200 smsMay-02 Sceds Dr . R. M. SinShAICCIP'frial02NZHH.5OI

Sceds l0-200 gms Dr . R. M. SinshAICCIP Trial May-0202N2Hll-51 I244
l0-200 smsMay-02 Sceds Dr . R. M. SinghAICCTP Trial245 02N2HH-508
l0-200 gmsMay-02 ScedsAICCIP Trial246 02N2HH-507

t
77

Dr . R. M. Sin 97281371I I

9728t31111

l

GH-535

222

97213lt7lIl

AICCTP Trial
Sccds



Maharashtra

\
d

299 Chirutha Bt 2 Market

100

301 Leo co1.

302

303

304

305

306

307

308

309

3r0

3lt

312

313

314

315

3 r6

Jalna,
Maharashtra

20 t0 Seeds
l0-200

gms Jalna Jalna .lalna Maharashtra

Raghav BG II Market Hissar - Harvana 2010-2014 Seeds
l0-200
gms Ilissar Il issar llissar I Iar)ana

Market MURMANDI,
Hissar - Haryana

2012-2t\1,5
1G.200
gms Mur Mandi Hissar llissar

JKCH IO5O Bt Market Hissar - I{aryana
22-05-
2013

Sceds
t0-200
gms

Ilissar I lissar Hissar llar.v-ana

ACH 133.2 BG Market Not Available Not
Available

Secds
l0-200
gms

Not Available Not Availablc Not n vailabl€
Not

Available

Manjeet Bt 2 Market Not Available Not
Available

l0-200
gms Not Available Not Availahle Not Availablc

Not
Available

ACE Bt Market Not Available Not
Available

Not Available Not Available
Not

Available
Seeds

l0-200
gms

Not Available

GK 212 BG II Market Not Availabic
Not

Available
Dr, Rama

Devi
Not Available Not

Available Seeds
l0-200

gms Not Available Not Available

Ilullet Market
Dr. Rama

Dcvi
Not Availahle Not

Available
Seeds

l0-200
gms Not Available Not Available Not Available

Not
Available

MIST Bollgard II Market Not Available
Not

Available
Not Available

Not
Available Sceds

r0-200
gms Not Available Not Available

JKCH l2l -female Market Not Availablc Not Available Not Availablc
Not

Available
Not

Available
Seeds

10-200
gms

Not Available

Not
Available

Dr. Rama
Devi

JKCH l2l -male Market Not Available Not Available Not AvailableNot
Available

Seeds
t0-200
gms

Not
Available

Dr. Rama
Devi

JKCH 102 male Market Not Available
l0-200

gms Not Available Not Available Not AvailableNot
Available

Seeds

Not
Available

JKCH l2l -female Market Not Available
l0-200
gms Not Available Not Available Not AvailableNot

Available
Sceds

Not
Available

Dr. Rama
Devi

Rasi l14 B1 Not Availablc Not AvailableMarket Not Available Not
Available

Seeds
l0-200
gms

Not A.vailable

HaryanaRasi 134 Bt Market Hissar I IissarIlissar - Harvana
t6-04-
2012

Seeds
l0-200
gms

H issar IrlarvanaAvatar BG Il Market Hissar - Haryana
t6-04-
2012

Sceds
10-200
gms

Hissar I l issar

llissar HaryanaBullet Flissar I IissarMarket l{issar - Harvana t6-04-
20t2 Seeds

r0-200
gms

Ilaryana Dr. RanlaI lissarI lissarJaadoo Market Hissar - Haryana I6-04- Seeds l0-200 Hissar

I)er i

Dr. Rama
Devi

Dr. Rama
Devi

llaryana
Dr. Rama

Devi
Dr. Rama

Devi
Dr. Rama

Devi
Dr. Rama

Dcvi
Dr. Rama

Devi

Dr. Rama
Deri

Dr. Rama

Dcvi

Dr. Rama
Devi

Dr. Rama
Devi

9.1-lol()1909

9440392909

9{40392909

9.11r)-191909

9.140191909

19440392909

9440392909

9.l.l0l 91.) r )()

94.103()290q

9440392909

9440392S0q

9440392909

94403S2q09

94403q2909

( )-1-l 0 i 9 .1)i )' )

9l.l()it)1909

9,1401S2909

q,l-l0.i92()0()

94.10392909317

20

I)r- Rama
De\i

Seeds

Seeds

Dr. Rama
Devi

Not Available

I Iissar



2012

)
t

653 BC

319

320 650 BG II

321

322

325

326

327

328

329

330

331

332

333

334

Markct Hissar - Haryana
l6-04-
20 t2 Sceds

10-200
gms Ilissar I lissar Ilissar I Iaryana

ATM Market Hissar - Haryana
l6-04-
20t2 Seeds

l0-200
gms

Ilissar llissar Hissar Ilar\'ana

Market Hissar - Hsryana
t9-05-
20t2 Sceds

l0-200
gms Hissar Hissar I{issar

Dr. Rama
Devi

JKCH 99 double
Bt Market Aurangabad 30-07-

2012
Secds

t0-200
gms

Aurangabad Aurangabad Aurangabad

HaD'ana

Maharashtra

ACH 33-2 Market Hissar - Haryana Harvana
l)r. Rama

Dcli
l6-04-
20t2 Secds

l0-200
gms

Hissar Hissar llissar

Pan Cham BG II Markct Ilissar - Harvana llissar HaryanaSceds
l0-200
gms

I-lissar Hissar

Ankur 3028 BG II Market Hissar - Haryana
Dr. Rama

Devi

26/4t201t,
r6-04-
20t2

Sccds
l0-200
8ms

llissar Hissar Hissar

Jai BG I Market Dr. Rama
Devi

Hissar - Haryana
l6-04-
2012

Seeds
l0-200
gms Hissar Hissar Ilissar Haryana

Jai BG II Market Hissar - Haryana Ilissar Haryana
Dr. Rama

Dcvi
l6-04-
2012

Seeds
t0-200
gms Hissar Hissar

Ajeet 133 BC U
Dr. Rama

Devi
Market Hissar - Haryana Hissar Hissar Harvanal6-04-

20t2 Sccds
l0-200
gms

Hissar

Surpass Haryana
Dr. Rama

Devi
Market Hissar - Haryana Ilissar Hissar Hissar

l6-04-
2012

Seeds
l0-200
8ms

Raja Bt 2 Haryana
Dr. Rama

Devi
Market Hissar - I{aryana Hissar Hissar llissarl6-04-

2012
Secds

t0-200
gms

Ajay Bt 2 Haryana
Dr. Rama

Devi
Market Hissar - Harvana

r6-04-
20t2 I Iissar Hissar HissarSeeds

l0-200
gms

LIar)ana
l)r. Rama

Devi
Maniect Bt 2 Market Hissar - Haryana Hissar Hissar

l6-04-
2012

Sceds
l0-200

gms
l.lissar

llaryana
l)r. Rama

Devi
Suma Bt 2 Markct I'lissar I lissarl9-05-

2012
Secds

r0-200
gms

I I issar

Dr. Ran]a
I)c!iI lissar Har!anaJKCH IO5O BG II Market Hissar - flarvana 19-05-

20t2 Secds
l0-200
gms I Iissar Hissar

Haryana
Dr. Rama

DeviJKCH OIO9 BG II Hissar HissarMarket Hissar - Haryana Secds
l0-200
gms

Hissar

Bathinda Punjab
Dr. Rama

I)eviRaghav 81 Markct Bathinda BathindaBathainda
04-05-
20t3 Seeds

t0-200
gms

Dcri
Dr. Rama

Dc\i
Dr. Rama

Devi

Dr. Rama
Devi

Dr. Rama

Devi

\)-1-10.19.9tr(l

ql1i)i\).')1r\/

9440i92909

9.1-1019r90()

94.10-'t9tq0()

9{-lol9'9(r,'

()-lJ1)i r)r ()lr()

9.1.10192909

9410392909

9440392909

94403S2909

9.140392e09

(tl.lr] I1)'() r(l

9.1.l r )l 9:9( )g

9410392909

9440392909

=1""

335

21

318

324

t6-04-
2012

Llaryana

Hissar - Haryana

2012-20t3



336 RCH 569 BG II Markct

339

340

341

343

345

346

347

348

349

350

351

352

Hissar - Haryana
t9-05-
20t2 Seeds

r0-200
Hissar llissar llissar IIar\ana

I)r. Rama
l)c\ i

I)r. Ranra
9440392909

l)c\ i

I)r'. Rama

I)er i
q4.10392909

Dr. Rama
Devi

94.10-192909

9440392909

().1-l0i i) 1()0')

9440192909

9.14 ( r.l 9: 9( t9

9{.101919{)9

9.+40.i()l()09

9440392909

',',:

9440.192909

9440392r)09

94.10192909

9140192909

9440392909

91.10192()0()

Cuntur AP
l)r. Ra a

Dc\ i

Dr. Ram
Devi

al

AP

AP

Dr. Rama
Devi

Dr. Rama

Devi

Dr. Rama

Devi
Dr. Rama

Devi

Market Guntur. AP Not
Available

Seeds
l0-200

gms Gunlur Cuntur

Malini Bt 2 Market Guntur, AP l5-10-
20t2 Seeds

l0-200
gms Guntur GunturGuntur

Bunnv Bt 2 Market GunturA.,landed
03-08-
2012

l3/1n0ts
Seeds

l0-200
8ms

GunturGuntur Guntur

Mallika Bt 2 Market Guntur/Shadnagar
03-0E-
2012

/2J7t2015/
Sceds

t 0-200
gms

Guntur Guntur Guntur

Malini Bt 2 Market Not Available Not
Available Seeds

l0-200
gms Not Available Not Available Not Available

Not
Available

sP 7149nl Not Availablc Not
Available

l0-200
gms Not Available Not Available Not Available

Dr. Rama
Devi

Raja Bt 2 Market Hissar - Haryana
22-05-
2013

Sceds
10-200

gms Ilissar Ilissar I lissar Ilart'ana
Dr. Rama

Devi

Anoop BG Il Market Hissar - Haryana !laqara Dr. Rama
l)evi

22-05-
2013

Sceds
1G200

gms
Hissar H issar H issar

Leo cot BG II Market Hissar - Haryana 2012-2016 Hissar Hissar Hissar I IaryanaSeeds
l0-200
gms

Ankur 3028 BG II Market Hissar - Haryana Hissar Harvana
Dr. Rama

Dcvi

LJNKNO
MN

t/5/2014
Seeds

l0-200
gms

Hissar Hissar

JKCII 1O5O BtG II Market Not Available Not Available
Dr Rama

Devi
Not

Available
l0-200
gms Not Available Not Available

Zordar BC II Markct Hissar HaryanaMUR MANDI 15-05-
20t3 Seeds

l0-200
gms

Mur Mandi Hissar

.lai BG Il Markct Not Available
Not

Available
Dr. Rama

DeviNot Available Not
Available Secds

l0-200
gms Not Available Not Available

Ma.ket Not Availablc
Not

Availablc
Not Available Not

Available
10-200

gms
Not Available Not Availablc

653 BG II llissar Hissar HaryanaHissar - llaryana l3-05-
2013

Seeds
l0-200
gms

Hissar

Anoop BG II llissar HaryanaMarkct Hissar - Haryana
22-05-
2013

Hissar IlissarSeeds
10-200

gms
Dr'. RanlaBalwan BG Il Market Hissar Llissar HarvanaHissar - llaryana 9/5/2014, Secds 10-200 Hissar353

22

Dr. Rama
Dcvi

)
-\

'1-

First class

Market Not
Available

Seeds

Not
AvailableSecds

Surpass Seeds

Ma.ket



l2-05-
2014

gms

)n 354

355

356

357

358

359

360

36t

362

363

364

365

366

36'l

368

Om 3366 Market Hissar - Haryana
r2-05-
2014,

t/5t20t4
Sceds

r0-200
gms

llissar Hissar I lissar

Shilpa Plus BG ll Markct Hissar - Haryana
09-05.
2014

Seeds
l0-200
gms Hissar llissar I lissar

Zordar BC ll Market Hissar - Haryana
l4-06-
2016

Seeds
l0-200
gms

I lissar Hissar flissar

KCH 999 BG II Market Hissar - Haryana
22-05-
2013

Secds
l0-200
gms

Hissar Hissar flissar

JKCTI IO5O BG II Markct Not Available Not
Available

Seeds
l0-200
gms

Not Available Not Availablc Not Available

RCH 602 BG II Market Hissar - Haryana
0l-05-
20t4 Seeds

l0-200
TMS

Hissar Hissar Hissar Harvana
Dr. Rama

Devi

US 2I BG II Market
9/5/20t4.

l4-06-
20t6

Seeds
l0-200
gms

llissar Hissar H issar Ha! vana
Dr. Rama

Devi

Raja Bt 2 Market Not Available Not
Available

Seeds
l0-200
gms Not Availablc Not Available Not Available

Not
Available

Dr. Rama
Devi

Sowmya 135 BG
II Aurangabad Maharashtra

Dr. Rama
Devi

05-07-
2014

Seeds
10-200
gms

Aurangabad Aurangabad Aurangabad

Antra Market Aurangabad
05-07 -
20t4 Seeds

l0-200
qms Aurangabad Aurangabad Aurangabad Maharashtra

Az.ura Market Aurangabad
I l-07-
2014

Seeds
t0-200
gms Aurangabad Aurangabad Aurangabad Maharashtra

Surpass Markct Hissar - Haryana
Not

Available
Hissar []issar HaryanaSeeds

l0-200
gms

Hissar

Nikki Market Not Available Not
Available

Not Available Not AvailableSeeds
10-200

gms
Not Available

Mallika Bt 2 Market Aurangabad
28-01-
2016

Aurangabad Aurangabad MaharashtraSceds
l0-200

gms
Aurangabad

Mallika Bt 2 Market Maharashtlil
Dr. I{ama

Dcvi
Aurangabad

28-01-
2016

Seeds
l0-200
gms Aurangabad Aurangabad Aurangabad

SIRTIIND Market Ilissar llissar HaD ana
r4-06-
2016

Seeds
l0-200
gms

Ilissar

I)cr i

Ilaryana

Haryana

Ilarvana

Dr. Rama
Devi

Dr. Rama
Devi

Dr. Rama

Devi

9.1-1() 11/ )9i)()

9440192909

9440_.19:909

is++orqzooo

9140192()0()

94,10391909

9-1-l()-i9.909

9440392909

9,140392909

().1-11)t \/lLrLrLl

9440192909

9,1.1039290q

\) I iLII (/ 1L )IILl

19440392909

944039290q

Haryana
l)r. Rama

[)evi
Not

Available
Dr. Rama

Devi

Dr. Rama
Devi

Dr. Rama
Devi

Not
Available

Dr. Rama

Devi
Dr. Rama

Devi

Dr. Rama
Dcvi

lsaao:qzsos

tn

369

23

Hissar - Haryana

Market

Dr. Rama
Devi

Hissar - Haryana



.t_ __ _

\
-*{ Slatc

\rme ofthc
person

authorizcd (o
collcct

Dr. Anil
Ansin AI

Dr. Anil
Ansi AI

Dr. Anil
Ansingkar

(l(lr il\

7875854t50

7875854150 l

787585.1r50

7875854150 L

7875854 r 50

7875854150

7875851t 50

Table 4

S.
No.

Name of
Variety Source Geographical

Location Year

Neturc ofspecimen
(live or dead , whole
pl.nt or its parts like

leaf, 3.ed, flower,
stem etc. thereof

Quantitl'
Villege /

Pinchryat
Ton n/
Taluk

District

3',70 Chatrapathi Market Aurangabad
(Maharashra)

2008-
2009

Seeds Aurangabad Auransabad Aurangabad Maharashtra
Dr. Anil

Ansingkar

371 Brahma Markct Aurangabad
(Maharashua)

200E-
2009

Seeds 10-200 gms Aurangabad Aurangabad Maharashtra

3',72 Bunny BGI Markct Aurangabad
(Maharashtra)

2008-
2009

Secds 10-200 gms Aurangabad Aurangabad Aurangabad Maharashtra

373
Bunny
BGII Market Aurangabad

(Maharashtra)
2008-
2009

Secds l0-200 gms Aurangabad Aurangabad Aurangabad Maharashtra
Dr. Anil

Ansingkar

MaUika
BGII Market

Aurangabad
(Maharashtra);

Davangere
(Kamataka);Guntur,

Shadnagar

2008-
2012

Seeds 10-200 gms Aurangabad Aurangabad Aurangabad Maharashtra

375
RCH-2
BGII Market Aurangabad

(Maharashtra)
2008-
20t2 Seeds l0-200 gms Aurangabad Aurangabad Aurangabad Maharashtra

Dr. Anil
Ansingkar

376
NHH-44

BCII Market Aurangabad
(Maharashtra)

2008-
2009

Seeds l0-200 gms Aurangabad Aurangabad Aurangabad Maharashtra
Dr. Anil

Ansingkar

377 l{.8 Market Aurangabad
(Maharashtra)

2008-
2009

Seeds l0-200 gms Aurangabad Aurangabad Aurangabad Maharashtra
Dr. Anil

Ansingkar
787585.| 50

378 Vikam-5 Market Aurangabad
(Maharashtla)

2009-
2010

Seeds l0-200 gms Aurangabad n urangabad Aurangabad Maharashra
Dr. Anil

Ansingkar

379 Mallika Market Aurangabad
(Maharashtla)

2009-
2010

Seeds l0-200 gms Aurangabad Aurangabad A urangabad Maharashtra
Dr. Anil

Ansingkar

380 Market Aurangabad
(Maharashtra)

2009-
2010

Sceds l0-200 gms Aurangabad Aurangabad Aurangabad Maharashtra
Dr. Anil

Ansingkar

38 r
Kanak
BGII Market Davangere

(Karnataka)
2010-
2014

Seeds l0-200 gms Davangere Davangere Davangere Karnataka
Dr. Anil

Ansingkar
787585.1150

Vikam-5
BCII Market

Davangere
(Karnataka)

2010-
201 I

Sceds l0-200 gms Davangere Davangcrc Davangere Karnataka
Dr. Anil

Ansingkar
7875tt54 t 50

383 Bhaskar Market Davangere
(Karnataka)

2010-
201I

Sceds l0-200 gms l)avangere Davangcrc Karnataka
Dr. Anil

Ansingkar

24

7875854 t 50 I
I

D,

78758illilr

l0-200 gms

Aurangabad

3'14

7875854t50

7'{758i.1I 50

MRCH
135t-2

382

Davangere



)" 384 Ajeet-155 Seeds
Dr..\nil

ar

Dr. Anil
kar

Dr. Anil
Ansin kar

78758i.1I i()

7lt7585.1I 50

787585{ I 50

Market Davangere 20 t0-
2018

l0-200 gms Davangere Davangere Davangerc Kamataka

Kamataka

Karnataka

Karnataka

Dr. Anil
Ansi

7875851ti0

Dr. Anil 787585. 50
Ansi kar

787585t 150

Dr. Anil
7875 85.1I 50

.\ nsi kul

7875851I 50

78 75 8541 50

787511511 50

7875 8541 50

7875851t50

Dr. Anil
78758541 50

Ansi kar

7875851r50

787585.1150

7875{r54150 I

Dr. Anil
7875854150

F

385 Chirutha Markel Davangere
(Karnataka)

20 l0-
201 l Sceds DavangereI gms0-200 Davangere Davangere Karnataka

Dr.Brent Market Davangere
(Ka.nataka)

20r0-
201 I

Seeds l0-200 gms Davangerc Davangere Davangerc

i Bhaskar-9387 Market Davangere
(Karnataka)

2011-
20t2 Sceds l0-200 gms Davangere Davangere Davangere Karnataka

388 Tulsi-l l7 Markct Davangere
(Karnataka)

2011-
20t2 Sceds l0-200 gms Davangere Davangere Davangere

389 Market Davangere
(Kamataka)

201 r-
201'7

Seeds l0-200 gms Davangere Davangere Davangere Karnataka
Dr. Anil

Ansingkar

390 Mahadev Market Davangere
(Karnataka)

201l-
201'7

Seeds l0-200 gms Davangere Davangere Davangere

391 Mallika Market Davangete
(Kamataka)

2012-
2013

Seeds l0-200 gms Davangere Davangere Davangere Karnataka
Dr. Anil

Ansingkar

392 Jadoo Market Davangere
(Kamataka)

2012-
2018

Seeds l0-200 gms Davangere Davangere Davangere Karnataka
Dr. Anil

Ansingkar

393 Bliss Market Davangere
(Karnataka)

20t3-
2016

Seeds l0-200 gms Davangere DavanSerc Davangcre Karnataka
Dr. Anil

Ansingkar

394
RCH-659

BGII Markct Davangere
(Karnataka)

20ts-
20t5 Davangere Davangere Karnataka

Dr. Anil
Ansingkar

Seeds l0-200 gms Davangere

39s Jai Market Davangere
(Kaflataka)

20t4-
2015

Davangere Davangere Karnataka
Dr. Anil

Ansingkar
7875851150Secds Davangere

396 Minarwa Market Davalggsg
(Karnataka)

20t4-
2016

Davangere Davangere Karnataka
Dr. Anil

Ansingkar'
Secds Davangere

sB-289 E Markct Not Available 2014-
2015

Seeds
Not

Available
Not

Available
Not

Available
Not

Available
10-200 gms

398 Bahubali Market Davangere
(Kamataka) Davangere Karnataka

Dr. Anil
Ansingkar

2014-
2016

Seeds l0-200 gms Davangere Davangere

399 RCH-659 Market Davangere
(Karnataka)

2015-
201 8

Davangere Davangere Karnataka
Dr. Anil

AnsingkarSecds l0-200 gms Davangere

400 Bhakti Market Karnataka
Dr. Anil

Ansingkar
Davangere
(Karnataka)

2015-
2016

Seeds l0-200 gms Davangere Davangere

401 Suvin Market
Not

Available
Not

Available
Not

Available
Dr. Anil

Ansingkar
Not Available

2015-
2016

Sceds l0-200 gms
Not

Available

402 us -7067 Mark CL
Davangere
(Kamataka)

2017 -
2018

Davangere [)avangcle DavangereSeeds l0-200 gms

25

Karnataka
Ansin

7875854t50

386

Chamundi

l0-200 gms

l0-200 gms

397

Davangere
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Rxj.niJais$'al, Ph. D.
Manager- lnlcllectual Propen_'". Plant
Varicly Prolcction. Contraclual and
Relationship Managcnrcnt
c-mail: Raiani.lais\ al4lbiosced.com
'l'el: +9f 40 67066666:O4O 61066672
!ar: +91 40 67066606

luutxuet - R(
Biosecd Rescrrch lndi., llg
Division of DCM Shrirlrm Limited
Plot No.234. B Block- Phasc ll.
Kavuri I lills. I lydcmbad-5001):ll
'fclangaDa. lndia

b
BIOSEED

Dt: 4-10-2019
Via courier

To,
The Chairmaru
The National Biodiversity Authority (NBA),
5s Floor, TICEL Bio Park,
CSIR, Road, Taramani,
Chennai - 600 113

Su ect of Address
A lication: Form I
NBA Ref: NBA./Tech Appl/9 /3 120 I 19 I 19 -20

Dear Sir,

With reference to the Form I application as cited above, we would like to inform you that with
effect from August 5, 2019 address of the registered office of DCM Shriram Ltd. has been
changed to-

2nd Floor, (West Wing), Worldmark I,
Aerocity, New Delhi - I10037, India
Tel.:01 1-42100200

We request you to please update your records accordingly.

Thanking you.

Sincerely

Rajani Jaiswal

&
DCM SHRIR AM

Eioseed Research lndia, Plot N0 234, B-Block, Kavuri Hills Phase - ll, Hyderabad - 500 033, tndia. ph : +91 40 6706 6666, Fax: +91 40 6706 6606, wv,$r.bioseed.com
Registered ofrice: DcM shriram Ltd.,2- Floor (west wing), worrdmark 1, Aerocity, New Derhi-l10 037, rndia.

CtN No. 174899DL1989pLC34923
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/ ANe xuet 7

%\
Rej.ni Jriswrl, Ph. D.
N4ana8cr- Intcllectual Propcrty, Plant
Variety Protection, Contractual and
Rclationship Managemenl
c-mail : Raiani.Jaiswallabioseed.com
Tel: +91 40 67066666i040 67M6612
Fax: +91 40 67066606

Via couricr

'l'o,

The Chairman,
The National Biodiversity Authority (NBA),
5th Floor, TICEL Bio Park,
CSIR, Road, Taramani,
Chennai - 600 ll3

Bioseed Ilcsearch India,
Division ol DCl\t Shriram [,imitcd
Plot No. 234, B Block, Phasc II.
Kau-ri [Iills, Ilydcrabad-500033,
Telangana, India

il1
c
l-
l,
L

F_5
o

LY

z
._t
co BIOSEED

ttlt4
Dt: November I4. 201 9 v4

sL|
Ir t1

Subject: Form I application accordins to OIfice Memorandum (OM) dated Seplgmber_LQ,

201 8- Ministry of Environment. Forest and Climate Chance (MoEFCC)- Govcrnmcnt of

(riP)

material of Cott

Dear Sir,

This is in response to the queries received via email dl. 18.9.2019. we are herby submitling the

required information in response to the queries.

Thanking you.

Sincerely

Rajani Jaiswal

\l

v
v 4\*\

{
V

o$
DCM SHRIRAM

Bioseed Research lndia, Ptot No. 234. I,BIocl. Kavuri Hills phase - lt Hyderabad - S00 033, lndja. ph : +91 40 6706 6666, Fax I +9,1 40 6706 6606. lrwry brcseed.com
Regrstered office : DCM shriram Lld., 2* Floor (west wing). wortdmark 1, Aerocity, New Dethi-110 03/. tndia.

CIN No. 174899D1.1989p1C34923

NBA Ret NBA./Tech Appl/9/3120/19/19-20: email dt. 18.9.19

Enclosures:
( I ) Response to the queries
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,*

Response to Queries

Query a. In your letter dated 08.06.2019, you have fumished the details of biological resources
in the Annex I (Table -4). In this connection, at serial number 1,3, 17 -21, 23-24,34-35 etc., the
details on source, geographical location and date ofaccess are lacking for further process. Hence,
please update the requested information and fumish the details as per the pro-forma given below.

Reply: For serial number l,3, 17-21, 23-24,34-35 etc., records for the required information is
not available with us.

I Details of biological resources:
Common Name:
Scientific Name: (Genus & species)
Part:

sl.
No

Name of the
variety
/Germplasm
(Accession
number)

Quantity
accessed

Date
access

of Source of
access
(Markeu
trader/
institution)

Place of access
(village, Taluk,
District, State), if
purchased I'rom
the
trader/institute,
please fumished
the contact details

Duration ol' the
research period
(start date
and end clalel
tentatiYe end
date)

Purpose of
research
(Please refer
2.h of the
application)

l-
369

Details are
provided in
the
Annexure I
of the Form
I filed on
December
14.2018

Details
are
provided
in the
Annexure
I of the
Form I
filed on
December
14,2018

Details
are
provided
in the
Annexure
I ofthe
Form I
filed on
December
14,2018

Details are
provided in the
Annexure I of the
Form I filed on
December 14,

2018

Start Date:
1992 onwards

l-he material
accessed

will be used
as a check
for in-house
trials and /or
for
conventional
plant
breeding
purpose.

ii. Research Details:
Conventional lant breedi

Bioseed Research India, a unit of DCM Shriram Ltd. is
engaged in carrying out conventional plant breeding
research which involves controllcd crossing between
two genotypes followed by selection ol desirable
progenies over successive generations to develop a new

I Type of research carried out
2 A briefnote on research (100 words)

vanet arcntal lineih brid. Breed methods most

Details are
provided
in the
Annexure
I of the
Form I
filed on
December
14,2018

End Date: The
process of
developing new
variety through
conventional
breeding is a
continuous
process and
hence end date
cannot be
provided



ltl
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commonly used include pedigree selection and back
crossing. It takes about 4-5 years to develop a new
parental line. New parental lines are used to make new
experimental hybrid combinations which are tested over
multiple locations and 5 years to determine their
suitability in a specific agro-climatic region. The hybrid
thus selected gets commercialized. This process of
developing new parental lines and hybrids is a
continuous process targeting incremental gains in each

clec

Hybrid produots suitable fbr production in various target
market se ents / limatic re ions.
New hybrids have been develo e vears.

withdrawal of old
products from market is a continuous process which is
commonly followed in the seed industry. List of hybrids
/varieties to bc vided soon

This is Business confidentiaI information. However, we
can share total annual turnover. We request for oral
hearing with the Secretary and the Chairman of the
NBA to explain our position regarding this matter.

The relevant document will be provided soon

b. In your letter dated 08.06.2019, you have fumished the details of biological resources
in the Table 2, it is mentioned that most of the biological resources accessed during the
year 1992-2002. Please fumish the purchase bill/receipt ofthe accessed biological resource.

Reply: The material was bough long back and we do not have required documents lbr the
said materia[.

3 Outcome ol the research.

.1 Details of new varieties/ products developed. lf
any, as the outcome olthe research.

5

6 A copy of MoU, if any signed between lWs.
DCM Shriram Limited with PUSA
Institute/S.K. Rajasthan Agricultural
University/ Punjab Agricultural University,
Ludhiana/Marathwada Agricultural University
etc. for access of biological resource and
conduct research

Details of commercialization of products
developed.

a. Date of commencement of
commercialization
b. Year wise sale figure.
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Prueedings of the 59th M.ering of Ec on A.ces ond Beneft shanng lo. processins of dppli.odo$ oa 05d -06b Mdrch 2020, at NBA, Chennai

59.206
Expert Committee meeting oir

Access and Benefit Sharing for Processing of Applications

Part A: Filled by the NBA Seaetariat
Reference File No. NBA/ Tech Appl/9/31.20/19
Name and Address of the applicant M/s. DCM Shriram Limited, India

2"d Floor (West Wing), Worldmark 1,

Aerocity, New Delhi-110 037.

Contact Person:

Dr. Paresh Verma, Presiden!
Bioseed South East Asia & Research Director-
Bioseed Research L:rdia, Plot No. 234, B Block,
Phase tr, Kavuri Hills, Hyderabad-S0O 033.

2 (u) Diary No. & Date 3Cl.3 &.77.72.2078 (Application received from the
facilitation desk on 12.06,2019)

(b) Category of Application Form I (Under MoEFCC, OM dt.10.092018)
(.) Whether the prescribed application

Form has been used
Yes

(d) Whether the Application contains all
the required in{ormation

Yes

te, Whether the Applicant is Indian/ Non-
Indian/Non Resident Indian / Indian
having Non-lndian participation in its
share capital or management

Section 3(2)- Entity

(0 Application Fee received Rs. 10,000/-
3 (u) Nature of the requested bioresources Plant

(b) Name of the species Cofton - Cossyprum spp. - seed

(402 varieties)

List 8 Details eneloseil in Atmexure Pg.no. 892-
yt5

(c) Common,/ Scientific Name
4

5

6 (u) Whether SBB/BMC Consultation is
required:[If already consulted, a copy of
the Comments]

This application was not referred to the concemed
SBB/ BMC for consultation, as per the 37tt' Authority
decision. (Agenda item 37.1-4.M)

(b) Recommendations of SBB/BMC is to be
attached
Proposed use of the bio resource:
Research/Commercial/Bio-survey and
Bio-utilization/Transfer of Research
Results/IPR/Third Party Transfer*/
(CW Sf NBA's aVprusal for access is

rcquie d uhere ayplic able)

Research

8 Objective for seeking NBA's approval Accessed 402 varieties of Gossyptum spp. for the
following research purpose:

668

1.

Geographical location for access of the
bio resource

Quantity o{ bio resource

f-r-

tl
r



e>
Pn ..dlngs ol th. 59ti Uecr,ng ol Ec on At.s ond 8.nel. shonng hr ptu.e<ting of opplkt.lois oa 05d 4e, Nofth 2020. at 8L Ch.nadi

. Conventional plant breeding research u/hich
involves controlled crossing htwebn two
genotypes followed by selection of desirable
progenies over successive generations to
develop a new variety/ parental line /hybnd.

o Breeding methods most commonly used include
pedigree selection and back crossing. It takes

above <l-5 years to develop a new parental line-

. New parental lines are used to make new
experimental hybrid combinatio'ns which are

tested over multiple locations and 5 years to
daermine thei suitability in a specific agro-

climatic region.

o The hybrid thus selected gets commercialized.

9 (a) Time talen betwecrr receipt of
application and its placement before EC
on ABS:

Seven montls

(b) Reasons for inordinate delay iI anv
Whether tisted in NTC by MoEF10. t\o

11. Whether this application of the
applicant had already been examined

/considered by the EC?

No

72. Remarks by NBA:

1. This application is in pursuance of OM dated 10.09.2018 seeking approval of NBA for access to
biological resources already made.

2. The applicant informed that the biological resources were accessed during 1992-2018.

3. The applicant informed that the research was started in the year 1992 and still it continuous.

4. The applicant has informed that new hybrids have been developed over the years and the list
of hybrids /varieties will be provided soon.

5. The applicant has not fumi-shed the sale figures of the hybrids commercialized. Instead it is
mentioned that this is business confidential information. However, will share the annual
tumover during the oral hearing with Secretary and Chairman of NBA.

6. The application is placed before EC for examination, may be considered under OM issued by
MoEF & CC.

669

lf 'Yes" then mention thc date and thc

emlier rccommendatioa



*1/u- l,Y

Pft.alings ol th. 59th Nddng ofEC @ Ace.s ond B.nefit shodns lo. proellsi"g ol applica.io6 oa 0g -0e' Mort 2020, ot BA. ch.nnoi

Si tures of:
Nil

Consultant a

C. Sheeba

Technical Staff (Contract
P. Anandhakurnar
Tectrrical Assistant
K.P. Raghuram
Technical Officer (BS)

K Chitarasu
Advisor(Law) _

J. Justin Mohan
Counter sirned: Secetarv, NBA

13. Whether Traditional Knowledge has been used No

14. Screening of the bioresources species:

(a) Whether Rare/Endemic/Endangered/Tfueatened No

(b) Whether listed under Wildlife AaICITES/BDA ek. No

G) Whether restricted/prohibited under EXIM policy/DGFT guidelines/rules No

15. Whether the original file of the appticant was placed before the EC Yes

16. Whether the proposal is likely to have an adverse impact on environment/sustainability of

use/ livelihoods/ national interest

No

77 Any other item

Recomrnendations of the F-xpert Committee on ABS (to b incotporuted in the yesctibed ayeencat hnnat once

epyooetl by ttu Authority):

The represerrtative of the applican! Dr. P.aiani Iaiswal appeared before the Expert Committee and presend Ere

case. She also sought for criEria to fix b€nefit sharing component for the hybrids developed with the accession of
India arrC outside India.

Furttrer she agreed to fumish the details such as the hybrids/ parerrtal line developed from the accessed biological
resources and the year wise sale figure of the commercialized products,

Expert Commitbe observed that this Form-I filed under OM of MoEFCC is for the biological resource accessed in
1992-2O18 and the research stard in Ere year 1992 and still it continues.

The Expert Committee, takint note of the OM of MoEFCC recommended to consider tlle application for approval

for research already conducted subiect to the upfront payment of Rs. I2,06,00f-

402 BR (varieties) x 1 unit x 1 time x 3&D (Agrt /marl€t/irstitute) : Ri IZ06p0q-.

For tlle continuation of the research a penod of tfuee years may be granted from the date of signing the agreemenl

Further, EC observed that the applicant commercializing the developed hybrids. I-Ience, the Expert Committee,
taking note of the OM of MoEFCC, recommended to coruider the application for commercial utilization with higher
benefit sharint under regulahon 4 of the ABS guidelines 2014 (0.5%), from the date of commercial utilizaton. A
separab agreement to th.is effect shall be executed with ttre applicanl

Also recommended the applicant to conduct awareness programmes in consultation with respective SBBs, within
a period of thee montfu from the dab of execution.

610

l

Part B; Checked by the Expert Committee

No

If l

Signature of Chairman and Members (Present) of Committee on ABS
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q\ F-2

q{t
Sub: Dbposal of applhations fecommended by he 59'i EC on ABS - rry.

The 44r' Autprity authorized frle Chaiiperson to convey approvd tir he applhations, which

have be€n recomfiended by he EC on ABS, except applicatiors, wirhh are idenlified as viohtisn of

tp B0 Act ard hare dspubs. Afier taking ation on the recommerdatim of lhe EC, the same nny be

plased bebr6 tle Autlui$ lor ratituation.

2. Tle 59h lvlbetirg of EC on AES met on 5h & 6o ltrlarch 2020, evaluated 286 applicalions ard made

their recommendaliors, which arB placed qposite.

3560 3 3476,3554.3688
Recomnended that these will not come under the ot the BD A6t.-

Form.lll -3055, 3376, 1701, Form-ll -3428

EC ddened these cas€' to obtain eertain clarification ftom the applicant / lnvite the applicant to
next EC for their case-

l EOn otIn- 3el:},2391 Formll & 2900, 3693 rm.l

r

EC recommended to Close $e cation
Form lll [two) 3173 3455,

ft b submitted a follows for orders:-

Cormuni* tp draft ageslent to 4p{icafits re#ened urder sl.no.I.

Csnmmiate tle decision b he appficant, refened under.sl.m. 4, 5 & 6

Placirc the recommendalitn of fie EC rebned under sl.no2 (OM cases) & 3 bebre tte Authority lcr
consiJerdion

- t ., I 1

$ub'^;'ll'J 74 '

1

J,

1.

^.1 

'

v Y? 0)

Recommended for approval I Approval with BS /

Form.l
(lSNineteen )

2521,3W7,3189, 3156, 3135, 3299, 3321, 3333, 3473, 3493, 3544, 3503, 3202, 3593,
3134, 3081, 3507, 3505, 3350

Form-ll
(7.Seven)

u2s,3423,3608, 3452, 3662, 3664, 3668

Forgr-lll
(166 Hutdrcd
and s B six)

2647, 3363, 3517, 3520, 3522, 3524, 3526, 3528, 3427, 3510, 351$, 3456, 3193, 3514,
3516,3532, 3540,3374, 3389;3220,3449,3466,3468,3478,3512, 3530, 3534, 3536,
35.18,3552,3290,3482,3598,3624,3566,3451,3561,3580,3559,3609,3605,3626,
3630,3303, 3388,3il6, 3s50,3613,3618,3611,3il5, 3519.3543,3567, 3582.3602,
3610, 3282. 3284, 314, 3316, 3606. Ki6, 3501, 3531. 3617, 3586, 3335, 3337, 3264,
3658,3511, 3623,3tt'r, 3543,3569,3599, 3457,3529,3575, 3577,3579,3581,3583.
3585,3587,3589,3591,362s,3251,3281.396,3406,3467,3513,3523,3525,3527,
3533,3539,3547, 3553, 3557,3568,3572,3573,3601, 3615, 3621, 38'16, 3619, 3632,
3633,3612,3676, 3687, 3657,3683,3645, 364a 3669, 3689,3S2, 3686. 3692.2584.
3685, 3661,3656,3660,3509,3653, 3551,3684,3385,3680,36m,2980, 3622. 3565,
3651, 3600, 3650, 3236, 3674, 3667, 36r/, 3603, 3665, 3678, 36A, 3571, 3471, 3515,

3631, 3564, 3672, 3t6, 3646, 3574, 3690, 3584, 3558, 3695, 3&t9, 3641

2. Recommended to consider for approval with BS / upftont, consider under the Oltl issued by the
MoEF&CC -

Fon}r.l

t/3 - SeYefity
three)

2430, 2512, 3183, 2606, fi54,27ffi,2n8, n 80, 2758, 2486, 2650, 3003, 3005, 3007,

3009, 3011, 3013, 30'15, 3017, 3019, 3021, 3023, 3m5, 3m7, 308, 3031. 3033. 3035,

2670, 2668, 3070, 3072. 3016. 3078, 3$0, m39, 3067, 2733, 3052. 3143, 2770, 2s31,

2949, 2607, 2609, 2610, 2611, 2760, 2762,2n2,2n4.2n6.Wm,3119, 2701, 2700,
3082, 3084, 3086, 3090, 3 1 04, 3100, 3108, Sr r alEEllfbOO, X7 2, m64, 2ff,2, %7 4,

2660.25m,2768
Form-lll (on€ ) 2859
Form-V One) 2863

3. Contsanvention of the BD Act and &e Authority may take appropriate action on this cases
Form l(Ihree) 3435.3s95. 3542.
Form lll (Five)

4.

5.
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F.N. C-1202518/1 s-CS-lll

Government of lndia
Ministry of Environment, Forest and Climate Change

\6.-
ty'

(ro
Dated: 1Oh September, 2018

OFFICE MEMORANDUM

Subject: Directions under Section 48 of the Biological Diversity
Act, 2002, to the National Biodiversity Authority for
enhancing implementation of the Act.

The Biological Diversity Act, 2002 (hereinafter refened to as the
"Act") came into force in 2003 to provide for conservation of biological
diversity, sustainable use of its components and fair and equitable
sharing of the benefits arising out of the use of biological resources,
knowledge and for matters connected therewith or incidental thereto.
The Biological Diversrty Rules, 2004 were introduced to facilitate
implementation of the Act. One of the functions of the National
Biodiversity Authorig (hereinafter referred to as the "Authority") under
Section 18 (1), is to regulate activities referred to in Sections 3, 4 and
6 and by regulations issue gr"ridelines for access to biological
resources and for fuir and equitable benefit sharing. Further, Section
18 (3) of the Act empowers the Authority to perform such other
functions as may be necessary to carry out the provisions of the Act.

2. lt has been brought to the notice of the Ministry by the Authority
that a large number of entities are not fully aware of the provisions of
the Act but are desirous of complying with the same. Thus, there is a
need to provide an opportunity to all such entities which are required to

2nd Floor, Vayu Wing,
lndira Paryavaran Bhawan

Jor Bagh Road, Aliganj,
New Delhi-110003



obtain prior approval of the Authority for undertaking activities as
specified under Sections 3, 4 and 6 of the Act, including cases that
may relate to past, in line with the objectives of the Act and regulate
them in a manner that enhances implementation of the Act.

3. The Biological Diversity Act, 2002 lays down procedure for taking

cognizance of matters relating to the Act. Section 61 of the Act
provides that cognizance of any offence under this Act can be taken

only by the Central Government or officers authorized in this behalf by

the Central Government. Further, any benefit claimer can make a
complaint only after providing a notice of not less than thirty days to
the Central Government or an authority/officer authorized by it.

4. The Central Government has taken note of these provisions and
after taking into account all material facts , in exercise of the
powers vested to it under Section 48 of the Act hereby direcls that all
such cases.where prior approval was required but a person/entity has
not obtained such approval, shall be heard by the Authority, which
shall then pass appropriate orders with respect to acts that may have
occurred in past, taking into account scientific evidence as well as any
damage that might have been caused in furtherance of the powers
available to the Authority under Section 18 of the Act, with the
objective of ensuring conserv?tion and sustainable use of biodiversity
and fair and equitable sharing of benefits arising from its us! fhe
Authority shall consider all such cases on the basis of merit and shall
ensure that only those cases are granted approval for future activities
which would have otherwise been approved in the normal course,.had
the person/entity concerned applied in time fo,r prior approval. The
Central Government further directs the Authority to take decisions
thereon within a period of 100 days from the date of issuance of this
Office Memorandum, including course of action for matters related to
past. These directions shall come into force with immediate effect.
The Authority shall also continue to spread awareness about the Act to
various stakeholders to avoid the occurrence of such activities.

it
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5. These directions are intended to facilitate and enhance
implementation of the Act in public interest towards meeting the

objectives of the Act, namely, conservation of biological diversity,

sustainable use of its components, and fair and equitable shdring of

the benefits arising from commercial use. ln implementing these

directions, the Authority shall be guided by the principles of natural
justice and various pronouncements of Hon'ble Courts in similar
matters, including judgments cited below.

6. ln respect of the requirement of prior environmental clearance

under the Environment Protection Act, 1986, the Ministry lpd issued a

Notiflcation S.O. 804 (E)dated 14h March, 2017, wherein six months
period was provided to apply for environmental clearance for projects

on which the project proponent had started work on site, expanded the
production beyond the limit of environmental clearance or changed the
product mix without obtaining prior environmental clearance. The

Hon'ble High Court of Madras while vacating the stay on the aforesaid
Notification 'vide Judgment dated 13s October, 2017 in Puducherry
Environment Prctection Association Vs. Union of lnd1a, Writ Petition
(Civil) No. 11189 of 2017, held that,

"...However, one time relaxation and that too only in cases where
the projects are otherwise in compliance with or can be made to
comply with the pollution norms is, in my view, not impermissible.
The notification ought not to be inteiered with.

It is reiterated that protection of environment and prevention of
environmental polhttion and degrarlation are non-negotiable. At
the same time, the Court cannot altogether ignore the economy
of the Nation and the need to prctect the livelihood of hundreds
of employees employed in projects, which as stated above,
otherwise comply with or can be made to comply with norms.

The impugned notification does not compromise with the need to
preserue environmental purity, but only a//or,vs fhose industries
and/or projects which might otheruise have been given prior
environmental clearance, but omifted to obtain environmental

tvt
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clearance to operate, on the conditions imposed by the

authorities concerned, including their liability under the pinciple
polluter pays."

7. Similarly, in respect of the requirement of prior forest clearance
under the Forest (Conservation) Act, 1980, the Hon'ble Supreme Court

in Supreme Court Monitoring Committee Vs. Massoorie Dehradun
Development Authority & Ors. (1997) 11 SCC 605, held that,

" ...the Sfate of UP as well as the MDDA will enlist cases ,n
which they gave permission to make use of any forest land for
non-forest purpose without seeking the pior approval of the
Central Govemment. All those cases wrl/ be foruvarded to the
Central Government for seeking ex posf facto approval in the
mafter which will be considered in acardance with fhe Ru/es
framed underthe 1980 Act."

8. The Hon'ble Supreme Court in T.N. Godavarman Thirumulpad,
Vs. Union of lndia, Writ Petition (Civil) 202 of 1995 held that,

" . ..according to CEC fhis was a typical case where ex post facto
approval under the 1980 Act ls soughf after the mine has been
allowed to operate illegally. Since fait accompli siluation arose
according to CEC there was no option but to recommend the
case for grant of perml'sslon for fhe use of forest land for mining
lease, conveyor belt system and associated activities subject to
ceftain conditions mentioned therein".

The Hon'ble Court in the same case fufiher held that,
'...accordingly, we see no reason to intertere with the decision of
MoEF granting site clearance...";

9. The Hon'ble Bombay High Court in Vijay Krishna Kumbhar vs
The State Of Maharashtra & Others held that,

"ln such a matter it would have been more appropriate to take
action in accordance with section 37 of the M.R.T.P Act. Now as
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indicated above, the P.M.C. has already stafted action. After the
P.M C. gave permission, it appears that the developer has a/so
made construction. Now it has become a fait accompli. Therefore
there is no altemative except to follow the action which has
become fait accompli and take further actions in accordance with
the Gove m me nt's di rection s."

10. This issues with the approval of the Competent Authority.

d;tuffi*fl^w,r
Deputy Director

To

The Chairperson
Nationdl Biodiversity Authority
5th Floor, TICEL Bio Park, CSIR, Road, Taramani,
Chennai, Tamil Nadu 6001 13

Copy to: Secretary, National Biodiversity Authority
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F. No. C- l 202716/ I g-Cs-lll

Minisrry of Environmenl. Forest snd Climate Changc
Covernmcnt of lndia

CS-l Il (Biodivcrsity) Division

lndira Paryavaran thawan
Vayu Wing. Jor Eagh
Ncw Delhi - 1 10003

Dared l8 March 2019

OFFICE IVIEMOI{ANDUM

Subject: Directions under section {8 of the Biologicel Diversirr- Act, 2002, to thc Nstional
Bio<liversiry.. Aurhoriq for enhrncing implemcntation of the Act-

With refcrence to thc O.M. of even No. dated 10.9.20I8 on the ebve-m€ntioned subject,

the Ccntral Covenrmert funhcr dirccts the Naliohal Biodiversitl' Authority to accepl and

coosider within a period ofanother 60 days from the duc of issulncc of this O.M., all such cases

*'here prior approval was required but not obtsincd, on dlc basis of merit cnsunng that only those

cases sre grnntcd appmval rvhich would have oi,herwisc bccn appmved in the normal cmrrsc. had

th€ person/entiry conccrned agrlied in time for prior approval.

J

Sbri T, Rrbikumer
Secreurl-.
National Biodiversity Aurhoriry
Chennai

Copy to:
'Ite Chairman, Narional Biodiversiry Authority, Chenmi

(.Iarun Karhula)
Dircctor (CS-lll)

Email : :k.kathula.,i?rov.in
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1. Form-lll applications shall be dealt by the IPR Section and all other applications
(Form-|, Form-ll, Form-lV, Form-A, Form-B, Form-C and collaborative research
proJects) shall be dealt by the Technical Section.

2. Applications for ABS shall be downloaded / received by the concerned section. A
folder shall be made each day for each category of application by providing a
unique ld no.

3. The applications shall then be forwarded to Accounts Section within two days for
verifying the receipt of application fees by the concerned section. The Accounts
Section shall then verifo the receipts and return the file within two days.

4. The concerned sections i.e. IPR and Technical shall thereafter scrutinize the
applications from the scientific, legal and administrative angle within seven days.

5. Once the applications are scrutinized and if any information is required, the same
may be obtained by the Section Heads from the applicany concemed SBB/ any
other agency.

7. ln case of applications falling under violation category, the same shall be
forwarded through the legal section to the Secretary. However, all past violation
/OM cases shall be dealt by the Legal section as per the existing norms.

8. The Legal Section shall provide legal inputs if any and fonivard the same within
seven days.

OFFICE ORDER

The Expert Committee to revise the ABS (Guidelines) chaired by Shri.A.K.Goyal
was entrusted with the responsibility of recommending the streamlining of the movement
of files in NBA, which will reduce the delay in the processing of applications received from
individuals and entities.

The Committee has submitted its recommendations to streamline the approval
process by NBA on 1sr September 2019. The recommendations were reviewed based on
existing procedures and requirements and accordingly, the following directions are issued
in supersession of earlier Orders, with respect to processing of applications and
streamlining the approval process:

6. lf the application is in order, the concerned section may fix the benefit sharing
component and draft the agreement and forward the same to the Secretary, NBA
through the Legal Section. ln the case of Form-lll applications, the applications
shall be directly sent to the Secretary.
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9. ln case where the Technical and IPR section is not able to take decrsion on a
particular application, such application shall be referred to the internal committee
chaired by the Secretary, NBA and comprising the Heads of the Technical, lPR,
Legal, Accounts and Administrative Sections. The lnternal Commiftee may invite
subject matter specialists whenever required. Only those applications which
require further deliberation may alone be referred to the Expert Committee on
ABS.

10.The Secretary, NBA shall accord approval of the files and forward the same to the
Chairman, NBA within three days.

1 1. Once the Chairman accords the final approval, the files shall be sent to the
concemed sections through the Secretary.

12.The draft agreements shall be despatched to the applicant within two days. Upon
receipt of the Final agreement on stamp paper, the Secretary shall sign the
agreement after ensuring that the required ABS payments have been received by
the Accounts Section, wherever required.

13.The Technical and IPR sections shall be the custodian of the concemed files and
enter the required details in the database, by the concerned section, to ensure
compliance by the applicants.

'l4.The IPR and Technical Section shall monitor the post approval process like receipt
of deposition of voucher specimens, submission of periodical reports, payment of
ABS, disbursing the same to the benefit claimers, uploading IRCC in the ABSCH,
etc wherever required. For this purpose, a dedicated team shall work within the
IPR and Technical Sections.

15. Follow up action on approved files shall be dealt by the concerned sections.

't6.The above process shall come into force with immediate efiect and will continue
until further orders taking into account the full operationalization of ABS application
software.

2 A
Secretary, N

2
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NATIONAL BIODIVERSITY AUTHORITY

PROCEEDING OF THE 47t' AUTHORITY MEETING

266 September 2018

Venue

Conference Hall,
National Biodiversity Authority,

Chennai

1



b\5

Proceedings of the 47th Authority Meeting of the National Biodiversity
Authority held on 26-09-2018.

The forty seventh Authority meeting of the National Biodiversity Authority
(NBA) was held on 26th September 2018 at the Conference Hall, National
Biodiversity Authority, Chennai chaired by Dr. B.Meenakumari, Chairperson, NBA.
The list of participants is placed at Annex-|.

At the outset, the Chairperson extended a warm welcome to the rnembers.
She also welcorned the new nominee of the MoES, Dr M. A. Atmanand of NIOT,
Chennai.

Chairperson briefed the members about the activities of NBA from the last
authority rneeting which included participation in national and intemational
workshops/conferences, conducting awareness programrnes on the Biological
Diversity Act and hosting a workshop on 'Mainstreaming biodiversity concerns
into Forestry and Forest Managernent'. NBA observed lndependence Day on
August 15h and Hindi week fiom September 10t'- 14r', 2018.

Chairperson informed the Authority that NBA has taken over an office
space of around 5000 sq. ft. vacated by the Animal Welfare Board of lndia,
Chennai and proceeding with the renovations of the building.

47.Ol : Conlirmation of Proceedings of the 46e Authority meeting

The draft proceedings of the 46h Authority meeting of the National

Biodiversity Authority held on 24h July, 2018 at New Delhi was circulated to the

Members for seeking their comrnents. No comments for revision of the draft

proceedings were received. The proceedings were placed for confirrnation.

Decision:
a) The members confirrned the proceedings.

47.02 Action taken report of the 4

2

The Secretary, NBA then apprised about the status of ABS applications
received, trends in receipt of application and their disposals.

Thereafter, the agenda items \i/ere considered as under.

Authority meeting

Mqst of the decisions taken during the 46s Authority meeting are being

acteduponandthemembersnotedtheactiontakenreportonthedecisions.
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47.03: Compliance of Decision in the 17th to 2lst Authority meeting

The Action report on the deosions of 17th to 21st Authority meeting was
summarazed.

Decision:

a) Members noted the action taken report and approved.

ACTION: SEC RETARY,NBA.

47.04 To consider Form-lll and Form-l applications cleared by the EC on

ABS for ratification

The decision under agenda item no.44.03 in the 44s Authority meeting

was as follovrrs:

'The Authority authorized the Chairperson to convey approval to the applications,
wtrich have recomnended by the EC on ABS, except applications, wtrich are
identified as violation of the BD Act and have disputes. Such approvals will be
placed before the Authorig for ratif cation.'

While dariffirg to members, the Chairperson and Secretary replied that
NBA has already commrnicated to UGC and other scientific lns{itrtions to add a
dause in the propct guidelines itself on the mandates of the Biological Dversity
Act.

Dr. PC Battacharjee and Dr. Yogesh Souche suggested that a similar
exercise can be carried out and inform the State Science, Technology and
Environrnent Institutions to create awareness and make a provision in their
guidelines to follow ttre rmndates of BD Act 2002 wtrile they sanction p@ects.
Dr Darshan Shankar added that e-rnails can be direcfly sent to all the
Universities (around g0O) about the nandates of the BD Act.

Secretary rnentioned that NBA is active in Facebook and also in some
related groups in the social rnedia. ln addition, the Chairperson added that all
the organizations rrvho receive NBA funds, are being asked to put up a write up
about the BD Act in the Proceedings as well as Abstract book. She also
rnentioned that one page advertisernent year round has been given in joumals
such as Cunent Science, Down to Earth and Threatened Taxa.

Decision:

a) Form-lll and Form-l applications cleared by the EC on ABS are ratified.

3
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b) NBA to communicate with State Boards to include the provisions of BD
Act in the State Scientific project sanction orders so as to create
awareness,

c) NBA may also write to all to Universities in lndia also regarding the same.

ACTION : SECRETARY,NBA.

47.05: To seek guidance on Application in Form-l (Appl. No. 1863)
submifted by M/s. Shanghai Shen Da lmp & Exp Co. Ltd China for
access to Red Sanders wood

Secretary elaborated the details on the Form I application submitted on
23'd December 2016 by Shri. Wang Qiurong of Shanghai Shen Da lmp. & Exp.
Co., Ltd, China for accessing 74.216311 MTs of Red Sanders from M/s. Andhra
Fogaku Pvt Ltd, Hyderabad, lndia for the purpose of comnrercial utilizatjon
(tumiture making) pursuant to the permission issued by the DGFT.

The Members had a long deliberation and Dr Atrnanand and Dr Darshan
Shankar elpressed their view that the application for elport of Red sander's
wood c:ln also be considered by EC on ABS, so that all the aspects of such
application can be discussed by the experts rather than going for internal
decision making process. ln reply to it, the Secretary elaborated that the
decision of exclusion of Red Sanders was taken in the 30h EC on ABS which
was held in Hyderabad. The members and the Chairperson have opined that the
eadier decision can be revisited and accordingly henceforth RS applications
rn:ly also be referred to EC on ABS for consideration by it as the EC have

representatives from all fields.

Decision:
a) Form I application submitted lt/s Shanghai Shen Da lmp. & E;p. Co.,

Ltd,is accepted and ratified.

b) Henceforth, NBA to refer applications related to Red Sanders also to the

bpert Committee on ABS.
ACTION:SECRETARY,NBA.

47.06: Ratification of decisions on Form-B applications

Under agenda item 32.06 of 32nd Authori$ meeting, it was decided as follows: -

'The Chairman, NBA is authorized to accord approval or otherwise for Form- B

applications, without referring to the sBB and the EC on ABS and it shall be

placed in the subsequent authority rneetings for ratification"

4
Decision:



\\1

a) Members noted the decrsions and ratified

ACTION : SECRETARY,NBA.

47.07: Details of Form-C a lications received the NBA

The Authority, in its 37h rneeting held in March 2016 under agenda item

37.14.02, decided that the lndian researctrcrs / scientists shall provide prior

intimation to ttrc NBA in the prescribed fonmt viz., Form-C for deposition of
micro-organisms in other counfy's repository for claim of novel species for
publication in irurnals. Hor*ever, if any non-lndian person /entity intend to access

the deposited lndian tiological resource from the foreign repository, he/she
should obtain prior approval of NBA as per Sectaon 3 of he BD Act, 2002.

Secretary elaborated that NBA has received 71 such intirnations since
March 2016 - 24th July, 20'18 and the sarne have been reported to the Authority
from tirne to tirne. Since July, 2018, NBA has received 16 Form{ applications of
which trrelve (12) intirmtions urere received through online and four (4) through
offiine.

Members noted the inprovernent in the process of dearing apdicatim
and also the increase in conpliance as a result of awareness created arnong the
relevant stakeholders.

Decision:

a) Members noted the inprovenent

47.08: To consider the applications for access to Red Sanders wood
approved by the Chairperson, NBA

ln the 32d Authority meeting (32.07), the Authority authorized the
Chairperson, NBA to accord approval of applications on Red Sanders without
following the normal procedure and also directed the NBA secretariat to place
such approvals in the subsequent Authority meeting for ratification.

ln compliance to the above decision, Chairperson has approved 4
applications for access of Red sande/s wood.

Decision:
a) Approvals accorded by Chairperson are ratified.

ACTION : SECRETARY,NBA.

5

ACTION:SECRETARY,NBA.



47.09: Proceedings of the 49th Meeting of Expert Committee on Access
and Benefit Sharing on ABS held on 1orh &11th July 2018 at NBA,
Chennai

The 49th meeting of the Expert Committee on Access and Benef t Sharing
(EC on ABS) was held on 10h&1 1rh July, 2018 at the National Biodiversity
Authority, Chennai. A total of One hundred and twenty three (123) applications
and one generic issue were placed before the EC for examination. The
representatives of Four (4) applicants appeared before the EC and clarified their
position on their applications. As per the decision taken in the 44th Authority
meeting, Sixty four (64) Form-lll applications and Six (6) Form-l which were
recomrnended for approval by the EC on ABS are being cleared and draft
agreernent sent to applicants. Further, EC observed violation of Section 3 (1) of
the BD Act in respect of 40 applications.

The applicability of Biological Diversity Act on patents for technology
developrnent process / products with use of biological resources was discussed
by the rnembers.

Dr. Atrnanand suggested to develop an utility "App' for the application
process of ABS which will facilitate to quicken the process and rnay encourage
rnore stakeholders to comply with the BD Act. He also suggested to explore the
possibility of having a dedicated Computer server for NBA other than NIC cloud

server to have more flexibility in rnanaging the application process. He further
suggested that it would be desirable if there is a possibility for the Applicant to
check his/her application status online.

Decision:

a) Proceedings of the 49h Meeting of Expert Comnfftee on Access and
Benefit Sharing on ABS is accepted and ratified.

b) NBA to erplore the possibility of cfrecking the application status online.

ACTION:SECRETARY,NBA.

47.101 Directions under Section 48 of the BO Act, 2002 to NBA for
enhancing imP lementation of the Act.

Section4SofBDActStipulatesthatNBAShallinthedischargeofits
functions and duties under this Act be bound by such directions on questions of

policy as the Central Government may give in writing to it from time to time The

6
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The MoEFCC OM, inter alia, states that "in exercise of the powers vested

to il under Section 48 of the Act hereby directs that all such cases where prior
approval was required but a persm/ entity has not obtained such approval ,shall
be heard by the Auttrcrity, which shall fhen pass awropnate orders with

respect to acts that may have occurred in pas/, taking into ac@unt scientific

evidene as well as any damage that milht have been caused in fuftherane of
the powers available to the Authority under 18 of the Act, with the obiectve of
ensuring con*wation and sustainable use of biodiversity and fair and equitable
sharing of benefls arising out of r{s use. The Authority shall ansider all such

cases on lhe basrb of merit and shall ensure that only those cases are granted

aryroval for future adivities whbh would have othetwise been approved in the
notmal ourse, had the person/enfiA ancemed appliaX in time for prior
approval. The Central Govemment fudher direds the Authority to take decisions
thereon within a perifl of 10O days frun the date of issuance of this Office
Memorandum inctuding aurse of adifi fq maftets related lo past These

dbections shall nme into fore with immediate effect. The Authority sha// a/so
@ntinue to qred awareness about the Act to various stakeholders to avoiJ the
o@urren@ of sudt adivilies"

Dr Sujatha Arora, Adviser MoEFCC, e)plained the efforts put in by the
Ministy to give the direciion and elpressed that it is the right tine to NBA to
consider all the violation/conbavention cas6 and regularizey'strearnline all the
pending cases. She further emphasized that Central Govemrnent may not open
the window again as was done now. Therefore, dearing all the cases within the
tine linit is of paranrount inportance.

As on date, there are arour]|d23/.. violations/cont-avention cases with NBA
that has to be considered within the 100 dalrs of the issue of OM. The rnenters
suggested NBA to utilize the opportunity and to advertise through nredia for
encouraging 6re ABS applicants to conply with fle BD Act.

Secretary also erplained the challenge in screening the applications as
the legal section may not have enough manpower and expertise on deciding the
aspects of bioresources. Dr Atmanand suggested that NBA can invite sorne
elperts to support the legal section of NBA in studying and grouping the cases.
Dr' Darsan sankar opined that a hearing of the applicants can be done after the
applications are studied, assessed and scrutinized by an Expert committee as
the number of cases for hearing is high. He also suggested NBA to fix a criteria

7

MoEF&CC has issued an Office Memorandum, dated 1 oth September, 2018 to
NBA by giving directaons under Section 48 of the Biological Diversity Act.
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and categorize the cases that are mostly of procedural violations/contraventions
that would have otherwise been approved.

a) NBA to scrutinize the violation/contravention erses and categorize them
accordingly and give preference to the cases that have procedural
contraventions but for whicfr, would have been approved.

b) NBA to upload the Ministry's direction in the NBA website and in
newspapers for publicity.

c) The Authority to rneet three times (29.10.2018, 10.12.2018 and
18.12.2018) for hearing the violation applicants.

ACTION:SECRETARY,NBA.

47.1 I : To consider draft annual report of NBA for the yeat 2017 -18.

The draft Annual Report on the activities of NBA for the year 2017-18

along with audited Annual Account staternent was placed before the Authority.

Decision:

a) The draft Annual Report on the activities of NBA for the year 2017-18 was

noted and approved.

ACTION:SECRETARY,NBA.

47.12: To consider the Reconstitution of Expert Committee on Normally

Traded Commodities.

8

The number of rneetings for hearing the applicants and clearing the
cases were discussed and tentatively agreed to have three Authority meetings
before the deadline of 18h, December 2018 (100 days).
Decision:

Expert Committee on Normally Traded Commodities was reconstifuted

vide Office Order No.F.NBNZ9l2}02-Adminl12lM9l1676 dated 17 August'

2018 under the Chairmanship of Shri. C. Achalender Reddy' lFS, Director (UC),

CIPS, Hyderabad and Dr. B.S.Prakash, ADG (ANP), ICAR, New Delhi as the co-

chair. Dr. Darshan Shanker suggested to add an expert from Transdisciplinary

University CIDU) as a member in the committee.

Secretary mentioned that NBA is developing a database on biological

resources with the assistance of BSl, ZSI and other collaborators. He requested

the access of database of biological resources maintained by Trans-Disciplinary

University, (l-DU) Bangalore to which Dr Darshan Shankar agreed'



Decision:
a) The Authority ratified the issue of office Order for reconstitution of the

Expert Committee on Nornully Traded Commodities.
ACTION : SECRETARY,NBA.

1. EXIM Committee for Export and lmport of seeds and planting materials:

The Department of Agriculfural Cooperation & Farrners Welfure, GOI

constituted the EXIM Committee for Export and lnport of seeds and plant

materials of which Secretary is one of the members in the committee. Based on

the 235h EXIM Committee minutes, IVUs. JK Agri Genetics Ltd., Hyderabad had
provided an affdavit-{urn-dedaration that the firm does not @rne under the
provisions contained in Section 3(2) of the Biological Dversity Act, 2002. Based

on the affidavit, the EXIM committee granted approval to the said export
proposal. NBA has informed the DAC that JK Agri Genetics A/t Ltd will fall under
section 3(2) of the BD Ad since they have non-lndian participation in its share
capital, and NBA sought darification from the exporter.

2. lssuance of lnternationally Recognized Certificate of Compliance

NBA has uploaded 145 approvals granted in the ABS CH platform and
generated lntemationally Recognized Certificate of Conpliance. lndia is a
leading country anrcng 198 parties in publishing lRCCs, a tool for nronitoring the
use of Genetic resources under Nagoya Protocd.

3. Deposition of microbial cultures in DSMZ, German Culturc Collection:

As per the decision taken in the 376 Authority rneeting, lndian
res€arctErs,/scientists shall provide prior intirnation to the NgA in the prescribed
fonnat viz., Form - C for deposition of micro-organisms in other counfy's
repository for claim of novel species for publication in joumals. lf any non-lndian
person / entity intend to access the deposited lndian biological resource from any
foreign repository, he/she shourd obtain the prior approval of NBA as per Section
3 ofthe BDAct, 2002.

To access the strains which are ftom lndian origin for the purpose of
research or for commercial utilization or for obtaining lp Rights, tre buyers/ users
of the strain is required to obtain prior approvar of the Nationar Biodiversity

I

It3

47.13. ltems for information

NBA has requested EXIM comniftee to re-e)€nine the case for wtricfr
DAC has responded favoraUy.
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Authority, Govemment of lndia, Chennai, lndia as per the provisions of the
Biological Diversity Act, 2002

4. Capacity Building Workshop on ABS provisions of the BD Act and e-
Filing Process of ABS Applications to the Patent Attorneys

Centre for Biodiversity Policy and Law, NBA organized a Capacity Building
Workshop on Access and Benefit Sharing (ABS) provisions of the BD Act and e-
Filing Process of ABS Applications to the Patent Attorney's on 14h September,
2018 at NBA, Chennai.

1. Dr B Meenakumari, Chairperson, National Biodiversity Authority

2. Dr Sujata Arora, Advisor, MoEF&CC

3. Dr P C Battacharjee, Guwahati.

4. Dr. Gunasekaran Asst. Commissioner, Seeds, Department of Agriculture
and Cooperation.

5. Dr. Darshan Shankar, VC, TDU, Eangalore.

6. Dr. M A Atmanand, Director, NIOT, Chennai.

7. Dr. Yogesh Shouche, NCCS, Departrnent of Biotechnology, University of
Pune.
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LIST OF OFFICIAUNON-OFFICIAL MEMBERS PARTICIPATED

Secretarv, National Biodiversitv Authoritv

Shri T Rabikumar, IFS,
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Proceedings of the 48th Authority Meeting of the National Biodiversity

Authority held on 29-10-2018.

The forty eighth Authority meeting of the National Biodiversity Authority

(NBA) was held on 29th October 2018 at the Conference Hall, National

Biodiversity Authority, Chennai and was chaired by Dr. B. Meenakumari,

Chairperson, NBA. The list of participants is placed at Annex-|.

At the outset, the Chairperson, NBA extended a warm welcome to the

members and briefed about the activities of NBA from the last authority meeting

wttich included participation in national and international workshops;/ conferences.

It was informed that NBA also during the period celebrated 15th Foundation day

and Swatch Bharath initiatives on 1st and 2nd October 2018 respectively.

The Secretary, NBA then apprised about the status of ABS applications

received, trends in receipt of application and their disposals.

Thereafter, the agenda items were considered as under:

The draft proceedings of the 4 Authority meeting of the National

Biodiversig Authority held on 26rh September, 2018 at Chennai was circulated to

the Members vide email dated 12th October, 2018 for seeking their comments. ln

response, Prof. Umesh Rai and Dr. Darshan Shankar have informed no

comments on the draft

Decision: The members confirmed
Meeting.

the proceedings of the 47th Authority

Action: Secretary, NBA

2

48.01 : Confirmation of Proceedings of the 4 Authority meeting
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48.02 Action taken report of the 47rh Authority meeting

Action on most of the items has been taken and action on the remaining

items is in progress.

Decision: Members noted the action taken.

Action: Secretary, NBA

48.03: Proceedings of the 50s Meeting of Expert Committee on Access and

Benefit Sharing on ABS held on lod'& 1lth September 2018 at NBA,

Chennai.

The 50h meeting of the Expert Committee on Access and Benefit Sharing

(EC on ABS) was held on 1oth & 11h September 20'18 at the National Biodiversity

Authority, Chennai. A total of 61 applications were placed before the EC for

examination.

To mark the occasion of 50fr meeting of the EC on ABS on 11h Sep 2018,

the EC Chairman along with many experts like Dr.R.S.Rana, Shri Ramesh

G.Kalaghatgi, Former EC Chairmen and Dr.T.P Rajendran, Co+hair Dr K

Venkataraman Former Secretary, NBA participated in the meeting and shared

their experiences with the NBA and gave valuable inputs to strengthen the

implementation process of the BD Act.

Decision: The Authority approved the recommendations of the EC on ABS.

Action: Secretary, NBA

a
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48.04 Proceedings of the 5'lst Meeting of Expert Committee on Access and

Benefit Sharing on ABS held on 1sth & 16th October,20l8 at NBA,

Chennai

fhe d't meeting of the Expert Committee on Access and Benefit Sharing

(EC on ABS) was held on 15th & 16th October, 2018 at the National Biodiversity

Authority, Chennai. A total of 93 applications were placed before the EC for

examination. The representatives of three (3) applicants appeared before the EC

and clarified their position on their applications.

It was decided in the EC that, in the light of the Ofiice Memorandum dated

'1Oth September 2018 from the MOEF&CC, while examining ABS applications

during the 100 days' time of the OM, the applications will be considered and,

suitable recommendation made on a case by case basis.

The EC has recommended 26 cases to be considered under the O.M.

dated 10th September 2018. While considering the recommendation of EC,

members suggested that the benefit sharing in all such cases may be kept at'1%,

5o/o and 5o/o on the commercial utilization of the process/ producv innovation; on

the fee received in any form including the licensee/assignee; of the royalty

received annually from the assignee/licensee respectively. lt was also discussed

with regards to patent applications pertaining to Section 3(2) entities where

necessary approvals under section 3(1) has not been obtained, the members

suggested that the applicants shall have to get approval under Section 3(1)

before considering these Form lll applications under Section 6.

4
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Decision: 1 . The Authority approved the recommendations of the EC on ABS.

2. The benefit sharing of the 26 cases (Annexure 2) shall be 1o/o, 5o/o and 5o/o on

the commercial utilization of the process/ producu innovation; on the fee received

in any form including the licensee/assignee; of the royalty received annually from

the assignee/licensee respectively in all such cases where the approval is

granted under the light of O.M. dated 1Ofr September 2018.

3. The applicants who are to apply in Form I may be intimated.

Action: Secretary, NBA

48.05 To consider cases where the patent has been granted after the

approval of the Authority but before the agreement was signed by

NBA

Rule 18(5) of the BD Act 2OO2 requires that prior approval of NBA for any

lntellectual Property Right for an invention based on any research or information

on a biological resource obtained from lndia shall be in the form of a wriften

agreement. There are some cases where Authority had approved the Form lll but

the signing of the agreements was delayed due to discussions between the

applicant and NBA. ln the meantime, patent applications were granted in foreign

jurisdictions/ countries

As per the decision taken in the 40th Authority meeting (Agenda item No.

40.03 & 40.04), it had directed NBA secretariat to sign the agreement even after

the patents were granted after considering CSIR application (Application No.

133-A30) as a speciar case. Detairs of the 'r7 cases of apprications of csrR were

placed before the Authority for consideration. similar decision is taken for all

5
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Decision: The Authority decided that the Secretariat may sign the agreement in

all such cases where the patents are granted after the in pdndple approval by

the Authority.

The above OM was placed in the 47h Authority meeting as Agenda item

no.47.10 and the Authority has asked to constitute a committee to scrutinize

and categorize the ABS Applications. A committee of experts was constituted

vide office order No.. NBA,/Law Gen/28l51/18-1912422 daled '10-10-2018. The

Commiftee met on two occasions (3 days) and examined 'l 12 applications

pertaining to 45 applicants and the recommendations of the committee was

placed before the Authority for consideration.

. The 45 applicants pertaining to 112 applications were invited for hearing

in the Authority, of which 18 presented themselves (Annexure 2) and nine (9)

applicants have sought for a new date to present their case After considering'

6
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other such cases where the patents were granted in foreign jurisdictions/

countries.

It was also brought to the notice of the members that the Authority has

considered 30 cases pertaining to CSIR where in principle, applicants has been

granted but patents have been granted without approval of NBA i.e. signing of

agreements. The members agreed that in case where patents are granted after

in principle approval by the Authority, the Secretariat may convey the approval of

the Authority to the applicant by signing the agreement.

48.06: Dealing with O.M. dated 20-09-3028 issued by MOEF&CC
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recommendations of the committee of experts constituted by NBA to scrutinize

these cases for scientific evidence, Member discussed about the benefit sharing

in cases were patents have been granted elsewhere without the prior approval

of NBA. Members opined that higher benefit sharing percentage can be ftxed.

Secretary NBA explained that the EC on ABS follow a sectoral approval and

whenever traditional knowledge is involved, it usually doubles the benefit

sharing percentage. After discussion, the members agreed that the benefit

sharing may be kept al 1o/o, 5o/o and 5% on the commercial utilization of the

processi/ product/ innovation; on the fee received in any form including the

licensee/assignee; of the royalty received annually from the assignee/licensee

respectivety.

Members also discussed about the compliance of the provisions of the BD

Act in fr.rture by each of the applicant whose applications have been mnsidered

under the O.M. dated 10h September, 2018. The Authority also directed the

applicants to spread awareness of the regulatory requirement under the BD Act

and it shall be institutionalised to ensure the same and an undertaking should be

obtained ftom the applicants that the provisions of the BD Act shall be complied

in future. Dr. Darshan Shankar suggested that NBA can develop a logo for NBA

compliance which the applicants can display in their respective organisation

regarding the compliance of the BD Act.

There were applications under Form lll for "l5 lpR by 3(2) entities who

have failed to get approval under Section 3(1) to access the bio resources from

lndia for doing research. Members suggested that the applicants in all such
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cases shall seek the approval of NBA under Section 3(1) and inform them to

submit application under Section 3(1).

All the applicants were advised to take proactive steps to educate their

staff, partners and collaborators about the provisions of the Act. lt was decided

that in all the cases, the applicants shall organize awareness programs with

regards to with compliance to BD Act and submit a report to NBA.

ln case Form I application where approval is sought to do research of bio

resource obtained from lndia by industries, an upfront payment as per the

approved guidelines may be included while communicating the approval.

ln case of Bioseed Research lndia Private Limited (Application No. 621-

Form lV) procured five (5) Kg of rice in 20'12 lrom Acharya NG Ranga

Agricultural University to transfer the rice to an organization in Netherlands. But

for certain reasons the transfer did not happen and the rice was discarded. The

Authority asked the applicant to sign an Affidavit with NBA that the rice material

procured was not utilized for any purpose and the case can be closed.

At their request, M/s, Bharat Biotech lntemational Ltd (Application Nos.

1&9, 918, 938, 1030 and 1446-Form lll) was deferred to the next Authority

meeting for unavailability of information on the applications. Livie Bio Pesticides

Ltd (Application No. 1440-Form lll) and Tata Chemicals Pvt. Ltd (Application No.

620, 618, 619& 617- Form-l) were asked to provide the status of

commercialization.

8
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M/s Dabur lndia Limited (Application Nos. 1472-Form-l) accessed 142 bio

resources in 2016-17 that goes into 350 products. The representative of Dabur

lndia Limited requested that the benefit sharing may be on the purchase price of

the bio resource than on the ex-gross factory price. Dr. Dinesh Misra opined that

the benefit sharing should be on the end product as the mere presence of the bio

resour@ adds value to the final product. Dr. Atrnanand was of the opinion that

benefit sharing should be proportionate to the input cost of the bio resources. Dr.

Darshan Shankar observed that these are AYUSH based industries which needs

support and en@uragement. These products have multi]evel composition and

usually include a significant proportion of inputs which are of non-bio resour@

origin. Secretary, NBA pointed out that benefit sharing of commercial utilization

has two options as per the ABS guidelines while granting approval; it has to be

mutually agreed. ln the instant case, since large quantity of bio resources are

accessed and conservation of these bio resources is a matter of utrnost priority to

ensure sustainable supply. He pointed out that so far NBA has not considered

any benefit sharing on the purchase price and was apprehensive whether in

other cases of commercial utilization such as access to microbial cultures the

benefit sharing on purchase price would become insignificant.

Chairperson, NBA is of the opinion that the purpose of legislation is to

encourage more users of the bio resources to comply with the provisions of the

BD Act. After detailed discussion, it was decided in the instant case to charge

benefit sharing on the purchase price of the bio resource.

o
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Decision: 1 . The Authority approved the Form lll applications with the Benefit

sharing kept at kept at 1o/o, SYo and soh on the commercial utilization of the

process/ producu innovation; on the fee received in any form including the

licensee/assignee; of the royalty received annually from the assignee/licensee

respectively given in Annexure 2.

2. After detailed discussion, it was decided Dabur lndia Limited in the instant

case (Application No. 1472-Form l) may be charged of benefit sharing on the

purchase price of the bio resource for the year 2016-17 only. The basis of the

benefit sharing will be reviewed for subsequent applications

3. The applicants shall fumish an undertaking that provisions of BD Act shall be

compiled with in the future.

4. The clauses in the approvals (agreements) may be modified appropriately by

the NBA Secretariat.

5. lt was also decided that NBA may go ahead with the implementation of the

decision without waiting for the finalization of the proceedings.

Action: Secretary, NBA

48.07: ltems for information

1. Designated Repositories:

NBA constituted a Core Expert Group (CEG) to develop guidelines for

eligibility conditions/parameters for identification of repositories under section 39

of the BD Act in accordance with the decision taken in the 42"d Authority meeting

10
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of NBA. The CEG developed a draft Criteria for designation of national

repositories and recommended the same to the Authority for consideration. The

Authority in its 46th meeting considered the recommendations and directed NBA

to write to the notified repositories and seek details of deposits held by them.

NBA vide lefter dated 05.10.2018 communicated the Criteria for designation of

national repositories such as details of specimens held by them which were

deposited and focal point for corresponding with NBA as required in the guidance

issued in this regard.

2. Seeking Proposal from Andhra Pradesh Biodivercity Board:

The PCCF, Andhra Pradesh Forest Department vide lefter dated

11 .'l1 .2016 submitted a revised proposal seeking financial assistance with a tune

of Rs.100.55 Crores (i) For infrastructure investment, (ii) For annual

infrastructure maintenance & manpower and (iii) For annual regeneration and

conservation measures. They have requested for release of 75o/o of the total

amount out of the benefit sharing amount realized on the access of Red Sanders

wood, while the balance ot 25Yo fund will be bome by the AP Govemment. As

decided in the 40th Authority meeting NBA released a sum of Rupees three

Crores as first installment to AP Forest Deparbnent for afforestation and

conservation of Red Sanders.

Subsequent to the decision of the 4dh Authority meeting of NBA, NBA

vide lefter dated 28.02.2017 released an amount of Rupees Three crores to the

Andhra Pradesh state Biodiversig Board to disburse the same to the Andhra

Pradesh Forest Department, as a first instarment, for the purpose of afforestation,

11
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regeneration and protection of Red Sanders forest areas and conservation of

Red Sanders,

NBA vide lefter dated 01.10.2018 requested the AP SBB to submit a

proposal to NBA for seeking funds for carrying out the activities suggested in the

report by the BMC / VSS/ EDC/ JFMCs/FPCs concerned ot tte 20o/o of the BS

amount accrued as access of Red Sanders, as recommended by the Expert

Committee. lt was also requested that the SBB may advise the Andhra Pradesh

forest department to submit a proposal to NBA through SBB for releasing the

second installment of BS funds.

12

2. Plant quarantine and Animal quarantine - Compliance with provisions of

the BD Act while exporting the biological resources:

ln the 44th Authority meeting, the members pointed out that some of the

firms are selling the biological resources through online portal for which

compliance of the BD Act has to be ensured and the same needs to be

monitored. Members directed the NBA to apprise the Plant Quarantine

department and Animal quarantine department, about the provisions of the BD

Act and its requirement for ensuring compliance of BD Act by the Parties, while

exporting the biological resources. Accordingly, NBA vide letter dated 04.09.2018

& 1"1.10.2018 requested the Joint Secretary, Department of Animal Husbandry

Dairying and Fisheries & Plant Protection Adviser, Directorate of Plant

Protection, Quarantine & storage respectively to involve the Animal Quarantine

and certification service to ensure that export of the biological resources from
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lndia is taking place with due approval of the NBAJ SBB as per the provisions of

BD Act.

4. Awareness creation on the implementation of the BD Act

NBA is actively undertaking several initiatives for creating awareness

amongst various stakeholders about the provisions of the Biological Diversity Act, \

2002, Biological Diversity Rules, 2004 and Guidelines on Access to Biological

Resources and Associated Knorvledge and Benefits Sharing Regulations, 2014,

through various initiauves, including advertisement in newspapers, electronic

media such as radio programs / media workshops/ organizing meetings with

different stakeholders, and sensitizing scientists, researchers, and academicians.

'13
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ANNEXURE-1

List of Participants

Official Members

1. Dr (Mrs) B.Meenakumari
Chairperson,
National Biodiversity Authority, Chennai

2. Dr Sujata Arora
Adviser / Scientist 'G'
Ministry of Environment, Forest and Climate Change Govemment of lndia
Room No. V235, Vayu Block, Second Floor
lndira Paryavaran Bhawan Jor Bagh Road
New Delhi-1'10 003

3. Shri. T. Rabikumar, IFS
Secretary, National Biodiversity Authority,
Chennai -600 1 13

4. Dr. Yogesh Shouche
Senior Microbiologist,
National Centre for Cell Science
Department of Biotechnology Lab,
University of Pune Campus,
University Road, Ganeshkhind,
Pune, Maharashta - 411 0O7

5. Dr P C Bhattacharjee, Retd.,
Professor & Head,
Department of Zoology,
fu3 Asiyana Housing Complex
Maligon,
Guwahati - 781011, Assam

6. Shri Darshan Shankar,
Chancellor,
Trans Disciplinary University, Cio
Foundation for Revitalization of Local
Health Traditions (FRLHT),
7412, Jarakabande Kaval, Post Attur
via Yelahanka,
Bangalore - 560 064

T.Dr.MAAtmanand,
Director,
National lnstitute of Ocean
Technology,
Ministry of Earth Sciences,
Velachery-Thambaram Main Road,
Narayanapuram, Pallikaranai,
Chennai - 600 100

8 Dr. Dinesh Misra,
No. 65, Sector I,
Gandhi Nagar,
Gujarat-382008

14
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List of Applicants attended the Hearing

ANNEXURE-2

sl
No. Applicant Names Application Nos Numbers Remarks

1
M/s. Sri Biotech laboratories
Valagro Biosciences [.td.

Fornara Luca;
Raiesh Mandarapo

1564 & 1566 (Form- l) .> Approved

2
M/s. Kopper Sustainable
Solulion Ltd.. G. Babulreddy

l44l (Forn - I) I

Approved with
upfront paymenl

3 M/s. Laila Impex
P.B. Gangadhar

t632. 1490 &
l0l8 (Form lll)

Approved

4
M/s.Pioneer overseas
Corporation

576 (Form- lV) & 575
(Form-l )

-l

5 IGCEB
Dr.Syed Shams
Yazdani (IGCEB) 1575 (Forn - III) I

Recommendation
to apply through
Form I

M/s. Dow Agro sciences
Malathi
[akshmikumar;
E.Suresh Babu

1049, 1043, 1M2,995,
997, 999, l00l &104r
(FornJ)

8

Approved

7
M/s. Cangagen
Biotechnologies Pvt. Ltd Aradhana Vipra

8
M/s Bharat Biotech
Intemational Lld

M. Divya

1458, 1030, t446,930 &
918 (Forn - III)

5

Defened

9 M/s Livie Bio Pesticides Ltd Arun Kumar (KRS

Partners)
1440 (Forn III) I

Recommendation
to apply through
Form I

10
Ir,Vs. Anthem Bioscierrce Pvt-,
Lrd.,

Dr. sangesh; Dr.

Satish
943 (Forn I) I

11 M/s. Dabur India Limited
Dr. S.

Eadrinarayan; A.K.
Sharma

1627, t616, 1612, l6l I,
r 610, 1609, r 608,
1607(FornJIl)

8

Recommendation
to apply through
Form I

72 M/s. Syngenla India Limited Kapih Surya Rao

Ragali
1064 &. 1176 (Forn I) 2

Approved

13
Dr.Suresh Patankar
Balakrishna l0l9 (FornJII) I

Approved

15

Malathi
Lakshmikumar; T.

Srinivasa

Recommendation
to apply through
Form I

6

1887 (Forn-I) I
Approved
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Approved

74 CSIR

Dr. Shikha Rastogi;
Dr. Ajayta Agarwal

2023. 2085.2029. t958.
r 954. f952. 1941. 1945.
t934, t933. 193 r, r928,
t 9t0, t908. 1900. t89E,
t 895. t894, 1803, 1760,

1758. t730. 1686. 1685.

r683, 1600, r597, 1595,
1594. I175 (Form- Ill)

30

15 M/s. Tata Chemicals Pvt Ltd
Neeti Wilson;
Sheetal Talwar;
Ramesh Verma

620.618,6't9 &
617 (Form-l)

.l
Approved

16 ICMR.NI RT
Dr. Srikanth Prasad
Tripathy; Dr. H.K.

Hemanth Kumar
1100 (Form-IlI) I

Approved

71
M/s. Bioseed Research India
Private Limited RajaniJaiswal

621 (Forn- IY) I

Approved

18 Indian Institute of Scicnce Brinda Varma 858 (Forn - III) I Approved

Total 73

16
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PROCEEDING OF THE 49th AUTHORITY i'EETING

15th November 2018

Venue

Conference Hall,
National Biodiversity Authority,

Chennai
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Proceedings of the 49th Authority Meeting of the National Biodiversity

Authority held on 15-11-2018.

The forty ninth Authority meeting of the National Biodiversity Authority

(NBA) was held on 15b November 2018 at the Conference Hall, National

Biodiversity Authority, Chennai and was chaired by Dr. B. Meenakumari,

Chairperson, NBA. The list of participants is placed at Annex-|.

At the outset, the. Chairperson, NBA extended a warm welcome to the

members and briefed about the activities of NBA ftom the last authority meeting

The. draft proceedings of the 48fr Authority meeting, incorporating the

suggestions made by some of the members, which could not be included in the

Agenda was circulated to the members. The revised proceedings were placed for

confirmatinn. Tfie memberc discussed the Agenda item No. 43.06 of the 48th

Authority meeting with respect to case of M/s Dabur lndia Limited (Application No.

1472-Form l), where the applicant had accessed 142 bio-resolrces in 2016-17

that goes into 350 products. The Authority members in the 4Bh Authority meeting

(Agenda item No.48.06) decided that the benefit sharirqg may be charged on the

purchase price of the bio-resources for the year 2016-17 oniy. The basis of the

benefit sharing will be reviewed for subsequent applications. Based on this

decision, Dr. J.B .Bhat opined and suggested that an assess mechanism is

required for the products developed using lndian bio resources if'sold outside

lndia.

2
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The members also suggested NBA to be involved actively in different

social media such as Twifter, Facebook to create more awareness on the

compliance of the Biodiversity Act, 2002

Afier the deliberations, the members confirmed the revised proceedings of the

48t' Authority meeting.

Thereafter, the agenda items were considered as under:

49 .01: To consider ratification of decisions of Chairperson, NBA for
granting exemption to inventions based on biological resources obtained
outside of lndia.

The NOC granted to M/s lndus Biotech by the Chairperson !va-s placed before

the members for ratification.

Decision: The members ratified the action taken by the Chairperson.

Actjon: Secretary, NBA

49-02: : Printing & hosting the comprehensive list of lnvasive alien
species prepared by CEBPOL and NBA EC on IAS

A document on the list of lnvasive Alien species was placed before the

rnembers of the Authority. Dr. Sandilyan explained the methods and criteria used

to develop the list of lnvasive Alien species in lndia. Dr- J.R. Bhatt suggested that

the list to be sent to eminent scientists who have expertise in the flora and fauna

of lndia for their valuable inputs, comments, value addition and vetting. He also

suggested that a Scheme can be initiated from the Ministry on developing a

concrete list of lnvasive Alien Species.

J
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Decision: 1. NBA to send the list of lnvasive Alien species prepared to eminent

scientists with expertise in flora and fauna of lndia for their valuable inputs,

comments, value addition and vefting.

2. A document on the species listed may be prepared for documentation.

Action: Secretary, NBA

4€.03: To seek guidance on Application in Form-l ( Appl. No. 1862)

submitted by M/s.Shanghai Shen Da lmp & Exp Co. Ltd China for
access to Red Sanders wood

Shri. Wang Qiurong of Shanghai Shen Da lmp. & Exp. Co., Ltd, China

submitted a Fom-l application (Appl. No. 1862) for seeking prtur approval of

NBA for Red Sanders from M/s. Andhra Fogaku hrt Ltd, Hyderabad, lndia for

the purpose of commercial uulization (fumiture making) pursuant to the

permission issued by the DGFT. ln spite of repeated remiftclers, the applicant

had not fumished vital information sought by NBA.

ln this regard, it is pertinent to mention that the Authority in its 45th

meeting, vide agenda item no.45.05, held on 27th March, 2018 and in its 47fr

Authority meeting, vide agenda item no. 47.05 held on 26h September 2018,

considered five such Red Sanders applications (Application Nos.950, 952, 1 155,

1',56 and 1863) who exported the RS wood to the foreign country without

executing the ABS agreement, while their applications were still under process.

The Authority observed that applicants submitted their application and also paid

5% of the auctioned amount as benefit sharing to NBA as upfront payment. The

RS wood was, however, exported to China with the approval of Customs and

DRI before executing agreement with NBA. Further, as per the tender

4
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agreement (APFDC/DRI/STC/MMTC), the exporting agency does all activities

on behalf of the applicant, including the transport of RS wood to the destination

port. Previously the Authority has decided as follows:

The Members decided that the instant case is similar to the previous

cases mentioned above and decided to take a consistent stand and forgo the

procedure for this particular applicant irom execution of agreement for

accessing biological resources as they have filed the applications and paid the

upfront payment as benefit sharing.

Decision: The Authority decided to forgo the procedure for this particular
appllcant from execution of agreement for accessing biological resources as

they have filed the applications and paid the upfront payment as benefit sharing.
The Form I application submitted by M/s Shangahai Shen Da lmp. & Expo Ltd is
accepted and ratified.

Action: Secretary, NBA

49.04 Dealing with O.M. dated 10-09-2018 issued by i/iOEF&CC

ln compliance to OM dated 10-09€018, the above OM was placed

in the 47th Authority meeting as Agenda item no. 47.10 and the Authority

constituted a committee to to scrutinize and categorize the ABS Applications. A

committee of experts was constituted vide- office order No. NBA/Law

Gent28l51t18-1912422 daled 1o-10-2018. The Committee met on one occasion

E

\

The Authority, in the instant case, decided to forgo the procedure for these
four applicants from execution of agreement for accessing biological resources
as they had filed the applications and paid the upfront payment as benefit
sharing.
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(2 days on 01.11.18 & 02.11.18) and examined 80 applications and gave their

recommendations and a total of 120 applications was placed before the Authority

for consideration.

The 43 applicants who sought time for personal appearance before the

Authority were invited to present their case along with 77 applicants

recommended by EC for copsideratigl, of wttich 36 presented themselves and

seven (7) provided written submission through mail.

. After considering, recommendations o[ the committee of experts

constituted by NBA to scrutinize th6e cases for scientific evidence, Member

discussed about the beneft sharing in cases were patents have been granted

elsewhere without tfie prior approval of NBA. Secretary NBA exphined that the

EC on ABS follor a secloral approval and whenever tradi@nal knorvledge is

involved, it usually doubles the benefit sharing percentage. After disassion, the

rnembers agreed that the benefit sharing may be kept at 1%, 5% and 5% on the

commercial utilization of the process/ producU innovation; on the fee received in

any form including the licensee/assignee; of the royafty received annually from

ttre assignedlicensee r€spe{tively.

Members also discussed about the compliance of the provisions of the BD

Acl in future by each of the applicant whose applications have been considered

under the O.M. dated 10h September, 2018. The Authority also directed the

applicants to spread awareness of the regulatory requirement under the BD Act

and it shall be institutionalised to ensure the same and an undertaking should be

obtained from the applicants that the provisions of the BD Act shall be complied

in future-

o
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There were applications under Form lll by 19 IPR 3(2) entities who have

failed to get approval under Section 3(1) to access the bio resources from lndia

for doing research. Members suggested that the applicants in all such cases

shall seek the approval of NBA under Section 3(1) and inform them to submit

application under Section 3(1).

All the applicants were advised to take proactive steps to educate their

staff, partners and collaborators aboul the provisions of the Act. lt was decided

that in all the cases, the applicants shall organize awareness programs with

regards to with compliance to BDAct and submit a report to NBA. ln case Form I

application where approval is sought to do research of bio resource obtained

from lndia by industries, an upfront payment as per the approved gufuJelines may

be included while communicating the approval.

ln the case oi M/. Pirr."l Enterprises (Form l- Application No. 856),

where the applicant along with different lnstitutes in a DBT funded project,

assayed 1000 isolates of microbes accessed from NCCS and other related

institutes. M/s Piramal Enterprises, after doing the research assigned all the data

to DBT, without prior approval from NBA. The Authority members asked the

applicants to provide an affidavit stating that the research has been completely

assigned to dBt and also to provide a certificate from DBT verifying the above.

M/s Piramal Life Sciences Ltd in their Form-lll application No' 396 on

Murraya koenigii was granted an lndian patent on 3.10.2011 without the prior

approvalofNBA-butwasceasedon2g.3.2ol4.TheAuthoritymembersasked

the applicant to provide an affidavit that no patents have been submitted
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elsewhere related to the instant case. The members of the Authority observed

that the applications F<!rm l- Application No. 856 and Foriii-llEffilieatign:No.390 .tr

submitted by the same company had different names in the Application. The

Authority members asked the applicant to provide a self-attested Acquisition of

the company name.

ln the case, M/s Monsanto Holdings Pvt Ltd., (Form ll Application No. 289)

transfened Bt Cotton to their company in Pakistan through NBPGR and the

applicant has seized all operations on Bt Cotton in Pak'rstan from 2014. The

applicant is now a subsidiary of M/s. Bayer Bioscience Pvt Ltd. The Authority

members asked the applicants of M/s Monsanto Holdings hi Ltd to provide an

Affidavit stating that the bio resource used was sent through NBPGR with PVP

registration stdtui and no monetary transactions was irwofued as it was for

research purposed and there are no court case present and no investigative

enquiry pertaining to it. The members asked tfie Applicant to also mention about

M/s Monsanto Holdings hrt Ltd being the subsidiary of M/s. Bayer Bioscience

Pvt Ltd in the Affidavit. The Authority members decided to close the case afier

the consideration of the Affidavit.

The lists of recommendatinns given by the Authority for the Airplications

are provided in Annexure 2 and 3.

8

Decision: 1. The Authority approved the Form lll applications with the Benefit
sharing kept at kept at 1%, 5% and 5%o on the commercial utilization of the
process/ producv innovation; on the fee received in any form including the
licensee/assignee; of the royalty received annually fr6m the assigneey'licensee
respectively given in Annexure 2.
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2. The applicants shall furnish an undertaking that provisions of BD Act shall be

compiled with in the future.

3. The clauseS in the approvals (agreements) may be modified appropriately by

the NBA Secretariat.

Action: Secretary, NBA

49.05 : ltems for lnformation

The case relating to submission of Form lll applications by M/s Ultratech lndia

Ltd., New Mumbai 400 705 was presented before the authority for information

and guidance

.Decision: The Authority deferred the item to the 50m Authority meeting

49.06: Any other matter with the information of the Chair

An additional Agenda regarding approval for access to Red Sander Wood

was circulated to the members along with the recommendation of EC on ABS

regarding three Form I applications pertaining to access to Red Sander Wood for

Gonsideration.

Decision: The Authority considered and ratified the recommendations of the

EC on ABS
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ANNEXURE.I

List of ParticipanG

Official llembers

Dr (Mrs) B.lleenakumari
Chairperson,
National Biodiversity Ar-rthority,
Chennai

2. Dr J.R.Bhat
Adviser
Minisdry of Environment, Forest ard
Climate Change Govemment of lndia
Room No, V 235, Vayu Block,
Second Floor
lndira Paryavaran Bhawan Jor Bagh
Road
New Delhi-1 10 003

3. Shri Elamurugannan, IFS,
AIG Forest, MoEF&CC,
Government of lndia,

Non4fficial Members

6. Dr. Yogesh Shouche
Senior Microbiologist,
National Centre for Cell Science
Department of Biotechnology Lab,
University of Pune Campus,
University Road, Ganeshkhind,
Pune, Maharashta - 411 007

7. Dr. Parimal Bhattacharjee
Professor & Head,
Department of Zoology,
A"/3 Asiyana Housing Complex Maligon
Guwahati-781011

Secretary to the Authority

lndira Paryavaran Bhawan Jor Bagh
Road New Delhi-1 10 003

4.Dr.MAAtrnanand,
Director,
National lnstitute of Ocean
Technology,
Ministry of Earth Sciences,
Velachery-Thambaram Main Road,
Narayanapuram, Pallikaranai,
Chennai - 600 Ifi)

5. Dr. Manoj Kumar odi,
Scientist-E, Departrnent of
Biotechnology,
Govemment of lndia,
CGO Complex, Block No.2,
Lodhi Road, New Delhi-110003

8. Shri Darshan Shankar,
Chancellor,
Trans Disciplinary University, C/o Foundation
for Revitalization of Local Health Traditions
€RLHI,
74t2, Jarakabande Kaval, Post Attur via
Yelahanka, Bangalore - 560 064

Shri. T. Rabikumar, IFS
Secretary, National Biodiversity Authority,
Chennai -600 1 13
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[-ist of Applicants attended the Hearing
ANNEXURE-2

sl
No.

App!icant Names Form Application Nos
Number of
Applications

Recommendations

1 M/s Laila Ner:traceuticals P. B. Ga ngadha r I

1147,1149,1150, 1151,
11s8, 1160, 1t71,1172,
1193, 1194, 1195, 1t96,
r205

13 , Approved

2 M/s Laila Pharmaceuticals P.B. Ga ngadhar t I 148, l 1s7 2, Approved

M/s Cadila Pharmaceuticals
Lrd

Nilesh Shah, Sunita
K. Sreedharan

1457 1 Draft Agreement to be sent

4
Katragadda Bhaskara Rao &
Mr. Babu P. Vadlamudi

Katragadda
Bhaska ra Rao

I Approved

5 Mr. Shatrughna Prasad Vaidya Dr. R.K Ravikumar l 260 1 Approved

6
Mis Metahelix Life sciences
Ltd

Mr. Suresh kurnar
& Dr. Sandhya
Agarwal

t 1116 I Approved

7 D[. Pawan Kumar Saharan
N/s. Uma Baskaran,
Deepti Sood

t 768 I Approved

8
M/s Advance Enzyme
Technologies Ltd

Ms. Uma Baskaran,

Deepti Sood

l 707,7 t2 2 Apply in Form I

1482 I Aa-1tol't t!!v+tt L

t. Lr /:,t
Approved

9
Tamil Nadu Agriculture
University

Dr. R, Gnnanani &
Mr. V.

Udayasuriyan

t 718 I Approved

I

11

ltl

I 922
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M/s Nagarjuna Energy Pvt.
Ltd. Mr. Arun Kumar 1003, 1004, 1005, 1006,

10s0
lI 5 Approved

'v*{q"'-

F

11 M/s Sentiss Phanna Pvt Ltd
Dr. A. Yamuna, K&S

Pa rtners t 676.97s 2 lApproved

L2 M/s Amplicon Express Inc.
Mr. B. Jaganmay
Anand S,I 864 I Approved

Closure. Affidavit saying that the
research is assigned to DBT and a
certificate from DBT to verifo

856 1

13 M/s Pirarnai Enterprises

Ms. Seema
Akhelikar, Yogita
Karakkadavath,
Sridevi Krishnan

r 396 I
Self attested Acquisition to be given.

Affidavit that there ale no patents

1,4 Acharya Vidya Narayan i
Approved. Beoefit sharing to be shared

from the time of the commercialization

Ms. Seema
Akhelikar, Yogita
Karakkadavath,
Sridevi Krishnan

t 1 2 I

1640 I

15
M/s Sun Pharnraceuticals
lndustries Ltd.

t 1 199 i

16
Ws Indian Oil Corporatioon
Ltd.

Apply in Form I for all the species that
hdve been screened.

Apply in Form I. Upfront payment

considered and will be leverted back

Apply in Form Il
67 4, 673, 7 53, 7 44, t 657,
1658

6

L7
M/s Bioved Pharmaceuticals
Pvt Ltd.

Mr. S.R. Baiekar &
Ms. Suneeta
Chaskar

r 730, E35, 837 3 Apply in Form I

Fiona Rachel 5avory 1 Approved
,t/$t nt t:lu t' t'Dr. Uma

Ramakrishnan sll
1. !r M/s Ari Healthcare Pvt Ltd.

Dr. Nipa nika r
Sanjay & Sa n.leevan
Kanjilal

1 Approvedl I 571

18

12

I

I
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\,o

25

M/s Monsanlo Holdings Pvt

Ltd.

Mr. T. Sreenivasan,

Dr. Deepdk Prem
289

Affidavit that the bioresource was sent
through NBPGR with PVP registration
status and no monetary tlansactions
happened; there are no court case

present and no investigative enquiry.
The Affidavit should also mention
about Monsanto being the subsidary of
Bayer. Closure after consideration

x"

577 1 Approvedlvlr. T. Sreenivasa n
M/s Maharashtra Hybrid Seeds

Company Ltd. (MAHYCO)2r

t 1614 l MAHYCO to apptry in Form IMr. T. SreenivasanUniversity of Delhi, South
Canrpus & M/s MAHYCO7?

I

1749, t'750 1 Apply in Form I23
M/s Phltomyco Research Pvt
Lrd,

t

1722, 1735, 1740, 1805,
1734, 1736, t737, 1739,
17 t9

9

Apply one Form I for the organism
Spirulina in the case of I 737. 1739.

1736 and 1719 or Form I should be

applied based on the research projects

Mr. Tomal
Dattaroy. Mr, C.

Surendra Raju
24 M/s Reliance Industries Ltd

1086 I
Emory University should apply in Form
III to comply with the BD ActDr. E. Sreekuma rRajiv Gandhi Centre for

Biotechnology
25

Ms. Abhi
Tripathi

ashaI

616,515,615,625 4

Application 615, 616: Affldavit to be
given stating that Indian biological
resource was not used. Application 515,

625: Apply in Form I for
latifi cation.Affi davit for reason for
closure. Form IV will be closed after
approval of Form I

Mls Bayer Biosciances Pl't
Ltd.

l 976 I Approved
Ms. Mita, Kh urana

& I(hurana Law firm
Mis Jamia Hamdard & M/s/
Arbo Pharmaceuticals27

13

20 I
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Dr. Shukla Mukesh Harilal,
Shri. Trivedi Meetesh
Pradipkumar

Ms. Mita, Khura na

& Khurana Law firm
t 1485 Approved .

Apply in Form I. Afhdavit to state that
there are no cases under subjudice and

no commercialization has been done.

.J
4

Dr. Situkla Mukesh Harilal 1 Approved '
Ms. Mita, l(hurana
& Khurana Law firm
(Gave Authorization
letter to present)

t 77029

30
M/s/. Bharat Biotech
lnternational Ltd, 5

Apply in Form L Affidavit to state that
there are no cases under sub.judice.

Mr. B. Karth, Hasan

& Singh firm
t 918,930, 1446, 1030, 1458

31 M/s/. Transpek lndustry Ltd. Apply in Form I.Mr. Mandar t t602 I

32
M/s. Bharat Petroleum
Corporation Ltd.

Ms. Gayathri 740 i

33 Prof. Apama Dixit Ms. Gayathri 964 1 Approved .

Omni Active Health
Technologies Ltd. I

Apply in Form I. Benefit sharing to be

shared from the time ofthe
commercialization.

S. Majumdar t076

M/s. Charak Pharma Pvt Ltd. 102 1
Rejected/Closurc (Draft Agreement to
be sent) r

36 Approved .Dr. Atul M. Desai l 1034 I
'lfolal 8r

14

1

t

lll

35 ill
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t-ist of Applicants who gave written submission through mail.
ANNEXURE.3

sl
No

Applicant
Application
Nos

Number of
Applications

Recommendations

1,

M/s. Tata Chemicals Pvt. Ltd
(Attended hearing of 48th
Authority meeting on 29th
october 2018) 496 1 Apply in Form I

2

M/s. Sri Biotech Laboratories
tndia Ltd l 1,726, 7728 2

The Original managernent to apply in
Form I

3

Wacker Metroarck Chemical

Pvt Ltd. 934 1 Apply in Form I

4 ICAR l 1548, 1549 2

To attend the hearing on 10th
December 2018.

5

CSIR (Attended hearing of
48th Authority meeting on

2gth October 2018) t 2035,2016 2 Approved

6 M/s. Puri Oil Mills t 1463 Approved

7

Dr. Suresh Patankar

Balakrishna (Attended hearing
of 48th Authority meeting on

29th October 2018) r 1513 1 Approved

Total 10

1t

Form

t

1
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Proceedings of the 50th Authority Meeting of the National Biodiversity

Authority held on 'l Oth and I Ith December 2018.

The fiftieth Authority meeting of the National Biodiversity Authority (NBA)

was held on 1 orh and '1 t h of Decembet 20'18 at the Conference Hall, National

Biodiversity Authority, Chennai and was chaired by Dr. B. Meenakumari,

Chairperson, NBA. The list of participants is placed at Annex-|.

At the outset, the Chairperson, NBA extended a warm welcorne to the

members and briefed about the activities of NBA from the last Authority meeting.

The Chairperson mentioned about the successful participation of NBA, CEPBOL

and MoEF&CC in the Fourteenth meeting of the Conference of the Parties (COP-

'14) to the Convention on Biodiversity held betweenlTh-29h November 2018 at

Sharm El- Sheikh, Egypt. She also informed the rnembers about organizing a side

event by NBA, MoEF&CC, UNEP, GEF, clz, UNDP, CEBPOL, UNU-IAS on

"lndia's insights from head starting the implementation of Access and Benefit

Sharing and launch of an online course on ABS" at COP-14 on 27h November

2018.

NBA had organized a Human resource developrnent training program for

the staff on 6h and 7h December, 2018.

The Secretary, NBA then apprised about the status of ABS applications

received, trends in receipt of application and their disposals.

Thereafter, the agenda items were considered as under:

2
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50.01 : Action taken report of the 48th Authority meeting

The Authority in the 48h Authority meeting had decided that the applicant

who had applied in Form lll and had accessed bio resource without the approval

of NBA, should apply under Section 3(1)to access the bio resources ftom lndia

for doing research and then consequently Form lll would be approved with the

Benefit sharing kept at 1%, 5% and 5% on the commercial utilization of the

process,/ producu innovation; on the fee received in any form including the

licensee/assignee; of the royalty received annually from the assignee/licensee

respeclively. A total of 16 Form I applications have been received of the cases

that r,vere considered under the O.M. dated 10-092018 issued by MOEF&CC

under Section 48 of the Biological Diversity Act.

Decision: 1 . Members noted the action taken

Action: Secretary, NBA

M/s Ultratech lndia Ltd., New Mumbai 400 705 submitted Form lll

application (Application No. 724) on 2O.O2.2O14 seeking prior approval of NBA

for obtaining patent (1 519/MUM|2O12) for the invention titled "Herbal composition

for vaginal treatment'. The applicant used five biological resources procured from

M/s. Konark Limited, a vendor in Mumbai. The Application was placed in the 35th

50.02: Access and Benefit Sharing of M/s Ultratech lndia. Ltd

1
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EC on ABS, which recommended for approval with benefit sharing as per

Regulation 9 of the ABS Regulations, 2014 and the 36th Authority approved it.

The Applicant, on 24.05.2016, executed the ABS Agreement. As on date, the

patent is yet to be granted.

ln their annual report submitted to NBA dated 29.07.2017, the Applicant

intimated that they have developed a product based on the invention, viz. "18

Again" and furnished the ex-factory sale figure during the period from July 2016

to June 2017 as Rs.10.16 lakhs. The Applicant, haMng commercialized the

invention, shall pay a benefit sharing of 0.2o/o of the annual gross ex-factory sale

of the product which shall be worked out based on the annual gross ex-factory

sale minus government taxes, as per the benefit sharing clause approved by the

Authority, after the grant of he patent.

Now, the Applicant has sent the benefit sharing amount before the grant of

the patent. However, the benefit sharing obligation is triggered only after the

grant of patent as per the Benefit sharing agreernent. Members discussed

whether the arnount can be accepted. lt was also inforrned that when patent is

granted, it will be ftom the date of filing of the patent. So, any commercialization

during such period i.e. from the date of filing of the patent would come under the

puMew of Section 6 of the Biodiversity Act, 2002. lt, the patents are not granted,

then such activities would be out of purview of the Section 6 of Biodiversity Act,

2002.

The members of the Authority discussed the instant €se and deliberated

that NBA should accept the benefit sharing amount from the Applicant. The

4
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members also rnentioned that a prior intimation regarding the benefit sharing has

to be given to the Maharashtra SBB from whose jurisdaction the biological

resources were accessed.

The Authority deliberated that in future, the benefit sharing should be

accepted from the applicant only after the patent is granted. However, the

arnount should be calculated from the tirne of commercialization.

Decision: 1. NBA to accept the benefit sharing arnount given by M/s Ultatech

lndia Ltd.

2. A prior intination regarding the benefit sharing to be sent to

Maharashtra SBB.

3. NBA should accept the benefit sharing from the applicant only after

the patent is granted from the time of commercialization of the invention in

the future.

50.03: Details of Form-C applications received by the NBA

The Authority, in ib 37h rneeting held in March 2016 under agerda item

37.14.02, decided that the lndian researchers / scientists should provide prior

intimation to the NBA in the prescribed tomtat viz., Form - C for deposition of

microorganisms in other country's repository for claim of novel species for

publication in journals. However, if any non-lndian person / entity intend to

access the deposited lndian biological resource from the foreign repository,

he/she should obtain the prior approval of NBA as per Section 3 of the BD Act,

2002.

5

Action: Secretary, NBA



P roceedings ol the 50h Authonty ltleeting daled 10 1 t h December 201 8, Ciennal

2. NBA has received 88 such intimations since March 2016 - September

2018 and the same have been reported to the Authoraty from time to tirne. Since

July, 20'18, the Secretariat has received seven (7) Form-C applications of which

four (4) intimations received through online and three (3) through offline.

Decision. Members noted and ratified the action taken on the Form- C

applications by NBA.

50.04: Proceedings of the 52nd Meeting of Expert Committee on Access and
Benefit Sharing on ABS held on 04th December 2018 at

NBA, Chennai

The 52tu meeting of the Expert Committee on Access and Benefit Sharing

(EC on ABS) was held on 04th December 2018 at the National Biodiversity

Authority, Chennai. A total of 63 applications were placed before the EC for

examination. While examining the ABS applications, the EC has also made their

recomrnendation on generic issues as under:

) The members felt that the categorization of cases of applications involving

contravention has speeded up the processes under the Ministry's OM.

) EC on ABS observed that for the collection of air samples, the present

upfront guidelines do not mntain any provision. Hence, the EC

recomrnended that upto 25 petri dishes/plates may be taken as one Unit.

The same may be incorporated in the guidelines suitably. (Annerure 2)

) Wth regard to the traditional knowledge holders applications submitted by

NlF, Ahmedabad, EC felt that clarifications on the holding of TK by

6
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individuals/ community is required and hence, a representative of NIF may

be invited for the next rneeting of EC.

Forty two Forrn-lll applications and eight (8) Form-l applications were

recomrnended for approval by the 52d rneeting of EC on ABS for ratification

Decision: 1.The Authority approved the recommendations of the EC on ABS and

also agreed that, 25 petri dishes,/plates can be taken as one Unit

for the collection of air samples.

2. The amended guidelines are given in Annexure 2

50.05: Dealing with O.M. dated l0{9-20'18 issued by MOEF&CC

NBA has received an Office Memorandum dated 10.09.2018 issued

by Ministry of Environment & Forests and Climate Change under section'48 of

the Biological Diversity Act for enhancing implernentation of the Act quoting that

large numbers of entities are not fully aware of the provisions of the BD Act but is

desirous of complyirg with the sane.

Accordingly, the above O.M was placed in the 47h Authority meeting as

Agenda item no. 47.10 and the Authority asked NBA to constitute a committee to

examine the Scientific Evidence of the ABS Applications and accordingly

committee has been duly constituted and rnet one occasion (2 days on 01.1'1.'18

& 02.1 1 . 18) and examined the applications and gave their recomrnendations.

The applicants (35 applications) who were already issued 19(3) notices

and not presented their case in the earlier Authority meeting held on 29.10.20i8

7
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& 1 5. 1 t .2018 and those who sought extended time including those applicants not

responded so far were invited for hearing before the Authority meeting for

disposal under Para 4 and 5 of the O.M No. C-12025I8/15-CS -lll dated

'10.09.2018 issued by MoEF&CC.

. After considering, recommendations of the committee of experts

constituted by NBA to scrutinize these cases for scientific evidence, Member

discussed about the benefit sharing in cases were patents have been granted

elsewhere without the prior approval of NBA. Secretary NBA explained that the

EC on ABS follow a sectoral approval and whenever traditional knowledge is

involved, it usually doubles the benefit sharing percentage. The members

agreed that the benefit sharing may be kept at

o 1o/o on the annual gross ex-factory sale minus government taxes

where the applicant himself/herself commercializes the process,/

producu innovation

. 5olo on the fee received in any form including the licensee/assignee

fee, if tte applicant assigns,/licenses the

process/producUinnovation to a third party for commercialization

. 5o/o of the royalty arnount received annually from the

assigneeflicensee

A total of 39 applications (Form l- 7; Form ll- 2; Form lll- 28 and

Form lV- 2) were placed before the 50b Authority meeting. 16 applicants

attended the hearing, 23 applicants gave written submission through mail and

two were considered for direct submission. Members suggested that the

applicants who had failed to get approval under Section 3(1) to access the bio

8
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resources from lndia for doing researcfr, shall seek the approval of NBA under

Section 3(1) and inform them to submit application under Section 3(1).

The applicants rvere advised to take proactive steps to educate their staff,

partners and collaborators about the provisions of the Act. lt was decided that in

all the cases, the applicants shall organize awareness programs with regards to

with compliance to BD Act and submit report to NBA within three months after

signing the agreernent. ln case Form I application where approval is sought to do

research on bio resource obtained from lndia by industries, an upfront payrnent

as per the approved guidelines may be included while communicating the

approval.

M/s. Evonik lndusbies AG, submitted an application in Form I (Application

No.{36) to access two vials of permanent strain cultures of bio-resources

(Thraustochytrid and Schizochytrium limacinum). The said vials r,\,ere proposed

to be accessed from M/s. Avesthagen Ltd. Bengaluru. M/s. Avesthagen is an

entity under Section 3(2) of the Biodiversity Act, 2002 who has not obtained prior

approval under the Act lo access bio-resources. lvl/s. Avesthagen have also

obtained patents from ten countries without prior approval under Section 6 of the

Biodiversity Act, 2002. The rnembers of the Authority opined that the access by

M/s. Avesthagen should iirst be regularized by applying in Form I before 18h

December, 2018 as they had obtained the bio-resource without the required prior

approval under the Biodiversity Act, 2002. Till the acc€ss of bio-resource by M/s.

Avesthagen is regularized, the access of the bio-resource from [t/Us. Avesthagen

by M/s. Evonik lndustries AG cannot be agreed to. This application is closed.

o
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M/s. Charak Pharma Pvt Ltd (Form lll-102) who had appeared in the

hearing of the 49th Authority rneeting and had mentioned that they were not ready

to agree with the terms of Benefit sharing and sign the Agreement but will revert

back. The Applicant reverted back and appeared in the hearing of the 50th

Authority meeting and mentioned that they have agreed to the terms of Benefit

sharing and will comply with the Biodiversity Act, 2OO2. The members of the

Authority then decided and asked the applicant to give an Undertaking in an

Affidavit that they have agreed to comply with the Biodiversity Act, 2002 along

with a fresh Form lll application.

The lists of recomrnendations given by the Authority for the Applications

are provided in Annexure 3.

It was informed that so far 23 fresh applications have been received to be

considered under the O.M. dated 10-092018 issued by MOEF&CC. lt was also

informed that more applications may be submitted by applicants by 18t

December, 2018. The rnembers of the Authority discussed the course of action

and deliberated that the applications that are received until 18b December 2018

should be scrutinized in a hst track rnode- Form I applications that are received

during this period where the bio resource and will be accessed in the future will

be sent to the respective SBBs giving 15 days for their concurrence. The Form I

applications for which the bio resource have already been accessed and will not

be furher accessed need not be sent to the respective SBBs for concordance

but the decision taken by the Authority will be communicated to the SBBS.

10
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Further, an Expert Committee meeting on Access and Benefit Sharing (EC

on ABS) can be held sornetirne on January 2nd week of 20'19. The members

decided to have the 51"1 Authority meeting on 24th January 2019 in Chennai.

Decision: 1. The Authority approved the Form lll applications with the Benefit

sharing kept at kept at 1o/o, 5o/o and 5% on the comrnercial utilization of the

process,/ producU innovation; on the fee received in any form including the

licensee/assignee; of the royalty received annually from the assignee/li@nsee

respectively given in Annexure 2.

2. The Authority asked the Form lll applicants who are 3(2) entities to

apply in Form I for access of the bio resource for which research has already

been canied out if they have not taken prior approval ftom NBA

3. The applicants shall fumish an undertaking that provisions of BD Act

shall be compiled with in the future.

4. The dauses in the approvals (agreernents) rnay be modified

appropriately by the NBA Secretariat.

5. The Authority asked NBA to speed up the process of scrutiny of the

Fonrs that will be applied before 18b December 2018. Form I applications that

are received during this period where the bio resource have been accessed and

will be accessed in the future will be sent to the respective SBBs for concordance

and the respective SBBS to revert back in 15 days. Secondly, the Form I

applications for which the bio resource have already been accessed and no

further access is required need not be sent to the respective SBBS for

concordance but the decision taken by the Authority will be communicated to the

SBBs.

6. The 51st Authority rneeting to be held on 24h January, 2019 in Chennai.

Action: Secretary, NBA

11
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50.05: To consider recommendations of the proceedings of 1Oth meeting
of the NBA's Expert Committee on Agro-biodiversity held on 12th

October, 201 I

The 1oth rneeting of the Expert Committee on Agro-biodiversity was held

on 12th October, 2018 at the NBA, Chennai under the chairmanship of

Dr.R.S.Rana, former member, NBA. Five issues were discussed i.e, 1. Export of

seeds of crop varieties and embryos of farm animals 2. Protection of traditional

knowledge of local communities associated with their registered farm animal

breeds 3. Gap analysis of ex srlu conservation of Agro-biodiversity and strategy

for gap filling; 4.Developing strategy for promoting ln-srfu on-farm conservation of

Agro-biodiversity; & 5. ldentifying Agro-biodiversity Heritage Sites for notification

under the BD Act and made their recomrnendations.

The Authority rnembers discussed regarding the ABS issues related to

eport of seeds of Crop varieties (Agenda item 2 of the 10s Meeting of the NBA-

Expert Committee on Agrobiodiversity). Dr. Sujata Arora rnentioned that the

MoEF&CC, in response to a communication received ftom the Department of

Agriculture, Cooperation and Farmers Welfare (DAC&FW) requesting to dedare

seeds and planting materials of 155 crop species covered under the Seeds Act

1966 as normally traded comrnodities under Section 40 of the Biological Diversity

Act, had informed about the recommendations of NBA's Expert Committees on

NTACs and Agrobiodiversity on the matter \,vhich were endorsed by the Authority.

The MoEF&CC had also offered to have a meeting with DAC&FW on the matter

if they so desire. However, no further communication has been received from

DAC&FW so far in response to this lefter from MoEF&CC. Chairperson opined

12
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that a letter can be sent to MoEF&CC requesting the Ministry to convene a

meeting with the Ministry of Agriculture regarding the Export of seeds of crop

varaeties.

The rnembers dascussed on the protection of Traditional knowledge of

local communities associated with their registered Farm animal breeds (Agenda

item 3 of the 10h Meeting of the NBA-Expert Committee on Agrobiodiversi$)

where rnembers opined that a legal opinion is required to take further action.

The members discussed the gap analysis of ex-situ conservation of Agro-

biodiversity and strategy for gap flling proposal and deliberated that project

proposal required revision regarding the partitioning of the consolidated funding

requirements of the two components and decided to write to ICAR regarding the

funding of the proposal.

Decision: 1. NBA to write a lefter to MoEF&CC requesting the Ministry to

convene a meeting with the Ministry of Agriculture regarding the Export of seeds

of crop varieties.

2. To seek legal opinion on protection of Traditional knowledge of local

communities associated with their registered Farm animal breeds

3. To write to ICAR regarding the proposal on gap analysis of ex-situ

conservation of Agro-biodiversity and strategy for gap filling

50.07: Any other information with the permission of the Chair.

50.07:01 : Confirmation of Proceedings of the 49th Authority meeting

The draft proceedings of the 49th Authority rneeting of the National

Biodiversity Authority held on 15h November, 2018 at Chennai was circulated to

the Members for seeking their comrnents.

te?
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Decision: l. The members confirmed the proceedings of the 49th Authority

Meeting.

50.07:02: Enhancing compliance of BD Act set for non-commercial research

Dr. Darshan Shankar expert rnember with the permission of chair placed

before the Authority, a proposal to facilitate, especially the non-commercial

research on biological resources under the Biodiversity Act,2002. Ever since the

enactrnent of the Biodiversity Act, 2002, around 400 applications have only been

received for research. The research on biological resources is undertaken

through lnstitutes of DBT, DST, CSIR, ICAR and others. ln order to enhance the

compliance of the Act for non-comrnercial research, these institutes may be

encouraged to establish a mechanism for compliance under the Biodiversity Act,

2002. fhe heads of these lnstitutes will assume responsibilities for such

compliance.

Members agreed that the approval for non-commercial research under the

Biodiversig Ad, 2002 is low. Efforts are required to create more awareness

among the stakeholders who use bio resources to comply with the Biodiversity

Act, 2002. Members opined that an intemal discussion is to be done before

proceeding on this matter.

Decision: NBA Secretariat may examine this and put up a brief report for the

consideration of the Authority in the next meeting.

50.07:02: CEBPOL

Chairperson informed the members that Centre for Biodiversi$ Policy and

Law (CEBPOL) was established in NBA under the bilateral co-operation between

14



Proceedings of the 50rh Authonly Meeling daled 10'11h December 2018. Chennai

Governrnent of lndia and Governrnent of Norway. The total budgetary allocation

of this project is Rs. 17,45,08,708 (lndian Fund= Rs. 4,30,00,001 [2a.64%];

Noruegian Fund= Rs. 13,1 5,08,707 175.360/o) ). The project which works on

certain identified thernatic areas like ABS, multi-lateral Environrnental

agreements, lnvasive Alien species and nafure index ends on 31st December,

2018. The project team at NBA comprises of three consultants, three fellourc and

four administrative staff.

The project team over the tirne had acquired specialized skills and

knowledge in their respective fields. This team also provides technical inputs on

various issues to NBA and the Ministry ftom time to tirne. The budgetary support

from the Norwegian Governn€nt will end in 2018. Vvhile appreciating various

activities undertaken by CEBPOL, reports published under the project, rnenbers

highlighted its relevance and continuance.

Decision: Members agreed in principle for the continuation of CEBPOL. NBA

may take up with MoEF&CC and other donor agencies for funding.

50.07:03: An interaction to commemorate the 50h Authority meeting on 11s
December,2018

A gathering of ex- Secretaries of NBA, ex- Authority rnefibers and other

invited guests to @mmemorate the 50h Authority meeting was organized by NBA

on 11b December,2018. The list of the participants is given in Annexure 4. The

invited guests shared their experiences with NBA from its inception, the hurdles

that they faced and the growth of it. They also gave valuable inputs to strengthen

the implementation process of the BD Act,2002

15
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Sorne of the suggestrons given by the invrtees are as follows:

a. Dr. S. Subramanian suggested the need for district level coordination for

effective implementation of the BD ACT, 2002

b. Dr. Darshan Shankar suggested that NBA may enhance the compliance of BD

Act ,2OO2 by delegating the responsibility to the users of bio-resources such as

Government sponsored institutes under DBT, DST, ICAR and CSIR.

c. Prof. M.K.Ramesh highlighted the techno-legal nature of BD Act. He

appreciated the role played by NBA as a regulator, law enforcernent and

educator. These varied roles pose a challenge but is also an opportunity for

effective implementation of BD Act, 2002.

d. Dr Sujata Arora and Dr. Sanjay Kumar appreciated the efforts taken by NBA to

create awareness about the provisions of the Biodiversity Act and also on

developing online application platforms for the ease of the researchers and

lnstifutes in spite of having very srnall nnnpower in hand.

e. The rnembers recomrnended the need for a research wing or @ntre on

biodiversity policy and law.

f. NBA may bring out a publication to showcase NBA achievernents so far

g. lndia is a leader in the implementation of Nagoya protocol and ABS, with this

experience, how to achieve the full potential thereby fulfilling the other objectives

of the Act may also be worked out.

16
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ANNEXURE-I

Lir$t of Participants

Official kmbers

1. Dr (Mrs) B.lllleenakumari
Chairperson,
National Biodiversity Authority, Chennai

3. Dr. Sanjay Kumar,
D irector.
CSIR - Institute of Himalayan 8io
resource Technology P 0 l{0:6,
Palanpur, Himachal Pradesh: 176061

Non-Official Memb€rs

4. Dr. Yogesh Shouche
Senior Microbiologist,
National Centre for Cell Science
Departrnent of Biotechnology Lab,
Universaty of Pune Campus,
University Road, Ganeshkhind,
Pune, Maharasht@ - 411 OO7

5. Dr. Parimal Bhattachariee
Professor & Head,
Departrnent of Zoology,
A/3 Asiyana Housing Complex MalQon
Gurvahati-781011

Secretary to the Authority

Shri. T. Rabikumar, IFS
Secretary, National Biodiversity Authority,
Chennai -600 113

7. Shri. D. Sathiyan, IFS
Conservator of Forests.
Regional Office. Chennai.
Ministry of Environrnent. Forest and Climate
Change
lst and llnd Floor, Handloom Export
Promotion Council,
34, Cathedral Garden Road, Nungambakkam,
Chennai - 34
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2. Dr Sujata Arora
Adv iser / Sc ient ist ' G'

llinistry of Env ironnent, Forest and

Climate Change Goverrnent of India
Room l{o. V 235, Vayu Block, Second

Floor lnd ira Paryavaran Eharan

Jor Bagh Road ller Delhi-ll0 003

6. Shri Darshan Shankar,
Chancellor,
Trans Disciplinary University, C,/o Foundation
for Revitalization of Local Health Traditions
(FRLHT),
74n, Ja,ral<abE,nde Kaval, Post Attur via
Yehhanka, Bangalore - 560 064



fl3

Prcceedings oflhe 50ih Authonty lveeting daled 10'n-11h oecember 2018, Chennar

Annexure 2
Guidelines for upfront payment

Amount of Upfront Payment for Access to Biological Resources for research or bio-survey and bio-
utilization leading to commercial utilization

Purpose 1. Quantity of biological resour@ for one species upto 5Kg of
biomass per site,

2. Upto 500 gm or 500 ml of soal, water (microorganisms)
respectively per site

3. 25 petri dishes/plates may be taken as one Unit for air
samples'

Traditional
knowledge
associaled
with bio-
resource

Biological resources
Threatened
species from
natu.al habitat

From natural habitatt
From cultivated
source/ instiluton /
lndustrial effluent
and wastel

1 2 3 4 5

Nutraceutical or Agricuttural Rs.10.m0
per collection

Rs.3.O0O
per colleclaon

Rs.15,0@
per colleclion

3O7o more than
the normal rate

Pharmaceutical, Che.nical
and Dagnostic

Rs.15,0O0
per colleclion

Rs.5.000
per colleclion

Rs.20.000
per colleclion

30% more
than the
normal rate

Cosmetics and Luxury
produds

Rs.20,000
per colleclion

Rs.7.000
per collection

Rs.30.000
per collection

30% more
than the
normal rate

Environmental bio-
remediation or waste
conversion/ recyding

Rs.2,000
per collecljon

Rs.1.000
per colleclion

Rs.4,000
per collecton

Other Research Rs.5,000
per colleclion

Rs.2,000
per colleclion

Rs.10,0O0
per colleclion

30o/o more
than the
normal rate

1. For bioresources available in abundance, the upfront payment will be calculated @ 50% of the
amount prescribed at col.no.z & 3 for every 50 kg / site / collection. This formula will not be applicable
tor mbrootganism.

2. QuanUA of biologbal resources will be decided by NBA on case by case basis.

Calculation of Payment:

a) aggregate of each species multiplied by quantity, multiplied by number of collection &
multiplied by number of sites;

b) wherever the soil/water is being accessed the basis of assessment for this purpose shall
be in terms of mumg, as the case may be, multiplied by number of collection &multiplied
by number of sites.

Note: 1. The accrued amount will be shared as per the provisions given in the ABS Regulations, 2014
2. Above rates may be revised from time to time.

18
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ANNEXURE.3
List of Applicants attended the Hearing

SI
No

Applicant Names Form Application
Nos

Number of
Applications Remarks

1
M/s Sanzyme
Private Ltd

Oivya M., B.
Karthik-Khurana
& Khurana

I 120/. ,1 Draft Agreement to be sent

2
M/s Livie
Biopesticides Ltd

1440 1
Declaration letter for name change
of the cornpany

3 K & S Partners r ?'131 1 Applicant to apply in Form I

4 M/s. Praj lndustry t 17'14 1 Applicant to apply in Form I

5 Dr. Amit Agarwal S K Associates t 776 1 Draft Agreement to be sent

ICAR t 1548. 1549 2 Draft Agreement to b€ sent

7
Dr. Elangovan ,

Dr. Suhas B.N.
89't 1

. Applicant obtained Brinial seeds
fttrn lJnicom and Golden Seeds
Ltd in 1994 and 1996
respeclively.

. Applicant transfened the lines to
MAHYCO for wfiich the
Applicant applied in Form ll in
2014.

o NBA after scrutinizing the Form
ll asked M/s Advanta Ltd lo
apply in Form lV in 2015

. Applicant mentioned that th€
research on transformang Brir{al
lines to genetically modified
Brinjal lines u€s stopped in 20'15
and there is no ongoing research
related to it

Decision
a. Applicant to apply in Form I as
joint applicant with MAHYCO
before 'l8th Decernber 2018.
b. Undertaking to b€ given that no
research has been canied out and
is deposited in the Germplasm
repository.
c. Applicant to give in witing for the
closure of Form lV.

8
M/s. Wacker
Metroark
Chemical Pvt. Ltd

Mr. Anjan Sen I 1 Applicant to apply in Form I

K & S Partners

Vittal Mallaya Sci.
Research
Foundation

6
Dr. Bdraj S.
Param; Dr.
Archana

M/s. Advanta Ltd.

934
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9 i/r Abdul Mueed Dr Neeti Wilson 137

Applicants who gave written submission through mail

a. Send a draft Agreement.
b. Undertaking that no
commercialization has taken place

M/s. Anthem
Biosciences Pvt
Ltd.

Dr. Sangamesh 943 1 Draft Agreement to be sent

't1 M/s. Rasayani
Biologics Pvt. Ltd

D. Moses
Jayakaran 1118 1

12
Mrs. Wankhedkar
Mahalaxmi
Kamalkar

A. K. Balaji t 126-43 1

a. Undertaking that no
commercialization has taken place
b. Agreement to be signed by the
agreement

13
Charak Phama
h/t Ltd.(Special
Case)

102 1

a. Undertaking in Affdavit that they
have agreed to give Benefit
Sharing.
b. Draft Agreement to be sent to
them

Total 14

sl
No.

Applicant Form
Application
Nos

Number of
Applications

Remarks

1 Mr. Manoj Kumar l 7764 Draft Agreement to be sent to them

2

M/s. Bose

lnstitute t t72a 1

a.Undertaking that no
commercialization has taken place

b. Draft Agreement to be sent

3

Skanray
Healthcare Pvt

ttd. l 1615 1 Applicant to apply in Form I

4

5hri. Ramakanth
Raiaram Gaikwad

197,199,
20L 3

a. A letter to be sent asking the
applicant to sign the Agreement that
has already been sent within a month
failing which action will be taken under
Judicial authority in their Jurisdiction.
b. A clause to be added in the
Agreement to send the geographical

location of the bioresource.
c. BS will be 1% based on ABS

guidelines.

5

M/s. Panacea

Biotech t 589,630 2 Draft Agreement to be sent.

6

Agharkar Research

lnstitute lI 1651 1 Draft Agreement to be sent.

20
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10

I
Undertaking that no
commercialization has taken place.
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7

Mr. Gary L

Peterson 410 1

A letter to the applicant asking for an

undertaking that the Applicant has not
done any research with the bio resource
and the case will be closed after
consideration. A copy ofthis letter will
also be sent to USDA.

1

A draft Agreement to be sent to the
applicant with a copy to Hongkong
University and Maharishi University and
covering letter stating that the signing
of the Agreement will help in closure of
the application8 Subramanya 366

514 7

Undertaking to be given by the
Applicant that no research has been
carried out and the bioresource has

been brought back to TERI9 Dr. Suneel Pandey

Can be closed without any action
M/s. Evonik

lndustries AG 636 110

644 1

It can be considered only after the
applicant applies is Form I and after
approval, consequently in Form lll. The
Form ll will be considered only after the
approval of Form I and lll.11 M/s. Avesthagen

72

Dr. Maria Jose

Rubio Cabetas 606 1

a. A draft Agreement to be sent to the
applicant and covering letter stating
that the signing ofthe Agreement will
help in closure of the application.
b. Undertaking that no research has

been carried out and no intention to do
further research

13

Miss. llna Harms
& Dr. Miles Dyck 838 1

a. A draft Agreement to be sent to the
applicant and covering letter stating
that the signing of the Agreement will
help in closure ofthe application with a

copy to University of Alberta and
MSSRF.

74

Dr. Kamalinder
Kaur Singh t 228 1

A draft Agreement to be sent again to
the applicant and covering letter stating
that the signing ofthe Agreement will
help in closure of the application

15

M/s. Sri Biotech
Laboratories lndia
nd. t L128, 7t25 2 Applicant 10 a in Form I

2',J,

I
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1,6

M/s. Sunev
Pharma Solutions
Ltd.

List of New Violation Applications for the 50th Authority Meeting

a. A draft Agreement will be sent based
on their submission given in 2015.
b. A letter to be sent along with the
Agreement stating that extracts are
bioresources and are not exempted
from the purview of the Biodiversity
ACr,2002.1055 1

77

M/s. Nandan

Biomatrix Ltd l 443 1,

A draft Agreement to be sent also
stating that Benfit sharing will be
considered from the date of
commercialization.

18 Meena A Joshi t 207 1

a. A draft Agreement to be sent to the
applicant and covering letter stating
that the signing of the Agreement will
help in closure of the application

19

Dr. Priti Kumar,
Or. Ashok Kumar,
Dr. Prakriti Kumar
and Dr. Adity
Kumar I 1816 1 Applicant to apply in Form I

Tota I 23

sl
No.

Applicant Form
Applicatlon
Nos

Number of
Applications

Remarks

1

M/s. Bigtech Pvt

Ltd. t 1481 1

A letter to be sent that the Application
will be placed in front of the Expert
Committee of ABS and then will be

considered.

2

M/s. Seagrass

Tech Pvt Ltd. 2259 1

A letter to be sent that the Application
will be placed in front of the Expert
Committee of ABS and then will be

considered.

22
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Annexure 4

List of participants who attended the 50th Authority meeting Commemoration

Meenakumari1.Dr.B.

Chairperson, NBA,

2. Mr. Rabikumar, IFS

Secretary, NBA

2. Shri Darshan Shankar,

Vice-Chancellor,
Transdisciplinary University

3.Dr.Sujata
Adviser, MoEF&CC

Arora

4. Dr. Sanjay Kumar,
Director, lnstitute of Himalayan Bio

resource Technology

5. Dr.Atmanand
Director, Chair IOCINDIO (UNESCO)
National lnstitute of Ocean Technology,
Pallikaranai

7. Dr.Subramanian, Forrner Member

8. Prof. Dr. L. Kannan
Former Vice{hancellor, Thiruvalluvar
Un iversity

10. Dr.Balaji. lFS, Rtd- Chairman,CESE-
NBA

1'1. Shri R K Ojha, Member, EC on ABS,
NBA

12. Dr.Venkatraman, Former Secrelary,
NBA

13. Dr. N. Mathivanan,
Director and Head,

Centre for Advanced Studies in Botany

University of Madras

14. Shri Udhayan, lFS, lvlember

Secretary, TNSBB

16. Shri R K Upathyay, lFS,
PCCF, TNFD, Govt. of TN

17. Ms.Sangeetha Rajesh, MSSRF

18. Shri. D. Sathiyan, IFS

Cons€rvator of Forests.
Regional Office. Chennai.
Ministry of Environrnenl. Forest and
Climate Change

19. Dr. Nandita Krishna
Director, CPRF
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6. Dr Parimal Chandra Bhattacharjee,
(Retd) Professor and Head, Department
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Proceedings of the 54th Authority Meeting of the National
Biodiversity Authority, held on 31"1 October 2019

The 54th Authority meeting of the National Biodiversity Authority (NBA) was

held on 31st of October 2019 at the lndus Hall of Ministry of Environment, Forest and

Climate Change, Paryavaran Bhawan, New Delhi under the Chairmanship of

Dr. V. B. Mathur, Chairman, National Biodiversity Authority. The list of participants is

placed at Annexure-|.

At the outset, Shri. J. Justin Mohan, Secretary NBA welcomed the Chairman,

NBA, Members and Special lnvitees for the meeting. Thereafter, the Chairman, NBA

welcomed all the members which was followed by a round of antroduction. The

Authority members also welcomed the Chairperson and Secretary, NBA and

appreciated the efforts taken by the previous Chairperson and Secretary. The

members also welcomed Dr. Sujit Kumar Bajpayee, the newly appointed Joint

Secretary in MoEF&CC who would be responsible for all matters related to

Biodiversity conservation and NBA.

Thereafter, the agenda items were considered as under:

54.0'l: Confirmation of the Proceedings of the 53d Authority meeting

The draft proceedings of the 53d Authority meeting of the National

Biodiversity Authority held on 22il May 20'19 at Chennai was circulated to the

Members seeking their comments. The comments received had been duly

incorporated in the proceedings, as appropriate.

Decision: The members confirmed the proceedings of the 53d Authority Meeting

Action: NIL

54.02: Action Taken Report of the 53'd Authority Meeting

The Secretary, NBA apprised members about the actions taken and actions
that are In progress on the decisions taken in the 53d Authority Meeting.

3
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Decision: Members noted the action taken report

Action: NIL

An Expert Committee on Access and Benefit Sharing was reconstituted under

the Chairmanship of Dr.R.V.Varma, Former Chairman, Kerala SBB and

Shri K.S.Sugara, IFS (Retd.) as co-chair on 26th December 2018. The 55th meeting

of the Expert Committee on Access and Benefit Sharing (EC on ABS) was held on

13th &14thJune 2019 at Chennai.

A total of 206 applications and three generic issues were placed before the

EC for examination. One hundred and twenty (120) Form-lll applications and eight

(8) Form-l applications which were recommended by this EC on ABS were cleared

i.e., draft agreement fonvarded to the applicants for execution. The same was placed

before the Authority for ratification. Further, the EC considered 67 applications under

OM issued by the MoEF&CC and made its recommendations and these applications

were also placed for approval. Further, EC observed that in certain OM cases,

applicants have filed single application form for multiple activities and recommended

a way fonvard.

Decision: (1) The Authority approved the recommendations of the
55th EC on ABS.

(2) The Authority ratified the action taken on the 128
applications.

Action: Secretary

54.04: Proceedings of the 56hmeeting of the Expert Committee on Access and

Benefit Sharing held on 8th& gth August 2019

The 56th meeting of the EC on ABS was held on 8th& 9th August 2019 at NBA,

chennai. A total of 183 applications and two generic issues were placed before the

EC for examination.

4

54.03: Proceedings of the Ssthmeeting of the Expert Committee on Access and
Benefit Sharing held on 13th &14th June 2019
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Decision: (1) The Authorily approved the recommendations of the
56th EC on ABS.

(2) The Authority ratified the action taken on the 183

applications.
Action: Secretary

54.05: Seeking funds by lnstitute of Wood Science and Technology (IWST) for
maintaining Red Sanders voucher specimens in the repository

The Ministry of Environment, Forest and Climate Change, Govt. of lndia had

designated certain lnstitutions,/Organizations to act as "Designated Repository"

under the Biological Diversity Act, 2002 to keep the voucher specimen in safe

custody vide order dated 28hAugust, 2008. lndian Council of Forestry Research and

Education (ICFRE) had been declared as one of the designated repositories under

the BD Act, 2OO2 and was requested to issue suitable instructions to the IWST to

accept the samples of Red Sanders wood submifted by the applicants as voucher

specimens.

Accordingly, the IWST has received 280 Red Sanders voucher specimens of
various diameters since June 2015 from different buyers for safe custody. IWST has

mentioned vide letter dated 20h February 2019 that they do not have proper

mechanism / infrastructure to keep and display these discs and have requested a

sum of Rupees Five lakhs for building the required infrastructure for this purpose.

Decision: The Authority decided that the secretariat may release Rs.s.oo Lakhs to
IWST for proper maintenance of the Red Sander samples deposited.

Action: Secretary

5

Seventy-five Form-lll applications and eight (8) Form-l applications which

were recommended by the EC were cleared i.e., draft agreement forwarded to the

applicants for execution. The same was placed before the Authority for ratification.

Further, the EC considered 78 applications under OM issued by the MOEFCC and

made its recommendations and these applications, were also placed for approval.
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54.06: To consider a report of the committee to examine a proposal of
Bombay Natural History Society to designate them as a repository u/s
39 of BD Act,2OO2

MoEF&CC vide letter dated '18th January 2019 had forwarded to NBA a

proposal of the Director, Bombay National History Society (BNHS) addressed to the

Secretary (EFCC) with a request to consider BNHS as a designated repository to

keep safe custody of species of marine, fresh water and terrestrial fauna.

NBA requested Dr. Dinesh Mishra, Member, NBA and Dr. Sanjappa, Member,

EC on ABS & Former Director of BSI to examine the proposal of BNHS. They

recommended that BNHS cannot be considered as a national repository based on

the guidelines as it was a Society and not a public funded institution. This was

discussed in the 53rd Authority meeting and it was decided to form a sub-committee

comprising of Dr. Darshan Shankar, Dr. Yogesh Shouche and Dr. Sanjay Kumar to

visit BNHS for examining the facilities/ infrastructure/ specimens held by them for

safe custody of the specimens in light of the criteria developed to designate as

repositories u/s 39 of the BD Act. The sub-committee visited BNHS on 24th July 2019

for examining the facilities/ infrastructure/specimens and recommended that BNHS

can be designated as a national repository u/s 39 of the BD Act.

6

4, 2

The recommendations were deliberated by the Authority members on the

criteria of technical competence and principled poliry of not accepting funds from

industries but only from public funds. Dr. Sujata Arora informed that ICFRE and ZSI

have already been designated as a national repository for fauna u/s 39 of the BD

Act, Dr. Darshan Shankar said that BNHS has good expertise scientifically and

technically and have requested for this designation for scientific promotion. He also

mentioned that as BNHS is owned and managed in public interest, it would be good

to designate it as a national repository. shri. A.K. Goyal mentioned that BNHS may

be considered as a national repository but with conditions regarding its accepting

international funds.
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Decision: The Authority decided to designate BNHS as a national repository

considering its reputation and technical expertise. However, this approval

is for only applicable to the instant case.

Action: Secretary

54.07: To consider the proposal of the Andhra Pradesh Forest Department the
tune of Rs 104 crores to release of Second installment from the accrued
funds out of the benefit sharing component realized from the access of
Red Sanders wood

The PCCF, AP Forest Department vide letter no.EFSO2-1712019Ni9-32,

dated 25h July, 2019 had submitted a proposal under Red Sanders forest protection

for the period of 2O19-2O2O to the tune of Rs104 crores as the second installment

from the accrued funds out of the benefit sharing component realized from the

access of Red Sanders wood.

7

ln this regard, the members deliberated on who will be the benefit claimers

and how the benefit sharing may be utilized based on the provisions of the BD Act,

2002. The members said that amount if released to the AP Forest Department

should be through the AP State Biodiversity Board. Dr. Dinesh Misra opined that

vehicles as proposed by the AP forest department in the proposal cannot be funded.

Shri. T. Rabikumar mentioned that a committee was constituted under the

chairmanship of Shri. B. Vijayan and a report was prepared on the comprehensive

policy for conservation, sustainable use and fair and equitable sharing of benefits

arising from utilization of Red Sanders under the Biological Diversity Act, 2002. He

mentioned that the committee recommended that the benefit sharing amount can be

directly given to the benefit claimer or can be given to the five forest divisions from

where the Red sanders were accessed for research, conservation and sustainable
uses. The committee also recommended that 7s% of the proposed amount for
conservation of Red sanders should be given by NBA and the remaining 25%
should be given by the state government. He also mentioned that NBA faced a
similar issue regarding the release of benefit sharing amount accrued for the bovine
cattle embryos. A similar committee was formed and the committee recommended
that the benefit sharing amount received should be shared between Andhra pradesh

and Gujarat in the ratio of 60:40 respectively for the purpose of research,
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conservation and sustainable use of the cattle breeds i.e. Ongole, Gir and Kankrej.

Dr. Su.jata Arora said that NBA may send the ABS guidelines, 2014 and the report

prepared by the commattee on Red Sanders to the AP Forest Department to revise

the proposal for the utilization of the Benefit Sharing component realized from the

access of Red Sanders wood. Shri. Rabikumar mentioned that the previous

Chairperson Dr. Meenakumari had sent letters to the State Biodiversity Boards of

Telangana, Karnataka, Gujarat, Maharashtra and Andhra Pradesh requesting them

to send proposals to utilize the Benefit sharing component realized from the access

of Red Sanders wood but no response had been received. Shri. A.K. Goyal said that

basic guidelines may be formulated and sent to the respective State Biodiversity

Boards where benefit sharing amount is received. Shri Rabikumar suggested that

the responsibility for preparation of the basic guidelines may be given to the EC on

ABS.

Decision: NBA would send the Guidelines on Access to Biological Resources and

Associated Knowledge and Benefit Sharing Regulations, 2014, and the report

prepared by the committee on Red Sanders to the AP Forest Department to revise

and resubmit the proposal accordingly for the utilization of the Benefit sharing

component realized from the access of Red Sanders wood.

Action: Secretary

54.08: Evaluation of research pro osals on Red Sanders RS)

The National Biodiversity Authori$ in its 32d meeting decided to constitute an

Expert committee to develop a comprehensive policy to ensure the conservation

and sustainable utilization of the species and further work out modalities for the

utilization of the benefit sharing amount realized out of the access of RS wood.

Accordingly, NBA constituted an Expert committee comprising 28 members under

the chairpersonship of shri. B. Vijayan, IAS (Retd.) with Shri B. Somasekhara

Reddy, lFS, (Retd.) as co-Chairperson.

TheECrecommendedthateighteenpercent(18%)ofthebenefitSharing

amount should be earmarked for research and development on Red Sanders with

respecttospecificthrustareas.Tilldate,NBAhasreceivedRs86'72'00'000as

benefit sharing amount.

8
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NBA invited proposals on the identified thrust areas from different institutions

including CSIR, ICFRE, ICAR and other Government lnstitutions. A total of 15

proposals were received by the Secretariat for consideration from CSIR, IFGTB,

IWST and CSIR-NEERI. A total of six proposals were recommended with specific

conditions by the Expert committee and were approved in the 52d Authority meeting.

The conditions were communicated to the proponents and NBA has received five

revised proposals out of the six recommended. The members approved the revised

budget of the proposals. The members also suggested that NBA may invite more

number of proposals on research on Red Sanders from different Universities and

other agencies.

Decision: '1.The members approved the 5 proposals with the revised budget.

2. NBA would invite fresh proposals from different Universities and other

agencies for research on Red Sanders

Action: Secretary
54.09: To consider engaging National lnstitute of Rural Development and

Panchayati Raj (NIRD&PR) for conducting Capacity building
rogrammes for the PRls/ BMCs/ SBBs re resentatives

The National lnstitute of Rural Development and Panchayati Raj (NIRD&pR),

is a premier national centre of excellence in Rural Development and Panchayati Raj

which builds capacities of rural development functionaries, elected representatives

of PRls, bankers, NGOS and other stakeholders through inter-related activities of
training, research and consultancy. Under the CEBpOL project, NBA had joined

hands with NIRD for conducting a series of capacity building programmes for the
master tralners /representatives of PRls on biodiversity governance in general and
formation of BMCs and documentation of pBRs in particular. Towards this, a

Memorandum of undertaking was executed between NBA, on behalf of cEBpoL,
and NIRD on 24th July ,2018. The MoU stipulates that NIRD would conduct four (4)
training programmes for the Master Trainer/Training of rrainers / representatives of
PRls (one national level programme and three zonal programme).

ln the above training programmes, around 3oo representatives of the various
line departments on panchayati raj institutions, representatives of sBBs, BMCs,
Forest Departments, Rurar Deveropment, Agricurture, Horticurture, Fisheries. Animar

9
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Husbandry, Agriculture Universities, State and Central Universities and Other NGOs

from different states were trained on the provasions of the BD Act as well as

BMC/PBR.

Decision: .1. NIRD&PR may be engaged for a period of one year for conducting five

capacity building Programs.

2. The SBBs and SIRDs may act as partners to conduct the capacity

building programs along with the competent agencies'

Action: Secretary'

The Authority in the 53'd meeting vide agenda item.no,53.08 considered the

issue and decided that the State Biodiversity Boards may be engaged to conduct

training programs for the Master Trainer/ Training of Trainers / representatives of

PRls, instead of NIRD&PR and the financial requirements on this aspect may be

borne by the NBA. Considering the another Order issued by the Hon'ble National

Green Tribunal (NGT), New Delhi to constitute Biodiversity Management

Committees (BMCs) and document People's Biodiversity Registers (PBRs) in all

local bodies in the State by end of January, 2020, there is an urgency to extend

capacity building programs to the BMCs/ PRls and also technical /scientific support

by NBA to the SBBs/ BMCs.

ln this regard Shri. Rabikumar opined that a MOU may be signed between

NBA and NIRD for conducting a series of capacity building programmes for the

master trainers /representatives of PRls on biodiversity governance and formation

of BMCs and documentation of PBRs. Dr. Dinesh Misra and Shri. A.K. Goyal

opined that both the NIRD and the State lnstitute of Rural Development (SIRD) may

be involved in the capacity building programs. Dr. Darshan Shankar mentioned that

the support by SIRD will strengthen the State Biodiversity Boards. Chairperson

expressed that the SBBS and SIRDs should partner in conducting the programs

and, at present, an MoU may be signed with NIRD. Dr. Darshan Shankar said that

there should be an involvement of other agencies who have the expertise and

infrastructure to conduct such programs.

10
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Accordingly, the above O. Ms was considered in the 47fr Authority meeting

vide an Agenda item no. 47 -1O and the Authority decided to constitute a committee

to examine the Scientific Evidence of the ABS Applications and give its

recommendations.

The applications which were recommended by the said scientific committee

were placed before the 48h and 49th Authority meeting for disposal under Para 4 and

5 of the O.M No. C-12O2518115-CS -lll dated 10.09.2018 issued by MoEF&CC. The

Authority endorsed the recommendation of the said committee and approved

Form lll applications with the benefit sharing percentage as 1oh, 5o/o and 50,6 on the

commercial utilization of the procesvproducuinnovation; on the fee received in any

form including the licensee/assignee; of the royalty received annually from the

assignee/licensee respectively. Regarding Form- I applications where approval was

sought for, already conducted research on biological resour@ obtained from lndia

by entities, an upfront payment as per the approved guidelines may be levied.

Besides, organize awareness programs with regard to compliance of the Biological
Diversity Act and furnish an undertaking that provisions of BD Act shall be compiled
in future.

The members deriberated and decided to revy the highest rate of benefit
sharing component as per existing guiderines (i.e o.Sok) for approved under oM

11

54.10: Fixing of upfront payment for research of bio-resource obtained from

lndia for Form I Applicanlq

The National Biodiversity Authority has received an Office Memorandum

(O.M.) MoEF&CC dated 10.09.2018, under Section 48 of the Biological Diversity Act

for enhancing implementation of the Act stating that large numbers of entities are not

fully aware of the provisions of the BD Act but are desirous of complying with the

same. Further there is a need to provide an opportunity to all such entities that are

required to obtain prior approval of the Authority for undertaking activities as

specified under Section 3, 4 and 6 of the Act including cases that may relate to past,

in line with the objectives of the Act and regulate them in a manner that enhances

implementation of the Act.
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dated 10/09/2018 and 1810312019 pertaining to the Form I applications considered

under the OM referred to above.

Decision: The Authority decided to levy the highest rate of benefit sharing

component as per existing guidelines (i.e 0.5%) for applications approved under OM

dated 10/09/20'18 and 18103/2019 pertaining to violation cases for FORM I

applicants and to collect the upfront payment as per the gu idelines issued by the

Authority for research applications.

Action: Secretary

54.1'l: Order passed by the Hon'ble National Green Tribunal, Principal Bench,
New Delhi in the matter of O. A. 347 ot 2016 in the case of Chandrabhal Singh
Vs. Union of lndia

The Principal Bench of Hon'ble National Green Tribunal (NGT), New Delhi

issued notices to all the States and Union Territories to take necessary steps for

enforcement of the Biological Diversity Act, 2002 and Biological Diversity Rules,

2004. The Hon'ble NGT observed that there were gaps in the implementation of the

said Act and the Rules in view of the total number of local bodies existing in the

country. ln compliance with this Order, NBA in coordination with MoEFCC has

conducted periodic meetings with the officials of the State Governments, Department

of Panchayati Raj of the States and the State Biodiversity Boards. Additional

Secretary, MoEFCC in his lefter (vide no. C-120271OG12O16-CSlll dated 30.05.2019)

to the Chief Secretaries of the States also requested for expeditious constitution of

BMCs in achieving the objectives of the Biological Diversity Act, 2002. NBA has

submitted compliance report on the actions taken so far and progress made towards

formation of BMCs and preparation of PBRs in the States.

The NGT in its latest Order passed on gth August, 2019 directed MoEFCC

and NBA to ensure compliance with "100% constitution of BMCs and preparation of

PBRs by 31st January 2020. The Secretary, NBA mentioned that a meeting has

been convened for the SBBs every month to discuss the issues and problems faced

by the SBBs. NBA has requested all the sBBs to provide their inputs/problems by 3'd

November, 2019 which will be submifted to the Court'

L2
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The members deliberated that the SBBs and BMCs have to be proactive.

Secretary mentaoned that the states have requested a budget of 600 crores for the

constitution of BMCs. The members opined that the formation of BMCs does not

need any funding as it would be done by the Panchayat, whereas capacity building

requires funding. Shri. A.K, Goyal mentioned that Bihar has initiated the formation of

BMCs and Uttar Pradesh has formed 80,000 BMCs without spending any funds.

Dr.Jeetendra Kumar Vaishya and Shri. T. Rabikumar mentioned that there is a

scheme under NMPB where it can provide upto 15 lakhs to the BMCs, if proposals

are submitted accordingly.

Dr. Sujata Arora mentioned that application for condonation of delay has to be

submitted by th November, 2019 by NBA and MoEF&CC. Shri. T. Rabikumar

mentioned that it is not the mandate of NBA to form the BMCs and prepare PBRs

but it is the SBB's mandate. NBA's role is to provide guidance to the SBBs for the

formation of BMCs. Hence, all the SBBs have to submit their Affidavit for the

condonation of delay. Secretary, NBA mentioned that till date, no state has

submitted the Affidavit.

Decision:

'1. NBA will request the Chief Secretaries of all States to review the follow up

actions required in the context of the Order of the NGT dated 9th August 20'19.

2. NBA will also consult with the Counsel appointed by MOEF&CC in the context

of implementation of the NGT Order dated th August 2019.

Action: Secreta
54.12: Revision of the quantum of financial support given per annum to SBBs

toryards various components yiz. Outsourcing of contractual staff
and strenqtheninq of SBBs

13

NBA provides financial assistance to all the SBBs towards various

components for strengthening the office of the Member secretaries and undertaking
mandatory works in implementing the Biological Diversity Act at the state level. This
financial support is subject to the proposals received from the sBBs during each
financial year based on their requirements.
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54.13: Engaging a Legal consultant in SBBS

ln this context, the SBBs may utilise a part of the financial support provided

per annum by the NBA in engaging a contractual legal consultant for better and

faster disposal of the legal issues at State level.

Decision: The Authority approved the engagement of a legal consultant in SBBs,

when required.

Action: Secretary

54.'14: Revised Guidelines for Operationalization of Biodiversity Management
Comm ittees

The revised guidelines for operationalization of Biodiversity Management

committees (BMCs) were finalized by a committee comprising Dr. R. V. Verma,..

14

Shri. T. Rabikumar mentioned that if there is a reviston in the quantum of

financial support state wise, then it has to be considered in the BE 2O2O-21 as il

would be difficult with the existing budget of NBA. He also mentioned that all the

states do not ask for funding. He opined that the SBBS can also request for funding

from other sources such as NMPB, State Government and the Central Government

can fund with respect to the state contribution. He also expressed that States can

obtain funds from CAMPA for documentation of PBRs. Chairperson opined that the

SBBs should send proposals for funding from both NBA and the State government.

He suggested that Authority may 'in principle' approve the revision of the quantum of

financial support based on the proposals received from the SBBs.

Decision: Authority granted approval to the revision of the quantum of financial

support based on the proposals received from the SBBs and subject to

the availability of funds.

Action: Secretary

SBBs are the state level representatives playing a similar role like NBA in

implementing the Biological Diversity Act, 2OO2. SBBs are also statutory,

autonomous bodies vested with legal power to fulfil the mandate of the said Act. ln

this direction, the State Biodiversity Boards frequently deal with legal issues

conceming the BD Act.
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54.15: Approval of Budget Estimate for the year 2O'|9-2O

Budget Estimate for the year 2O19-2O for National Biodiversity Authority has

been prepared and submitted for sanction to the Ministry of Environment, Forest and

Climate Change. The Ministry has accorded sanction to the tune of Rs.20.00 crores

under Grants- in Aid for NBA for the financial year 2019-20. This includes Rs.5.0

crores under Grants-in-Aid - Salaries and Rs.1 5.00 crores under Grants-in-Aid -

General. ln addition to that, an amount of Rs.2.0 crores has been sanctioned under

Special Component Plan for Scheduled Castes. Chairperson mentioned that NBA

has requested funds under the Capital head for a new building of NBA.

The Annual Accounts of NBA for the financial year 20'18-19 was approved by

the Chairperson and the same was Audited by the O/o The principal Director of
Audit (Scientific Departments). The formal certificate of Annual Accounts is awaited

from C&AG. The same was placed for ratification by the Authority.

Decision: The members ratified the Annual Accounts for the financial year 201g-1g;
RE (2019-2020) & BE (2020-2021)

Action: Secretary

15

Shri Kunal Satyarthi and Shri Pradeep Sarmokadam after incorporating the public

views.

ln the context of the recent NGT Order in August, 2019, the members

deliberated and decided that except the provasion on quantum of funding by NBA to

SBB for formation of BMC, the remaining provisions of the guidelines were

approved.

Decision: 1. The revised guidelines for Operationalization of Biodiversi$

Management Committees was approved, except on provision on

quantum of funding by NBA to SBB for formation of BMC on account of

limitation of funds being received by NBA from MoEFCC.

Action: Secretary
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54.16: lssuance of No Objection Certificate for invention making use of human
genetic material

Section 6 of the BD Act, 2002 requires that any person applying for any

lntellectual Property Right for an invention based on any research or information on

a biological resource obtained from lndia, shall obtain prior approval of NBA.

However, as per Section 2(c) of BD Act, 'human genetic material'is excluded from

the definition of 'biological resource'. Thus inventions which are based on research

on human genetic material would not come within the ambit of Section 6.

Accordingly, NBA has granted NOC in one case where IPR is sought on invention

based on research on human mesenchymal stem cells.

Decision: The members ratified the grant of NOC where IPR is sought on invention

based on research on human mesenchymal stem cells.

Action: Secretary

54.17: Consultative Meeting to discuss the plan of action for the lndia

Biodiversity Awards 2020.

The lndia Biodiversity Awards 2020 (lBA 2020) were officially launched by the

Hon'ble Vice President of lndia on May 22,2019 during the celebration of the

lntemational Day for Biological Diversi$, along with the release of the poster and

brochure. Chairman, NBA, approved the constitution of an Award Jury which will be

chaired by Dr. Erach Bharucha, Director, BVIEER, and Co-chaired by Dr. A. K'

Gupta, Former PCCF & HoFF, Tripura, along with 8 members. The last date of the

Application is 15th November 2019.

Decision: The members noted the Award jury constituted and the last date of receipt

of applications.

Action: NIL

16
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54.18: Ratification of decisions on Form-B applications

Chairperson, NBA has approved 17 Form-B applications without referring

to the SBB and the EC on ABS.

54.19: To consider the applications for access to Red Sanders wood
approved by the Chairperson, NBA

ln the 32d Authority meeting (32.07), the Authority authorized the Chairman,

NBA to accord approval to such applications without following the normal procedure

and also directed the NBA Secretariat to place such approvals in the subsequent

Authority meeting for ratification. Accordingly, nine applications approved by the

Chairperson, NBA was placed before the Authority for ratificataon.

Decision: The members ratified the approval of the nine Red Sanders applications

Action: NIL
54.20: ltems for information

54.20.2: Details of Form€ applications received by the NBA

The Authority, in its 37h meeting held in March 2016 under agenda item

37.14.02, decided that the lndian researchers / scientists should provide prior

intimation to the NBA in the prescribed format viz., Form - C for deposition of
microorganisms in other country's repository for claim of novel species for
publication in journals. However, if any non-lndian person /entity intend to access
the deposited lndian biological resource from the foreign repository, he/she should
obtain the prior approval of NBA as per Section 3 of the BD Act, 2002. since May,
2019, the Secretariat has received 35 Form-C applications.

Action: NIL

Decision: The information submitted in this regard was noted
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Decision: The members ratified the decisions on Form B applications.

Action: NIL
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54-20.3: Constitution of Expert Committee to Examine BD Act, 2002, BD Rules,
2004, Development of Sector Specific SOPs on ABS, and Examination of the
Comments of Stakeholders for lncorporation in the Draft Regulations on ABS,
2019,etc and developments thereof

NBA vide office order dated 24th May 2019 constituted an Expert Committee

under the Chairmanship of Shri A K Goyal, IFS (Retd.) to examine Biological

Diversity Rules, User Country Measures under Nagoya Protocol on ABS and

development of sector specific SOPs. Three regional level consultations were

organized in Chennai, New Delhi and Kolkata for ascertaining the views of the

stakeholders particularly State Biodiversity Boards based on the decision of the

Authority in its 53rd meeting (Agenda item 53.04) held on 22d May 2019.

During the third meeting of the expert commiftee to examine the BD Rules,

the representative of MoEF&CC recommended to entrust the task of modification in

the BD Act and streamlining procedure to this committee as there are already

mandated to review the guidelines on ABS and BD Rules. The EC to ascertain the

views/suggestions of the SBBs on the required modifications in the Biological

Diversig Rules, 2004 met eight times from 20th June -30rh October 2019. The EC

examined BD Rules, ABS Regulations, streamlining approval processes by

NBA/SBBs, guidance documents and BD Act, 2002.

Shri A.K. Goyal presented the tasks completed on the amendment of ABS

Regulations and are as follows:

i. Bringing all users of biological resour@s and associated knowledge

within loop ('15-16 years not much headway) by providing incentives,

reduction in benefit sharing amount, simplifying processes

ii. Preamble, reference to section 18 (1) and section 21(4) has been

deleted, and only overriding provision of section 64 empowering NBA

has been retained

iii. Powers of NBA and SBBs indicated separately in short title'

iv..Associatedknowledge'exp|ainedinpreambleanduniformlyusedin

whole document

v.60daysdurationproposedforgivingeffecttoRegulationsaftertheir

Publication

1.8
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Procedure for accessing biological resources and mode of benefit

sharing brought under same regulation

Upfront paymert for high conservation and economic value biological

resources

xvt

Collaborative research poects under section 5 of Act -inclusion of
private i nstitutions/organizations

States can also have their own list of high conservation and economic

value species depending on conservation status and tradability of

biological resources

Obligations of users to file annual reports added

Provision tor filing appeals in NGT against decisions of NBA,/SBBs

added

Concessions for patents having environmental remedies from ABS

benefit sharing obligations under PPVFR Act and BD Act

Transfer of research resurts to outside lndia for analysis lo own

establishments-simplifi cation recommended

Deposition of microbial strains in repositories outside lndia lor claim
of novel species

Revision of guidelines tor collaborative projects (sec S) and issue of
guidefines for publication of research papers for seminars,
workshops (sec 4)

v t

tx

XI

X

x[.

xiii.

xv

xtv

xtx.

xxt

XX

xxI

?ra

Based on views of majority of SBBS and many others, fraders concept

brought back and Form 'A' re-introduced

Exemption for small-scale industries from paying benefit sharing

amount

Period for disposal of applications mentioned under respective

regulations

Period of drbposal by NBA/SBBs and for signing of agreements

shown separately

lncentives fot payment ot levy charges to BMCs

Exemption to usage of insecls, pathogens and weeds and microbes

as tesfing toors

Conducting of academic research by non-lndians in lndia-institutional
commiltees proposed

xvii.

xviii.
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lllustrations provided under some regulations for better clarity

lntimation for obtaining IPR in lndia on an invention based on

biological resource obtained from outside lndia-Check point

xx t

xxiv

Other recommendations of the committee are:

II

Framing guidelines for registration of traders

lnstituting studies to gather information on trade in biological

resources and their purchase prices

Formulating guidelines for levy of collection charges and reporting

format for B/LfCs

t.

MaJor issues under consideration on the BD Act,2OO2

Preamble

Section 2(p)-value added products

Section3(2)-non-lndianentities research simplification proposed

Section 5 collaborative research projects approval by state

Section 7-prior approval

Section 22-establishment of biodiversity councils in the UTs

Section 23Junctions of SBBs determination of benefit sharing within the ambit

of regulations notified by NBA

Section 27(2)(b)-conservation and promotion of BRs and development of area

from where such BRs accessed- OCCUR

issues under consideration on the BD Rules

Rule 12-Advise SBBs on framing of ABS guidelines within the ambit of ABS

Regulations

Rule 12-(xvi) Recommend to whom, under section (1) of 6 or changes in

royalty under sub (2) of 19

Advise SBBS on sustainability of the BRs, preparing guidelines on quantum of

BRs that can be harvested in a particular time period

Rule '14(2)-Fee, cheque or draft or electronic transfer

Rule 14 (3)- time period to be reduced

Rule '14 (5 & 6)-Form of agreement or undertaking, online undertaking

Major

20
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Rule 14 (6) (ii) accompanying information on use or purpose, mntemporary

sources, if any

Rule 14 (6) (v) fresh agreement or undertaking

Rule 14 (6) (xiii) duration of the agreement notice etc.

Rule '14 (7) may provide measures for conservation and protection of BRs

to which access is being provided

Rule 15 (2) copies of orders to be uploaded on website for notice of

SBB/BMC and also emailed electronically

Rule 16 (1) lnclude threatened species also

Rule 16 (1) (vii) for any other purpose which serves larger public interest e.g.

certain BRs required for government pharma manufacturing units

Rule 17 (1) Physical transfer of research results

Rule 17 (2) Fee drafUcheque or electronic transfer

Rule 17 (3) decision on 3 months or less 2 or one

Rule 't7 (5) approval after taking an undertaking, need not be an

agreement

Rule 18 (1) Remove'desirous of

Rule 18(2)-fee, draft or electronic transfer

Rule 18(3)time period, three or two months

Rule 18(S)-written agreement or undertaking, online submission and

disposal

Rule 19(1)-application in form lV

Rule 19(2)-fee

Rule 1g(3)-time period, three or two months

Rule 19(5)-wriften agreement or undertaking, online submission and disposal

Rule 20 (3) formula for determination of ABS based on category of BRi/sale

price/ex-factory price of product or on case-to-case basis

Rule 20 (8) Replace 'district authorities' by SBBs/BMCs

Rule 20 (9) 5% divide equally between Authority/Board

Rule 20 (9) 5% for Authority or Board

Rule 22-constitution of BMCs- flexibirity in name and number of members
Rule 22-Sifting fee for BMC members

Rule 22(2)-BMCs-18% reservations or more

27
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. Rule 22 (3) What if chairperson himself is designated as chair of BMCs,

who should chair meeting for constitution

. Rule 22(4)- tenure of chairperson of BMC and members

. Rule 23('1) and (2)- appeals- clarity in the provisions???

. Rule 23 (5) Quadruplicate or soft copy

. Rule 23 (6) Notice for appeal, electronically

. Rule 24-notice format, its communication

. Provision for transfer of benefits from one SBB to another

. lntegrated portal for receiving and disposing applications and intra-

SBBs consultations and consultations with BMCs

. lncorporation of some new provisions discussed under ABS Regulations

like deposit of microorganisms outside lndia, NBA as check-point

. lnclusion of digital sequence information in Rules/ABS

. Review of Forms

Decision: 1. The Authority endorsed the reports of the Expert committee and

advised NBA to process it through MoEF&CC, as appropriate.

2 Since the tenure of the EC is expiring on 30th November, 2019, the

Authority decided to extend the tenure for another six months

Action: Secretary, NBA

54.2O.4: National Biodiversity and Human Well-being Mission

The Prime Minister Science, Technology, lnnovation Advisory Council (PM-

STIAC), Government of lndia has decided to launch a National Biodiversity and

Human Well-being Mission in April, 2020. The Office of the Principal Scientific

Advise(PSA), Govemment of lndia and the Ministry of Environment, Forest and

Climate Change (MoEFCC) have designated the National Biodiversity Authority to

organize stakeholder consultations to prepare the Detailed Project Report (DPR) and

Expenditure Finance Committee (EFC) Memorandum for this mission.

Accordingly, the NBA had organized national consultations in October,2019

with technical inputs from the Biodiversity Science consortium (BSC), Bangalore, at

Dehradun, Kolkata and New Delhi in which over 150 representatives of scientific

22
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lnstitutions, Mrnistries and kpartrnents of Government of lndia, State Forest

Departments, State Biodiversity Boards have participated. The DPR and EFC

memorandum preparation is ongoing in a time-bound manner and is led by

Dr. Kamal Bawa, ATREE.

Shri. Darshan Shankar mentioned that the central pillar is to create a

Biodiversity information portal. He also mentioned that as a mandate of NBA is to

develop a database, the National Biodiversity Mission would be a good opportunity

for its governance and expansion. He also appreciated the role of NBA in this

mission.

Decision: The information submitted in this regard was noted

Action: NIL

54.20.5: Consultation Meet on Digital Sequence lnformation:

MoEF&CC, NBA and UNDP have jointly convened consultation meet on

Digital Sequence lnformation with Ministries / departments, organizations and

experts under the Chairmanship of Shri Anil Kumar Jain, lAS, Special Secretary,

Ministry of Environment, Forest and Climate Change, Govemment of lndia and

Chairman, NBA to understand the landscape of work on DSI being undertaken in

the country on 30h July, 2019 at MOEFCC, New Delhi.

The members in the meeting discussed that the benefit sharing on commercial

utilization/lPR on DSI needs to ensured, open access data may be encouraged

subject to terms and conditions; scientific research needs to be fostered; and

continuous interaction with stakeholders including providers, corporate groups,

communities /BMCs on this subject is required.

A consultation meet will be organized with the providers of the biological
/genetic resources as well as industrial stakeholders in order to ascertain their views
on this subject.

Action: Secretary

Decision: The information submitted in this regard was noted
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54.20.6: Draft guidelines on Biological data storage, access and sharing

policy of lndia formulated by the DBT & comments thereof:

The MOEFFC informed NBA that DBT has uploaded draft guidelines on

Biological data storage, access and sharing policy of lndia, for inviting public

comments. lt was also informed that since these guidelines may have implications

for access and benefit sharing provisions of CBD and its Nagoya Protocol in the

context of the use of digital sequence information, MoEF&CC requested NBA to

examine these guidelines and provide comments on the same.

ln this regard, NBA offered comments to DBT stating that data envisaged in

these guidelines will be considered as digital sequence information on genetic

resources on Genetic resources. Further, access to such data enables access to

genetic information of an organasm without physically accessang it, lt was also stated

that definitions provided for the genetic resources as well as biological resources in

the CBD as well as the Nagoya Protocol recognize access to both tangible and

intangible elements in the genetic material. Considering these in view, access to

these data and its utilization would fall within the scope of CBD/Nagoya Protocol

and ABS regulatory framework will be come into force while access such data's.

It was also apprised that open access and sharing of data related to

biological resources including data generated by nucleic acid sequencing and

microarrays, biomolecular structures, etc., is runs counter to the commitments of

Government of lndia under Convention on Biological Diversity and Nagoya Protocol.

It was informed that the relevant provisions of the BD Act covers the access/

utilization of data for the purposes including research or commercial utilization or

bio-survey and bio-utilization or transfer of results of research or obtaining any lP

Right and the users of the such data needs to obtain prior approval under the BD

Act. Besides, NBA offered paragraph wise comments on the draft guidelines on

Biological data storage, access and sharing policy of lndia to DBT

A Meeting of the lnter-Ministerial Committee was held on 16th September,

2019 for finalization of the said guidelines at New Delhi wherein the

comments/suggestions made by the NBA were appropriately considered'

Decision: The information submifted in this regard was noted

Action: NIL
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54.20.7: Meetings attended by the officials of the NBA

The members noted the meetangs attended by the officials of the NBA

Action: NIL

A Project Review Meeting was organized on the side lines of the ASEAN-

lndia Workshop on Urban Biodiversi$ and Application of the City Biodiversity lndex

was held on 24-26 September, 2019 at Singapore.

Decision: The information submitted in this regard was noted

Action: NIL

54.20.9: Non-Disclosure agreement between NBA and CSIR-TKDL

A discussion meeting was held on 29th June, 2019 at MoEF&CC, New Delhi

between NBA and CSIR-TKDL unit to discuss possible cooperation particularly in the

context of developing a common platform by linking TKDL with PBR's. The meeting

discussed the nature and content of the related information available with CSIR in

the form of TKDL and with NBA in the form of PBR. A consensus was reached that

development of a common platform integrating the information in TKDL and pBR

would be mutually beneficial and will be in the best interest of the nation. But at the

same time, the regulatory requirements under the Biological Diversity Act have to be

taken into consideration before opening up the platform. The modalities of the same
were discussed by NBA and cslR-TKDL unit and they signed a non-disclosure
agreement on '16rh September, 2019 to clearly understand the nature and content of
information existing in pBR and rKDL and thus can mutually decide the further
course of action.

Action: NIL

Decision: The information submitted in this regard was noted
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54.20.8: ASEAN-lndia Cooperation Project on "Capacity Building towards
implementing the Nagoya Protocol on ABS, the City Biodiversity lndex and the
Strategic Plan for Biodiversity" implemented by ACB, Manila and NBA,
Chennai - Record of Discussion of the Review Meeting held on 25 September,
2019 at Singapore
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54.2'l: Any other item (s) with the permission of the Chair

54.21.1: Establishment of a Network of electronic People's Biodiversity
Register (ePBR):

Section 41(1) of the Biological Diversity Act, 2002 mandates the development

of People's Biodiversity Registers (PBRs) at local level by the Biodiversity

Management Committee to document as well as safeguard bio-resources and

associated knowledge. Despite this, the total number of PBRs made so far has been

6868.

26

The National Green Tribunal (NGT) in its recent judgement in August, 2019

has ordered that all PBRs would be made by February, 2020. ll is a huge challenge

and requires a range of innovative mechanisms including establishing a nation-wide

system that will facilitate development of the electronic PBR (ePBR). There is an

urgent need to review and change the way in which PBR data is currently being

generated, collected, collated, stored, accessed and used. The roadmap for planning

and implementing natural electronic PBR network would have 4 distinct components

viz., Network Schematics, Work Programmes, Governance Structure and ICT

Requirements.

Chairperson mentioned that the Prime Ministe/s Science Technology and

lnnovation Advisory Council (PM€TIAC) has recently endorsed the concept of a

National Mission on Biodiversity and Human Well-Being (NMB&HVV) presented by

the Biodiversity Science Consortium (BSC). The Ministry of Environment, Forest and

Climate Change (MoEFCC), Govemment of lndia and the Chairperson, National

Biodiversity Authority (NBA) have been assigned the responsibility of preparing the

DPR and EFC Memo with technical assistance from the BSC. The goal of this

national mission is to strengthen biodiversity science in lndia to meet our pressing

challenges in the environment and human well-being. There is a need to build strong

linkages between NMB&HW and PBR processes

Chairpersonmentionedthate.PBRisanexcellentconceptwhichwould

immensely help in completing the preparation of PBRS as it has the potential to both
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The PBR of each BMC can be put on the e-PBR network only with the

consent of the BMC (with all checks related to hiding of lat-long, and Traditional

knowledge etc.) as this would also contain information on their traditional knowledge

which many locals do not want to make it public because of fear of losing their

ownership.

Decision: The members considered and approved the establishment of 'National

electronic PBR Network' with adequate safeguards.

Action: Secretary

27

document, conserye and manage the biological diversity across the country for

which a lot of efforts at various levels have already been made in the last 15 years

spending considerable funds with inadequate progress. He also mentioned that we

should not lose sight of the fact that preparation of PBR is the sole responsibility of

the BMC which shall do so in consultation with the local people. Technical, financial

and ICT related assistance can be provided by NBA/SBBs.

The members appreciated the efforts been taken on e-PBR and approved the

establishment of 'National electronic PBR Network'
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Proceedings of the ssthAuthority Meeting of the National Biodiversity Authority,

held on 12h March 2O2O

The ssthAuthority meeting of the National Biodiversity Authority (NBA) was

held on 12rh March 2O2O al the lndus Hall of Ministry of Environment, Forest and

Climate Change, Paryavaran Bhawan, New Delhi under the Chairmanship of

Dr. V. B. Mathur, Chairman, National Biodiversity Authority. The list of participants is

placed as Annexure-|.

2. At the outset, Dr V.B.Mathur, Chairperson, NBA welcomed the Members

to the meeting. He also briefed the members about the activities which had taken

place during the interregnum period.

3. Thereafter, Shri. J. Justin Mohan, Secretary NBA welcomed the members and

presented the agenda items as under:

55.01 : Confirmation of the Proceedings of the 54th Authority meeting

The draft proceedings of the s4thAuthority meeting of the National Biodiversity

Authority held on 31"tOctober 2019 at Delhi was circulated to the Members seeking

their comments. The comments received had been duly incorporated in the

proceedings, as appropriate.

Decision: The proceedings of the S4thAuthority Meeting were confirmed

Action: NIL

55.02: Action Taken Report of the 54 Authority Meeting

The secretary, NBA apprised the members about the actions taken and
actions that are in progress on the decisions taken in the s4thAuthority Meeting.

Action: NIL

3

Decision: Members noted the action taken on the decisions
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55.03: Proceedings of the 57th Meeting of the Expert Committee on Access and

Benefit Sharing held on OBth - Ogth November, 2019

The 57rh meeting of the Expert Committee on Access and Benefit Sharing (EC

on ABS) was held on 8rh & gth November 2O1g at the National Biodiversity Authority,

Chennai.

3. Further, the EC considered 78 applications under OM issued by the MoEFCC

and made its recommendation on those applications.

Decision:

(a) The Authority approved the recommendations of the 57th EC on ABS

Action: Secretary

55.04: Proceedings of the 58 Meeting of the Expert Committee on Access and

Benefit Sharing held on 16th & 17th December 2019

The 58th meeting of the Expert Commiftee on Access and Benefit Sharing

(EC on ABS) was held on 16th& 17rh December 2019 at the National Biodiversity

Authority, Chennai.

2.Atotalof14gapplicationsandthreegenericissueswereplacedbeforethe

EC for examination. 71 Form-lll applications and 11 Form-l applications which were

4

2. A total of 261 applications and four generic issues were placed before the EC

for examination. 165 Form-lll applications and 12 Form-l applications which were

recommended for approval by this EC on ABS were cleared by the NBA Secretariat

by sending draft agreements to the applicant for execution.

(b) The Authority ratified the action taken on the 177 applications.
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recommended for approval by this EC were cleared by NBA Secretariat by sending

draft agreements to the applicant for execution.

3. Further, the EC considered 52 applications under OM issued by the

MOEFCC and made its recommendation on those applications,

Decision:

(a) The Authority approved the recommendations of the 58rh EC on ABS

(b) The Authority ratified the action taken on the 82 applications.

(c) The Authority considered the timeline for levying higher percentage of the

benefit sharing on the OM cases fiall under Section 3 and agreed that higher

percentage of benefit sharing to be levied from the date of commercial activities

and for the same activities in future, higher percentage to be levied for the period

of five years which may be renewed, as appropriate.

(d) lt was noted that one applicant (Appl,no. 3317) contravened the provision of the

BD Act and Authority decided to take appropriate action against the applicant.

Action: Secretary

55.05: Minutes on Meeting held with Andhra pradesh Forest Deparknent,
Andhra Pradesh and Gujarat state Biodiversity Boards to discuss the project
proposals held on ShJanuary 2O2O atNBA, Chennai

Pursuant to the decision taken in the 54th Authority meeting, a meeting was
organized under the chairmanship of Dr.V.B.Mathur, chairman, NBA with the
officials of the Andhra Pradesh Forest Department, Andhra pradesh and Gujarat
state Biodiversity Boards on SthJanuary 2020 at NBA, chennai to discuss the project
proposal on conseryation of Red sanders submitted by the Andhra pradesh Forest
Department and modarities for utirizing the benefit sharing amount accrued on
access to bovlne catfle embryos.

5
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Decision: The Authority approved the decisions taken in the meeting to discuss the

project proposals held with Andhra Pradesh Forest Department, Andhra Pradesh

and Gujarat State Biodiversity Boards. However, the detailed proposal of the AP

Forest Department has been dealt under a separate agenda and decided thereof.

Action: Secretary

55.06: To consider a revised project proposal to the tune of Rupees 104 crores

for Red Sanders forest protection for the period of 2O19-2O2O submitted by the

Andhra Pradesh forest Department.

ln order to utilize the benefit sharing (BS) amount realized on access of Red

Sanders wood, NBA developed a comprehensive policy for protection, conservation

and sustainable use of Red Sanders with the help of an Expert Committee on Red

Sanders- lt is pertinent to mention that Andhra Pradesh (AP) Forest department

(APFD) is one of the major stakeholders that would receive major portion of the

benefit sharing component as the Red Sanders are naturally occurring in the State of

AP only.

2. The revised proposal submitted by APFD was deliberated by the members

and they opined that due diligence should be taken into considering the components

of the proposal. Members were of the view that the NBA may support the

conservation, regeneration and awareness creation components in the proposal.

Also members reviewed the percentage to be allotted for each component

suggested in the report and decided to release the funds taking into consideration of

matching contribution by AP Government amounting to Rs.50.00 Crores to the

APFD.

3. lt was also brought to the notice of the Authority that the advance amount of

Rs.3.00 crore was released during the year 2017 to the AP Forest Department

through AP SBB. However, the UC for the same has not been forwarded through

APSBB due to some practical difficulties. The members also observed that report

provides 4% of the BS amount can be used for the activities of regeneration of Red

Sandersand4)o/ooftheBsamountwouldbeusedforprotectionofRedSanders.lt

6
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was decided that above two components shall be merged together to support the AP

Forest department towards conservation and other identified areas as referred to

above.

4. During the course of discussion, it was pointed out that a sizeable amount to

the tune of Rs.6.00 crore has been accrued as NBA's earmarked amount cum

interest component of the benefit sharing component. The utilization of those

amount was discussed and decided that NBA may use it for activities such as

conservation and sustainable use of bioresources, preparation of PBR, formation of

BMCs, awareness creation, training and capacity building programmes, undertaking

specific research studies, publications etc.

Decision:

(a) Authority decided that NBA may support the conservation, regeneration and

awareness creation components in the proposal.

(b) Authority decided to release the amount to the AP Forest Department directly as

given below:

(iv) Rs 15.00 Crore towards (.1) Regeneration of Red Sanders ; (2) to promote

component of agro-forestry;

7

artificial propagation on farmers' fields as a

(i) Rs1.00 (one) Crore towards Training and capacity building of staff and

communities (S.no.1 1 of the proposal )

(ii) Rs 1.00 (one) Crore Community oriented economic activities like Heatth,

Education, Renewable Energy, Water Supply etc. for people living inside

and on fringes of Red Sanders (RS) protected/ Reserved Forests & Wildlife

Sanctuaries

(5.no.15 ot the proposal )

(iii) Rs 10.00 (ten) crore towards For research and development to Academic
and Research lnstitutions, Silviculture wings of Forest Department
(5.no.17(a) of the proposar) ; and estabrishing Nationar Lever rnstitute
named- "lndian lnstitute of RS & Biodiversity of Eastern Ghats,, with
headquarters at Tirupati (S.no.17(b) of the proposat) after obtaining
statutory approvals.
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raising of quality Red Sander's seedlings for free public distribution; Seed

stand / seed orchard; and (3). Raising of RS trees on government-owned

institutional lands and on municipal parks, avenue plantations, etc., as a
part of urban forestry programme. ( S.no.17(c)(i), (ii) &(iii) of the proposal)

(v) Rs 55.00 lakh towards for conducting activities of Communication,

Education and Public Awareness (CEPA); lncentives and awards for

conservers of Biodiversity and promotion of sustainable trade of Biological

resources; Publicity materials / publications, training and capacity building,

consultations ( S.no.18(b) ofthe proposal )

(vi) Rs 4.00 (Four) Crore towards procurement of the tree transplant machine

(5.no.19 of the proposal).

(c) Authority authorized the Chairperson, NBA to release the amount as stated

supra (b) to the AP Forest Department, in installments, as appropriate. AP SBB

may monitor the activities of the project and submit the reports to NBA as

required.

(e) Authority authorized the Chairperson, NBA to utilize the earmarked amount on

accrued benefit sharing component and interest component for activities such as

conservation and sustainable use of bioresources, preparation of PBR, formation

of BMCs, awareness creation, training and capacity building programme,

undertaking specific research studies,publications etc.

Action: Secretary

55.07: To consider a proposal for the tune of Rs. 11.26 Cr for constitution of

Biodiversity Management committees, preparation of People's Biodiversity

RegistersintheRedSanderforestbearingareassubmittedbytheAndhra

Pradesh State Biodiversity Board

(d) The Andhra Pradesh State Biodiversity Board shall forward the Utilization

Certificate for Rs 3.00 Crore submitted by the Andhra Pradesh Forest

Department along with a covering letter to NBA.
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2. Members observed that as BMCS have already been constituted in some of

the local bodies and documented PBRs at village level in the five districts with

financial support of NBA, NBA may therefore provide support only where the BMCs

have not constituted and PBRS have not been documented. Members also

expressed that NBA may extend its support for sensitizing the local people about the

importance of red sander conservation in the fringe villages of Red Sander areas.

Decision:

(a) NBA may support financially to constitute BMCs and document pBR only in the

villages not earlier funded under GIA scheme..

(b) Authorfi also directed NBA to support the Ap sBB for sensitizing the local people

about the importance of Red sanders conservation in the fringe village of the
forest.

Action: Secretary

55.08 Evaluation of Research Proposals on Red Sanders

The Andhra Pradesh State Biodiversity Board vide letter dated 07.O1.2020

submitted a proposal for the tune of Rs.1'1.26 Cr for constitution of Biodiversity

Management Committees, preparation of People's Biodaversity Regasters in the Red

Sander forest bearing areas as per the Red Sanders (RS) report. The proposal was

discussed in the meeting held with Andhra Pradesh Forest Department, Andhra

Pradesh and Gujarat State Biodiversity Boards on OSth January, 2020. ln the

meeting, it was decided that NBA would support only where the BMCs have not

funded eariier by the NBA through grant in aid.

NBA had invited proposars on the identified thrust areas for Red sanders (RS)
research from different Government institutions incruding csrR, rcFRE, rcAR and
other Government rnstitufions. A totar of 15 proposars were received by the
secretariat for consideration from cSrR, TFGTB, rwsr and csrR-NEERr. The project

9
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proponents were invited to present the proposals before the expert committee (EC)

and to make brief presentations followed by discussions.

2. The EC on evaluation of research proposals on Red Sanders in its meeting

held on 20th & 21"1 February 201 t has recommended six proposals for approval with

specific conditions and the same was approved in the 52nd Authority Meeting. The

conditions recommended by EC were communicated to the project proponents with

a request to submit the revised proposal.

3. Out of the six project proponents, five proponents submitted the revised

proposals and the same were approved by the Authority in its 54th meeting (Agenda

item No.54.08). Now, NBA has received a revised proposal from lnstitute of Wood

Science and Technology for development of SSR markers in collaboration with TDU

to the tune of Rs.69,'16,000/.

Decision: The members approved the proposal of the lnstitute of Wood Science and

Technology with the revised budget and decided that NBA may release the total

project funds to IWST.

Action: Secretary

55.09 To consider draft Annual Report of NBA for the year 2018-19.

Decision:Authorityapproved,in-principle,theannualreportfortheyear20lS.l9

along with the annual account statement and taking into consideration comments/

suggestion that may be received from members within one week time period'

Action: SecretarY

10

The draft annual report on the activities of NBA for the year 20't8-19 along

with the annual ac@unt statement and Certification of the Audit of Annual Accounts

were presented by the secretary. Members suggested that preparation of the Annual

Report for the next financial year may be expedited. Members also requested that

one week time period may be given to them to review the Annual Report 2018-2019.
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The 54th Authority meeting was held on 31"t October, 20'19 and the draft

Proceedings of the 54h Authority meeting was circulated to the members on 8h

November, 2O19 for their valuable comments/suggestions by giving time upto 15th

November, 2019. The comments were received from the members on or before the

due date have been duly incorporated in the draft proceedings and the same has

been finalized.

2. Dr. Jeetendra Kumar Vaishya, NMPB offered his comments on the

proceedings of the th Authority vide email dated 9th December, 2019.

Decision: Authority decided that as the proceedings have already been finalized

and action taken on the decision, the comments offered by the NMPB will be used

appropriately as the information is useful to move foruvard on conservation of

medicinal plants, particularly by BMCs.

55.1 'l Revision of Funding Strategy for the SBBs towards preparation of pBRs

ln the context of order issued by the Hon'bre NGT, aI the states have
progressed well by constituting nearly 90% BMcs across the country. NBA has been
financially supporting the SBBs towards constitution of BMCs and preparation of
PBRs to a limited extent, subject to the proposals received from the States.

2. Members noted that the revrsed guiderines for operationarization of BMCs
were placed before the 54lh Authority and the same were approvect except provision
on quantum of funding by NBA to sBB towards formation of BMC considering the
funds being received by NBA from the MoEFCC.

11

55.10: Comments of the National Medicinal Plant Board on the Proceedings of

the 54th Authority meeting

Action: Secretary

and operationalizing the BMCs



ho
Proceedings of the 55n Authority [,leeting dated 12t March 2020, Nen oelhi

3. ln view of completion of BMC at all levels by the States, there is no further

requirement to support their establishment. Convergence of Panchayati Raj system

with the BMCs at all levels will pave way to strengthen the operationalization of

BMCs. ln order to make the BMCS functional, further assistance may be drawn from

the local bodies at panchayat and urban levels.

4. Members noted that preparation of PBR across the country is yet to be

completed which have high cost implications. As on 31.01.2020, a total number of

95,252 PBRs have been prepared. NBA has received proposals to the quantum of

nearly Rs. 669 Crores from13 States. Given the fact that NBA has no mandatory

role in funding the process of PBR preparation, however, NBA is performing its

facilitator role and has also been supporting the States from time to tame subject to

allocation of Grants-in-Aid from the Ministry.

5. Members were informed that Gujarat and Chhattisgarh State Biodiversity

Boards have received CAMPA funds for preparing PBRs. Members suggested that

other states may also explore the feasibility of using CAMPA funds under Section

5(3) of CAMPA Rules. The Chairman, NBA suggested that a communication may be

sent to the MoEFCC requesting for an advisory to be issued to CAMPA Authority to

allocate funds for preparation of PBR by the States. Dr. P.C. Bhattacharjee

suggested that Department of Agriculture & Cooperation in States, other State

Departrnents and Line Departments can be approached for exploring funding on this

score.

7. Dr. Sujit Kumar Bajpayee' Joint Secretary, MoEFCC apprised that the Ministry

of Rural Development and Panchayati Raj has already been approached for

extending funding suPPort.

12

6. During the discussion, it was informed that MoEFCC formed a Monitoring

committee to evaluate the quality of PBRS prepared by different States. The

committee has been formed based on the direction of the Hon'ble NGT and it had

met twice and is developing criteria for evaluating the PBRs
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Decision:

(a) Authority decided that a communication may be sent to the MoEFCC

requesting for an advisory to be issued to the CAMPA Authority for providing

funding for documentation of PBR in the States.

(b) Authority decided that earmarked funds of NBA from ABS amount, interest

component, benefit sharing component where beneficiaries are not

identifiable shall be used for preparation of PBR, training and capacity

building of BMCs and matters related thereto.

Action: Secretary

55.12: Quantum of Financial Assistance to be fixed towards Preparation'of

PBR at Urban Body Level

2. The chairman, NBA apprised that MoEFCC has constituted a nationar
committee to evaluate PBR in all the states. This committee is dividecl into two, each
consisting of 7 members each and covering afl states. He arso apprised the
members that based on the NGT order; the national level committee will evaluate
the PBR based on sampring strategy. He mentioned that the Additionar secretary,
MoEFCC has suggested to arso have state rever committees to undertake pBR
quality evaluation with the same the framework being used by the Nationar rever
committee.

13

Secretary informed that Karnataka Biodiversity Board has sought the rate of

documenting PBRS at Urban local bodies (vide letter no. BMC/DO9/PPS/14I587

dated 03.01.2020). Under the provisions of existing BMC Operational Guidelines,

NBA extends financial support towards preparation of PBRs at Village, Block and

District level and the quantum of support has been fixed for all these levels. The

members deliberated that a bench mark should be arrived at for the quantum of
financial assistance required towards preparation of pBR. After deliberation, it was

decided that for urban level PBR, a cost of Rs.2.30 lakhs may be fixed.
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Decision:

(a) Authority decided that financial assistance of Rs.2.30 lakhs may be fixed for

preparing PBR at Urban body level.

(b) Authority also decided that SBBS to have a committee to undertake PBR quality

evaluation using the framework developed by the national level committee.

Action: Secretary

55.'13: Revision of the quantum of financial support given per annum to SBBs

towards various components viz. Outsourcing of contractual staff,

strengthening of SBB

Members noted that issue of revision of the quantum of financial support to be

given per annum to SBBs was discussed in the 54th Authority Meeting. The Authority

granted approval to the revision of the quantum of financial support based on the

proposals from SBBs and subject to availability of funds. The matter was resubmitted

before this Authority in view of the proposal received from Assam SBB. The

members deliberated and authorized NBA to take appropriate decision on the

proposal submitted bY Assam SBB.

Decision: The members authorized the Chairperson, NBA to take appropriate

decision on the proposal submitted by the Assam SBB

Action: Secretary

55.14: Financial Support to the Biodiversity Heritage Sites (BHS)

Under section 37 of the Biological Diversity Act' 2OO2' State Governments in

consultation with the local bodies may notify the areas of biodiversity importance as

BHs.outofthethreetenetsoftheAct'section3Tdealswithconservationofhabitat

and species together with support of the local communitles' At present' there are 17

BHs,snotifiedbythe,llstateswhichisquitenegligible,giventhemegadiverse
14
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character of the bio-resources and existing protected area network established under

the Wildlife (Protection) Ac| 1972. The NBA has sent a communication to the Chief

Secretaries of all States vide letter no.9/89/2006/SBB/Genl/3807 dated 12-O2-2O2O

requesting them to expedite the process of identifying and declaring BHS in the

respective states.

2. NBA issued a guidelines for selection and management of the BHS which

provides that NBA may support the initial establishment of BHS financially by

allocating adequate funding support as seed money through SBBs. Simultaneously,

the financial requirement of BHS may be included in the annual budget of the local

body. lt also states that State Government may also allocate adequate seed money

to each BHS on its notification through SBB. The BMC or other institution which is

managing BHS would be recognized as an authorized body to avail the financial

assistance under all government schemes and other funding sources as legally

permissible.

3. Members noted that, in the past, based on the proposals received from the

Karnataka and Tripura SBBs, NBA extended a financial support to Karnataka and

documentation of sacred groves in the state of rdpura. ln view of the other effective

area-based conservation measure (OECM) and effective implementation of the BD

Act, there is a greater opportunity to co-manage BHS by engaging the BMCs.

4. The members suggested that a study on identifying potentiar sites to be
declared as BHS may be undertaken by NBA for the purpose of inventorization and
also for understanding the quantum of funds required for managing BHS during initial
stage. Dr. Dinesh Misra and Dr. p.c. Bhattacharjee suggested that tempre forests/
sacred grooves may be considered for designating as BHS.

Decision:

Authority decided that NBA may commission the study through a reputed
government institution to undertake an inventory study about the potentiar sites for

Action: Secretary

declaring as BHS.

15



Proc€edings of the 55h Authonty Meeting dat€d 126 [,larch 2020, Nerv Delhi

55.15: To consider exemption for patent applications using Human Genetic

Material

Section 6 of Biological Diversity (BD) Act, 2002 requires that any person

applying for any lntellectual Property Right for an invention based on any research or

information on a biological resource obtained from lndia, shall obtain prior approval

of NBA. However, as per Section 2 (c) of the BD Act, "human genetic material" is

excluded from the definition of 'biological resource'. Thus, the inventions based on

research on human genetic material will not come under the ambit of Section 6.

Accordingly, NBA has granted NOC for the patent application in which the invention

is based on'Human placental waste tissue'.

Decision: The members noted NOC granted for the patent application by M/s Cuor

Stem Cellutions Pvt. Ltd and ratified the same.

Action: NIL

ln exercise of the powers conferred under Section 13 (2) of the Biological

DMersity Acl,2OO2 read with Rule 11 of the Biologicat Diversity Rules, a committee

has been constituted under the chairpersonship of Shri P.C. Tyagi, Former PCCF

and HoFF, Govt. of Tamil Nadu for reviewing and revising the guidelines for

engagement of consultants / Young Professionals / lntems at NBA. The committee

met on 11th March, 2020 at Chennai in which the guidelines for engagement of

consultants / Young Professionals / lnterns have been reviewed and revised. The

chairman, NBA informed the members about the modifications proposed which were

in line with the norms set by the Government and followed by other similar agencies'

HereiteratedtheneedforengagingtheYoungProfessionalsandConsultantsfor

carrying out the activities of NBA'

16

?\\

55.16: Revision of Guidelines for Contractual Engagement of Staff, Young

professionals, lnterns
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55.17: Ratification of decisions on Form-B applications

Under agenda item 32.06 of 32d Authority meeting, it was decided as follows. -

a) The Chairman, NBA is authoized to accord approval or otherwise for

Form- B applications, without refening to the S88 and the EC on ABS.

b) The approval or othervvise on the applications accorded shall be placed

in the subsequent authority meetings for ratification.

2. Accordingly, 22 Form-B applications were ratified by the members.

Decision: The Authority ratified the decisions taken on 22 Form-B applications by

the Chairperson, NBA.

Action: NIL

55.18: To Ratify the Determination of Upfront Payment for the OM applications

The 56fr meeting ofthe Ec on ABS was herd on 8h& 9fr August 2019 at NBA,
chennai. EC observed that some of the apprications which were considered under
the oM during the 55h EC on ABS, upfront payment has not been fixed and it was
decided to keep the upfront payment to the oM cases where it has not been fixed in
the previous meeting. rt was arso noted that Form- r apprications where approvar was
sought for, already conducted research on biological resource obtained from lndia by
entities, EC has made recommendations as follows on such cases:

17

Decision: The members, in principle, approved the revised guidelines for

engagement of Consultants / Young Professionals / lnterns and initiate the process

of engagement. Authority also directed the NBA to place the revised guidelines in the

next meeting of the authority for ratification.

Action: Secretary
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a) determine an upfront payment as per the approved guidelines

b) Fix non-monetary BS component viz organize awareness programs with

regard to compliance of the Biological Diversity Act.

c) applicant shall also furnish an undertaking stating that provisions of the BD

Act shall be complied in future.

2. The proceedings of the 56th EC on ABS has been considered by the Authority

in its 54th meeting vide agenda item no. 54.04 and approved the recommendations.

Pursuant to the decision, NBA fixed the upfront payment as per the guidelines issued

by the Authority and also non-monetary benefit sharing mechanism to the OM 64

applications where benefit sharing component has not fixed in the previous meeting.

55.19: To consider the applications for access to Red Sanders wood

approved by the Chairperson, NBA

ln the 32d Authority meeting (32.07), the Authority authorized the Chairman,

NBA to accord approval to Red Sanders applications without following the normal

procedure and also directed the NBA Secretariat to place such approvals in the

subsequent Authority meeting for ratification. Accordingly, nine applications

submitted for access to Red sander wood have been approved by the chairperson,

NBA and the same were placed before the Authority for ratification'

Decision: The Authority ratified the decisions taken on the Nine (9) Red Sanders

applications.

Action: NIL

18

Decision: Authorig considered and ratified upfront payment fixation and also non-

monetary benefit sharing mechanism in respect of the 64 OM applications

Action: NIL
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54.20: ltems for information

55.20.01: Details of Form-C applications received by the NBA

2. NBA has received 183 such intimations since March 2016 - October 2019

and the same have been reported to the Authority from time to time. Since

November 2019, the Secretariat has received 18 Form-C applications.

Action: NIL

Pursuant to the decision taken in the Authority in its S2d meeting held on 1gh
March 20'19, NBA vide office order dated 24th May 201 9 constituted an Expert
committee (EC) under the chairmanship of Shri. A. K. Goyal, IFS (Retd.) to examine
Biological Diversity Rules, user country Measures under Nagoya protocol on ABS
and development of sector specific sops. so far, the committee met 12 times in
which members had discussion on the terms of references. As per the ToRs, the
committee submitted following reports to NBA:

The Authority, in its 37th meeting held in March 2016 under agenda item

37 .14.02, decided that the lndian researchers / scientists should provide prior

intimation to the NBA in the prescribed format viz., Fotm - C for deposition of

microorganisms in other country's repository for claim of novel species for

publication in journals. However, if any nonJndian person /entity intend to access

the deposited lndian biological resource from the foreign repository, he/she should

obtain the prior approval of NBA as per Section 3 of the BD Act, 2002.

Decision: Members noted receipt of 18 Form-C intimations received by the NBA.

55.2O.O2i Progress made by the Expert Commiftee constituted to Examine BD

Act,2002, BD Rules, 2004, Development of Sector Specific SOPs on ABS, and

Examination of the Comments of Stakeholders for lncorporation in the Draft

Regulations on ABS, 2019, etc. and developments thereof

79
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a) First interim report on 1'r September, 2019 on "suggesting measures for

streamlining various approvals by NBfuSBBs".

b) Second interim report on 30rh October, 2019 on recommendation on the ABS

Regulations, 2019 along with draft of "Access to Biological Resources and

Associated Knowledge and the Fair and Equitable Sharing of Benefits

Regulations, 2019".

3. The committee has developed draft amendments to the BD Act and BD Rules

and the same have been circulated to the SBBS for their comments.

Action: NIL

55.20.03: Minutes of the Brainstorming session on Access and Benefit Sharing

Mechanism for the Seed Sectors held on 20th December 2019 at NBA, Chennai

A one4ay Brainstorming session on Access and Benefit Sharing Mechanism

for the Seed Sector was held on 20th December 2019 at the conference Hall, NBA,

Chennai, as per the request made by the Seed sector. The brainstorming session

was attended by the representatives of the Ministry of Environment, Forest and

climate change, Department of Agriculture cooperation & Farmers Welfare,

NBPGR, lndependent experts on Biodiversity / Legal like Dr' R S Rana,Shri

c.Achalender Reddy, lFS, and representatives from Federation of seed lndustry of

lndia (FSll) and National Seed Association of lndia (NSAI)'

20

2. The 54rh Authority meeting held on 3l"tOctober 2019 vide agenda item no.

54.20.3 considered the report of the EC and it was decided that Authority endorsed

the reports of the Expert committee and advised NBA to process it through

MoEF&CC, as appropriate. Subsequent to the decision of the Authority, NBA vide

letter dated 01.O1.2020 communiclted a draft (revised) ABS Regulations, 2019 to

the Ministry for their approval and issue notification of the same.

Decision: The members noted the progress made in this matter.
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2. The issues relating to seeds industry have been presented by Associations

inducing Definition of Conventional Breeding; Mismatch of ABS, PPVFRA guidelines,

Declaration of the source of germplasm for small and medium companies to SBB

and District level committees; and exemption of lndian exporters from BD Act. The

following Outcomes have been emerged in the brainstorming session:

1. Representatives of the seed companies supported conservation of agro

biodiversig and expressed their willingness to contribute to these efforts

through monetary and non-monetary modes-

2- They also agreed to exercise due diligence to ensure that their activities will

be BD Act compliance till it is amended.

3. NBA will examine the definition of Conventional Breeding and give further

clarity to the industry.

4. NBA will examine the feasibility of the request of seed companies for

consideration under NTC exemption list within the existing legal framework.

Decision: The information submitted in this regard was noted

Action: NIL

55.20.04: Minutes of the Brai nstorming session on electronic people,s

Biodiversity Register (e-PBR) held on l66November 20,t9 at NBA, Chennai

As per section 41 0f the BD Act, the mandate of BMCs is to prepare peopre,s
Biodiversity Registers (pBRs) to document comprehensive information on local
biological resources and associated knowledge. Towards this, NBA and sBBs have
made varrous initiatives / steps incruding through projects for preparation of pBRs,
as a result 13732 pBRs have been documented in 24 States.

2' The prime Minister's science Technorogy and rnnovation Advisory councir
(PM-STTAC) has recenfly endorsed the concept of a Nationar Mission on Biodiversity

27
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and Human Well-Being (NMB&HW) presented by the Biodiversity Science

Consortium (BSC). The Office of the Principal Scientific Adviser (PSA), Govemment

of lndia has provided financial assistance to a pilot precursor project with objectives

including the preparation of the mission documents including the Detailed Project

Report (DPR) and the Expenditure Finance Committee (EFC) Memo. The MoEFCC

and the Chairperson, NBA has been assigned the responsibility of preparing the

DPR and EFC Memo with technical assistance from the BSC. The goal of this

national mission is to strengthen biodiversity science in lndia to meet our pressing

challenges in the environment and human well-being.

3. Recognizing the importance of the PBR in various sectors, MOEFCC has

desired to develop a National lnformation Network for PBR's for use by all

stakeholders with the help of experts in order to protect the biological resources and

traditional knowledge associated with it. Having realized the emerging & urgent need

of setting up of national electronic PBR network, it is necessary to develop indepth

roadmap, and then begin with its implementation of this e-PBR concept.

4. ln this context, NBA organized a one{ay Brainstorming session on electronic

People's Biodiversity Register (e-PBR) on 16th November 2019 at the conference

Hall, NBA, Chennai. The outcomes of this session along with near to final roadmap

were discussed in the national meet of SBBs held on 27b November 20"19.

Subsequently, a meeting of the representatives of the NBA and the National

lnformatics Centre (NlC) was held on grhJanuary 2O2O al NBA, Chennai to review the

progress of the e-PBR pilot project awarded to Nlc. Further, two days meeting was

held on 6h & 7th February, 2020 at the NIC Kerala State Centre, Kerala to review and

re-scoping of e-PBR pilot phase project.

Decision: The information submitted in this regard was noted

Action: NIL
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55.20.05: To consider proceedings of the 1st Meeting of the Award Selection

Committee for the lndia Biodiversity Awards 2020 held on 18th December 2019

The lndia Biodiversity Awards 2020 has been hosted and organized by the National

Biodiversity Authority under the directions of the MoEFCC. The call for applications

for lndia Biodiversity Awards (lBA 2020) was officially launched by the Vice

President of lndia on 22d May 20'19 during the celebration of lnternational Day for

Biological Diversity at Chennai. The last date for receipt of application is

30h November 2019. A total of 153 applications were received under different

categories. Subsequently, NBA has constituted a Jury committee to review the

applications under the chairmanship of Dr. Erach Bharucha and Dr. A. K Gupta as

co-chair. The first meeting of the jury was held on 18s December 2019 and

shortlisted 31 applications for the field visit. The field visit of jury members will be

assisted by the lntems engaged through UNDP-NBA Biodiversity Samrakshan

lntemship Programme.

Decision: The information submitted in this regard was noted

Action: NIL

55.20.06: NBA-UNDP Biodiversity Samrakshan lnternship programme

The Nationat Biodiversity Authority and United Nations Development

Programme have jointly launched 'Biodiversity Samrakshan lnternship program,

during the celebration of NBA's foundation day on 1"t october 2019. The objective of
this program is to attract dynamic and creative youngsters, who are willing to learn
about natural resource management and biodiversig conservation and to engage
them in the activities of NBA and UNDp. Eleven interns have now been selected
through a competitive process and they were given orientation by NBA from
08.01 .2020 to 17.o1.2020. The tasks alotted to interns are to provide assistance for
constitution of BMC, preparation of pBRs and to jury member for serection of rndia
Biodiversity Awards 2020. The expenditure on this account Incruding stipend for
interns will be borne by UNDp.

Decision: The information submitted in this regard was noted.

Action: NIL

23
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55.20.07: Second Project Steering Committee (PSC) Meeting ASEAN-lndia

Cooperation Project on "Capacity Building towards implementing the Nagoya

Protocol on ABS, the City Biodiversity lndex and the Strategic Plan for
Biodiversity" implemented by ACB, Manila and NBA, Chennai held on 6

December, 2019 at MOEFCC, New Delhi

The 2nd PSC meeting of the ASEAN-lndia Cooperation Project was held under

the Chairmanship of Shri. Ravi Agrawal, Additional Secretary, MoEFCC on

6th December, 2019 MoEFCC, New Delhi. The meeting took note that, under the

Cooperation so far Eight Regional Capacity Building Workshops have been

organized in lndia (2), Philippines (4), Singapore (1) and Vietnam (1); whereln,

experience and expertise on the implementation of specific thematic concerns such

as Nagoya Protocol on ABS, the City Biodiversity lndex, and the Strategic Plan on

Biodiversity were shared between lndia and the ASEAN Member States.

2. The PSC directed the NBA and ACB to prepare a detailed work plan for the

Phase-ll of ASEAN-lndia Cooperation for consideration under the ASEAN-lndia

Green Fund (AIGF) so as to build on the activities carried out under Phase-l of the

ASEAN-lndia Cooperation. The Project management unit established at NBA is

engaged with this task.

Decision: The information submitted in this regard was noted.

Action: NIL

55.20.08: Meetings attended bY the officials of the NBA

l.lnter-ministerialroundtablediscussionheldtodiscussAYUSHlndustry
recommendations: The Ministry of AYUSH and Ministry of Commerce & lndustry

organized the Second edition of lnternational Arogya from 19-22 Decembet 2Ol9 al

Varanasi. As a precursor to the CEO forum planned in Varanasi' Ministry of AYUSH

andlnvestlndiahaveorganizedanlnter-Ministerialroundtablediscussionunderthe

chairmanship of the Secretary, Ministry of AYUSH and Secretary' Ministry of
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Commerce & lndustry, Gol, recommendations of AYUSH industry to address key

issues in compliance of the BD Act.

2. Study-Visit of the Department-related Parliamentary Standing

Committee: The Department-related Parliamentary Standing Committee on Science

and Technology, Environment, Forests & Climate Change undertook a Study visit to

Thiruvananthapuram, Chennai, Sriharikota, Bengaluru and Ahmedabad from 26h to

30th December, 2019. As per the schedule, the Chairman and the Secretary, NBA

along with officials of the MoEFCC have appeared before the Parliamentary standing

committee on 28tr December, 2019 at the office of National lnstitute of Ocean

Technology, Chennai. The Chairman, NBA made a detailed presentation about

"lmplementation of the Biological Diversity Act, 2002'.

3. Second Session of the lndia-France JWG meeting: The 2d Session of the

lndia-France Joint Working Group on Environment meeting was held on 18h & 19h

November, 20'19 in MoEFCC, in which the Secretary, NBA had participated and

made a presentation on " BD Act and the ongoing worUprojects related to

Biodiversig".

4. Exposure visit of Nepalese delegates: Mr. Yajna NathDahal, Division Chief

(Joint Secretary), Environment and Biodiversity division and National Focal point to

CBD, Ministry of Forest and Environment, Govt. Nepal, Kathmandu have made

exposure visit to NBA for understanding implementation of the BD Act and other
matters related thereto from 4th-5h November 20i9. During their visit secretary, NBA
made a presentation on "lmplementation of BD Act particularly ABS'and also had
discussion on the various issues relating to ABS mechanism. Tamil Nadu
Biodiversity Board in association with Glz-ABs project have also organized an
interaction session with subject experts on implementation of the Biological Diversity
Acl 2002 with special reference to abs mechanism and formation of BMC on 04th
November at the office of ramir Nadu Biodiversity Board, chennai. Besides, the
Nepar deregates undertook a fierd visit to Tiruporur Biodiversity Management
Committee (village level governance) and lrular community.
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5. Orientation-cum-Awareness and implementation of ABS regulations in

agricultural research. The National Academy of Agricultural Research

Management (NAARM), Hyderabad organized two day "Management Development

Program (MDP) on Orientation-cum-Awareness and implementation of ABS

regulations in agricuttural research" on 22"d & 23'd January 2020 al ICAR-NAARM,

Hyderabad. The Technical Officer (Benefit Sharing), NBA participated in the

workshop and made presentation on '?8S implementation procesq status and

challenges with reference to agricultural research ln lndia".

6. Consultation meet on Digital Sequence lnformation: Pursuant to the decision

adopted in the Meeting of the Conference of Parties

(COP-14), CBD secretariat invited parties to report on how domestic measures

address benefit-sharing (ABS) arising from commercial and non-commercial use of

digital sequence information ("DSl') on genetic resources and address the use of

"DSl" for research and development. Towards this, MoEFCC, NBA and UNDP have

jointly convened consultation meet on Digital Sequence lnformation with Ministries /

departments, organizations and experts on 30th July, 2019 at MOEFCC, New Delhi

to understand the landscape of work on DSI undertaken in the country. ln

continuation, a second consultation meeting with stakeholders concerned like

industries, departments and individual experts was organized by the NBA in

partnership with UNDP lndia and Biotech Consortium lndia Limited (BCIL) on 14th

February, 2020 at the UNDP, New Delhi.

7. 13th Conference of the Parties to the Convention on the conservation of

Migratory Species of wild animals (CMS COP 13):

The Convention on Migratory Species (CMS), also known as the Bonn

convention, aims at conserving terrestrial, aquatic and avian migratory species

throughout their range. lndia hosted the 13th Conference of the Parties to the

ConventionontheconservationofMigratorySpeciesofwildanimals(cMScoP13)

in Gandhinagar, Gujarat from 1sth to 22d February, 2020'

Thesideeventon,.lnnovativeapproachestoachieveAichiBiodiversityTarget

77" has been organized iointly by CBD, MoEFCC' NBA and UNDP on 17rh February
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2020. Hon'ble Minister for Environment, Forests and Climate Change Shri Prakash

Javadekar; Ms Elizabeth Maruma Mrema, Acting Executive Secretary of CBD, Dr

Uma Devi, lFS, Additional Secretary, MoEFCC, Dr. Sujit Kumar Bajpayee, Joint

secretary, MOEFCC, officials from NBA / State Biodiversity Boards and delegates

from other countries have graced the occasion.

55.21.1: To consider Proceedings of the 59th meeting of the Expert Committee

on Access and Benefit Sharing held on 05th - 06th Match,2020

The 59fr meeting of the Expert Committee on Access and Benefit Sharing (EC

on ABS) was held on 5th & 6h March 2O2O at the National Biodiversity Authority,

Chennai. A total of 286 applications were placed before the EC for examination.

2. Pursuant to the decision taken in the 44th Authority meeting, 166 Form-lll

applications, '19 Form-l applications and 7 Form-ll applications were recommended

for approval by the EC on ABS are being cleared by NBA Secretariat by sending

draft agreements to the applicant for execution.

3. Further, the EC considered 75 applications under OM issued by the MOEFCC

and to convey the decision of EC for 11 applications to the applicants.

Decis ion:

(a) The Authority approved the recommendations of the Sgft EC on ABS.

(b) The Authority ratified the action taken on the 192 applications.

(c) The Authority considered the timerine for revying higher percentage of the
benefit sharing on the oM cases and agreed that higher percentage of benefit
sharing to be revied from the date of commerciar activities and for the same
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Decision: The information submitted in this regard was noted.

Action: NIL

55.21: Any other item (s) with the permission of the Chair
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activities in future, higher percentage to be levied for the period five years and

may be renewed, as appropriate.

(d) lt was noted that eight applicants (Appl.no.3495, 3595, 3542, 3560, 3562, 3476,

3554, 3688) contravened the provision of the BD Act and Authority decided to

take appropriate action against the applicant.

55.21-2: To expand the scope of the NBA-UNDP Biodiversity Samrakshan

lntemship Programme

The National Biodiversity Authority and United Nations Development

Programme have joinfly launched 'Biodiversig Samrakshan lnternship Programme

during the foundation day celebration of NBA on 1st Oc.tober 2019. The objec'tive of

this program is lo aftract dynamic and creative youngslers, who are willing to leam

about natural resourca management and biodiversity conservation and to engage

them in the activities of NBA and UNDP. Eleven intems have now been selected

through a competitive process.

2. Considering the utility of this program, it is proposed to expand its scope and

provide of such intems, at least 50o/o, to the SBBs/UT-Biodiversity Council, NBA and

MoEFCC. A total of 20 interns are proposed to be engaged in 202O-2021 at a total

coot of Rs. &4 Lakhs. Efforts to be made to raise additional resources ftom agencies

such as UNDP to engage more intems to work with all SBBs.

Decision: Members agreed to the proposal of expanding the scope of the NBA-

UNDP Biodiversity Samrakshan lnternship Programme by engaging interns and

placing them in the SBBs/UTs, NBA & MoEFCC.

Action: SecretarY

The meeting ended with vote of thanks by the Secretary'

(J.Justin Mohan),
a_

Secretary, N
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NBA/rech Appt / e / 3t2o / 1e / 20-2t / 7 3 8
To
Dr. Raiani Jaiswal,
Manager - Intellectual Property,

Plant Variety Protection,

Contractual and Relationship Management,

Plot No.234, &Block, Kavuri Hills Phase - II,
Hyderabad - 500 033.

4.06.2020

o L

Madam,

Sub: Execution of agreement for Accessed of Bioresource for Commercial

Urilization application under Section 3 read with Section 19 (1) of the

Biological Diversity AcL 2002 and Rule 14 of the Biological Diversity Rules,

20(X - reg.

Rd: Application in Form - I received by this office on 19.12.2018.

With reference to your application cited in reference, preferred under Section 3

read with Section 19(1) of the Biological Diversity Act, 20O2 and RuIe 14 of the Biological

Diversity Rules, 2004 for "Accessed 402 varieties of Gossypium spp. for Commercial

Utilization" mentioned thereiru an agreement is enclosed herewith to enable you to

execute and send two copies of Stamp Paper Agreements (in Indian Rs.20/- Non Judicial

Stamp Paper) duly signed, at the bottom of every page of the agreement including

schedules along with signature of witnesses, within one month from the date of receipt of

this letter.

Further, you are informed tha! pursuant to the coming into force of Nagoya

Protocol on Access and Benefit Sharing (Nagoya Protocol), it is obligatory on each of the

Party to the Protocol to provide at the time of access, a permit or equivalent document as

evidence of prior informed consent (PIC) and mutually agreed terms (MAT) and make it
available to the CBD Access and Benefit sharing Clearing House (AB9CH). This permit

or equivalent document will serve as an intemationally recognized certificate of
compliance (IRCC) which can be used as an evidence of access approval granted by the

competent Authority as per the provisions of the Biological Diversity Act,2OO2.

i
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ln view of the same, the format of permit or equivalent document is enclosed

herewith. This format has columns that have an option to mark certain information as

confidential in nature. It is requested that, those information which in your opinion are to

be kept confidential need to be specified in the enclosed format enabling NBA to fumish

only such non-confidential information with ABSCH. This will help in strengthening the

monitoring mechanism of the movement of biological resources and/or associated

knowledge between the user and the provider countries and also enhance transparency

about the utilization of the biological resources and/or associated knowledge. ln case of

non-receipt of filled IRCC format along with the signed stamp paper agreements it will

be deemed that you do not require any specific information to be kept confidential by the

NBA.

On receipt of the same, the National Biodiversity Authority will grant approval in

the form of a written agreement duly signed by the authorized officer of the Authority.

Yours thtully,

a.l Mohan)

0
, NBA

Y

c_

Encl.: 1-,eopy of AgreemenL

2.,RCC Format.

K

ffi \^3
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AGREEMENT FOR ACCESS AND BENEFIT SHARING

Eorm-l - Access for Commercial Utilization

(tlntter the Biotogical Dioersity Act, 2002 anil Rules, 2004 arul Guiilelines on ABS Regulations, 20L4)

(This Agreement is made under the context of Office Memorandum No.

C-12025/8/15-C9III dated 10.09.2018 issued by MoEF&CC under para 4 and 5)

This Agreement is made and entered on this

Between

day of.........2020 at Chennai, India

National Biodiversity Authority, a statutory body established under the Biological

Diversity Act, 20f,2, having its head office at 5s Floor, TICEL Bio Park, Taramani,

Chennai{00 113, Tamil Nadu, India (hereafter "NBA), acting through and

represented by the Secretary, NBA/authorized signatory of NBA, being the person

authorized to execute this Agreement.

And

DCM Shriram Limite4 incorporated or registered in India, having address at 2nd

Floor (West Wing), Worldmark 1, Aerocity, New Delhi - 110 037,India (hereafter the

"Applicant"), acting through and represented by Dr.Paresh Verma, President, being
the person authorized to execute this Agreement on behalf of the Applicant as

specified in Annex C.

Hereafter, refened to as the " Parties" and indioidually as a " Party"

WHEREAS the NBA is the authority established under the Biological Diversity Ac!
2002 (hereafter "the Act") authorized to grant approval for the purpose set forth
herein and to determine terms and conditions to secure fair and equitable sharing of
benefits arising out of the use of biological resources, knowledge and practices
associated with their use;

WHEREAS the Applicant has submitted an application in Form I (Appl. No.3120)
received on 1,9.1,2.201,8 under the Biological Diversity Rules, 2004 (hereafter the
"Rules,20(X") to seek approval from NBA;

WHEREAS under the Rules and the guidelines on access to biological resources
and/or associated knowledge and benefit sharing regulations, 2014 made under the
Act, the approval shall be in the form of a written agreement duly executed between
the Parties (hereafter the "Agreement");
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AND the Parties have entered into this Agreement for access and benefit sharing
according to the terms and conditions set out below.

NOW the Parties agree as follows:

For the purpose of this Agreement, the expression "Effectioe Date" shall mean
the date on which both the parties sign this Agreement. In case the parties sign
on different dates, the effective date shall be the date signed by NBd.

2. Terms and Conditions of the Agreement

21 Grant of approval

The NBA hereby grants approval for the accessed/accessing biotogical
resources and/or associated knowledge as described in Annex A for the
purpose of commercial utilisation subject to such other terms and
conditions set forth in this Agreement.

2.2 Scope and extent

The approval is limited to the extent and for the purpose for which it is
accorded under the appropriate Annexes.

2.3 Period

2.3,1, Period ofAccess - The period of access under this agreement is from
2004 to 2018 as specified in Schedule - B.

2,3.2 Period of Agreemmt - This Agreement shall remain in force for a
period of (3) three year from the effective date of this Agreement.

The period of this Agreement may be extended by way of an

amendment to this Agreement under clause 13 of this Agreement.

2.3.3 Notwithstanding the above, this Agreement shall remain in force

until the Applicant fulfils all the obligations as required under this

Agreement.

However, with respect to the benefit sharing obligations, the

Applicant shall share benefits as specified under Schedule A of this

Agreement as long as the Applicant derives monetary benefits out

of the utilisation of the approved quantity of biological resources.

2.4 Transfer to third party or by operation of law

1. Definition
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The rights conferred under this Agteement and the approval granted is

non-transferable and non-assignable to any third party except as

provided by law.

3. Obligations of the Applicant

3.1, The Applicant shall share benefits as stipulated under Schedule A.

3.2 The Applicant shall also pay such sum, if any, as levied by the Biodiversity

Management Committee(s) for the accessed/collected approved quantity

of biological resources from its/their concerned jurisdiction(s).

3.3 The permission granted to the Applicant is limited to that granted by the

NBA in Annex-B of Schedule B of this Agreement. All other activities of
the Applicant which require NBA's prior approval will need to be applied
separately in the concemed Form under Rules, 2001.

3.4 The Applicant shall minimize environmental impacts of collecting
activities.

3.5 The Applicant shall abide by all the terms and conditions of the

Agreement and other related legislations in force including any clearances

required from the concemed authorities, such as the Chief Wildlife
Warden in protected areas and forest authorities in other forest areas.

3.6 The Applicant shall, in the event of any material changes in the
management or the shareholding of the Applicant that alters the control
structure of the Applicant including changes brought by a transfer of
business units, acquisitior1 merger, demerger or any other kind of
corporate restructuring, intimate and submit all related documents to
NBA within 90 days from the completion of that event. Subsequent to the
said intimation, NBA shall decide whether this Agreement shall be

amended as per clause 13 or a fresh approval is required. NBA's decision
in this regard shall be final.

3.7 The Applicant shall have India as its first source of supply and/or
cultivation of biological resources for the commercial utilization of
biological resources/commercialization of IPR as the case may be.

3.8 The Applicant shall in the event of any breach of this Agreement pay
such compensation commensurate with the damage incurred to the
Republic of India or to the benefit claimers as decided by the appropriate
forum.

3.9 The Applicant shall keep all the relevant records that serve as a proof of
the monetary benefits shared by the Applicant with NBA or the concerned
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benefit claimers as the case may be, together with supporting documents.
This may be submitted to NBA as specified from time to time and such
records shall be retained for at least three (3) years after the termination
of this Agreement.

3.10 NBA shall have the right to regulate / monitor the activities approved
under this Agreemen! by itseU or through any appropriate agency as it
may deem fit.

3.12 The Applicant shall not transfer the results of Research to any person
without NBA's prior Approval.

3.13 The applicant shall take proactive steps to educate their staIf, partners and
collaborators about the provision of the BD Act,2ffi2.

3.14 Being aware of the requirements under the Biological Diversity Act, the

applicant hereby undertakes to comply with its provisions in all future
activities.

3.15 The applicant shall organize awareness programs within 3 months from
the date of execution of this agreement with regard to the compliance of
the BD Act and submit a detailed report within one month from the

conclusion of the Awareness prograrn conducted by the applicant.

3.1,6 Status Reports

3.16.1 The Applicant shall submit a status rePort for each repoting year

not later than two montls of the end of each reporting year in the

prescribed format of NBA.

3.1,6.2 Non-submission of the status rePort within the stipulated time

period in relation to corunercial utilization of biological resources

and/or knowledge associated thereto will be construed as a

breach for which penalty may be imposed by NBA under clause

6 of this Agreement.

3.15 Deposit of ztoucher specimen -

3.11 In case the activities lead to an invention and an application for an IPR is

made, prior approval of the NBA shall be obtained as required under
Section 6 of the Act.
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The Applicant shall deposit the voucher specimen of biological material

in the institutions notilied as designated repositories by the Central
Government and the receipt received from such designated repository
shall be submitted to NBA within 30 days from the date of first access of
the approved biological resources.

4. Fair and Equitable Benefit Sharing

4.1.

4.2

The Applicant shall share benefits as per Schedule A in monetary mode.

The Applicant shall make the payment preferably by way of demand draft
or any other approved mode of payment and the same shall be drawn in
the name of "National Biodiversit5r Fund".

5. Written Notice

If to NBA:

If to the Applicant:

DCM Shriram Limited, at 2"d Floor (West Wing), Worldmark 1, Aerocity,
New Delhi - 110 032 lndia.

5.2 Notice is deemed to have been given if duly communicated in accordance
with the Indian Contract Act,7872 and the Information Technology Act,
2fiX) and related Indian legislations.

5.3 Any change in the address/email address/ fax of the parties shall be
notified to the other Party within 15 days of such change by way of a
notice.

5. Procedure for imposing penalty in case of breach.

5.1 Any communication including serving notices ulder this Agreement,

shall be in writing and communicated by Registered post with
acknowledgement due or e-mail or fax in the address mentioned
hereunder.

The Secretary, NBA, 5tl' Floor, TICEL Bio-Park, CSIR Road, Taramani,
Chennai600 113, Tamil Nadu, India.
E-mail:- secretary@nba.nic.in
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6.1 If NBA has .prima facie evidence to, the effect that the Applicant has

committed a breach of any of the terms of this Agreement, NBA shall send

a written notice to the Applicant communicating the default or details of
the breach within 30 days of the discovery of that event, giving an
opportunity to be heard to the Applicant.

6.2 The Applicant shall within 30 days from the date of serving of such notice
respond in writing to NBA.

6.3 Upon receiving such explanation from the Applicant, NBA shall take into
account the explanation and decide if there is a breach committed by
Applicant or not. In the event that the NBA does not receive such
explanation from the Applicant, NBA shall send final notice to the
Applicant. If the Applicant responds within 30 days, NBA shall be taken
into account the explanation and decide on the breach. If the Applicant
does not respond within 30 days, the Applicant will be deemed to be in
breach of this Agreement.

6.4 In the event that the Applicant does not respond to the final opportunity
given by NBA or in the event that NBA decides that there is a breach of
this Agreement, NBA has the power to issue any order executable under
section 53 of the Act including imposition of penalty of a sum which may
extend to one lakh rupees as determined by NBA from time to time and

in addition direct the Applicant to pay such compensation corunensurate
with the damage incurred by the Republic of India or the benefit claimers.

6.5 Penalties imposed by NBA under this clause shall be in addition to any
recovery of any monetary benefits due, compliance with directions or
orders issued by NBA and without prejudice to any other rights under
this Agreement.

6.5 Notwithstanding any of the clauses above, in addition to imposition of
penalty, if the breach or default committed by the Applicant amounts to
violation of any of the provisions of the Act, appropriate legal proceedings

shall be initiated under Section 61 of the Act.

7. Termination and Revocation

T.L Subiect to clause 2.3, the Agreement shall stand automatically terminated

on the completion of the period agreed to between the Parties including

the period of extension agreed to, if any. On termination, the Applicant

shall comply with obligation under clause 7.3.
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7.2 During the subsistence of this Agreement, the Applicant shall have an

option to initiate termination of this Agreement by sending a request to
NBA in the form of a notice stating valid reasons for the same. On receipt

of the same, it shall be the discretion of NBA to accept the reasons

specified by the Applicant or not. In the event of its decision to terminate,

NBA shall intimate to the applicant by way of a notice within 90 days of
making the decision. On receipt of such a notice from NBA, the applicant
shall comply with clause 8.3.

7.3 Upon termination of the Agreement, the Applicant shall :

7.3.1 Immediately cease all use of biological resources and/or knowledge

associated thereto.

7.5 In case of death of the Applican! before the term of this Agreement or
before the termination of this Agreement due to factors mentioned in
clauses above, the Agreement shall stand terminated and all the
obligations of the Applicant ceases to exist.

8. Liabilitiesand Indemnification

8.1 NBA shall not be liable for any loss or damage whatsoever caused to the
Applicant due to revocation of approval for access and/or termination of
this Agreement on any grounds whatsoever.

8.2 The Applicant shall be solely responsible for any claims by third parties
arising from the Applicant's acts or omissions in the course of performing
this Agreement and under no circumstances shall the NBA be held
responsible or liable for any claims by such third parties.

8.3 The Applicant shall pay such sum for breach committed by the Applicant
as determined by NBA under clause 6 of this Agreement which is in
addition to the compensation commensurate with the damage incurred

Lo{?
p c{

7.3.2 Pay all outstanding dues including the benefit sharing amount and
submit status report dues, if any, due until then by the Applicant within
45 days of the date of termination of this Agreement.

7.4 NBA may withdraw the approval granted and revoke this Agreement in
case of occurrence of any of the conditions mentioned in Rule 15 of the

Rules, 200[ or if the applicant performs activities contrary to any
restriction or prohibition imposed by NBA or under the Act and Rules,

2m4.
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by the Republic of India or the benefit claimers that the Applicant is liable
to pay as decided by the appropriate forum.

8.4 The Applicant shall indemnify and save NBA and its employees,
members and officers, from and against all clairns, demands, Iosses,

damages, costs (including attorney fees), actions, suits or other
proceedings, all in any manner based upon, arising out of, related to,

occasioned by or attributable to, any acts or conduct of the Applicant, its
employees or agents, (whether by reason of negligence or otherwise) in
the performance by or on behalf of the Applicant of the provisions of this
Agreement or any activity undertaken or purported to be undertaken
under the authority or pursuant to the terms of this Agreement.

9.L Upon request from the Applicant, NBA shall keep as confidential that
information which is desired to be kept as confidential by the Applicant.

9.2 Notwithstanding the above, conJidential information rhay be disclosed by
NBA to the extent required by any law or regulation or order of any
authority established by law having jurisdiction over any of the Parties or
in the opinion of NBA such disclosure becomes necessary to deal with any

emergency situations, or national or public interest .

10. Arbitration

10.1 In case any dispute or difference arises out of the interpretation of any

clauses of the Agreement, either of the Parties may give the other Party a

notice clearly identifying and providing details of the dispute. On receipt

of such notice by the other Parry, the Parties shall try to settle such

dispute/ difference amicably between them by negotiating in good faith
within 30 days of the receipt of such notice.

10.2 If the dispute or difference is not resolved by such negotiations within the

period mentioned, the dispute or difference shall be referred to the sole

arbitrator appointed by NBA.

10.3 The arbitration shall be governed by the Arbitration and Conciliation Act,

1996 and the rules framed thereunder. The place of arbitration shall be

Chennai, India.

9. Confidentiality
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10.4 The award of the Arbitrator shall be final, conclusive and binding on the

Parties. The Arbitrator shall be competent to decide whether any matter

or dispute or difference referred to him falls within the purview of
arbitration.

11. Governing Law and Jurisdiction

1.1.1. This Agreement is govemed by and is to be construed in accordance with
the laws of India without regard to the principles of conllicts of laws

subject to the provisions of arbitration clauses to this Agreement.

11.2 In the event of a dispute or difference not settled through arbitration as

specified in clause 10, the Parties shall irrevocably and unconditionally

submit to the appropriate court of jurisdiction in Chennai.

11.3 As regards all other aspects and the terms and conditions not provided
for this in this Agreemen! they shall be govemed by the provisions of the

Act read with Rules and Regulations made thereunder.

11.4 This Agreement shall not in any way constitute or be presumed to
constitute a partnership or a joint venfure or a joint enterprise in any way
or for any purpose between the Parties hereto or make the parties in any
way liable as partners of or as agents for one another.

12. Severability

121 If any part of this Agreement is declared or held improper or unjustifiable
or invalid by a Court of Law for any reason, the deficiency or invalidity of
that part shall not affect the validity of the remainder which will continue
in full force and effect and be construed as if the Agreement had been

executed without the invalid portion.

122 However the remainder of the Agreement shall not come into force unless
the remainder is consistent with the declaration or order or iudgment of
the Court.

13. Amendment

No amendment to this Agreement shall be valid or binding upon the Parties,
unless agreed upon by the Parties, in writing, and signed on behalf of each
Party by their duly and legally authorized persons and such amendment shall
be made as a supplementary agreement along with Annexes, as applicable.

1,4. Entirety of Agreement



o\
?b Page 10 of 11

This Agreement constitutes the culmination of all prior negotiations,
understanding, representations and commitments and sets down the
complete terms and conditions of Agreement between the parties as to..the

subject matter.

15. Annex and Schedules

15.1. The Schedules and their Annexes attached to this Agreement or
Schedule that may be added subsequently by way of an amendment
under the provisions of this Agreement, shall form an integral part of
this Agreement and shall be binding on the Parties.

15.2, This Agreement has been executed in duplicate, each of which shall be

deemed to be original; one shall be retained by the NBA and other by
the Applicant and both shall constitute one and the same instrument.

IN WTINESS WHEREOF the parties hereto have signed in this Agreement on the

day month and the year aforesaid in this Agreement.

Signed by the Authorized person of the

Authority

For Nation4l Biodiversity Authority

Signed by the Applicant

For the Applicant

Witnesses

1. Signature

Name

Address

2. Signature

Name

Address

Witnesses

1. Signature

Name

Address

2. Signature

Name

Address
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SCHEDULE A - BENEFIT SHARING COMPONENT

The applicant shall pay the benefit sharing at 0.5% on the annual gross ex-factory sale

minus government taxes of the product from the date of commercial utilization.

SCHEDULE B - ANNEXES TO BE ATTACHED

ANNEX A - Details of biological resources/ quantity of biological resources and/ or
knowledge associated thereto and geographical locations

ANNEX B - Details of commercial utilization

ANND( C- Authorization made by the Applicant (if any) for signing the Agreement

and/or access the biological resources and/or knowledge associated

thereto

v\IP
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To

Dr. Rajani ]aiswal,
Manager - Intellectual Property,

Plant Variety ProtectiorL

Contractual and Rela tionship Management,

Plot No.234, BBlock, Kavuri Flills Phase - II,
Hyderabad - 5(X) 033.

?-1.06.2020

0 o__

Madam,

Sub: Exeortion of agreement for Accessed of Bioresource for Research

application under Section 3 read with Section 19 (1) of the Biological

Diversity Act, 2002 and Rule 14 of the Biological Diversity Rules ,2004 - reg.

Ref: Application in Form - I received by this office on 19.12.2018.

With reference to your application cited in reference, preferred under Section 3

read with Section 19(1) of the Biological Diversity AcL 2002 and Rule 14 of the Biological

Diversity Ruleq 2004 for "Accessed 402 varieties of Gossytpium spp. for research purpose"

mentioned therein, an agreement is endosed herewith to enable you to execute and send

two copies of Stamp Paper Agreements (in lndian Rs.20/- Non )udicial Stamp Paper) duly

signed, at the bottom of every page of the agreement including rhedules along with

signature of witnesses, within one month fiom the date of receipt of this letter.

FurErer, you are informed that, pursuant to the coming into force of Nagoya

Protocol on Access and Benefit sharing (Nagoya Protocol), it is obligatory on each of the

Party to the Protocol to provide at the time of access, a permit or equivalent document as

evidence of prior informed coruent (pIC) and mutually agreed terms (MAT) and make it
available to the CBD Access and Benefit sharing Clearing House (AB$CH). This permit
or equivalent document will serve as an intemationally recognized certificate of
compliance (IRCC) which can be used as an evidence of access approval granted by the
competent Authority as per the provisions of the Biological Diversity Act,2C/i/2.

$. "'-'

National Biodiversity Authority
?rqq dq ftftq-dr ql,lq-6-{ul

(Statutory body ofMinistry of Envrronnent Forest and Climate Clurge. Govemntent 0l India)
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In view of the same, the format of permit or equivalent document is enclosed

herewith. This format has columns that have an option to mark certain information as

confidential in nature. It is requested that, those information which in your opinion are to

be kept confidential need to be specified in the enclosed format enabling NBA to furnish

only such non-confidential information with ABICH. This will help in strengthening the

monitoring mechanism of the movement of biological resources and/or associated

knowledge between the user and the provider countries and also enhance transparency

about the utilization of the biological resources and/or associated knowledge. In case of

non-receipt of filled IRCC format along with the signed stamp paper agreements it will

be deemed that you do not require any specific information to be kept confidential by the

NBA.

On receipt of the same, the National Biodiversity Authority will grant approval in

the form of a written agreement duly signed by the authorized officer of the Authority.

faithfully,

0. u

A(,./ c Secretary,

Encl.: 1. Copy o[ AgreemenL

2. IRCC Format.

k

b dD

f

a'
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(This Agreement is made under the context of Office Memorandum No.
C-12025/8fl5-CS-III dated 10.09.2018 issued by MoEF & CC under para 4 and 5)

a.\
t,,

This Agreement is made and entered on this . . ... . . day of

Chennai, India.

2020 at

National Biodiversity Authority, a statutory body established under the Biological

Diversity Act, 2002, having its head office at 5h Floor, TICEL Bio Pa& Taramani,

Chennai600 113, Tamil Nadu, India (hereafter 'NBA), acting through and

represented by the Secretary, NBA/authorized signatory of NBA, being the person

authorized to execute this Agreement.

And

DCM Shriram Limited, incorporated or registered in India, having address at 23d

Floor (West Wing), Worldmark 1, Aerocity, New Delhi - 110 O37,India (hereafter the
"Applicant"), acting tfuough and represented by Dr. Paresh Verma, President, being
the person authorised to execute this Agreement on behalf of the Applicant as

specified in Annex C.

Hereafter, refened to as the " Parties" and inilividually as a "Pmty".

WHEREAS the NBA is the authority established under the Biological Diversity Ac!
2002 ftereafter "the Act") authorized to grant approval for the purpose set forth
herein and to determine terms and conditions to secure fair and equitable sharing of
benefits arising out of the use of biological resources, knowledge and practices
associated with their use;

WHEREAS the Applicant has submitted an application in Form I (Appl. No.3120)
received on [19.12.2018] under the Biological Diversity Rules,2004 (hereafter the
"Rules, 2ffi4") to seek approval from NBA;

*HEREAS under the Rules and the guidelines on access to biorogicat resources
and/ or associated knowredge and benefit sharing regulations, 2014 made under the
Act, the approval shall be in the form of a written agreement duly executed between
the Parties (hereafter the "Agreement,,);

AGREEMENT FOR ACCESS AND BENEFIT SHARING
(Form-I - Access lor Research)

(llniler the Biological Dioersity Act, 2002 and Rules, 2004 and Guiilelines on ABS Regulations, 2014)

Between
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AND the Parties have entered into this Agreement for access and benefit sharing
according to the terms and conditions set out below.

NOW the Parties agree as follows:

1. Definition

For the purpose of this Agreement, the expression "Effectiae Date" shall mean
the date on which both the parties sign this Agreement. In case the parties sign
on different dates, the effective date shall be the date signed by NB,\

2. Terms and Conditions of the Ageement

2.1 Grant of approval

The NBA hereby grants approval for the accessed/accessing biological
resources and/ or associated knowledge as described in Annex A for the
purpose of research subject to such other terms and conditioru set forth in
this Agreement.

2.2 Scope and extent

The approval is limited to the extent and for the purpose for which it is
accorded under the appropriate Annexes.

2.3 Period

2.3.7 Perioil of Access - The period of access under.this agreement is from
1992to2018 as specified in Schedule - B.

2.3,2 Perioil of Agreernent - This Agreement shall remain in force for a
period of [3] three years from the effective date of this Agreement.

The period of this Agreement may be extended by way of an

amendment to this Agreement under clause 13 of this Agreement.

2.3.3 Notwithstanding the above, this Agreement shall remain in force

until the Applicant fulfils all the obligations as required under this

Agreement.

However, with respect to the benefit sharing obligations, the

ApplicantshallsharebenefitsasspecifiedunderScheduleAofthis
Agreement as long as the Applicant derives monetary benefits out

of the utilisation of the approved quantity of biological resources'

f
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2.4 Transfer to third party or by operation of law

The rights conferred under this Agreement and the approval granted is
non-transferable and non-assignable to any third party except as

provided by law.

3. Obligations of the Applicant

3.1 The Applicant shall share benefits as stipulated under Schedule A.

3.2 The Applicant shall also pay such sum, if any, as levied by the Biodiversity
Management Committee(s) for the accessed/ collected approved quantity

' of biological resources from its/ their concemed jurisdiction(s).

3.3 The permission granted to the Applicant is limited to that granted by the

NBA in Annex-B of Schedule B of this Agreement. All other activities of

the Applicant which require NBA's prior approval will need to be applied
separately in the concemed Form under Rules, 20O1.

3.4 The Applicant shall minimize environmental impacts of collecting

activities.

3.5 The Applicant shall abide by all the terms and conditions of the

Agreement and other related legislations in force including any clearances

required from the concerned authorities, such as the Chief Wildlife
Warden in protected areas and forest authorities in other forest areas.

3.5 The Applicant shall, in the event of any material changes in the
management or the shareholding of the Applicant that alters the control
structure of the Applicant including changes brought by a trarsfer of
business units, acquisition, merger, demerger or any other kind of
corporate restructuring, intimate and submit all related documents to
NBA within 90 days from the completion of that event. Subsequent to the
said intimation, NBA shall decide whether this Agreement shall be
amended as per clause 13 or a fresh approval is required. NBA,s decision
in this regard shall be final.

3.7 The Applicant shall have India as its first source of supply and/or
cultivation of biological resources for the commercial ut ization of
biological resources/commercialization of IpR as the case may be.

3.8 The Applicant shall in the event of any breach of this Agreement pay
such compensation commensurate with the damage incurred to the
Republic of India or to the benefit claimers as decided by the appropriate
forum.
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3,9 The Applicant shall keep all the relevant records that serve as a proof of
the monetary benefits shared by the Applicant with NBA or the concerned

benefit claimers as the case may be, together with supporting documents.

This may be submitted to NBA as specified from time to time and such

records shall be retained for at least tfuee (3) years after the termination
of this Agreement.

3.10 NBA shall have the right to regulate /monitor the activities approved
under this Agreement, by itself or tfuough any appropriate agency as.it

may deem fit.

3.11 In case the Applicant intends to commercially utilize the biological
resources for which access was approved under this Agreemen! the
Applicant shall take prior approval of NBA.

3.12 In case the activities lead to an invention and an application for an IPR is

made, prior approval of the NBA shall be obtained as required under
Section 6 of the Act.

3.13 The Applicant shall not transfer the results of Research to any person

without NBA's prior Approval.

3.14 The applicant shall take proactive steps to educate their staff, partners and

collaborators about the provision of the BD Act,2002.

3.15 Being aware of the requirements under the Biological Diversity Ac! the

applicant hereby urdertakes to comply with its provisions in all future

activities.

3.16 The applicant shall organize awareness Prograrns within 3 months from

the date of execution of this agreement with regard to the compliance of

the BD Act and submit a detailed report within one month from the

conclusion of the Awareness Program conducted by the applicant.

3.17 Status Reports

3.17.7 The Applicant shall submit a status report for each reporting year

not later than two months of the end of each reporting year in the

prescribed format of NBA.

a

3.15 Deposit of ttoucher sPecimen '
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The Applicant shall deposit the voucher specimen of biological
material/type specimens in the institutions notified as designated

repositories by the Central Govemment and the receipt received from
such designated repository shall be submitted to NBA within 30 days

from the date of first access of the approved biological resources.

4. Fair and Equitable Benefit Sharing

4.7 The Applicant shall share benefits as per Schedule A in monbtary mode.

4.2 The Applicant shall make the payment preferably by way of demand draft
or any other approved mode of payment and the same shall be drawn in
the name of "National Biodiversity Fund".

5. Written Notice

5.1 Any communication including serving notices under this Agreement,

shall be in writing and communicated by Registered post with
acknowledgement due or e-mail or fax in the address mentioned

hereunder-

If to NBA:

The Secretary, NBA, 5th Floor, TICEL Bio-Park, CSIR Road, Taramani,
ChennaiS0O 113, Tamil Nadu, India.
E-maiI:- secretary@nba.nic.in

If to the Applicant:

DCM Shriram Limited, 2"d Floor (West Wing), Worldmark 1, Aerocity,
New Delhi - 110 037, India.

5.2 Notice is deemed to have been given if duly communicated in accordance
with the Indian Contrac t Act,7872 and the Information Technology Ac!
2000 and related Indian legislations.

Any change in the address/email addres s/ fax of the parties shall be
notified to the other Party within 15 days of such change by way of a
notice.

5.3

6 Procedure for imposing penalty in case of breach.
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6.7 If NB.A. has prima facie evidence to the effect that the Applicant has

comrnitted a breach of any of the terms of this Agreement, NBA shall send C
a written notice to the Applicant communicating the default or details of
the breach within 30 days of the discovery of that event, giving an

opportunity to be heard to the Applicant.

6.2 The Applicant shall within 30 days from the date of serving of such notice
respond in writing to NBA.

6.3 Upon receiving such explanation from the Applicant NBA shall take into
account the explanation and decide if there is a breach committed by
Applicant or not. In the event that the NBA does not receive such

explanation from the Applicant, NBA shall send final notice to the

Applicant. If the Applicant responds within 30 days, NBA shall be taken
into account the explanation and decide on the breach. If the Applicant
does not respond within 30 days, the Applicant will be deemed to be in
breach of this Agreement.

6.4 In the event that the Applicant does not respond to the final opportunity
given by NBA or in the event that NBA decides that there is a breach of
this Agreement, NBA has the power to issue any order executable under
section 53 of the Act including imposition of penalty of a sum which may

extend to one lakh rupees as determined by NBA from time to time and

in addition direct the Applicant to pay such compensation cornmensurate

with the damage incurred by the Republic of India or the benefit claimers.

6.5 Penalties imposed by NBA under this clause shall be in addition to any

recovery of any monetary benefits due, compliance with directions or

orders issued by NBA and without preiudice to any other rights under

this Agreement.

6.6 Notwithstanding any of the clauses above, in addition to imposition of

penalty,ifthebreachordefaultcommittedbytheApplicantamountsto
violation of any of the provisions of the Act, appropriate legal proceedings

shall be initiated under Section 61 of the Act'

7. Termination and Revocation

7.1. Subject to clause 2.3, the Agreement shall stand automatically terminated

o.r th" .o-pl"tion of the period agreed to between the Parties including

the period of extension agreed to. if any' On termination' the Applicant

shall comply with obligation under clause 7'3'

During the subsistence of this Agreement' the Applicant shall have an

option to initiate termination of this Agreement by senr-ling a request to
n,
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NBA in the form o{ a notice stating valid reasons for the same. On receipt

of the same, it shall be the discretion of NBA to accept the reasons

specified by the Applicant or not. In the event of its decision to terminate,

NBA shall intimate to the applicant by way of a notice within 90 days of
making the decision. On receipt of such a notice from NBA, the applicant
shall comply with clause 8.3.

7.3 Upon termination of the Agreement, the Applicant shall :

7.3.1 Immediately cease all use of biological resources and/ or knowledge
associated thereto.

7.3.2 Pay all outstanding dues including the benefit sharing amount and

submit status report dues, if any, due until then by the Applicant within
45 days of the date of termination of this Agreement.

7.4 NBA may withdraw the approval granted and revoke this Agreement in
case of occurrence of any of the conditions mentioned in Rule 15 of the

Rules, 2004 or if the applicant performs activities contrary to any

restriction or prohibition imposed by NBA or under the Act and Rules,

2404.

7.5 In case of death of the Applicant, before the term of this Agreement or
before the termination of this Agreement due to factors mentioned in
clauses above, the Agreement shall stand terminated and all the
obligations of the Applicant ceases to exist.

8. Liabilities and Indemnification

8.1 NBA shall not be liable for any loss or damage whatsoever caused to the
Applicant due to revocation of approval for access and/or termination of
this Agreement on any grounds whatsoever.

8.2 The Applicant shall be solely responsible for any claims by third parties
arising from the Applicant's acts or omissions in the course of performing
this Agreement and under no circumstances shall the NBA be held
responsible or liable for any claims by such third parties.

8.3 The Applicant shall pay such sum for breach committed by the Applicant
as determined by NBA under clause 6 of this Agreement which is in
addition to the compensation commensurate with the damage incurred
by the Republic of India or the benefit claimers that the Applicant is liable
to pay as decided by the appropriate forum.

(-
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8.4 The Applicant shall indemnify and save NBA and its .employees,

members and officers, from and against all claims, demands, losses, a
damages, costs (including attorney fees), actions, suits or other .

proceedings, all in any manner based upon, arising out of, related to,

occasioned by or attributable to, any acts or conduct of the Applicant, its
employees or agents, (whether by reason of negligence or otherwise) in
the performance by or on behalf of the Applicant of the provisions of this
Agreement or any activity undertaken or purported to be undertaken
under the authority or pursuant to the terms of this Agreement.

9.L Upon request from the Applicant, NBA shall keep as confidential that
information which is desired to be kept as confidential by the Applicant.

9.2 Notwithstanding the above, confidential information may be disclosed by
NBA to the extent required by any law or regulation or order of any
authority established by law having jurisdiction over any of the Parties or
in the opinion of NBA such disclosure becomes necessary to deal with any

emergency situations, or national or public interest .

10. Arbitration

10.1 In case any dispute or difference arises out of the interpretation of any

clauses of the Agreement, either of the Parties may give the other ParV a

notice clearly identifying and providing details of the dispute. On receipt

of such notice by the other Party, the Parties shall try to settle such

dispute/dilference amicably between them by negotiating in good faith

within 30 days of the receipt of such notice.

10.2 If the dispute or difference is not resolved by such negotiations within the

period mentioned, the dispute or difference shall be referred to the sole

arbitrator aPPointed bY NBA.

10.3 The arbitration shall be governed by the Arbitration and Conciliation Act,

lgg6andtherulesframedthereunder.Theplaceofarbitrationshallbe
Chennai, India.

10.4 The award of the Arbitrator shall be final, conclusive and binding on the

Parties. The Arbitrator shall be comPetent to decide whether any matter

or dispute or clifference referred to him falls within the purview of

arbitration.

9. Confidentiality



\l/
1$\er

Page 9 of 11

11. Governing Law and Jurisdiction

11.1. This Agreement is governed by and is to be construed in accordance with
the laws of India without regard to the principles of conJlicts of laws

subject to the provisions of arbitration clauses to this Agreement.

1'I...2 ln the event of a dispute or difference not settled tluough arbitration as

specified in clause 10, the Parties shall irrevocably and unconditionally
submit to the appropriate court of jurisdiction in Chennai.

11.3 As regards all other aspects and the terms and conditions not provided
for this in this Agreement, they shall be govemed by the provisions of the

Act read with Rules and Regulations made thereunder.

13. Amendment

No amendment to this Agreement shall be valid or binding upon the parties,
unless agreed upon by the Parties, in writing, and signed on behalf of each
Party by their duly and legany authorized persons and such amendment shall
be made as a supplementary agreement along with Annexes, as applicable.

1.4. Entirety of Agreement

This Agreement conshtutes the culmination of all prior negotiations,
understanding, representations and commitments anti sets down the
complete terms and conditions of Agreement between the parties as to the
subject matter.

a

11.4 This Agreement shall not in any way constitute or be presumed to
constitute a partnership or a ioint venture or a joint enterprise in any way
or for any purpose between the Parties hereto or make the parties in any

way liable as partners of or as agents for one another.

12 Severability

121 If any part of this Agreement is declared or held improper or unjustifiable
or invalid by a Court of law for .rny reason, the deficiency or invalidity of
that part shall not affect the validity of the remainder which will continue
in full force and effect and be construed as iI the Agreement had been
executed without the invalid portion.

12.2 However the remainder of the Agreement shall not come into force unless
the remainder is consistent with the declaration or order or judgment of
the Court.
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15. Annex and Schedules

15.1. The Schedules and their Annexes attached to this Agreement. or
Schedule that may be added subsequently by way of an amendment
under the provisions of this Agreement, shall form an integral part of
this Agreement and shall be binding on the Parties.

15.2. This Agreement has been executed in duplicate, each of which shall be

deemed to be original; one shall be retained by the NBA and other by
the Applicant and both shall constitute one and the same instrument.

IN WITNESS WHEREOF the parties hereto have signed in this Agreement on the

day month and the year aloresaid in this Agreement.

Signed by the Authorized person of the

Authority

For National Biodiversity Authority

Signed by the Applicant

For the Applicant

Witnesses Witnesses

1. Signature

Name

Adfuess

1. Signature

Name

Address

2. Signature

Name

Address

2. Signature

Name

Address

r-
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SCHEDULE A - BENEFIT SHARING COMPONENT

The Applicant shall pay an upfront payment of Rs.1206,000/- (Rupees twelve Lakhs
Six Thousand Only) to the National Biodiversity Authority before the execution of the
Agreement.

402 BR (Varieties) x 1 unit x 1 time x 3000 (Agri./market/institute) = Rs.12,06,000/-

SCHEDULE B - ANNEXES TO BE ATTACHED

ANNEX A - Details of biological resources/ quantity of biological resources and/ or
knowledge associated thereto and geographical locations

ANNEX B - Details of research

ANNEX C- Authorization made by the Applicant (if any) for signing the Agreement

and/or access the biological resources and/or knowledge associated

thereto

J.lr. !

a
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Dt: July 28, 2020

7+

ot
BIOSEED

Via cou ricr

To,
The Chairman,
The National Biodiversity Authority (NBA),
5th Floor, TICEL Bio Park,
CSIR, Road, Taramani,
Chennai -600 ll3

>ls Lf^^Bd't-

Lltl**'

4o\st)

Subiect: Execution of aqreement access of Biolosical Resource for

commercial Utilization aoplication und er Section 3 read with Section I9(l) of
ol 2 and Rule 14 of the

Rules.2004-reg

Dear Sir,

This is in response Io the above cited letter; we herby inform you that that the Form I
application was filed under Office Memorandum (OM) dated September 10, 2018, Ministry
of Environment, Forest and Climate Change (MoEFCC), Govemment of lndia for prior

access of the Biological Resource (Bk)- Gossypium spp for Research purpose and not for
commercial utilization. Therefore, according to our understanding the ABFagreement for
commercial utilization ofthe said BR is not applicable to the said Form I application.

Thanking you.
4

u
Sincerely

Paresh Verma,
N

Research Director,
Bioseed Research lndia, a unit ofDCM Shriram Ltd.
Plot No. 234, B Block, Phase II,
Kavuri Hills, Hyderabad-500033, Telangan4 India

)ul''e- ?ru

fii," ,--r
l')6l b*v

rQll

1\

tl

L ( ) o$
Shriram Eioseed Genetics, PtotNo.234, B-Block, Kavuri Hills Phase - ll, Hyderabad - 500 033, lndia. Ph : rg1 40 6706 6666, Fax : +91 40 6706 6606, www.bioseed.com

Registered ofiice : DcM shriram Ltd., 2'Froor (west wing), worrdmark 1, Aerocity, New Derhi-110 037, rndia
CIN No. L74899D1.t 989p1C34923

lN 
1o 1) OUT 11

Re

ABS F DESK
r'r r,.!l(-..............1.

9l

C"r"t

DCM SHRIRAM
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Email advisorlaw@ nba. nic

Execution of agreement for accessed Bio resource( Gossypium spp) for research
and commercial utilization( Application no. 312O)

Tue, Aug 18, 2020 10:58 AM

rn2\-
.in 085

From

Subject

: K. Chitrarasu <advisorlaw@nba.nic.in >

: Execution of agreement for accessed Bio resource(
Gossypium spp) for research and commercial
utilization( Application no. 3120)

: paresh verma < paresh.verma@bioseed.com >

: rajani jaiswal < rajani.jaiswal@bioseed.com >

To

Cc

KIND ATTENTION: DR. PARESH VERMA

Sub: Execution ofagreement for accessed Bio resource( Gossypium spp) for research and

commercial utilization( App-llgatlgn n9..3!2]0) - reg

Ref: Your letter dated 28.07.2020 to NBA

Thanking you,

Yours Sincereln

K.CHITRARASU,
Advisor (Law),
National Biodiversity Authority,
TICEL Bio Park, 5th FlOor,
CSIR Road, Taramani,
Chennai- 600 113.

Tel: 044-2254 2777
Fax: 044-2254 1075

htlps://email.gov.in/h/printmessag€?id=C:-3031g&tz=Asia./Kolkata&xim=1
1Tt

Dear Sir,

With reference to your letter cited above ,this is to to inform that as

stated in your application submitted to NBA and also per decision of the Competent Authonty , NBA has

sent the benefiI sharing(ABS) agreement for both research( with upfront payment) and commercial
utilization( fixed by NBA a s per the guidelines). It is expected of the applicant to execute both the
agreements as directed by NBA to proceed further. To clariry on the benefit sharing component of
commercial utilization agreement it is clearly mentioned that, when the applicant is going
for commercialization ofthe product shall pay the benefit sharing of 0.5olo on annual gross ex-factory sale
minus Govemment taxcs ofthe product from the date of commercialization. kindly note that your
application was filed under OM category issued by MoEF&CC.

Hence, both the research agreement and commercialization agreement has been sent to
you for signing. In case, ifyou are not going for commercialization, it is nol applicabte to you. But in case,
if you are going for commercialization, signing of agreement is mandatory.
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Raj.ni Jrisw.l, Ph. D.
Manager- Intelleclual Prope(y.
Variety Protection,
Contractual and Relationship Managemenr
e-mail : Rajani.Jaiswal@biosecd.com
l eli +91 40 67066666: 040 6?066672
Fax: +91 40 6?066606

BIOSEED

Via Courier September 2, 2020

To,

/he Secretary,

,/The National Biodiversity Aurhoriry (NBA).
5th Floor, TICEL Bio Park,
CSIR, Road, Taramani,
Chennai - 600 ll3

Subiect: Execulion ofAsreement lor Access of Biolosical Resource Form I anolication
under Section 3, Section l9 and Rule 14 of the Biological Diversitv Act.2002 and

Rules 2004

Your Ref: NBA/Tech Aooll9 l 3 l20 l l 9 120-2 1 /7 39

Dear Sir,

Thank you for sending the draft of the Agreement for execution by us to complete the process of
obtaining NBA approval to access Gossypium spp- for research purpose, as mentioned in our
application ciled above.

Sir, you are kindly aware that as per the 'Procedure for access to biological resources and/ or
associated traditional knowledge for research or bio-survey and bio-utilization for research' notified
under Guidelines on Access to Biological Resources and Associated Knowledge and Benefits
Sharing Regulations, 2014, in The Gazette of lndia dated 2l November 2014, the Agreement may
include the upfront payment by applicant only in case the accessed biological resource has'high
economic value'. As clearly mentioned in our application, we are seeking approval to access above
biological resources solely for 'Research' and not for'Commercial utilization'. The sole purpose of
conducting research on the said biological resources is to find out whether any useful product or
technology ofhigh economic value could be developed from these biological resources. Therefore,
the biological resources, collected, do not have high economic value. Therefore, we are unable to
understand why an upfront fee of Rs. 12,06,000/-has been included in Schedule A of the
Agreement. May we also request you to please share as to how this upfront fee was arrived at.

However, if we are able to develop a useful product or technology through research conducted on
these biological resources, which may be commercialized, we will be obligated to take NBA's prior
approval, as per clause 3.12 of the agreement, and also comply with the ABS guidelines of the
NBA which would in force at that time.

In view ofthe above, we request you to kindly send us the revised Agreement draft after removing
the upfront payment in Schedule A ofthe Agrcement.

Thanking you.

Sin

Rajani Jats!v

o$
DCM SHRIRAM

Bioseed Research lndia, Plot No. 234, B-Block, Kavuri Hills Phase - ll, Hyderabad - 500 033, lndia. Ph : +91 40 6700 6666, Fax : +91 40 6706 6606, wt4,r,t.bioseed.mm

Registered Ofiice : DCM Shriram Ltd.,2'Floor (West Wing), Worldmark 1, Aerocity, New Dethi-110 037, tndia.
CIN No. L74899DLi989pLC34923

Biosccd Rcscarah Indio
Division of DC[{ Shrir.m l,imitcd Planl
Plol No.234, B Block,
Phase I I,, Kawri llills,,
Hydcrabad-500033
'Ielangana. India
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Government of lndia
National Biodiversity Authority

(-4 staluton- hod) kndcr tha ltlini:,tr)' of Enyironnent, l orests and Climote Chonge, Govemment of lndia)
irh ljloor. l-lclil- Biopark. CSI R Road. Taramani. Chennai - 600 I l3- l'cl: +91 44 2254 2177 / 1200

email : secretar,' rAnbanic.in

NBA/Tech Appl / 9 / 3720 / B / 19-20

To,

't6.1.2.2020

Dr. Rajani Jaiswal,
Manager - Intellectual Property,

DCM Shriram Limited, Plant Variety Protection,

Contractual and Relatioruhip Management
Plot No. 2i4, B-Blcr.k, Kavuri Hills Phase II,

Hyderabad - 500 033

Sub: Request for revised Agreement draft to remove the upfront pa1'rnent in Schedule A
Ref: Your commr:nication dated September 2, 2020 in NBA Appl. No. 3120

This is with reference to your request letter smt for the instart Application seeking

revision of the Agreement for removal of the upfront payment that was levied by (NBA). NBA

had exarnined your request thoroughly and it was observed that the upfront fee was levied

considering your past access that was done without the statutory approval from the Authority
and the economic value of the biological resource. Further a minimum fee for research purpose

was considered and accordingly the same was calculated as the upfront fee. As the paymenb
are statutory dues, we are unable to consider your request to remove the upfront payment as

mentioned in Schedule A of the agreement. Hence, you shall sign the Agreement and return the

same within 30 days from receipt of this communication so as to grant approval to access,

failing which we will be constrained to initiate further action for non-compliance of statutory
obligations under the Biologkal Diversity Ac! 2002.

2
J. Justin Mohan

(Secretary, NBA)

f sru<

Madam,

.,L

.,.ffii..gffi""
*#*Hi!.sJ'flf*s"'
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To,
The Chairman,
The National Biodiversity Authority (NBA),
5'h Floor, TICEL Bio Park,
CSIR, Road, Taramani,
Chennai -600 ll3 l\\

fh-[ )w
_Dear Sir,

@

We write with reference to the captioned subject and the above-referenced co n tcatlons.

We had sought for the waiver ofthe upfront payment clause vide letter dated September 2, 2020 in the

proposed benefit-sharing agreements, because the Guidelines On Access To Biological Resources

And Associated Knowledge And Benefit-Sharing Regulations, 2014 ("2014 Regulations") does not

authorize the imposition of such upfront payment in our case

We reiterate that these applications were filed specifically pursuant to the Office
oran dum No F.N.C- 12025/8/ ls-CS-lll dated September 10, 2018, Ministry of Environment,

st and Climate Change (MoEFCC), Government of India under which the NBA allowed any andF

A

6

\q

all entities to seek ex post facto approvals under the Biological Diversity Act, 2002 for any

activities/accessions in the past. The aforesaid Office Memorandum was purportedly issued as a
direction by the Central Covemment under Section 48 ofthe Act, which states that such directions are

binding on the NBA. The Office l,4emcrandum states that such applications for ex post factor

approvals would be considered in accordance with law, as if in the ordinary course. Having expressly

invited such applications, including caption applications filed by us in those terms and conditions, we

humbly submit that for the NBA to now threaten reprisals and legal proceedings is unfair and a

violation of legitimate expectations, aparl fiom it being a violation of Section 48 ofthe Act.

We humbly subrnit and reiterate that under the 2014 Regulations, monetary benefilsharing is

referred to in Regulations 3-4, both of which pertain to access for commercial utilization or fol bio-
survey and bio-utilization for commercial utilization. None of our eight applications falls in this
calgggly. Regulation 7 and Regulation 9 are also inapplicable to our case because our applications do
not concem the transt'er ofany results of research or seek oflPR. Regulation 12, which is limited to
transfer ofaccess material to third parties, is also inapplicable to our case. In the circumstances, since
our application pertains only to research, under regulations, no question of monetary benefits even
arise at this stage. Undoubtedly,.if and when this research results in any commercial benefits, wc

such benefits

Registered Office : DCM S

CIN No. L74899DL 1989PLC34923

)r w

BIOSEED

,1^,-,t"'lZ
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Subject: Removal of upfront payment in Schedule A to the benefiFsharinq aqreement in

respect ofapplication numbers 3120.3090 and 3074

NBA Ref: l)NBA/Tech Appl/9/l 120/ 19/ 19-20/3246 dated 16.12.2020:

2\ NBAffech Aopll9l3090l 19120-21 12534 dated 23.10.2020: 4
3\ NBAflech Appllg/3l7 41 19t20-21 12533 dated 23.10.2020'1

L(

(o

would gladly comply with the appropriate and le regulations and law relating to the sharing of

Y'6fi

1, Aerocity, New Delhi-110 037, lndia.)D

aoo licab

o$
DCM S.HRIRAM

Bioseed Research lndia, Plot No. 234, 8-Block, Kavuri Hills Phase - ll, Hyderabad - 500 033, lndia. Ph : +91 40 6706 6666, Fax : +91 40 6706 6606,

ry,-{r;trx"

r
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Moreover, under Annexure I to the albresaid 2014 Regulations, up-front payment is only one

option or mode for sharing monetary benefils. h is not mandatory in all cases. Rather, when this is

read in the light of the proviso to Regulation l(2), it is clear that such option or mode of upfront
payment applies only in the cases of biological resources having "high economic value" and even

then, the said proviso only says that the benefil-sharing agreement "may" contain a clause for such

upfront payment and that too, "as agreed b€twe€n the NBA and applicant". Therefore, it is humbly

submitted that even assuming without conceding that monetary benefits sharing even applies to our

case, the 2014 Regulations do not apply for up-front payment.

Further, the calculation mentioned in Schedule A to the proposed agreements assumes,

without any legitimate basis in law or in fact, that the benefitsharing quantum for each accession is {]

3000. We humbly summit that there is no rationale or basis for this number.

We had only sought to put forth our submissions on the matter for your appropriate

consideration. Therefore, we are shocked that your good self has threatened to initiate further action.

We humbly request for this response to be taken on record and no action be taken against us. We

reiterate and submit that the upfront payment clause may be removed.

We further pray that before any decision is reached by the NBA, we may be granted a

personal hearing

Yours Sincerely,

in the matter.

0
I/lt ,''

,{ v-'
Paresh Verma
Research Director,
Bioseed Research India, a Division of DCM Shriram Ltd.
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Email

Emarl

virtual meeting is fixed on 22.O2,2O21 @ 9.15 a.m

From

Subject
To

: K. Chitrarasu <advisorlaw@nba.nic.in> Wed, Feb 10,2021 04:03 PM

: virtual meeting is fixed on 22.02.2021 @ 9.15 a.m

: rajani jaiswal < raja ni.jaiswal @bioseed.com >, rajani
jaiswal < rajani.jaiswal@bioseed.com >, paresh verma
< paresh.verma@bioseed.com >

: Kanthimeenakshi P <yplegal2@nbaindia.org>,
srexeadmnl <srexeadmnl@nbaindia.org>

Cc

Deor sir,
REF: APPLICATION NO5: 3120,3090.3074- reg

As requested, the virtuol meeling is f ixed on 22.A2.2O21 @ 9.15 o.m through
virtuol mode.Tha meeting link will be send to 1)ou shortly. You ore kindly invited to
ottend the same ond ptesent your submissions before the Competent Authority.

Thonking you,

Yours sincerely,

K.Chitrorosu,
Advisor(Low),NBA

Thanking you,

Yours Sincerely,

Te|: 044-2254 2177
Far; 04+2254 1075

1t1

K.CHITRARASU,
Advisor (Law),
Nationa I Biodiversity Authority,
'l lCL,L Bio l'art<, Sth FlOOr,
CSIR Road, Taramani,
Chennai- 600 113.

i t^
K, Chitrarasu

https/webmatr.nic-irrh/printmessage?id=Ct-4398S&tz=Austratia/Sydney&xim=.1
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2ir
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Azlu,l
Kanthimeenakshi P <yplegal2@n baind ia-org>

N c-- 
t-

virtual hearing- 22.02.2021 -reg.
2 messages

Kanthimeenakshi P <yplegal2@nbaindia.org> Sat, Feb 20, 2021 al 12 35 PM
To: adarsh@akrlaw. in, "cc: Paresh Verma" <paresh.verma@bioseed.com>, Rajani Jaiswal
<ra.iani.jaiswal@bioseed.com>
Cc: "K. Chitrarasu" <advisorlaw@nba.nic in>, srexeadmnl <srexeadmn l@nbaindia.org>

Sir/Madam.

As directed by Advisor (Law), NBA, I am writing this email to confirm the Virtual hearing as requested by the
applicant before the competent Authority, NBA. The virtual hearing dale is fixed on 22.02.2021 @ 5.00pm in the
evening. The link for the meeting will be shared on 22.02.2021 (morning)
Kindly acknowledge the receipt of this email communication

Adarsh Ramanujan <adarsh@akrlaw.in> Sat, Feb 20, 2021 a1213 PM
To: Kanthimeenakshi P <yplega12@nbaindia.org>, "cc: Paresh Verma" <paresh.verma@bioseed.com>, Rajani Jaiswal
<raJani.jaiswal@bioseed.com>
Cc: "K. Chitrarasu" <advisorlaw@nba.nic. in>, srexeadmnl <srexeadmn 1@nbaindia.org>

Dear Sir/Madam,

That is fine for me. Thank you

Best
AKR
Sent from mobile device. Excuse typos

From: Kanthimeenakshi P <yplega12@nbaindia,org>
Seiff.-Saturday, 20 February, 2021, 12:35 pm
To: Adarsh Ramanu.ian; cc: Paresh Verma, Rajani Jaiswal
Cc: K. Chitrarasu, srexeadmnl
Subject: virtual heating- 22.O2.2021 reg.
lQuoted ten hddenl

Regards
Kanthi Meenakshi P
Young Professional ll,
Legal Section,
National Biodiversity Authority,
Taramani, Chennai.
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";'1112National Iliodirucrsity Authority

(a srahkry trody utrder rhe Mrnrsl.y ol Env'.om!: t oc:n and (ilimrne change. coveirtmenl ot lndr,)

1d. t91 44 2?l;4 1011

lax 191 44 22541074
Enlarl law@nbaindia.rn

Web www nbairrdia.org

TlCEl. Bio Park,

s'iFloor, 0SlR Road,

Taramani.Chennai - 600 113

Tamil Nadu, lndia.

""...:;1"..J

NBA/reclr Appt/e/3)7a/ ts f tr,'< 10.08.2021

T<r

Mr.Paresh Verma,

Research Director,

M/s.Bioseed Ilesearch India, a Division of DIM Shrirarn Ltd.

Plot no:2')4, B-lllock, Kavuri Ijills Phase- II,

Hyderabad- 500033.

I

. Sub: I'r<rceeding,s of the Virtual hearin g- 22.02.2021-reg.

Ref: Your application NBA Appl: 3074,3090,3120 -Form - I receive d, on72.\2.2018.

. . WitI reference to the above-cited sut{ect National Biodiversity Authority has

conducted a Virtual hearing for 3 applicaticns (NBA Appl: 3074,3090,3120) on 22.02.2021,.

Kindly f:nd the enclosed copy of thr: Proceedings for your compliance.

0 Yours faithfully,L

f\. \,ho
(K. CHITRARASU)

Advisor (tarv), NBA

I I

$ctt"
<' Virhral hoarirg (rriginal)

".4"

C-opy to:

',ffi"

d"h

D-r.Rajani Jaiswal, Manager -IP, I,lant variety, proter:tion, Coltrachral and Relationshin
Managemen! M/s.Bioseed Research India, i,lot no:234, B-Block, K"ilHtli;;;_;i,
Hyderabad- 500033.
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National BiodiversitY AuthoritY
(A statutory body under the Ministry of Environment, Forests and Climate Change,

Government of lndia)
Sth Floor, TICEL Biopark, CSIR Road, Taramani, Chennai - 600
'I 13, Tel: +9 1 44 22U 2777 I 12OO email: secreta nba.nic.in

PROCEEDINGS OF THE SECRETARY, NATIONAL BIODIVERSITY
AUTHORITY ( NB AI D AT ED 24O42OZL

PRESENT: J. JUSTIN MOHAN, IFS

subject Decision on Access and Benefit sharing to be paid by tt4". DCM shriram
B ioseed in Ap plication No. NBAy'Appl79ff L20,3/}90,N7 4fl9 -2O

; '., " As per the request of M/s DCM Shrirarn, a hearing was conducted on

22/ Oz/if/z]I at 5,30 PM tfuough virtual mode to decide on the Access and Benefit

Sharing obligations of the company as per tlre provisions of the Biological Diversity
Acr, 2C/J,2 and the Guidelines on Access to Biological Resources and Associated

Knowledge and Benefit Straring Regulatioru, 2014. The hearing was held as per the
-, provisions of Rute 14 (9) and 18 (5) of the Biologial Diversity Rules, 2004 to give an

opportunity to the company of being heard in accordarce with the Principles of
Natural Justice.

The companl' was represented by Adv. Mr Adarsh Rananura4 Counsel
Mr,Paresh verrra, Research and Product Development Ms.Rajani Jaiswaf Manager,
Intellectual Prope.ty Marragemen! M/s.DCM Shriram Bios€ed. The argumenb on
behalf of National Biodiversity Authority were put forth by Mr.ICChitrarasu, Advisor
law.'

Dr:ring the hearing, the Advocate representing the company inforrred that the
hearing is for tfuee separate Form I applicatiors (NBA Appl no: 372f.30B[, {74)-
which rtere 6led for tfte access of waterrrelon, cotton and bittergourd pertaining to
research. The applications were filed to avail the amnesty scheme of the IIIoEF&CC.
He also informed that the iszues were common to all the 3 applications. ln this regard
tire company had received 2 Access and Benefit Sharing (ABS) agreements for each of
the Form I applicatiorq one agreement is for researc-h and the other is for commercial
utilization and there after he submitted his detailed submissioru. '

Submission by the Applicant's Advocate Mr Adharsh Ramanuia-n"-

L. The proposed ABS agreement (Application No. 3074) is for research. The
Advocate contended that section 21 of the BD Act and the Guidelines on
ABS Regulations,20214 provide for levying of ABS. But in the case of
research on watermelon, cotton and bitter gourd levying ABS for research

Page 1 of 3
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q\
would not be applicable as they are not high economic species. Ht, frrrtht'r'
informecl that since applicant does not know the results of the research ancl
whether it will benefit the company, levying of ABS upfront is not justifietl.

3. The Advocate fu-rther submitted that ABS for agriculture related
activities are govemed under the Protection of Plant Varieties and Farmers Right
Act 2001 (PPWRA Act) and the benefits in the form of benefit sharing are shared
with communities. He argued that Bb Act should be restricted to commercial
iifuizaUon pertaining to other industries and benefit sharing in the form of ABS
should not$e levied by NBA for commercial production of seeds as seed companies
would be compelled to pay ABS twice to NBA and to the PPWR Authority.

During the course of the arguments, Mr. Paresh Verma, Head of the R&D of the
Company submitted that the ABS for all the tfuee applications is fixed as Rs. 2

crores. The hrmover of the company is less than Rs 300 crore. The applicant being
a Iisted company regularly contributes to CSR activities. He also added that while
availing the amnesty scheme they were much trarsParent and concemed about
b.i.g-g all th.i. germplasm accessions since 1992 to the knowledge of NBA. As
part of research the applicant has paid ABS of Rs.15 Lakhs for other aPPlications-

The applicant is Iar,r' abiding and he added that so far, they have not
comnercialized any product as the research is stiU ongoing. He argued that ABS of
Rs. 12 lakhs levied by NBA in application no. 3120, Rs. 6.60 lakhs in application no.

3090 and Rs. 2.19 lakfu in application no. 3074 is very high to be paid upfront as the

research has not been conduded.

Submissions by Advisor Law, NBA

Shri. K.Ctritrarasu, Advisor Law argued that Access and Benefit sharing is an

internationally recognised Principle derived ftom the Conventioh on Biologrcal

Diversity andendorsed in the Nagoya Protocol. The National Biodiversity Authority
being a itatutory body has fixed the upftont payment for the applicatioru filed under

the arrmesty scheme based on the existing norrns. He stated that the ABS amount

would be traruferred to the commulities living in areas fiom where the company has

accessed these biological resources. He further stated that the exemption provided

ullder the Act wu" ,"itri"t"d to local communities and cultivatols who use biologcal

resources for their own livelihood. Lr the case of companies who have accessed

biological resources with comurercial intent, they are legally liable to pay the ABS

Page 2 of 3

2. He further submittcd that Access for agriculture is to be seen from diJfcrent
aspect. Section 2(0 of the Act defines Commercial uhlization as;
"conmrcrcial utilization" nrcans end. user of biological resources for comnrrciol
ntilization such ns dntgs, industial enzymes, food Jlatnurs, fragrance, cosnrctics,
emulsifers, oleoresins, colours, extracts awl genes used for improaing crops nntl
liuestock tltough genetic intertrention, but does not include conpentional breeding
or traditional practices in use in any agrianlture, horticalfure, poultry, dniry

farming, aninul husbandry or bee keeping;

The Advocate argued that since agricultural activities and conventional
breeding are exempted from the definitiory exemption from pal,ment of
ABS should be invoked on the applicant and approvals should be accorded
by NBA without levying ABS.

a



2q:
amount. He further inforrnecl that the company need not take the approval of NBA if
they have alrcady takerr the approval of PPVFRA. He argued the company has
violated the provisions of the Act by accessing resources without approval and since
they have been brought under the amnesty scheme, they are liable to pay the benefit
sharing upfront.

Decision of the Competent Authority:

After hearing the arguments put forth by the Company and the [.aw Advisor of
NBA, the following decisions were taken: -

a. As the company is accessing biological resources with commercial motive,
the concessions provided to farmers who depend on such resouces for their
livelihood cannot be extended to the company. Therefore, the company is liable to pay
the ABS fixed by NBA under the existing provisions of the Act.

b. Irrespective of the outcome of the research work, the company is liable to pay
ABS for accessing biological resources for research activities upfront as per the
existing rates fixed by the Authority.

c. The company can inform the areap from where these biological resources
were accessed and the activities for which they would like to use the ABS amount ast pe.6iltior. 27(21 of the Act so that NBA can ensrlre that the amount is used for the
same.

d. Approval will be accorded by NBA within a period of 30 days from the
receipt of the ABS arnount along with sigred agreement from the C-ompany.

A
Secretary, NBA.

q' qfu{dEr' qrtws
J. JUSTIN MOI{AN. IFS

qR{ l secnETAFnr
r*cnEfrfrq-dr$fufio7

National Blodlivesity Autpdty
rr(d Kfi, Govt of lrdh

5ui 6, sq{fr tIAq*/ 5& Floor, ICEL Bbpat
Ss{lEri€qr ts / cSlR Road,

tq&r, +/ Taramani, Chennai- 600113.

Page 3 of3
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Details of Form - I filed by the Appellant (DCM| for Research

1 Total Form - I filed (Applications) 39
2 Total agreements signed out of 39 applications 11

3 ABS amount paid out of 1 1 applications 9
4 ABS amount pending Nil

( "Nil' ABS for 2
o.pplicatiorls)

i1

Applications on hold 2
6 Total Form - I cleared (sent to the Appellant for

signature)
22

7 Total applications under process I
Total closed (Signed by NBA and the Appellant;
Approval granted)

3

TOTAL 39

I

5

B
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ONLINE

APPLICATION

NUMBER

Applicant Name
Rec-Date

mm/ddlvyw
Form StatusAp. No.

M/s. DCM Shiram Ltd 4/L9/20t7
t7475

M/s DCM Shriram Ltd, lndia 4/2412077 Cleared

1./24/2078 Cleared1815 M/s DCM Shriram Ltd, lndia

M/s DCM Shriram Ltd, lndia 217/20787442

lu7412018 ClearedM/s. DCM Shiram Ltd2344

M/s. DCM Shiram Ltd 7213/2Ot8 Cleared2386 656

M/s. DCM Shiram Ltd L2lto/2OL82398

2934 t\rvs. DCM Shiram Ltd 5t10t2019

2936 i/US, DCM Sh'TAM Ltd 5t1012019 I

2938 M/s. DCM Shiram Ltd 511012019

tvus. DCM Shiram Ltd Closed

3064 IvUs- DCM Shiram Ltd 6t1212019 deared

3066 i/Us. DCM Shiram Ltd 6t12f2019 Oeared

[/Us. DCM Shiram Ltd 6t12,2019 Cleared

3072 lvl/s. DCM Shiram Ltd 6t12t2019

3074 tvus. DcM shiram Ltd 6t12t2019 Cleared

3076 M/s. DCM Shiram Ltd 6t12t2019 Cleared

3078 M/s. DCM Shiram Ltd 6t12t2019 Cleared

3080 M/s. DCM Shiram Ltd 6t12t2019 Cleared

3082 M/s. DCM Shiram Ltd 6t12t2019

3084 M/s. DCM Shiram Ltd 6/18t2019
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6/18/20193086 M/s. DCM Shiram Ltd i Cleared 
)

3088 M/s DCM Shiram Ltd 6t18t2019 ClearedI

3090 M/s. DCM Shiram Ltd 6t18t2019 I Cleared

i,4/s DCNI Shiram Ltd3098 6119t2019 Cleared

M/s DCM Shiram Ltd 6t19t2019 Cleared

3102 M/s. DCM Shiram Ltd 6t1912019 Cleared

3'104 M/s. DCM Shiram Ltd 6t1912019 I Cleared

3106 :*. \r M/s. DCM Shiram Ltd 6t20t2019 Cleared

31 08
f.
It M/s. DCM Shiram Ltd 6t20t2019 Cleared

31 10 {:F" i.- M/s. DCM Shiram Ltd 6t20t2019 I Cleared

3112. M/s. DCM Shiram Ltd 6t20t20't9 I Cleared

M/s. DCM Shiram Ltd 6t20t2019 I Cleared

I ClearedM/s. DCM Shiram Ltd 6t201201931 16

6t2012019M/s. DCM Shiram Ltd31 18

cleared6t2012019N4/s. DCM Shiram Ltd

ClearedI8t1612019M/s. DCM Shiram Ltd3277

I deared8/16/2019M/s. DCM Shiram Ltd

I deared11t5r2019M/s. DCM Shiram Ltd3450

Cleared11t512019M/s. DCM Shiram Ltd3452

Closed12,1A2019M/s. DCM Shiram Ltd.E'F

cleared1/r/2O2OM/s. DCM Shiram Ltd3571

ClosedIu37/2O2oM/s. DCM Shiram LtdL6923648

Closed2/s/2O2OM/s. DCM Shiram Ltd77133673

ClearedIV9117 /2O2OM/s. DCM Shriram Limited3174203

ClearedTIV9lL7 /2O2OM/s. DCM Shriram Limited4204
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I

3100

3114

I Cleared

I3120
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4205 315 M/s. DCM Shriram Limited shl /2O2O cleared

4206 314 M/s. DCM Shriram Limited 9 /77 /2O2O Cleared

4329 M/s. DCM Shriram Limited 1r/6/2O2O t cleared

43 30 M/s. DCM Shriram Limited 7716/2O2O t Cleared

? rN8A1202103027 DCM Shriram Limited 9/23/2027 I U.P
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S.

No
App.
No.

Up-front
payment
received

OM ONLINE
APPLICATION
NUMBER

Ag- Date Ag. Signed
FY-Year

A. TypeApplicant Name A.Signed

1 1498 36000028-03-2018 FY 2017-18 ResearchM/s DCM Shriram Ltd,
lndia

A.Signed

2 2344 Research 50000oM-l M/s. DCM Shiram Ltd A.Signed 15-02-2021 FY 2020-21
,)

2386 oM-l Research Nir656 M/s. DCM Shiram Ltd A.Signed 07-10-2021

4 50000??oa oM-l FY 2020-21 ResearchM/s DCM Shiram Ltd A.Signed 16-12-2020

5 JUbb 9000otvl-il FY 2020-21 ResearchM/s. DCM Shiram Ltd A.Signed 16-11-2020

o 30003112 oM-l FY 2020-21 ResearchM/s. DCM Shiram Ltd A.Signed 16-11-2020

7 3114 800000oM-l 02-09-2021 FY 2021-22 ResearchM/s. DCM Shiram Ltd A.Signed

8 FY 2020-21 Research 6000M/s. DCM Shiram Ltd A.Signed 16-11-2020

I 60003279 FY 2020-21 ResearchM/s. DCM Shiram Ltd 16-11-2020

10 3450 1800015-07-2021 FY 2021-22M/s. DCM Shiram Ltd A.Signed

11 634 Nit16-08-2015 FY 2015-16 ResearchDr. Paresh Varma,
Bioseed Research lndia
Ltd

A,Signed

1322000

o D,.
D

Total
\I
altl
x

s
l}!
I

)t)
F.r
'n'i?)

bJ
o
o N

0
"rl

*

4

.t

FY 2021-22

3277

A.Signed
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